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LOK SABHA

Tuesday, February 19 1974/ Magha 30,
1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. S p e a k e r  in  the Chair]
INTRODUCTION OF MINISTERS
MR. SPEAKER: The hon. Prime

Minister to introduce the new Minis-
ters.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MIN-
ISTER OF ELECTRONICS AND
MINISTER OF SPACE (SHRI- 
MATI INDIRA GANDHI): Sir,
I have pleasure in introducing to you
and through you, to the House, my
new colleagues, Shri K. D. Malaviya,
Minister of Steel and Mines; Shri K- 
Brahmananda Reddy, M ms ter of
Communications and Shri B. P. Maur- 
ya, Minister of State in the Ministry
of Agriculture.

ORAI ANSWERS TO QUESTIONS
Agreement with U.S.S.R. for Import

ol Crude Oil
+

•1. SHRI RAMKANWAR:
SHRIMATI BHARGAVI

THANKAPPAN:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state:
(a) whether the Soviet Union has

agreed to give crude oil to India un-
der the recent 15-year economic agree-
ment signed between the two countries;
and

(b) if so, the Quantity of crude
likely to be given by the Soviet Union
and the terms on which the crude will
be supplied?

2

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) No Sir.

(b) Does not arise.

T w h * : tfprr u r m  n srsrcr 
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SHRIMATI BHARGAVI THAN-
KAPPAN: I want to know whether the
Government of I'dia have requested
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the Government ot USSR to offer crude
oil to India and if not, why the Gov*
eminent has not requested them.

SHRI D. K. BOROOJfiBfe > ft&t< is rf 
what I understood earlier.

SHRI INDRAJIT GUPTA; The
question is; whether the Government
d1 U.S.S.R. have supplied all the crude
oil. If not, why not.

SHRI D. K. BOROOAH: I have dis-
cussed this matter. It was found that
the distance involved is very great
and it would not be within the com-
munication range.

SHRI S. R. DAMANI; May I know
/rom the hon. Minister what is the
total annual requirement of crude
oil and how much of it is produced
in this country and how much are we
going to economise in our consump-
tion.

MR. SPEAKER: The question is
about the Soviet Union. This is not a 
general question. Your question is,
therefore, not relevant-

SHRI R. BALAKRISHNA PILLAI:
I want to know whether the Soviet
Union is quoting an exorbitant price
for the crude oil which they have pro-
mised to supply to India. If So, what is
the price quoted by the Soviet Union?

SHRI D. K. BOROOAH: The price
they charge is the international
ruling price. The price at which all
agieements are made is certainly
higher. But I would not call it ‘exor-
bitant.’ Moreover, all the deals are
\ept secret.

SHRI R. BALAKRISHNA PILLAI'
My question is not about the interna-
tional market price. I only want to
know the price quoted by the Soviet
Union. If that is not the internation-
al price you can very well say that.

SHRI D. K. BOROOAH: The inter-
national price is au the time changing.
But so far as bilateral agreement bet-
ween us and that country is concern-
ed, it is a secret deal and this is one
of the conditions with which we have
enterd into an agreement.

SHRI BHAGWAT JHA AZAD: In
the background of economic collabora-
tions whether Government of India

r reqy#st«fi ^  Soviet Union to
its good offices with the other
friendly gulf countries to supply us

the crude oil from that part of the
country on a reasonable basis.

SHRI D. K. BOROOAH: The Soviet
CJnion has discused the matter with
the leaders of such countries which
are friendly to the Soviet Union and 1 
am glad to say that the discussions
have had a good impact.

Foreign Collaboration m Off-shore (Ml 
Exploration Projects

*2. DR H. P. SHARMA:
SHRI BIRENDER SINGH

RAO:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state;

(a) whether negotiations are going
on to secure foreign collaboration in
off-shore oil exploration projects ;

(b) if so, the outcome thereof so
far; and

(c) the projects in respect of which
the negotiations are going on?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) Yes Sir.

(b) Negotiations are still in progress.
(c) At present negotiations are going

On with selected foreign parties for
some of the oft~shore areas.

fa f  TT* : TOST
$  yan-1  far f t o  xfa siYt***? f  fa*
% 7% f  i m
w ftx  «rr§3r srcrar* ^TarnfV
far aft w r  ter ^  |

$r?r t o  q ft  | % v t f  v p n
% trr fmpsr %
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j *  itofiflrr? fn %&m %»
*ra #  * f  *rre*r g f *  aft %*>-

TO f  tit
tfNNssr #  ^rffc*r? * t f  <wyNrrrNwr 
j*n  f  t f r  TO ^fc*ft*cftar <r* <?$% 
1 1 wm ^nftr«Tipr ^  *ft
^  # f i  *<r % aft q?>fosr*r % 
T ^ m x  f<re% fotf f&gmr* wft *, 
fspr % *mr *pt  »srVTT f%«rr
«tt, t o ^ t o  ift'm  Pnsur w K t o t o  

$ 3  3**rte 1 1

«ft fcWRC WTO : ^  ^TT  ̂ WS  
WtT f$fa?r % WT* $  «TT I m s
% ?T3nf>P *pt «S*r § faff ^  
srsr | srt fjpwf $  *tzt t o  
1 1 ^  f$*% *f sft ^  % <mr $ * ft  

v r t| £ 1 frv !1 «ft 
% frr̂ - ̂ rpcrfn  ̂% «mr srrcrsfta ^  1 1

«nrft w| m*\ £ lrtr to%  srr* 3r j 9  
^?tt^t ^  $>rr 1 » r ^ t  *rarn?r 
% w zx  srff mm  $ 1 fa x  *ft f  5^  
afr̂ r̂r ^ c r r  g Ft *ftfror 
% *rw 3r t o  «rr
%Q11 I 3 W  «P^n | fa  31 Sg cl 3PFT
sftfrcfarc q fr o  1 1

*ft ^ r  t w  : $ fe<n%
w ftTO ^rat? ftwrflravsta % m  
r̂̂ TBfVar T& 1 1

tfT fm  v\ f«p %Q VCT *T 
fwrfa Jr jjsttt v t ^wfte I  m  «rk 
fkm? ?

«ft fcpRW WTO : *T$
^ t & f% ann^r % wrt
$  ^Txmm I  f̂ T q*TT 3fTT̂  * $  $t*TT
f% f%*r ftr̂ r ir *ftr t o  t o  ?rr?r f t  xgt
1 1 ?pp fir  3TT̂ ft?r *rrr v t f

? ^  f^ ^ r r  | f  anft ir j ^  w rcr 
' ^  f^w t

^ T  ?Tfr fjftfir «PT <r»^g
t  f<r f̂ ?min i <r$* afwi'> ffr 

<ri*rT; wt jt^t *«r«rm 1 

tr^ ^ R  ^ t>  1 t o  % mw *rrx ?r̂ r 
^tw ^r w}»tt 1 q N i  ^rrff «rr^- 

w t  f^ fw  to « t  
fsRRT z m * t  f>rr 1 m -? r R  f|f«wr 
5 rw T ^ r ft% iT T ^ ^ T  i^ m ^ g srR
? m  I TO% f̂ Ttr f  enrrt qi^rf 1

DR. HENRY AUSTIN: May I know 
whether the Government are aware of 
a recent press conference held in Co-
chin by a naval officer, giving details cf 
a study which he had made regarding 
certain prerequisites or symptoms for 
exploration of oil or for finding o£ 
oil? In that press conference Mr. 
M. V. K. Menon, Deputy Conservator, 
Cochin Harbour, had stated that 
wherever shrimps were available, they 
were an indication of the presence °f 
oil there. He has cited several instan. 
ces including the recent finding of oil 
in some off-shores on the basis of this 
study. If that be so, will the hon 
Minister consider the possibility of 
giving top priority to the prospecting 
of oil on the Kerala coast where the 
Indo-Norwegian project has already 
discovered the existence of an exten-
sive shrimp belt from Mangalore right 
up to Vizhinjam near Trivandrum, and 
on the basis of that study, intensive 
exploitation of the shrimp, project -*• 
now being tarried out. On the basis of 
this study, perhaps we can ident’fv 
priority areas for exploration of oil

SHRI D. K. BOROOAH: Seismic and 
sea-bed survey on the basis of which 
off-shore drilling can be done are very 
highly sophisticated, difficult and com-
plicated matters for which deeper 
study will be necessary. Although I 
would appreciate what the hon Mem 
ber has said about the statement of



7 OfaU Anstuers FEBRUARY lft» 1S74 Oral Atmeert H

the Naval Officer at tbe Cochin Har-i 
tour, I would not take his word im-| 
mediately without being supported by] 
deep scientific and sophisticated stu-* 
dies made by specialists.

DR HENRY AUSTIN: He has cited 
the results of a scientific study.

SHRI VAYALAR RAVI: Why not 
discuss this with the foreign collabo-
rators?

SHIU D. K. BOROOAH: I would not 
depend upon the words of a naval offi-
cer unless he is an expert xm that 
line.

As regards the other part of the 
question, the entire Indian continental 
shelf which includes also the Kerala 
coast is considered to be prospective.

SHRI DINESH CHANDRA GOSWA- 
Ml: The hon. Minister has Just now
said that according to Soviet experts, 
there is tremendous scope for prospec-
ting in Galeki and other areas of As-
sam. In that view of the matter may 
I know what projects Government 
have in mind in the Fifth Plan to ex-
plore fee oil potentialities of the tap-
per Assam region?

MR.'SPEAKER: This is about off-
shore drilling.

SHRI DINESH CHANDRA GOSWA 
MI: I asked it out of his reply.

MR. SPEAKER: I am sorry: he went 
out of his way to answer it.

SHRI INDRAJIT GUPTA: In the
course of the discussion Governmen' 
are having with certain foreign par-
ties regarding off-shore drilling, is any 
of these parties likely to stipulate a 
condition that a part of the oil which 
may be found through such off-shore 
drilling would be their property and 
would be at their disposal for export 
if they want? In case any *ucb con-
dition is laid down by any of these 
foreign parties, that is, not leaving the 
entire oil found to us but claiming a 
part of it for their own purpose, would 
the Government as a matter of policy 
agree to such a condition or reject it?

SHRI D. K. BOROOAH: I have
great sympathy tor what the hon 
member has said but we will perhaps 
cross the bridge when we come to :t.

SHRI INDRAJIT GUPTA: That I 
know, but he could tell us whether 
they would agree to such a proposal.

SHRI D. K. BOROOAH: All these 
natters are under discussion.

SHRI INDRAJIT GUPTA: Some-
body has made such a condition.

« MR. SPEAKER: Next question.

icqulsMion of Equity shares of ESSO 
by Government

it
*3. SHRI SHR1KISHAN MODI: 

SHRI BHALJIBHAI 
PARMAR:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to
state:

(a) whether Union Government will 
take over 74 per cent equity shares 
in all ESSOs operations in India;

(b) whether any agreement has 
been signed in this regard; and

(c) if so, the main features thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K 
BOROOAH): (a) to (c). Negotiations 
vith ESSO for acquiring 74 per cent 
rf its equity shares are in an advan-
ced stage and a Bill in this regard is 
being introduced in the Lok Sabha 
shortly.

% irtft «rro% <mr f  i
2 o o ^ 1 ? % ? r w

«rrwt qri*rr i $  armr
<«rTsrcrr $ fa  t*t t a t  ? ̂  
m  s i *rrwrsjrw

m  m m  | ?

WMf WgtaW : f w  *TT %,
$r?rr i
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«ft **n t o  f?rrrvariT? vs% t i

iw v m w m  - fasr *m,m ?r> 
5flr <rc t it  f fo ft  g t  i

sftm * w w f a f : ^ | f* P
$?rd tfRfarsrt % art ft *ft t o  
^ * f t  ? s r  t o t  * i r  sr<rafor-

arro 11 *p r̂ | far fsr?r *rrq;*rr ?ra
^fa^iTT »

VW * : tf *ft #ST ?  I
t o  sfrr o t  *rr ?ft Irt Saft ift t o

& I

«rV : t o

w f w >  %  s r t  $  *ft «rrq- ®rft j f t f a  

sft ^  ^prfV % srft *r 
t ?  |  ? w  ^ r %  t f t  74  w  % * x  

¥V srnnflr s t^ r  | ?

sft **  v i5?f r o r r . !Ff?r *r | fo  
srrsft % faq tjrt far | «rf % fan
tfr £ I rr̂ 7 qw ft % f?T̂  t w
arrm I  t o s t s t  *rTf?R | fa? ^r#r w -  
fW t % *tto *ft -jtfr stott farcr t 
grfar* #ssn r ^t*, s r a r ^  srcsr
^  ?T> *£T  IT, £T *TW  $ I

SHRI N. K. SANGHI: May I know 
from the hon. Minister as to what was 
the reason for not nationalising the 
entire capital of the ESSO, particular-
ly when we have made this agreement 
to last for seven years in a deferred 
form’  What is the reason that came 
in between for the Ministry in not 
taking over the entire liquid capital of 
the company?

SHRI D. K. BOROOAH: It is not
mere nationalisation; it is acquisition 
by mutual consent, and we thought 
that there could be an agreement to 
supply crude oil for another seven 
years. That was the reason which has 
really prompted us to keep some com-
mitment with them.

1 ■■)* r tp % ;w * W h  t w r t  * t  
» r r q ;» r | f V r ^ 5& n r * a f t  t o r  i s q f i n t  
I , # w* a *  « #  w m  % «■>

fira* f» r t , $srr ^ r a r  *<$r % 
w r  ^  f  vfn &  * t ? t  *fr
ir  wr ^  i |Rr?r *r
% f f n t f  w r  g w r c t  |  f ¥  f ?  q w t  &  

w^nt Ir varra v>, irft; ?*rft
far ?i»rPwf *rt ift #*rsRrmr

m kl

«ft i « W  « W  : iFfifqfe
ift Trfwflr | f r  3ft $ b  ijw h r  Pinn 
*rar$, t<r smrr 11
iRsftn % ;?SH5rr^?pr m  
<5#- £ i Srfaw uitt 5»r w  fRr 

# 1, t  * >  ?r«r m  »fr < r t  
?t arr r̂r i

«ftr*|W  ffawt
ŵ fagT % fw? #*rrr 11 w

«ft tw rm  rsw r: ^  %
fw? Psfl1 % |, mr >p? i  fo r  *?>

I ?

•ft |^W  : ^  IT«f TT> %
m  11
SHRI H. N. MUKERJEE: Sir, do I 

gather from the Minister’s reply that 
even in the present situation the Gov-
ernment prefers to secure oil through 
the good offices of an internationally 
notorious company like the ESSO 
rather than to a direct negotiation 
with the oil-producing countries with 
which we are in close contact?

SHRI D. K. BOROOAH: The ESSO, 
Caltex and Burmah Shell bring the oil 
from those producing countries and 
the price that we are getting from 
these oil companies is at present less 
than the price that we are paying to 
the producing countries.

MR SPEAKKR: Next question.
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0H8C on OU toturim
t

*«. SHRI K. LAKKAPPA;
SHRI N. K. SANGHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to slate?

(a) whether any discussions were
W d  by the Secretary-General of Or-
ganisation of Petroleum Exporting
Countries with the Indian leaders re-
cently; and

(b) if so* whether oil crisis in India
figured in these discussions?

THE MINISTER Op PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Yes, Sir.

(b) The steep rise in the price ot
crude oil, its impact on the develop-
ing countries and the possible ways
of meeting the situation were among
the subjects discussed with the Secre-
tary-General, Organisation ot Petro-
leum Exporting Countries.

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, the OPEC has made a global assess-
ment of oil prices in view of the situa-
tion that has developed in the world.
How far would the OPEX2 decision ad-
versely affect the developing countries
like India?

SHRI D. K. BOROOAH: It is a fact
that the Organisation of Petroleum
Exporting Countries have increased the
price and therefore it has an adverse
impact on our economy. We are di** 
cussing with them to find out whether
they could give us cetrain advantages
so that we may be in a position to pay
for the oil that we get. So far as
availability is concerned, they say
they will give us oil but the price at
which we have to buy it appears to be
beyond our resources.

SHRI K. LAKKAPPA: Is there any
attempt made by the Government of
India to improve the situation by en-
tering into bilateral agreements for

e*ch*n«e capita^x gop£* and, raw
materials needed by oil producing
countries?

SHRI D. K. BOROOAH; Yes, Sir;
we are not only discussing with the
OPEC but also with oil producing
countries bilaterally; we are already
implementing some of the schemes.
We have already entered into an ar-
rangement with Iraq. Our Foreign
Minister is going to Iran to hold dis-
cussions about some kind of a bilate-
ral arrangement which might enable
us to buy oil at least by providing
lesser foreign exchange than would
ordinarily have to be given.

SHRI N. K. SANGHI; In view of the
steep rise in the price of crude and
the difficult situation created for the
developing countries, have the discus-
sions held with the OPEC yielded any
result? Will there be a conference of
developing countries so that a unifled
discussion can b held with the oil pro-
ducing countries and some benefits
might be obtained?

SHRI D. K. BOROOAH: I do not
want to enter the field of external
affairs. But I may say that we would
not like to create a climate of confron-
tation with the oil producing countries,
I do not think they will appreclte that.
It is the advice of the Secretary Gene-
ral of OPEC that collectively they
would try to have some decisions so
that the developing countries might be
helped. At the same time we have
been advised that we should proceed -
with the different countries bilaterally
and not create situation In which there
would be a confrontation between the
producing countries and the develop-
ing countries, as there has been a cli-
mate of confrontation between the
developed countries and the oil pro-
ducing countries.

SHRI M RAM GOPAL REDDY:
We have been helping and supporting
the Arab countries consistently for so
many years against Isriel. Are they
showing any concessions?
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ME. SPEAKER: This question due*
not *rise.

SHRI D. K. BOROOAH: Yes, Sir;
they have cut off supplies to many
western countries but they have been
supplying us.

MR SPEAKER: I said 1 did not
allow this question.

SHRI M. RAM GOPAL REDDY:
Why, Sir?

MjR. SPEAKER: It is not within the
scope of that question You ask a 
straight question such as: in view of
our continued support to Arab count-
ries, do we get any concession? Do
not show any motive that you might
have. Now the hon. Minister nr ay
reply to the question as I have put it,
on his behalf.

SHRI D, K. BOROOAH; The Arab
countries—of course, there is shades of
difference among some of them—have
treated us as a friendly country and
they have not cut our supplies in any
quantity. So far as the price is con-
cerned, some of the countries have
given us certain cushion, and it may
be that by negotiations and bilateral
agreement we will be able to get bet-
ter terms than what are being received
by the western countries.

SHRI S. B. GIRI: The Minister stated
that some of the countries have given
up concessions in respect of prices.
Which are the countries which have
given us concessions as compared to
the international oil prices?

SHRI D. K. BOROOAH: This was
the understanding that those countries
would not like it to be disclosed be-
cause then there will be pressure from
many other countries for similar con-
cessions. So, it would not be advisable
to mention the names of those count-
ries in our interest and In their c*n
interest.

Aifcenent wttii Iran for Expansion
« f  Madras Refinery

*7. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether any agreement ha?
been reached between India and Iran
for the expansion of Madras Refinery;
and

(b) if so, the main features thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) No* Sir.

(b) Does not arise.

SHRI KRISHNA CHANDRA HAL
DER: Even though the hon. Minister
stated “No, Sir” and “does not arise”,. 
I would like to know whether there
was any discussion with the Iranian
Economic Minister, Mr. H. Ansari, re-
garding the supply of crude oil to our
country and the expansion of the Mad
ras Refinery.

SHRI D. K. BOROOAH: Yes, there
was discussion about the supply of
crude oil to Madras Refinery because
a certain percentage of the Madras
(Refinery is owned by the Iranian Oil
Company The agreement which we
had with them for the supply of oil
is going, to 4 expire next year. We
thought that* they should continue to
supply oil to the Madras Refinery.

We discussed with them the question
of expansion also. There are two
methods of expansion. One is increase
of the capacity by certain modifica-
tions in the equipment. By that we
can increase the capacity from 2.5 mil-* 
lion tonnes to 3.3 million tonnes. That
is under consideration The other is
the expansion of the refinery to a lar-
ger size. That was not thought feasi-
ble because in any case, even if that oil
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is available, w$ will fiot be aWe to buy
i t  at the ruling price;

SHRI KRISHNA CHANDRA HAL-
.D£H: Has the Government any pro-
posal to establish a petrochemical
complex and JEertllizer plant in the
vicinity of the Madras Refinery?

MR SPEAKER; That is a different
question. That is not connected with

this.

SHRI KRISHNA CHANDRA HAL- 
DER; In view ol the reply given by
the Minister, I tried to put it a«: my
supplementary.

MR. SPEAKER: I do not agree with
liim. Anyhow, I am going to see how
Jt is connected with the main question.

SHRI KRISHNA CHANDRA H AL-
DER; fn the light of the discussion
with the Economic Minister of Iran,
may I know whether the Government
lias any proposal to establish a petro-
chemical complex and fertili7er plant
located in the vicinity of the Madras
Refinery, with the help of Iranians?

SHRI D K. BOROOAH: There is
already a fertili7er plant in the neigh-
bourhood of the Madras Refinery, and
any expansion of the Madras Refinery,
whether marginal or ba*ic, would cer-
tainly reflect on the size of the Madras
fertilizer factory. So far as the petro-
chemical complex is concerned, there
was no mention of it

Complaittti AUegia* Ortaaisafton of
Fonettons for Prime Minister to Lay
Foundation Stones o® the eve c* TJ.P. 

Elections
*10. PROF. MADHU DANDAVATE:

m i  the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether complaints have been 
lodged with the Election Commission
that organising functions for the
Prime Minister to lav the foundation
*toneS of projects in U.R which have
-not been sanctioned in the Fourth or

Fifth Plana on the eve of U. P. Elec-
tions, amounts to corrupt practice like-
ly to vitiate the election results ; and

(b) if so, action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI N-TIRAJ
SINGH CHAUDHARY): (a) and (b).
The Election Commission has received
a letter from the Hon’ble Member alio
ging that m the course of election
campaign m U.P. the Prime Minister
has been laying foundation stones of
projects and that this contituted a
corrupt practice. The Election Com-
mission has forwarded his letter to the
Government. No action has been
considered necessary on the part of
the Government.

PROF. MADHU DANDAVATE. Sir,
before I put my supplementary to the
hon. Minister, I want to point out to
you that in giving the reply, the Minis-
ter concerned has misquoted the letter
that I had addressed, to the Election
Commission and_whi-h ha* heen for-
warded to the ~Government. In my
leter I did not allege that laying
foundation-stones by the Prime Minis-
ter is a corrupt practice. What I had
said was that laying foundation stones
of those projects whose sanctions have
not been obtained and put in the
Fourth Plan is a corrupt practice It
has been distorted by the Minister.
(Interruptions)'

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): There is no misquot-
ing at a ll.. . .

PROF. MADHU DANDAVATE- I
have not yet put my supplementary

SHRI H. R. GOKHALE: I am talk*
ing of wtoat you have said. There has
been no misquoting at All of what the
hon. Member had written to the Elec-
tion Commission. I have no hesita-
tion In reading out that also. There
is no question of suppressing anything.



t j  Oral Answers MACx&A 30, 189$ (SAKA) Oral Answers xg

The first part of the complaint of the
hon. Member to the Election Commis-
sion was about foundation stones
being laid by the Prime Minister in
U.P. and the other port of the com-
plaint was that aa, according to him.
these projects were not included in
the Plan, it is a corrupt practice. I
cannot understand that if they are not
included in the Fourth Plan or in the
Fifth Plans, that is a corrupt practice
and, otherwise, it is not a corrupt
practice. The thrust of his question
was that foundation stones were being
laid in U.P.

PROF. MADHU DANDAVATE: I put
my first supplementary. May 1 know
whether it is true that the Supreme
Court in one of its judgments has said
that developmental activities under-
taken on the eve of elections might not
be regarded as a corrupt practice under
the present law but were certainly an 
evil practice and that the dividing line
between an evil practice and a corrupt
practice is a very thin one?

SHRI H. R. GOKHALE. 1 am aware
of the judgment which the hon. Mem-
ber has quoted and also of another
judgment. The question is, even there
where the facts are not at all similar
as here, the Minister had used a part
of the discretionary funds for doing
.some work in his constituency, on that
basis also, the Supreme Court said
that under the law, it is not a corrupt
practice. The first point is that nothing
of that type has happened here So,
there is no corrupt practice here.
There is no question of any inquiry
being held by the Government or by
the Election Commission because,
under article 329 of the Constitution,
the only authority which can decide
whether a corrupt practice has been
committed or not is the authority
prescribed and laid down under a law
passed by the Parliament, that is, the
Representation of the People’s Act,

No question of the Election Com-
mission or the Government making any
inquiry at all arises.

PROF. MADHU DANDAVATE; May
I know whether it is true that, in the
Golden Age in U.P. inaugurated by
the Prime Minister's election campaign,
from December to 2nd February more
than 35 foundation stones of various
projects were laid. As an illustration,
I would like to know whether in the
case of (a) Sone Pump Canal Project,
(b) a new eastern U.P. Agricultural
University at Faizabad, (c) Phulpur
Fertiliser project; and (d) BHEL at
Jhansi, necessary sanctions were ob-
tained and if not, does it not constitute
a corrupt or evil practice indulged in
by the ruling Party to attract the elec-
torate towards the ruling Party in the
coming elections?

SHRI H. R. GOKHALE: Assuring
but without admitting, that laying of
foundation stone is a corrupt practice,
the hon. Member's assumption that
anything was done after the 17th Jan-
uary is absolutely wrong The Notifi-
cation calling the elections in U.P. was
issued on the 17th January and no
foundation was laid after that date.
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5  $  fa  w farc wwf srtnq *f$S
fTCWtf I

SHRI S. A. SHAMIM: The question 
is ot two parts. Part (1) is whether 
it is a corrupt practice or not. To that 
the hon. Minister has replied. The 
other part is.........

BOB. SPEAKER; Please come to your 
question.

SHRI S. A. SHAMIM: Alter all you 
have heard so much noise on this side, 
please hear some sense also. The 
second part is whether these plans 
were sanctioned and these foundation 
stones were laid or not. The question 
says that presumably they were not. 
The Minister has kept quiet on that.

Secondly, the hon. Minister has said 
that no foundation stone or no inaugu-
ration took place after the 17th. Here 
I have the issue of Hindustan Times 
dated February 6. Under the caption 
“Foundations of Electoral Success” , it 
has enumerated the numerous founda-
tion stones and schemes sanctioned— 
16th, 20th January, 22nd January and 
do on upto 2nd February. These Pie 
the dates when schemes have been in-
augurated and foundation stones laid. 
Will the hon. Minister explain how 
Will he explain these facts?

SHRI H. R GOKHALE: I cannot ex-
plain what the newspaper wrote, but 1 
can say What I know.

SHRI S. A. SHAMIM: Were these 
schemes approved or not?

MR. SPEAKER; He had no notice. 
He can give only a general arswer, 
not on individual schemes.
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SHRI S. A. SHAMIM: It is a part of 
the question: whether foundation stones 
of projects which have not been sanc-
tioned in the Fourth or Fifth Plans 
have been laid.

ME. SPEAKER: He is putting a diffe-
rent question.
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SHRI H. a  GOKHALE: I have al-

ready said about this. I have already
said that it is not a corrupt practice.
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ME. SPEAKER: The question is:
whether complaints have been lodged
with the Election Commission that or-
ganising functions lor the Prime Minis-
ter to lay the foundation stones of
projects in U.P. which have not been
sanctioned in the Fourth Fifth Plans
on the eve of U.P. Elections amounts
to corrupt practice likely to vitiate the
election results. How can you relate
this question with the question of how
many foundations were laid in the Inst
three years? If you had given a pro-
per notice, I could have allowed it
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SHRIMATI RO M  DESHPANDE: I 
was trying to request these Members 
that they should at least >i$s some 
decent language and not convert the 
whole House into a place for shout* 
ing; everybody cannot Just go on 
shouting, because We cannot hear 
what they want to say. At least, let 
to reply. But let decency he main- 
let the hon Minister reply il he has 
to reply. But let decency be main* 
tained in this House. As a woman, I 
would request the Members to use 
decent language.

SHRI K. S. CHAVDA: She may
request the woman Prime Minister to 
guide her party Members.

SHRIMATI ROZA DESHPANDE: 
No, I would not.

MR. SPEAKER: I thank Shrimali 
Roza Deshpande very much. 1 am 
very happy that Shrimati Roza Desb- 
pande has come and her speech has 
started with a quiet and moderating 
influence. But I think she is sitting 
in a wrong place—I mean wrong neigh-
bours!

SHRIMATI ROZA DESHPANDE. I 
am not sitting here on my own, but 
I have been asked to sit here.

WRITTEN ANSWERS TO QUESTIONS

Abuse of Excise concessions by 
Benzene and Tolune Users

*4 SHRI MADHU LIMAYE Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state

(a) whether users of Benzene and 
Tolune under Category L-0 are pay-
ing excise duty at the rate of 6 per 
cent on the listed price;

(b) whether the rate for non Lrff 
category consumer’s is very much 
higher;

(c) whether L~6 category consumers 
are abusing the excite concession by 
selling Benzene and Tolune m black* 
market at very high prices to non 
L-6 consumers; and

(d) if so, the action taken by Gov-
ernment to curb these malpractices?
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THE MINISTER OF PETBOLEUM 
AND CHEMICALS (SHEI D. K. 
BOROOAH) (a). No Sir. Users under 
category L-6 are paying basic excise 
duty either at the rate of Rs. 34/. or 
at the rate of Rs. 150/- per kilo-litre, 
depending upon whether the benzene 
toluene are used as solvents in the 
formulation of pesticidal solution, 
sprays and suspensions or for other 
specified industrial uses.

(b) The rate of duty applicable to 
all others (which include non-L-6 
category consumers) is presently 
Es. 2,000/- per kilolitre.

(c) This is within the purv^w oi 
the Department of Revenue m 'he 
Ministry of Finance. In a survey con-
ducted by that Department sometime 
back a few cases of abuse or non- 
accounts] were noticed.
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DeeesiOn taken on law Commission s 
Report on the Improvement in the- 
Service Conditions and Employments of 

Judges

*9 SHRI DEVINDEE SINGH 
GAECHA;

SHRI K. KODANDA EAMi 
EEDDY;

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to refer to the reply given to Starred 
Question No 312 on the 13 th March.
1973 regarding Law Commission report 
on the improvement in the se v ie  con 
ditions nad emoluments of Judges and 
state:

(a) whether any decision has sMce 
been taken on the proposals of the 
Law Commission for making substan-
tial improvements in the service con-
ditions and emoluments of the Judges; 
and

(b) if not, the reasons for the delay?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a). The matter i» 
yet under the consideration ot the 
Government.
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(fc) As the State Governments ate
^primarily concerned With the imple-
mentation of the recommendations
State Governments have been addres-
sed in the matter. The regies are
awaited.

Crash Programme for E*traction of
Oil from Coal

*11. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Central Government
has sanctioned Rs. 39 lakhs for laun-
ching crash programme for extraction
of oil and chemicals from coal; and

(b) if so, the main features thero- 
oi?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) and (b). On the
basis ol the exploratory studies made
so far by the National Committee on 
Science and Technology and the
Planning Co emission, it has been
decided to set up a group to make a 
feasibility study for establishing a 
plant for the manufacture of oil from
coal. Necessary funds for this pur-
pose would be made available. Further
decisions regarding implementation
will be taken on the basis of this
report.

Reducing Petrol Allocations for Oil- 
based Industries

*12 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state;

(a) whether keeping in view the
shoitage of petrol in the country Gov-
ernment are considering a proposal to
make drastic cut in the fuel allocations
of the oil-based industries;

(b) whether Government propose
'to introduce petrol rationing for the
oil-based industries; and

(c) if notv what alternate steps'
Government t>ropose, to take in this1 
respect?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a). Whereas Motor
Gasoline (Petrol) is used mostly in
the Motor Vehicles only, fuel oxl is
used by the oil based industries. In
view of the steep increase in prices
of crude oil and petroleum products
and the critical furnace oil availability
in the world market it has not been
possible to meet the furnace oil require-
ments of the country in full. The
Government have, therefore, advised
the oil companies to meet upto 90 per
cent of the normal off takes of indus-
trial units based on the past offtakes
during the months of January and
February 1974

(b) and (c). There is no proposal
at present to ration furnace oil. How-
ever, a Standing Committee has been
set up under the chairmanship of
Secretary and Director General,
Technical Development to regulate
furnace oil supplies to the various
industries.

Electric Generator for Diesel Loco-
motive Works, Varanasi

*13. SHRI N. SHIAPPA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether energy crisis has ham-
pered production of locomotives at
the Diesel Locomotive Works at Vara-
nasi; and

(b) if so, whether Diesel Locomotive
Works is planning to have an elect-
ric generator of its own?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHJRI 
MOHD. SHAFI QURESHI); (a). Yes,
Sir.

(b) The Diesel Locomotive Works
is planning to install a diesel generat-
ing set of 1.5 M.W. approximately to



meet the partial demand of D.L.W.
against the maximum demand of 3.8 
M.W.
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Oil Crisis

*14. SHRI P. GANGADEB:
SHRI D. D. DESAI;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Director of British
Royal Institute of International Affairs
has suggested that India should act
quickly 0n oil crisis;

(b) if so, the reaction of Govern-
ment thereto; and

(c) wliolher India has If/dge'1 any
protests in international forums r.i' ut 
price hike by the oil producing count-
ries?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a). Ye?, Sir

(b) and (c). Government quite
alive 1o  the situation and ^rc making
intensive efforts it all lev •'If as to
ensure that the crude oil supplies to
meet the demand, more particularly of
the vital sectors of the economy, are
maintained to the extent possible and
there are no undue strains on the
economy of the country.

Take-over of Burma-Sheli by I.O.C.

*15. SHRI C. JAN ARDH AN AN * Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Indian Oil Corporation
is taking over Burmah Shell installa-
tion in Cochin and also the marketing
operation currently done by Burmah
Shell in the Area fed by the Cochin
Refinery;
8151 L.S.—2.

(b> if so, the main features thereof;
§nd

(c) the action proposed by Govern-
’ t regarding absorption of the

c't'Te ted employees?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a). Taking over of
Burmah-Shell trade in Cochin supply
aiea and other allied issues such <is 
acquisition of Burmah Shell installa-
tion and man-power commensurate
with IOC’s requirement is under con-
sideration of the Indian Oil Corpora-
tion.
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(b\ and (c). Since the matter is 
under negotiation between IOC and
Burmah-Shell, it will not be possible
to provide detailed information at
this stage.

Oil and Gas Zones in Cambay Basin

l.fl SHRI B. S. BHAURA: W*U
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(.u whether several layers of Lime
Stone indicating possible oil or gas
zones have been encountered in the
Cambay Basin; and

(b) if so, the mam features therejf?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) and (b). Several
highly fossiliferous Lime Stones
1 avers were encountered in the well
drilled recently on the Tarapur struc-
ture in the Arabian Sea This well Is 
located in the off-shore extension of
the Cambay sedimentary basin. Some
of the layers gave indications of the
pre^enre of ga«s during drilling. Two
of the layers were tested and the pre-
sence of gas was confirmed but it
was found to be in non-commerdal
quantities.
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Decline in Railways earnings during
December, 1973

1. SHRI SUKHDEO PRASAD
VERMA:

Will tKe Minister of RAILWAYS
be pleased to slate;

<a) wiuether earnings of Railways
nav.« gono down during the month of
<i>of mb.',-, 1.973 as compared to De~ 

tvinber 1»72; and

1 if so. what are the reasons for
tb" same and thc remedial measures
Government propose to take in the
iuiuie in this rcspect?

I HE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a) Yes.

0)) ii> The shortfall has been main-
ly due to disruption m traffic on ac-
count oi strike: by Loco Stall Coal
shortage, Bombay bandh etc.,

(ii) Thc matter is receiving Govern- 
nu'nt’o constant attention and such
rimedial measures as are considered
necessary arc already being taken
l»'»m time to time.

Closure of Industrial Units of Farida- 
had Industrial Complex due to power

shortage

2. SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of IRRIGATION
a ND POWER
** Pleased to state;

(a) whether most of the Industria
Units of Faridabad Industrial Complej
are facing closure due to the powej
shortage;

(b) whether Faridabad Industrie!
Association have urged the Centre to
intervene and to give practical shape
to the concept of the North Indian
Power grid; and

(c) if so, the reaction of Central
Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (1). With the exception
oi certain essential industries which
have been exempted from a power cut,
other industries in the Faridabad
Industrial Com pie a .ire subject to
lestncfions of upto 80 per cent in 
their power consumption. However,
there is no apprehension of industrb4; 
facing closure on this account. The
Faridabad Industries Association has
urs'ed the establishment of a Northern
Regional Grid, so as to enable power
shortages to be shared between differ-
ent State?. A Regional Gird, however,
iis not designed for the purpose of
sharing of shortages, but is meant for
optimising utilization of generating
capacity in the region. In the Nor-
thern jRcgion all the States, except for
the Kashmir Valley, are already inter-
connected and generation is. to the ex-
tent possible, being optimised Ha**- 
yam is being given relief from the
neighbouring systems as a ronseouenre
o* the availability of the Grid.

mwf tC * f*T7 2  ̂ *T3ft

3. qrgcTlH VFgwr apTT 
f*fa, ,?ftr STPqpft wnf SPTFt- 

%  :
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Electrification of Emakulam-Trivan- 
drum Railway Line

5 SHRI VAYALAR RAVI. Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether any delegation of
Keiala Ministers headed by the Chief
Minister met the Union Mm>stcr ior
Railways in the month of Janu'u„>.
1974 and discussed with him the mat-
ter regarding the electrification of 35r- 
nakulam-Trivandrum Railway line;

Uj ) if so, the gist theieot and whe- 
thei th»' Kerala Government have « -
buied adequate supply of electricity
for this puipose at cheapest rate avail-
able m the country, and

(c) if ô, toe icoction of the Central
GuvLrntiicut theieio and tnc steps
taken m that regard?

Til 15 DEPUTY AIINloTER IN THE
MINISTRY Ol* RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes.

<b) The Chief Mmistei 01 Kerala
pointed out in the meeting that the
St, tn Imister for ii ansport and Elec- 
tncit> had written fcexeral 'e'teis to
the Minister ior Railways, icgardmg
electrification of Railway lines in the
Kerf>la State Further he desired to
reconsider the proposal in the light of
the present oil crisis. He also assured
adequate supply of power for electric
traction at reasonable* rates.

(c) Due to law density of traffic and
the heavy capital investment requir-
ed, electrification of Emakulam—Tri-
vandrum section is not considered eco-
nomically justified, in preference to
trunk routes.
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proposal re: distribution ot electricity 
ta Kerala through village Panchayats

6. SHRI VAYALAR' RAVI: Will the
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether the Government of
Kerala has submitted any proposal for
the distribution of electricity in the
villages through the village Pancha-
yats; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI SIDDHESHWAR'
PRASAD): (a) No. Sir

(h) Does not arise.

Understanding between All-India Loco
Running Staff Association and Railway

Ministry

7. SHRI RAMKANWAR:
SHRI S. C. SAMANTA;

Will the Minister of RAILWAYS
be pleased to state:

(a) wihether the All-India Loco Run-
ning Staff Association which had re-
sorted to go-slow tactics for pressing
certain demands of the employees, has
called off its agitation; and

(b) if so, the basis of understand-
ing between the All-India Loco Run-
ning Staff Association and the Railway
Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(MOHD. SHAFI QUREgfitl): (a) No.

(b) Does not arise.

Average losses due to ticketless 
travelling

8. SHRI RAM KANWAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any assessment has
been made recently about the average
losses which the Railway exchequer
sustains owing to ticketless travelling;

(b) if so the salient features there-
of; and

(c) whetheif any new preventive
measures have been formulated in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A comprehensive survey to assess
the extent of ticketless/irregular tra-
vel on Indian Railways is underway.

(cj Checking ticketless, travel is a 
continuouos. process Apart from re-
gular chocks special and surprise dri-
ves are also launched from time to
time to check this evil.

Strike by Loco Running Stall

9. SHRI RAM KANWAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Loco Running Staff
throughout the country went on strike
recently;

(b) whether as a result the entire
Railway administration was paralysed;

(c) the reasons for the Railway stall
going on strike; and

(d) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MlNlSmY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
section of the loco running staff went
on illegal strike mi Western Northern,
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Central and S* E. Railways only in the 
month of December, 1973.

<b) No.

(c) Alleged non-implementation of 
assurances given to the loco running 
staff earlier.

(d) The Government are of the 
view that the illegal strike of Loco 
running staft was unwarranted as the 
Loco Running Statt Grievances Com-
mittee iunctionmg under the Chair-
manship of he Depuy Miniser of Rail-
ways, has been looking into the grie-
vances of the loco running staff.

Threat of agitation by All India Loco 
Running Staff Association for non- 

implementation of assurances
10. DR. H. P. SHARMA:

SHRI RAMAVATAR SHASTRI:

Will the Minister of RAILWAYS 
be pleased to state.

(a) whether Government’s attention 
lhad been drawn to the Statement by 
the President of the All-India Loco- 
Running Staff Association on January 
22, 1974, threatening another agitation 
on grounds of alleged non-implemen- 
tation of thr» assurances given by the 
Minister to them on December 28, 1973;

(b) if so, the precise nature of the 
allegations; and

(c) the steps since taken to avert 
further agitation by loco-running staff?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(c). The statement referred to alleged 
that the Railway Ministry was resort-
ing to decaying tactics in implementing 
certain assurances said to have been 
given by the Minister for Railways at 
the meeting of the Loco Running Staff

Grievances Commitee held on 28th 
December, 1973. This statement was
promptly contradicted through a Pitss 
release issued on the 23rd January 
1974.

Agreement with U.S.S R. for import of 
kerosene oil ana fertilizers

11 DR H P. SHARMA:
SHRI RAMAVATAR SHASTRI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether a trade protocol was 
signed with the U S S R  on the 21st 
January, 1974 for import of more 
kerosene, sun flower oil and fertilise!s 
from that country;

(,b) if so, the main features of tht* 
protocol; and

(c) the terms for import of fertili-
sers and kcro3»*ne inco porated therein 
and the quantum of each item to ^  
so iTiportr-d?

THE MINISTER OF STATE IN '] HE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yos

(b) and (c). It will not be in the 
public interest to disclose the contents 
of the trade plan provisions

Demand for increase in crude oil prices 
by Burmah Shell ana Esso

12. DR. H. P. SHARMA:
PROF. MADHU DANDEVATE:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Burmah Shell and Esso 
requested Government for an upward 
revision of the crude oil price by over 
100 per cent from January 1, 1974 
pending final decision on price hike 
of this item;
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(b) if so, the gist of their demand
and the reasons adduced in support
thereof; and

(c) Government’s decision thereou?

THE MINISTER OF STAE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS 'SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir. Burmah-Slieli
and Esso have requested Government
for an upward revision of the crude
price from January 1, 1974.

fb) and (c). Their main demand is
for an <ncrease in the price of crude
oil that they import into the fountry

'i result of the escalation of crude
prii*-'* in 1he Gulf legion. The mat- 
t'T under consideration of Govem-
•,-nr>nt.

rnnreltoiion of trains due to shortage
of coal

U. DR H P SHARMA:
DR. LAXMINARAYAN PAN- 

DEYA:

Will the Minister of RAILWAYS
he pleased to t̂ate:

(a) whether last year a number of
Railway trains had to be cancelled
owmg to shortage of coal;

(b) if go, the number of train ser-
vices cancelled, zone-wise on this ac-
count during the last 4 months;

(c) estimated monthly loss suffered
by Railways due to coal shortage; and

(d) the steps taken to ensure ade-
quate and timely supply of coal for
Railway services?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (c>. Information is being 
collected and will be laid on the Table
-of the Sabha in due course.

(d) Close co-ordination is being
maintained with the coal producing
authorities for augmenting suplk's of
steam coal.

Increase in prices of furnace Oil and
lubricants

14. SHRI SHRIKJSHAN MODI;
SHRI ONKAR LAL BERWA:

Will the Minister of PETROLEUM
A,\D CHEMICALS be pleased to
fcta*";

(a) whether prices of Furnace oil
and lubricants have been increased re-
cently, and

(b) if so, the question of increase,
the reasons therefor and the impact
thereof on industry and power plants?

TIi'E MINISTER OF STATE IN THE
.IJ.VISTIIY OF PETROLEUM AND

CHEMICALS (SHRI SHATINW AZ
KHAN), (a) Yes, Sir.

(b) (i) The quantum of the increase
on Furnace Oil with etfccl from -,.rd
January, 1974 is about Rs. 232 (f) r^r
KL.

(ii) The prices of Secondary Giade
Lubricating Oils/Greases w„rc in-
creased by Rs. 500/- per M.T. (ex-
clusive of Excise duty) with effect
from 23rd January, 1974.

(iii) The ex-Refinery prices of 21 
Lube Base Stocks were increased by
Rs. 404.40 per M.T. and those of
T.O.B.S. by tRs. 337/- per M.T. with
effect from 23rd January, 1974

(iv) These increases were necessita-
ted by steep increases in the cost of
crude oil with effect from 1st January,
1974.

(v) Furnace Oil and Lubricants are
used in power generation and in
various industries for the manufacture
of a very wide range of finished pro-
ducts. As such It is difficult to a&ess
the impact of the price rise on Indus-
try ana power plant*.
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Cmm md«r consideration of M.R.T.P. 
CoUgglMbMl

15. SHE! MADHU UMAYE: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) what are the cases under consi-
deration of the Monopolies and Res-
trictive Trade Practices Commission 
at present;

(b) whether any matters have been 
withheld from the Commission by the 
decision of Government and clearance 
for projects given without reference 
to the Commission;

(c) if so, the gist of the cases men-
tioned in parts (a) and (b);

(d) whether any matters have been 
or are sought to foe withdrawn by any 
companies from the Commission's con-
sideration; and

(e) if so, the broad outlines of these 
matters?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (c) A
statement showing the cases under 
Sections 21 and 22 of the MRTP Act 
referred to the Commission for en-
quiry and report, pending before it 
is laid on the Table of the House. 
Another statement indicating the Res-
trictive Trade Agreements now under 
consideration of the Commission is 
also laid on the Table of the House.

(b) It is not mandatory under the 
scheme of the MRTP Act for the Cen-
tral Government to refer all the appli-
cations under Chapter III to the Com-
mission The Act envisages that the 
Central Government may refer to the 
Commission only those applications 
under Section 21—*23 were in the Cen-
tral Government’s opinion an order 
cannot be passed without a further en-
quiry.

(d) and (e). A Statement showing 
the names of the companies whose 
applications under Sections 21, 22 and 
23 ot the MRTP Act were withdrawn 
by the applicant companies, is laid on 
the Table of the House.

S t a t e m e n t

Cases under Sections 21 and 22 of Uie Monopolies & restrictive trade prac-
tices Act 1969 pending before the MRTP Commission.

SI.
No. Name of the undertaking Section under which referred

1. India Pistons L im it e d ................................. 2i(3)(b)
2. Atul Products Limited.................................  Do

3. Do. . Do
4. Anil Starch Products Limited . . 22(3Xb)
5. Escorts Limited ..................................  Do.
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S t a t e m e n t

SU No. Name of the company/Com- Bengal Potteries Ltd.
panies/firms complained of ‘ American Universal Electrical

1. Incheck Tyres Limited and 7 (India) Ltd.
other tyre companies.

2. The Gramophone Co. of India 7- TILe Association of Men Made
Limited Fiore Industry and 8 others.

4. Hindustan Pilkington Glass *' Polydor of India Ltd'
Works Ltd. and three others 9, Union Carbide India Ltd.
Co.

. XT .. t m «  - 10. Ashok Leyland Limited.4. National Tobacco Company of
India Limited. n . Tata Engineering and Locomc-

5. Allied Distributors and Co. and tive Co. Ltd.
S t a t e m e n t

Statement of cases in which the com parties concerned withdrew their pro-
posals the same were referred to the Monopolies & restrictive trade prac-
tices commission.

SI.
No. Name of the Undertaking Section under which referrel

I. J. Stone & Co. (India) Pvt. Ltd. . 21(3) (b)
2. Telera 1 rPvtO I t ’ ................................ Do.
3* Ami Profucts Ltd.................................. Do.
4- India Linoleum Lt I................................ Do.
5- Century Spg. & Mfg., Co. Ltd. . Do.
6. Gwalior Rayon Silk Mfg. (Wvg. Co. Ltd.) 22(3)(b)
7- Shri Ambica Mills LtH. Do.
8. Lucas TVS Ltd. . . . . 23(6;

Utilisation of Ravi Waters under Indus ming the Havi river like Theim dam 
Water Treaty or any other alternative project?

16. SHRI MADHU LIMA YE; Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether this country hag not 
been able to utilise the Ravi waters 
allocated to India under the Indus 
Water Treaty;

(b) what, if any, amount was paid 
to Pakistan for securing right to these 
waters;

(c) the potential loss incurred by 
this country as $ result of non-utili- 
sation of these waters to-date; and

(d) the reasons for not taking up 
rapid construction of projects for dam-

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Except for the flood 
waters during monsoons, the waters of 
Ravi are being utilised in India- On 
completion of the Beas Dam at Pong, 
and with the help of the existing Ma- 
dhopur Beas Link most of the mon-
soon excess will also be utilized, leav-
ing only about 15 per cent of the total 
flows going waste during the mon-
soons. The Theim Dam Project on 
river Ravi will enable harnessing the 
total flows.

(b) No amount as such was paid to 
Pakistan for securing rights, over the 
waters of the three Eastern rivers. 
India got these rights as a result of
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the Treaty finalised in I960. India, 
however, contributed a sum of Rs. 
98.36 crores through the World Bank, 
towards the cost of replacement works 
in Pakistan

<c) No loss is suffered on this ac-
count though the utilisation of the 
remaining waters would undoubtedly 
benefit the country.

(d) The clearance of the Thein Dam 
Project has not been possible due to 
lack o! consensus among the concert-
ed States in respect of certain inter-
state aspects

Rise in prices of bunker oil at Ind;an 
and International Ports

17. SHRI MADHU LIMA YE;
SHRI GAJADHAR MAJHI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased 10 
state:

(a) whether it is a fact that there 
has been an unprecedented rise in the 
prices of bunker oil at Indian as well 
as international port*;

(b) if so, the extent of this rise at 
important ports handling Indian com-
merce;

(c) whether any levy or surcharge 
has been imposed by the Indian and 
foreign shipping companies because of 
this increase in bunker oil price; and

(d) its impart on import and export 
trade?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRt SHAHNAWAZ 
KHAN): (a) and (b). With effect' 
from ISth December 1973 the prices of 
Furnace Oil, Light Diesel Oil and High 
Speed Diesel Oil supplied to ships as 
Bunker Fuel were increased three fold 
from the level of the prices prevailing 
on 12th December 1973 at all Indian 
ports, and with effect from 16th De-
cember 1973 the prices ruling on 15th 
December, 1973 were doubled The

sharp increases in Bunker prices were 
necessitated by the increase in prices 
and non-availability of the product in 
the adjoining ports and also the 
sharp increase in the price of import-
ed Furnace Oil. The price increases 
we:e intended to minimise the off-
take of Bunker Fuel at Indian ports.

These increases were not made ap-
plicable to the following: —

(i) Vessels belonging to Indian
Navy and Port Trusts.

(ii) Fishing crafts.

(iii) All vessels permitted by Direc-
tor General (Shipping) to 
carry coastal cargo and/or 
passengers and performing 
coastal voyages between 
Indian ports excepting vessels 
on single or consecutive vo-
yage charter basis

With effect from 31st January 1974 
these prices were reduced and fixed 
at Bombay Port as under: —

rAS?'' per M.T.

Furnace On 130 00
Litiht Diesel Oil 170 00
HiRh Spof'd Dioscl Oil 210 00

(c) Indian as well as foreign Ship-
ping lines 'Conferences announce sur-
charges from time to time, lome of 
these have been revised upwards dur-
ing the period from 1st December 1973 
to 16th January 1974 No precise re-
lationship can be established between 
the increase in BunkrT Oil prices at 
the Indian ports and the aforesaid re-
visions.

(d) Foreign Flag vessels carry a 
very wide range of products from /to  
various countries to/from Indian ports. 
Since this involves various industries/ 
trades no definite indication can be 
given of the impact of these increases 
on Import/Export trade.
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Import ot crude (HI in 1974

18. SHRI MADHU LIMA YE:

SHE! R. S- PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) vrihat is Government's pro-
gramme for the import of crude oil
for its various Refineries in the year
1974;

(b) the names of the countries from
which crude oil will be imported and
the share of each of these countries in
this import;

(c) the likely prices that will be paid
loj Ihh import to the various coun-
1110̂ ;

<d) whether jt is a fact that private
oil rcftueiii’s are threatening Govern-
ment vwtn a cut back in their crude
m>Dorts; and

(e) if to, the steps taken by Gov-
( rnment to counter this threat?

TilE TviiNISTER OF S'TATK IN THE
vflNISTRY OF PETROUEUM AND
t’HF.MK’ALS (S11E1 SHAHNAWAZ
IvUAM): (a) and (bV Government
a* present envisage an import of ab-
out 16 million tonnes of crude oil—
0.55 million tonnes from Iran, 2.80 
million tonnes from Iraq and 3.85 mil-
lion tonnes from Saudi Arabia.

(c) In view of the pre sent uncertain
conditions, it is too early to give any
precise indication of the prices for the
import of crude oil.

vd) and (e)* With effect from 1st
January, 1974 the price of crude oil
has increased steeply. The main prob-
lem, therefore, is not of the availabi-
lity of crude oil but of meeting the
exorbitant cost. The oil companies
hav© indicated that if their overall
availability of crude ol was reduced,
their imports into India would be
affected. The situation, however, is

fluid. Government are, however
keeping a continuous watch on the
situation.

Kerala's scheme regarding checking of
floods In Kerala

19. SHRIMATI BHARGAVI THAN- 
K.APPAN: Wll the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the State Government
of Kerala have suggested any scheme
to the Centre to cheek the floods in
the State; and

(b) if so, the reaction of Govern-
ment thereto?

'i HE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDIIESHWAR
PftASAD); (a) and (b). The Govern-
ment of Kerala had formulated in
19G3, a dtaft plan for flood control in 
thr State at an estimated cost of Rs.
22 4 oror^s. The draft plan had been
examined in the Central Water and 
Pfvvar Commission and the SUte Go\~ 
cmnK'iit had been requested to revise
the plan taking into account the ex-
perience of floods subsequent to 1963.
The revised Han has not yet been
re 'eived from the State Government.
Pending finalisation of the Plan, pro-
tection measures as considered neces-
sary in the vulnerable areas, are be- 
in c; implemented as part of the State
Plan.

sriTfT ^ ^  ’̂ r r f

20. TOWn* iw f t  :

f*TT ft? :

(*f)
m  w n w  fr;

( * )  %r, aren ? tfr
ijwr wtft wot f[; iftt
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Amendment to Delhi Electric Control
Order for Supply of Power to Slum

Dwellers

21, SHRI DEVINDER SINGH
GARCHA:

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 5209 on the 18th December, 1973 
regarding amendment to Delhi Electric
Control Order for supply of power to
slum dwellers and state;

(a) the -steps being taken by Gov-
ernment to provide electricity to the
residents of jhuggi jhonpri and slums
dwellers by amending the existing
provisions of the Delhi Electric Con-
trol Order; and

(b) the reasons for delay in taking
steps in this direction?

THE DEPUTY MINISTER’ IN THE
MINISTRY OP IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) ana (b). It has been
reported by the Delhi Administration
that the matter is still under consider
ration.

Uneconomic Railway Lines

22. SHRI DEVINDER SINGH
GARCHA:

Will the Minister of RAILWAYS
be pleased to refer to the reply given

to Unstarred Question No. 1353 on
the 20th November, 1973 regarding
uneconomic Railway lines and state:

(a) the total looses suffered by
uneconomic Railway lines including
dividend payment to General Reve-
nues during the last three years; and

(b) the concrete and positive steps
taken to improve the situation on
these Railway lines during the last
yeai’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a) The
total losses suffered on uneconomic
branch lines, excluding dividend pay-
ments to the General Revenues during
the years 1970-71 and 1971-72 ’*ere as 
under:

Year Rs. in crores
1970-71 8 71
1971-72 9.88

The amount of loss for the year
1972-73 is being collected and will Lt
placed on the Table of the House.

From 1.4 71, the capital cost on un-
economic branch lines is exempted
from payment of dividend. The
amount of dividend paid in 1970-71 is
being collected and will be placed on
the Table of the House

(b) A statement showing the steps
taken to reduce the loss in the working
of the uneconomic branch lines is laid
on the table of the House.

Statement

Statement showing steps taken to
reduce the losses on the uneconomic
branch lines

Some of the measures taken to im-
prove the earning and to reduce the
working expenses of the uneconomic
branch lines are indicated below:-

(1) The question of converting
certain narrow-gauge lines in-
to broad gauge is being consi-
dered.
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(2) Strengthening of the track of
certain narrow-gauge lines is
being considered with a '  iew
to increasing the speed and
the load of trains.

(3) Rolling stock is being replaced
on a phased programme basis.

(4) One-engine system of working
has been introduced on certain
sections.

(5)) On certain narrow-guuge
lines block stations have been
downgraded and a few others
have been closed for goods
traffic.

(ti) Over certain narrow gauge
lines train services have been
curtailed.

(7 * Concessional rates have been
quoted with a view* to captur-
ing additional traffic

2̂ 1 Close liasion is maintained
with industries located in the
areas served by tht uneconomic
branch lines with a view to
induce them to use rail facili-
ties to the maximum extent.

(9) Intensive checks are conducted
to combat ticketlcps travel

( 10) Split shift duties have been
introduced at certain stations

(11) Conversion of passenger trains
into mixed trains has been re-
stored to on certain sections.

(12) Feasibility of introducing
dieselisation on certain sections
is under examination.

Clearance of Pending Major Irrigation
Projects for Punjab

23. SHRI DEVINDER SINGH
GARCHA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the major irrigation projects
for Punjab which are pending clear-
ance by the Centre; and

(b) the reasons for delay and the
time by which they are expected to
be cleared?

-  THE DEPUTY MINISTER IN TIIE
MINISTRY OF IRRIGATION AND
POWER (SHRI S1DDHESHWAR
PRASAD): (a) and (b). Only one
major irrigation scheme “Non Peren-
nial Irrigation in U. B. D. C. Tract'”
costing about Rs. 6 crores was receiv-
ed. The State Government is already
going ahead with the execution of this
project, and are likely to spend about
Rs.3 crores by the end of 1973-74.
Formal clearance to the project Is 
pending for want of revised estimates
from the State Government.

Impact of Oil Crisis on India's
Balance and Payments Position

24. PROF. MADHU DANDAVATE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) wliether the present oil crisis
l ■> to L’ffecl adversely our ba-
loni-o ?nd payments position; and

(h) it so, whf»t slips are tak< n to
umh v’norously programme of oil
exploration in the country and grea- 
tcj j a of other domestically available
.w >jrcct of energy’

THE MINISTER OF STATE IN TIlE
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) Based on a techno-economic
feasibility study made by a joint team 
of Oil & Natural Gas Commission and
the Soviet experts, it has been decided'

(i) to intensify exploratory work
in new areas so as to obtain
information for assessing hy-
drocarbon 'potential in these
areas; and
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(ii> to maximise the efficiency and 

minimise the cost by using 
sophisticated equipmeats and 
techniques wherever necessary 
as would enable drilling of 
1.47 million metres for esta-
blishing additional recover-
able reserves of 70 million 
tonnes of oil and achieving a 
production rate o f 8.42 million 
tonnes during 1978-79.

Planning Commission have set up a 
number of Working Groups to quicldy 
identify the measures to be taken in 
various fields for reducing the consump-
tion o f different petroleum products 
through substitute fuels and also 
achieving maximum operational effici-
ency in various industrial units and 
transport undertakings including the 
railways.

Take-over o f other Foreign Oil Com-
panies on the pattern o f ESSO

25. PROF. MADHU DANDAVATE:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether thn action of Govern-
ment in taking over 74 per cent of 
the equity shares and ownership of 
all ESSO operations in India would 
also be extended to other foreign oil 
companies in India; and

(b) if so, which will be such foreign 
oil companies and the time by which 
such action will be effected?

companies in India viz., Burmah-Shell
and Caltex. It is not posible to indi-
cate the time by which these discus-
sions will be finalised.

House Building Loans to Railway
Employees in Bhusawal Division 

(Central Railway)

26. PROF. MADHU DANDAVATE:
Will the Minister of RAILW AYS be 
pleased to state;

(a) how many Railway employees 
in the Bhusawal Division of the Cen-
tral Railway have been sanctioned 
loans for the purchase of land for 
house building;

(b) in how much time the employees 
concerned have received the sanction-
ed loans: and

(c) whether there was any delay 
in some cases and if so, the reasons 
therefor?

THE DEPUTY MINISTER. IN THE 
MINISTRY OF RAILW AYS SHRI 
MOHD. SHAFI QURESHl): (a)
Nil.

(b ) and (c ) . Do not arise.

Drilling operation by O and N G C

27. SHRI Y. ESWARA RED DY: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the places where the drilling 
operations by O&NGC have been 
started or are proposed to be started 
soon; and

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
K H A N ): (a) and (b). As soon as
the final agreement with Esso is rea-
ched, it is proposed to initiate simi-
lar discT’ ssions with other foreign oil

(b ) the results of the operation in 
different places?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAW AZ 
K H A N ): (a) The O & N G C has con-
ducted drilling operations at various
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places in th e  States of G ujarat, Assam 
Punjab, H im achal Pradesh, U ttar 
Pradesli, Jam m u and Kashm ir, Bihar, 
West Bengal, Tripura, R ajasthan, T a­
m il Nadu, Pondicherry and also in 
the Aliabet West A rea in the Gulf of 
Cambay and T arapur and Bombay- 
High areas in the Arabian Sea.

The O&NGC expects to conduct 
drilling operations in other p arts of 
G ujarat, Assam, Jam m u and K ash­
m ir Tripura, Rajasthan, Tam il Nadu 
and A rabian Sea arid also to start 
drilling operations in th e  . Cachar 
area of Assam in the near future.

(b ) The drilling operations have 
so far led to the discovery of com­
m ercial oil and natu ral gas fields in  
G u jarat and Assam only.

Linking of Jammu and Kashmir with 
Northern Power Grid

28. SHRI Y. ESWARA REDDY; Will
the M inister of IRRIGATIAN AND 
POWER be pleased to state:

(a ) w hether Jam m u and K ashm ir 
G overnm ent propose to link the State 
w ith N orthern Pow er Grid; and

(b ) if so, the m ain features th e re ­
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SH RI SIDDHESHWAR 
PRASAD); (a )  and (b ).  A 220 KV 
line (to  be operated initially  a t 132 
K V ) betw een U dham pur in Jam m u & 
K ashm ir and Sarna in  the Punjab  is 
under construction as an in ter-S tate  
link under a Centrally Sponsored 
Schem.e. The entire line is being 
construcfed by the Jam m u &  K ash­
m ir authorities and is likely to be 
com pleted by October, 1S74.

Changes made in Construction of Tube 
Raihvay in Calcutta

29. SHRI Y. ESWARA REDDY; Will
the M inister of RAILWAYS be pleased

to state:

(a )  vA ether G overnm ent are aw are 
of th e  changes made in  the procedure 
for the construction of Tube Railw ay 
in C alcutta by M etropolitan T rans­
port Projects Management; and

(b ) if so, tne reasons a'nd salient"^
features thereof? -

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a )  
On a sm all portion of the line in the 
M aidan area a change in the m ethod 
of construction is under contem pla­
tion of the Railw ay M inistry. But 
this is not a m ajor change.

(b )  Instead of ‘cut and cover’ w ork  
w ith earth  side slopes, the proposed 
m ethod is ‘cut &  cover’ w ork w ith 
vertical sides held by concrete walls.

Setting up Coal-Based Power Plants 
in West Bengal

30. SHRI Y. ESWARA REDDY; W ill
the M inister of IRRIGATION AND 
POWER be pleased to state;

(a )  w hether in view of continuing 
pow er crisis, the W est Bengal Gov­
ernm ent have requested the C entre 
for setting up coal-based pow er 
plants; and

(b ) if so, the m ain features th ere­
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SH RI SIDDHESHWAR 
PRASAD); (a )  and (b ).  A scherne 
for the establishm ent of a coal bas­
ed therm al power station In the vici­
n ity  of F arakka B arrage giving a 
benefit of 110 MW generating capa­
city during the F ifth  P lan period has 
been included in the F ifth  Five Y ear 
Plan in  the C entral Sector.
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Agreement with USSR for Oil Explo-
ration In India

31. SHHI SUKHDEO PRASAD
VERMA:

SHHI M. KATHAMUTHU:.

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether an agreement has been 
reached between India and U.S.S.R. 
to explore prospective and prognostic 
oil and gas reserve in th£ country; 
and

(b) if so, the broad outlines there-
of? ■■TfTJ

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) A contract has been
signed between the Oil and Natural 
Gas Commission and V/O Techno ex-
port of USSR under which the latter 
will render technical assistance in 
estimating the prospective reserves 
of oil and natural gas in India’s vari-
ous ‘sedimentary basins and drawing 
up plans for exploration work in 
these bLsSns.

f'b) The Technical assistance will 
bi in the* shape of provision of the 
services ot Soviet specialists who will 
estimate the prospective reserves and 
draw up plans for exploration work 
with the help of Indian technical 
personnel of the ONGC. Such of 
the laboratory work and scientific 
investigation which cannot be done 
in India, will be carried out in USSR 
separate contracts to be concluded for 
the purpose.

The work i« to be completed with-
in a period of 2 years from the 
date of arrival of the Soviet specialists 
in India.
Negotiations with Iran for Crude for 

Madras Refinery

32. SHRI N. SHIVAPPA:
SHRI D. D- DESAI;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether India has sought addi-
tional crude from Iran for Madras 
refinery; and

lb) whether a new Petro-chemical 
complex is being set up with Iranian 
collaboration?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICiVLS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) The matter is under discussion 
with thV Iranian authorities.

Introduction of Power Rationing

34. SHRI P. GANGEDEB:
SHRI D D. DESAI:

Will the Mmistcjt of IRRIGATION 
AND POWER be pleased to state:

(a) whether shortage ol power will 
continue in the initial years of the 
Fifth Fue Year Plan;

(b) whcLher Government are for- 
muU'tmj; an effective system of power 
rationing, and

(c) wlvHvu power rationing will 
ensuie minimum Joss to the national 
economy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): fa) A shortage of power
is expected to be experienced in se-
veral States during the initial years 
of the Fifth Five Year Plan.

(b) and (c). The State Govern-
ments are responsible for allocating 
the available power to different users. 
The Central Government has, how-
ever, sent guidelines to the State
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Governments suggesting a rational 
system ol priorities so as to minimise 
the loss to the national economy.

Import of (M e  m i XHeeel ©11 from 
RuMta and other Countries

35. SHRI P. GANGADEB;
SHRI FUROSHOTTAM

KAKODKAR:

Will the Minister of PETROLEUM 
AND CHEMfCALS be pleased to 
state:

(a) whether India had asked USSR 
to supply crude and diesel oil;

(b) if so, whether U.S.S.R. has 
made any commitment; and

(c) if not, which other countries 
India has approached for the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). USSR has
offered one million tonnes of Kero-
sene Oil and one lakh tonnes of H.S. 
D during 1974 under the Trade Plan. 
The IOC has, accordingly, finalised a 
contract for these quantities with the 
Russians. However, there is no propo-
sal at present for import of crude oil 
from that country.

(c) The: Government are in touch 
with several oil producing countries 
for tlie supply of Crude Oil.

Negotiations with Ira* and Kuwait an 
OU Crisis

36. SHRI P. GANGADEB^
SHRI V. MAYAVAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to
state;

(a) whether any talks were held 
recently with Iraq and Kuwait on

crisis;

(b) whether any agreement was
Cached; and 
3lr>l L.S.—3.

(c) if so, the salient features there* 
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). Discussions 
have been initiated with the oil pro-
ducing countries on a bi-lateral basis. 
The discussions are still continuing 
and no final conclusions have been 
reached.

Measures to Curb Coesumption ef 
Petroleum Products

37. SHRI C. JANARDHANAN: 
SHKI VAYALAR RAVI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government have 
asked State Governments to take 
urgent measures for economising con-
sumption of furnace oil and other 
petroleum products; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). State Gov-
ernments have been advised of the 
critical availability of Furnace Oil 
and other petroleum products in the 
country and that the oil companies 
have been advised to supply FO to 
the extent of 90 per cent of the nor-
mal requirements of Industrial units 
based on past offtakes. A committee 
has also been formed under the chair-
manship of Secretary and Director 
General, Technical Development 
which will also take urgent measures 
for economising the consumption of 
furnace oil and other petroleum pro-
ducts by the Industries.

Introduction af Petrol Rattening
38. SHRI C. JANARDHANAN: 

SHRI RANA BAHADUR
SINGH:

, Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state;
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(a) whether Government have 
taken any decision to introduce pet-
rol rationing;

(b) if so, the main features there-
of;

(c) the reasons for delay in taking 
a firm decision in the matter; and

(d) what are the reaction* of the 
State Governments to the proposal 
for .such rationing?

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS <SHRI SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) and (c). Do not arise in view 
of (a) above.

(d) Most of the State Governments 
have drawn up Contingency Plans 
for introducing rationing of petrol at 
short notice.

Supply of Cauvery River Water to 
Bangalore

39. SHRI C. JANARDHANAN;
SHRI Y. ESWARA REDDY:

Will the Minister of IRRIGATION 
AND POWER be pleased to state;

(a) whether arrangements to sup-
ply Cauvery river water to Banga- 
lore city have been finalised; and

(b; if so, the main features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The Gov-
ernment of Karnataka have reported 
that the Stage I of Cauvery Water 
Supply Scheme envisaging the supply 
of an additional 30 million gallons 
per day to the city of Bangalore from 
the Cauvery source, and costing about 
Rs. 35.72 crores is almost complete, 
except for some ancilliary protective

works like surge-suppression devices 
etc. which are also in advanced 
stages of completion. The Govern-
ment of Karnataka have slated that 
the pipe line has been charged from 
1*2-1974 and water is already being 
pumped at the rate of 10 M.G.D. 
which will be gradually increased to 
3A M.G.D. and that the formal com-
missioning of the Scheme will be 
done very shortly.

Seismic Surveys by O. & N.G.C.

40.SHRI B. S. BHAURA: Will the
Minister of FETROLEUM AND CHE-
MICALS be pleased to state;

(a) the structures where the Seis-
mic Surveys are being carried out by 
the Oil and Natural Gas Commission;

(b) whether drilling has commenc-
ed in all these structures; and

(c) if so, the main features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The ONGC is carrying 
out seismic surveys in Gujarat, Brah-
maputra Valley of Upper Assam, the 
Tripura-Cachar region, West Bengal, 
Orissa, Andhra Pradesh, Tamil Nadu, 
Rajasthan, Punjab and Uttar Pra-
desh.

(b) Drilling has been going on in 
various areas of Gujarat, Brahmaputra 
Valley of Upper Assam, Tamil Nadu 
and Rajasthan for the last few years. 
Drilling has also been carried out in 
various areas of West Bengal, Punjab 
and Uttar Pradesh in the past. In 
the Tripura area, drilling is in pro-
gress.
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(c) The lelanic aum n conducted 
In the above mentioned areas have 
led to the discovery of more than 135 
structures. Drilling has been com-
pleted or is in progress, on 123 of the 
structures, to test their oil/gas poten-
tiality. 110 of the structures have 
been tested and ot these, 25 have been 
found oil bearing and 6 gas bearing.

Measure* to check pretence of 
Kerosene in Petrol

41. SHRI G. Y. KRISHNAN;
SHRI VASANT SATHE:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have
brought out any poster which may 
suggest an easy method of detecting 
the presence of Kerosene oil in Petrol; 
and * * L

(b) the stepg Government have tak-
en to check samples ot petrol at vari-
ous retail outlets and action taken 
against the offenders?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) Government has asked 
all oil companies to display posters 
at their Retail Outlets to educate the 
motoring public of simple tests which 
lead to detection of adulteration.

(b) In case of suspected adultera-
tion, samples are taken for teste and 
action taken against the offenders by 
the State Governments.
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9, 748/ - ^ ^ ^ ^ T n r ^ q ^ i r f f h :  
6(o o o  w  f c m f a i f f  %  * n r p r
sn r iR V T f^  i

x?n?rnr ^  *nwrc> T fw  %
^ V s t p t  397 i f k  

^  srrcr 128
♦  w f ^ r ^ i r r w r  fam  i  i
imf^r ^  ^  «rr x #  1 1  ftnr
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w  <rt*jfs«Rf?rrft*$rufwsrncr vflr 
*m  *wnft 3,t i * i
g w r ^ r  i 7 ^ «r«s vx

arr̂ fi* ^rr(t ntTs f̂f % *tnf-w*r 
•fr r̂ar r t  f  •

m m t  f t *  «fh: $% n* 
ftftrfarc 4t«i7r

43. ift ^pr V f  V rt : W  Vgifair*
n t *  T«rnr*r*f3ft ^  sp> sjcrr 3R<r 
ft? :

( v )  1971, 1972, 1973
3 1  1 9 7 4  erf? ^ n r :  ^  Jr

ftsr m srfcTtftzx fa*r*ta?r *ix*m a( 
flwr t o ;  * k

( * )  ^ sr fa s fto ;
faw sptiRf t f r # ^ r w ?

ifhc ’h iw w  w w r  ^ 
f m  ifcft ( « f t  <mpwii  ir t )  :
(*>) f w r  f ®  *rr
« m r m ^ fr * r r  v r T s r |  1

(*r) * m t % * fcr for?
% ? r fs r w r ^  *ftfa??r~f*Rr

1 1 ^ ‘TfPT m i
f ^ T  VT/swr**fT*fcm>«T' ijpr%s*f 
¥Y <rc f * m  ffaft 1 1 fas*r 3 %
s w f  fare % rnmrvFi srftr^cnrf^r
^  *TfT fft% *TCr | —

iw if  *
w  % W1$T

1 2 3

1 4  72 1855 .19

1*3 .7 3 1336 . 83]
11 . 8 . 73 1365 . 6 7 ]k*nr« 8 3
22 8 . 73 1463 . 6 V i
3 . H . 73 2 5 1 0 .6  J

*1 4. 72tf<*iT^ 79Vf «TWff 
<T f^fW cW T^RfT# WT«fTtJ*r (r*r 
83 « m f w r w  1

s w r o  ipiff % fr o r  trx/mt w f w  
** cTCTtffaim *nfc

*pw<t, i» 7 4 ^ v w r  %%%*arerc 
i K * x m  **r-

W f*n

44. v r f :

i f f  W ^ ^ fK r T O T te

( * )  SWT T O O , 1974% fWT ^T 
%?TWT'T’ ^rart«ffW  % *f3T3Pr*TT% 
«ifV irniTVcr &,

(9 ) tfte $r, err w r «*»r % fafsnr 
Trpff *? **rt f  wr ^ r  *  *n*r *r£r 
jrrfipff *ift $ f w  % %<? 5 ® wftrfawr 
^r«nfOT ^  3ft *t*tt3Rt 

t ;  

(*r) *4*fe | t t eft fa a ? ft  ; %ftx 

(* )  *rfc ?r|t, w  |?

1 2 ^  ^  ' f p w

1 . 6 . 7 0  1 0 2 4 . 5 9 ]  « w f t r ^ M ) :

2 8 .5 .7 1  1052.4$K *T^T  7 9 ' (ap) K («l) jp *  *  *fcCW
2 9 .5 .7 1  1248. 99J *?CTOT % fafff <3W
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Jtramw m *  z x  m  *  ̂ « rH  
w iO SN ft w  f«a8 * w m « ft r  
w f^ r # w r 3  yftrer »nf « t ’iwrcPr 3*r- 

^  *r ftmrrr 1 1

l m  nWff MIWIWI fT R w T  
in fW ^ w W i ITOVW iTn 

*wnr*%*t*T#ww

45. «ft<pm *r«rof: * r  fawif 
*ftr f*Wp![ *T$ «RH% $qT fa> :

(^t) f n w a r ^ O T ^ ^  * m
rTT̂ ft qf f̂t̂ FTT WT 5TTFT 'TPTft TO-
spffa v^% fN ^% gfhr
x v m  ^  w  ft;

(^r) o t  s*r qfTjfhFrT §■ *rszr 
sft?r sfrr x^nr^  ^hff TT f̂f ^  wnr 
ffrrr sftr ̂ f t  Tr^ft % 3$<ft<r *ftr gf*Tf% 
^ qfoftsrar *rr ?rnr "stct crreft 
Tk^T ’TT” xm  m i  |; sfa

(*r) *rfa T̂ ?tt cimsflr *j©r artff 
t o  I ?

I**.. _  » «V» . , . . . .»  A
Iw ll  w l  Tlipj w W  h  3 W I

(ift f o jw c  srcn* )  : (*r) **
(»r). ^TTT^ TOfHT
87 9 3 ^ ?5 T *q fttf^ lT fa T  STPTcT
<re *rcr crrefr qfwto«n ^ r - ^ t  % fa t  

m i  w w w T # # f  1 
w  qftflvwi qft j?w sr^r $r 4 « ,6 »i 
kfcTK ’fftr * fK 'l«gfr 59,849 |«&IT 
^  %'tf %f^tr^sr^TcnqT
^  % W^Rr 1 W  % W  3  «RT%
^  sr^rw| 1

— — ____  V  #■» -  JH l»  #» fr-_
W H m M nl WfTCIWNRf WWW

¥ i4 q fto fa r c r  |  j " * "

( x ) *(ftm  # ta re  %
'R  SWff «ftT 9HWI 70 ffaft

*fter #Hr w y r  3 rq y *m<?H <gtsr 1

( 2) srforr srtsr f̂t# 
f t w *  snrcft srfarr  t o t  ^  1

( 3 ) w f l '  srr*frr wfcr$rfa**A
^T5f t  STfT^T * f O T  5T? ^  I 

( 4) 
^ft fa? T ^ r - ^ r  ? ^ r  %  f a s n r  %  f t  
3  ^ rr  1

* > m  %  k t * %  q r  fc r  v ^ w r M f  
JTTT jjf f l l t i  fTT% V t  

46* « ft  4t * w r  m m  : 
iJf^U WRT ^TfT:

*prr lw¥9&4S|iRn%^ t ? r r ^
f r  :

(^ r) f r r  ^ r  k ^ R T
% ttht# ^  ^ rra - ^  #  EOTt 
f t  | ; ?frc

(w ) srfer ^ c f t w ^ t T O r n :  
5̂  t o  srfa fw  | ?

^w«Hfwirif w W t
(v )  ^  I

(^r) ^ firy  ̂ K l r qft % yr- 
o t  w t f o f a t m v m  y r<rw

1965 i r t  f«CTT t o t  t ;  qi«rfsrfw r 
SRVFC % f*W #T  W W  ^

n  -  +* - -M- a -̂ae . _̂ jph___  A?
r̂aT I w t f  HT w m  5 I
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« m r f f  m m t  iflr % * w  t o h t  « r c r  * * *  
f t w  aiTST 1 1  w *  wrrar *tor «nff

%^ipr
»TFTfc*rtit ftrPrm  t o n r r e f r t f  
R n t r i M  % « w f » f t o r r  w r $  i * t  
«n*#f S T R  i f  X̂ t Jp{ PrTTT 4TCT 
^*n«r Win fiw  sWf»TI f r n r w

iftm flm f, tf<ratffonT*$«r % 
t o t  w r  1 1 f t a f t  «fr fa r ftr  Jf 

»H ^r»rnm T $ farcr t t % ^ t  
» f » w i  ^ f i R P w v t i r f N T T T t w i n

#!TT *mftT % »ft %S5ftir
i r W lf in ?  u n N r M f  t f , firaJf t s r  m f a r f t  
^ m f t w  f ,  # r t  %% % *p»p* *  v t f  
ftNnfcm nfr iff f  i

* r o i» f  tor w n w fc f i f l i  * *  
irow sforft 4 > «n n f

47. # 'A p * « n m « r  *
<(t w  n n c  s

w r
ift firr % :

(if)  w r  n m  *
Jf ?for >tfir w %  *  f in ?  » m « r  

«w t w  J f i p r w s r a f t o T r  g ir r fc ftr c r *  
* r i%  w  «rfin> w r  % 3w^>rf vt 
<rw f mt* <rpw yur|,

(«r) fr, at t o t * *  fw r « i t
w r f ;  ita

(>r) w  j i*  srodft *  *rcnforwr 
?w^rft!5PSt *N<r fc T n r w m e j

t v

XJBWf
v m  { *  W f v m  « f )  :

( v )  % ( * ) .  w jtr ft ir 'M lta M
% ^^^fjw frflpsff/fw r" ̂ m rvrw ^ t 
1 9 7 4 1  jf )rw -^ T "%  Vkrr, <m
for " « m  tj? w r m  %
ifrefor s t o t  3Nt sfl% % ftrcf»
*nff % *rw irw, *rtfaRr O
w *nf $g « A « ( m r  >ift«r4%%M 
m̂prar |> «nrr f  * w  ^ ffmar % 

% *, fror % for w t  Hfiirftrv »hr 
T O k  itA flifcrofai'f % T O «rn ft#*  

V * v w < ? r  for w w -  
ftrc? »fa irra>r * t * *  erv 3 .1 2  wrvte 
vr r̂ m  fa?rcr?T fa*n IfT 1 1

« if, m m  « l\t w r r ,  1 9 7 3 ^  

in fw rft ifrroy w ro  fW  
wi% % vrw

48 . «ft < r w w  : ^Tf f c i

*t£t v tiw m kiitvw w V tfa

(v )  sr>if> T#^rPwf grrr 
»rf, «TT€cr rfV^c^ar^TT, 1 9 7 3  *rf 

f??rr5r % ^  f a r m  ^  %rrar *r f ^ T f t  

ft% w  1 1

( ^ )  fT f  TO TfT ^

1 9 7 3 - 7 4  * r £ ^ > $ T r s f n f t % M  

f  5 M t  5rq-oT W  | , srte

(*r) irfe^r, at^Tvrwrtrr w | ?

w N ^

1973 % *r(W ! ^  ^ ir >  v + f r f W  ffTTf 

ir f l^ iT w r  i^crrsff/v ff^^  %
5̂TT«T ft Tf̂ RFf * ^ 9 .5 0 * ^ ?

^ r  ft wFw €r$rfH §fi
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it ^  ^  % m w  f M t  ^  
m b

40. w m w  : v r r  f c r

iret ĉrr% #  f i r  f r  :

( ^ )  ap-rr ir *?>$% € t

faflTRT 5TTT tf<T-T TT H t % m f

5T i?rrTr%%a[TP'<nf|| ;

(<f) <rfc ^\, eft fr®% 3ft *r$t*t 
tt fa*rr<T jrcr fvar-rr t̂*T*rr *>«rr 
*TTr, ST> 

(ir) w  *rr*r $  s r ^ T  vtoSir v t  

t  Tit *ri titr *rf« srst, <ft s*r% F̂qr 
-frpr ?

^ T O n e r o *  w f o f l r  ( * ft* jip w r

wwft*$M).(*P) % (»r) iftirnrr, 73*r
$ * f c w q r  *frfft v f r n f a r f  * t  ^ a m r  

«pf st??t *»4^TTf«rt %  v r ^ s f W  % 

w * r  z m z flfa z v r  ^ a r t  sT^f ^  ^ft^Sr 

% ?it ? t t  «rV  * tw < t *rr «rw flr snrra 'Tsr 

fspr% ?RTT *fk
f ^ f t %  f w  *ft f^rf^r^r 5PPTT % 3f f t ^  

% M  ^  facTCST f  *TT I *Frfa*T % 

fc?*ft %  facr *rr aft 

faarr w  ^  ^  st^r |-—

wrrt'wr v ires

( im r f^ r )

73 2405 890

74 2405 2389

w iw r  % *Nwr Av *r  fcw rc

50* IT® HHli H ftlW  W h  • WT
*W W5fr 1 % apt SW *r$r f t :

(« f ) w r  T ^^m r ir # sr?T  %
faKfTT rn Vr* JTTTnr foPT W  W  $;

(m) ^RT *ta5T W* % faSTIT r 
«TTCT * ff StaST ^faft ( ^ f t )  iit tiwr
w r fW ; *rk

(*T) f^FTR aprr̂  % *rrar OT*
^  3ft  tft s « r m t  t ?

* *  if VUfcft («ft 5J5«!f
w£i fh ft ) : (v ) sft *r 1

(9 ) w # r  vrwrr
«t*tt % ftrcrfr r̂q̂ r 100 rsrr 
5^Tf% HT ^  ^rf% cW^ ^ F T  «*FTT 
4o^sr^r ^ t t  \

(*r) mm t  ft? it? o t  1 9 7 5  % 
*T̂ *T5Rf ^ n ^ t ^ r r  1

m f  v w w t ,  m w  f r t r  f i ^ f t  i f  | f i -  
irpHf atstt w ifwr sftwfpi

51. i t «  x w ft  ! n t n w  <rtiur: w r
^t f r̂r ̂  f̂ r :

( v )  awrf, n m  %tfx
Rc^ft Jfr jtnirtV t o t  ^ <4ts*f >̂t 
qi r̂^ e rr % t  <nr cry w

<fk w ifr'Thr ^ ff^ v rr  
’W T v r ^ T ^ t f n r s m i ^ r t ; iftK
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(w ) Uprmfr S l f ^ r t ,  1 *7 4 **  

fvsRT vr*r f a  ^rrt * r* rm r$  7

fW V ): ( * )  sfa  (w) *t t t  *isrrcrrei 
«ftr *rreft tfrcrrow, t  srwTfarar *ffe,
vt w f rafr % far? *sr OTarr fW ^ r

% fat* iffSTifT &ITC tffT tfcFT
srfa*rr$i w J r ^  tt^Y  
<t* apffsr ifpsr̂ rr % srferrtfr *t r̂f̂ cm- 
* r  forr r̂r t^t 1 1 *r§m r qrfoTf* 
nWfrMNfl %  faq ir^Tf%*T Sr 200

#  « r # lt 1 fo55̂
v r f , f w r i i  sftr t j o t  % » n w  far <rfo-

^ 3r^ % f^ cT ^ #qT T ?rrr«rfr
« rrŷ r<«t>dT *r *m  w * $ r |
tfftfapspC, 1974cfajr^yCTft^T%
qft qwrawr % \

V̂ TSFrTT % 5*T S*T % 2T^5T ĉT

qfT^H sromft % stF*pp*t  fawfar 

*PT*PT^%%ft,:ar?rT?T j  1

HWPT f « f « W

52* KW  ftj|[Vtl IWW\ :

^  WTOT* TW llhfft :

*w t  W*t»wrw iftr

^  t&rr fa

( * )  *rr % *nfr 5rr*rfV«Ft % faq

tjry w h  M *w yn% %ffrq m  m

*n$ sr̂ Tfff sffa: ’rfw nff * t

tiftxr **rr | ; *rft

(sr) w  ***** % % fv ^
srr* *?% faifa^qrm *r i r̂trr w  % ?

®iwf iw ift  w l  ^Nww 
^  t iw  ŴV («ft f%H5 : 
( * )  * j t f m  *r*prq- %, frrc tf  sfrsr, 

f w  «rhrtT ifr % nwflr wflr *fr ̂ rfeTF̂ rar 
t , fa*T§, f^rnj-farad?, ssrTrfsrcrR:, 
farnTT, w rm t, isrrF̂r % tfffsRT 
#of*Pw ftrftr «tjt tfter *rf^Tr 
* 5  % f*pr tc?T $  r̂lsrr l̂r *>
»r 7 #  | ,

(<f) *rrt qrrcfT 4 faftrsr **rT iftr 
*pj*prt jrcr s r fa s w  faq ^  f*r$r- 
f̂ 9T fa^nct % *tc*t faTfrsr srtf stftr 
^ r 4 ^ t  3r:% ‘frr ^rr^r ^  1 1

Target of major irrigation schemes to 
be taken in First Year of Fifth rian

53. SHRI VIRBHADRA SINGH: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the target of major 
irrigation schemes to be taken up in 
the first year of Fifth Five Year Plan 
lias been finalised* and

(b) if so, the outlines of the schemes 
to be bo  taken up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD;: (a) and (b). The An-
nual Plan 1974*75 is yet to be finalis-
ed.
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Target ot Power geaetfttiaa schemes 
for First Year «f Fifth Plan

54. SHRI VIRBHADRA SINGH: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the power generation 
schemes to be undertaken during first 
year of Fifth Plan has been finalised, 
and

(b) if so, the main feature* thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The Power 
Plan for the first year of our Fifth 
Plan Is currently under finalization.

Shortage of power supply faced by 
Stales In January, 1974

55. SHRI R. V. SWAMINATHAN: 
SHRI P. M. MEHTA:

Will the Minister of IRRIGATION 
AND POWER be pleased to state;

(a) whether there was a shortfall in 
power supply all over the country 
during the month of January, 1974;

(b) if so, the total deficit of power 
faced by each State during that period; 
and

(c) the reasons therefor?
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). There were 
shortfalls in power supply relative 
to demand during January, 1974, in 
the States of Haryana, Punjab and 
Uttar Pradesh in the Northern re-
gion and in Andhra Pradesh, Karna-
taka and Tamil Nadu in the South-
ern region and West Bengal and Da- 
modar Valley Corporation area in 
the Eastern region. The power sup- 
Pty position in the other parts of 
the country was relatively better

though load staggering had to be 
resorted to in some areas to meet 
the energy requirements. The restric-
tions on power supply which were 
in force in the month of January,
1974 are given in the statement at-
tached.

(c) The principal reasons for shor-
tage in power supply may be ascrib-
ed to:

(i) increasing demand;

(ii) delays in commissioning of 
certain power projects;

(ni) occasional unforseen forced 
outages of thermal power 
stations;

(iv) inadequate water availabili-
ty in reservoirs like Rihand 
in U.P., Sharavathy in Kar-
nataka and Machkund in 
orissa compelling curtailment 
of hydel generation.

S t a t e m e n t  

Restrictions on Power

Haryana:
(i) 40 per cent cut on general in-

dustry with exemption to es-
sential categories of consu-
mers.

(ii) 50 per cent cut on steel fur-
naces.

(iii) Power supply to rural feed-
ers were divided into 12 
hours groups.

Punjab:

(i) 10 per cent cut on consumers 
excluding domestic and com-
mercial categories.

(ii) Power supply to agricultural 
consumers for 10 hours daily 
or 20 hours on alternate days.
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Uttar Pradesh:
(i) 40 per cent energy cut on 

the basis of actual average 
consumption during the past 
one year.

(ii) Steel are furnaces in the State 
were divided into 3 groups, 
each group was allowed 
power tor ten days In a month.

(iii; Continuous industries were 
required to observe a block 
closure of 10 days in a month 
or to reduce the demand by 
50 per cent.

Andhra Pradesh:

10 per cent cut on maximum de-
mand on all categories of 
load of H.T. consumers.

Tamil Nadu:

<i) 15 per cent cut on all L.T. 
Industrial service except 
those wihose monthly con-
sumption is 200 units.

(ii) In the case of L.T. urban 
power load and the agricul-
tural pumpsets the loads 
were divided into batches;

Karnataka:
20. per cent on H.T consumers 

except essential consumers.
15 per cent cut on maximum de-

mand and holiday stagger-
ing.

DVC:

Restrictions depending power 
availability.

Improvement in oil supplies and impact
of oil crisis on different Projects
56. SHRI R. V. SWAMINATHAN:

WiU the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the oil supply to India
has been improved to a greater extent

from the month of January, 1974 on-
wards, if so, to what extent;

(b) whether the oil crisis has now 
started showing its impact on various 
projects;

(c) if so, the projects in various 
fields that have suffered or are likely 
to suffer in future due to the oil crisis; 
and

(d) the steps being taken in this re-
gard by Government?

THE MINISTER OP STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (d). The increase in
crude oil prices has been very steep 
since the beginning of 1974 As such 
the availability 0f oil may not be com-
mensurate with needs and this is 
bound to hit the four vital sectors of 
the economy, namely, agriculture, in-
dustry, transport and power. Inten-
sive efforts are, therefore, being made 
at all levels so as to ensure that there 
are no undue strains on the economy 
of the country.

Threat to Rail plans due to Oil crisis
57. SHRI R V. SWAMINATHAN: 

SHRI P. M. MEHTA:
Will the Minister of RAILWAYS 

be pleased to state:
(a) whether the hike in oil prices 

poses any threat to Railway plans;

(b) if so, to what extent; and

(c) what steps are being taken by 
his Ministry in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
Yes. The overall impact of the oil 
prices and the remedies therefor are 
under active consideration of the Plan-
ning Commission. Railway Plans be-
ing a part and Parcel of the national 
plan, necessary steps will be taken 
after studies in the Planning Commis-
sion are completed and the picture be-
comes clearer.
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M ten w  from Iran to meet Oil 
shortage in India

58. SHRI R. V. SWAMINATHAN: 
S«RI R  M. MEHTA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state*.

(a) whether Iran’s Minister of Eco-
nomy, Dr. Housnang Ansary, during 
his visit to India has assured that Iran 
will help to ease oil shortage in India;

(b) ii so, the other subjects discus-
sed and outcome of the discussions; 
and

(c) to what extent Iran has started 
helping India in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN: (a) and (b). During the visit 
of H.E. Mr. Hushang Ansary, Minister 
of Economy, Iran to India in January 
1074, the possibility of diversification 
of our trade exchanges with Iran and 
of increase both in quantity and the 
range of these exchanges were discus-
sed. He indicated that in the light of 
her capability Iran could consider pro-
posals for easing the oil shortage 
although Iran was over-committed in 
respect of her oil resources. The dis-
cussions on the subject are to be con-
tinued in Tehran later this month.

(c) Normal supplies of crude oil 
from Iran are being maintained

Japanese Credit for Fertiliser Plants
59. SHRI R. V. SWAMINATHAN* 

SHRI V. MAYAVAN:

WUl the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state*

(a) whether Japan has offered credit 
for fertilizer units in India;

(b) whether Government have exa-
mined the terms and conditions of the 
offer; and

(c) if so whether Government have 
accepted the offer?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). Japan has offered a 
credit assistance to the tune of 32.9 
billion Yen (equivalent to Rs. 98.7 
crores at the current exchange rate) to 
meet the foreign exchange cost of 3 
fertilizer plants to be set up in the 
public sector in the Fifth Plan peiiod. 
This offer has been accepted by Gov-
ernment. The loan, which would be 
repayable in 25 years (including a 
grace period of 7 years) carries in-
terest at 4 per cent per annum.

Lana acquisition for conversion of 
Howrah-Amta, Howrah-Champadanfia 
and Howrah- Sheakhal* Light Rail-

ways

60. SHRI MANORANJAN HAZRA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the land required for 
the conversion of the Howrah-Amta, 
Howrab-Champadanga and Howrah- 
Sheakhala Light Railways into a broad 
gauge railway has not yet been acquir-
ed; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS SHRI 
MOHD. SHAFI QURESHI): (a) Land 
for HowratarAmta, Howrah-Champa- 
danga and Dankuni (Howrah)-Sheakh- 
ala has not yet been acquired.

(b) Action is pending with the Gov-
ernment of West Bengal who are to 
acquire and hand over the land to the 
Railways.
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BitaVittduMttt «f a Beach of Sapwme 
Oewrt «t Bugalore

01. SHRI MANORANJAN HAZRA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government are aware 
that the lawyers of the Southern region 
of the country in their Conference held 
at Calwmt recently have unanimous-
ly adopted a resolution for the estab-
lishment of a Bench of the Supreme 
Court, with filing powers preferably 
at Bangalore; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): (a) No, Sir.

(b) Does not arise.

Threatened closure of Sindri Factory 
for want of Gypsum Wagons

$2. SHRI MANORANJAN HAZRA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether there are chances of 
closure of the Sindri factory in Dhan- 
bad if the Gypsum wagons from 
Jodhpur to Sindri are not restored; 
and

(b) what steps are being taken by 
Government to meet the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) and (b). Every effort is 
being made to ensure adequate sup-
plies of gypsum to Sindri and there is 
no risk of the unit closing down now.

USSR Aid for Power Production 
In India

03. SHRI V. MAYAVAN:
SHRI P. M. MEHTA:

Will the Minister of IRRIGATION 
AND POWER be pleased t0 state:

(a) Whether U .S.S.R. has agreed 
to give substantial aid to boost power 
generation in India;

(b) if so, the value of the equip-
ment proposed to be supplied by them 
to India for power generation;

(c) whether India had made any 
request to the U .S.S.R. Government 
for help to tide over the power short-
age faced in the month of January, 
1974; and

(d) when the assistance from 
U.S.S.R. is likely to be available?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (d). USSR has offer-
ed to assist India in its power pro-
gramme. The offer includes supply of 
equipment for Thermal as well as 
Hydro Power Stations, deputation of 
Soviet Experts for erection, comission- 
ing and operation of the plants and 
training of Indian experts for the pur-
pose in USSR. The actual details have 
not yet been settled. So, the total 
value cannot be given.

Supply of Power to Industries
64. SHRI H M. PATEL: Will the 

Minister* of IRRIGATION. AND PO-
WER be pleased to state:

(a) whether the power position 
continue to be difficult in various 
parts of the country;

(b) whether as a result thereof, the 
industry has considerably suffered 
and

(c) whether efforts are being made 
to eslsure normal power supply at 
least to the industry and if so, the 
main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The power supply posi-
tion in the country continues to be 
difficult in various parts of the coun-
try, particularly Uttar Pradesh, Pun-
jab and Haryana in the Notthem
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region, Tamil Nadu, Karnataka and 
Andhra Pradesh in the Southern 
region and West Bengal in the Eastern 
Region.

(b) Due to shortages in these States, 
restrictive power cuts on industries 
have been imposed.

(c) The following efforts are being 
made to increase power availability to 
the industries:—

(i) The utilisation of existing
power installations is being 
maximised by monitoring and 
arranging for supply and 
transport of coal and luel
oil, spare parts, ?tc.

(ii) The programme of construct-
ing inter-state lines and set-
ting up of load-degpatch sta-
tions is being expedited.

(iii) The proiects which are near-
ing completion are being ex-
pedited to ensure early com-
missioning of the generating 
units.

(iv) Exchange of power between 
neighbouring States is being 
encouraged so as to pchieve 
optimum utilisation of gene-
rating capacity and minimise 
the requirements of reserves.

Aparts from the above measures, the 
power supply position in the various 
States has recently been reviewed by 
this Ministry in consultation with the 
Project authorities to assist the Elec-
tricity Boards, wherever required.

Within the limits at availability of 
electric power, a rational system of 
Priorities has feteen recommended to 
the State Governments. Under this, 
certain basic industries ere.accorded a 
Mgh priority in the matter of power 
supply.

Production and Import of Fertilisers

63. s h r i H. M. PATEL:
SHRI MADHAVRAO SCINDIA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) total production of fertilizer in 
the country as on 1st February, 1974;

(b) the requirement of fertilizer 
during the coining year;

(c) whether fertilizer is being im-
ported to augment our internal produc* 
tion and if so, the main features there-
of; and

(d) whether there are proposals to 
put up more fertilizer plants to 
increase fertilizer production in the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The production of ferti-
lizers, in terms of nutrients Nitrogen 
and Phosphate during April 1973 to 
January, 1974 was as u»»der: —

Nitrogen— 877,000 tonnes
Phosphate— 271,000 tonnes

(b) The requirements of fertilizers 
of the States/Union Territories/Com-
modity Boards for Kharif 1974 have 
been assessed at 10.13 lakh tonnes of 
Nitrogen, 3.33 lakh tonnes of Phos-
phate and 1.97 lakh tonnes of Potash. 
The likely requirements of fertilizers 
for Rabi 1974-75 are expected to be 
19.57 lakh tonnes of Nitrogen, 6.07 
lakh tonnes of Phosphate and 3.19 
lakh tonnes of Potash. Thus the total 
requirements of fertilizers for the 
country for the year 1974-75 will be 
29.70 lakh tonnes of Nitrogen, 9.40 
lakh tonnes of Phosphate and 5.16 lakh 
tonnes of Potash.

(c) Yes* Sir; Nitrogenous fertilizers 
are largely imported from Japan, 
West Europe East Europe, USSR and
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Phmphatic fertilizers from CJ.S.A, 
Canada and West Europe and Potassic 
fertilizers from Canada, West Europe 
and East Europe Import from East 
Europe and USSR is arranged by the 
MMTC and from other sources by 
the Department of Supply

(d) Yes, Sir.
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1970  ^  frRfirfarcr ir if $ 3?qrnCT% 
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Prices of Petrol in India as compared 
to those in oilier Countries

72. SHRI KANA BAHADUR SINGH: 
Win the Minister of PETROLEUM 
AND CHEMICALS be leased to state:

(a) whether the prices of petrol in 
India are the Second highest in the 
World;
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3151 L.S.—4

(b) if not, the figures after the price 
rise in the World's important coun-
tries; and

(c) the steps Government propose 
to take in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) and (b). Recently, there 
have been several increases in quick 
succession some of them very steep, 
in the prices of crude oil. All 
this has led to frequent changes in the 
prices of petrol in different countries. 
In this fluid situation, information re-
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lating to the rise in the price of petrol 
in different countries is not readily 
available.

(c) In the present situation it is not 
possible to consider redaction in the 
prices of petrol.

Failure to supply Fact or Coal to 
Railways

73. SHRI S C. SAMANTA: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether sufficient fuel or coal 
was not available to the Railways for 
their normal running of trains during 
the last part of the year of 1973 and 
there is no improvement in the posi-
tion even now;

(b) by what time the supply posi-
tion is likely to improve satisfactori-
ly; and

(c) what loss is suffered by the 
Railways due to non-availability o£ 
coal 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Rail-
ways have been experiencing shrink-
ing coal supplies in recent months and 
the running of some unimportant 
branch line passenger trains were 
temporarily suspended. There is no 
change in the position so far.

(b) Close coordination is being main-
tained with the coal producing autho-
rities and the position is expected to 
improve in the near future.

(c) Information is being collected 
and will be laid on the Table of the 
Sabha in due course.

M o r e  R a ilw a y  A m e n itie s  a a d  S ervices  
In  b a t k w u *  an d  n eglected  A r e a *
74. SHRI S. C. SAMANTA: Will the 

Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that more 
and more Railway amenities and ser-
vices are being provided in the areas 
already enjoying a good deal of faci-
lities and the backward areas either 
meagrely served by Railways or not 
served at all are being neglected;

(b) what are the plans to give new 
Railway lines to the areas where no 
such facilities exist so far; and

*
(c) what are the prospects of giv-

ing additional services in areas where 
the service is scanty?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
Development of railways is planned 
taking into acrount the national priori-
ties as laid down in the national plans 
The transport needs of the core sector 
of the economy receive the highest 
priority and a maior portion of tb? in-
vestment on Railways in the 5th Plan 
is earmarked for the transport of coal, 
iron ore, finished steel, petroleum and 
petroleum products, cement, fertil-ser, 
etc. The location of raw materials and 
the industries which are not derided 
by the Railways but by other agencies, 
determine the schemes for develop-
ment of the Railways to meet the 
requirements of this traffic.

The other sector which frets high 
priority in the development schemes 
of Railway is the long distance passen-
ger traffic, as in our vast country, rail 
transport provides the cheapest and 
the most convenient mode of travel 
for the majority of our people over 
long distances. Mass transport of 
commuters from the suburbs to urban 
centres is another field in which the 
Rail transport Provides the best alter-
native and due attention is being 
given to the development of facilities 
in this sector also.

The sectors mentioned above claim 
a major portion of the limited funds 
available for the developent of the 
Railways but inspite of the financial 
limitations, the requirements of back-



Written Answers MAGHA 30, 1895 (SAKA) Written Answers gS

ward areas have not been ignored. A
new policy which was enunciated by 
the Minister of railways budget speech 
lor 1973-74, has been under considera-
tion for evaluating the proposals for 
construction of new railway lines and 
gauge conversion projects in backward 
areas so that the low financial returns 
on the investment o» these schemes do 
not come in the way of their being 
taken up. Cooperation of the State 
Governments has been sought in order 
to reduce the financial burden of the 
Railways on account of the construc-
tion of these railway lines. It has 
been suggested to them that they may 
bear the cost of land and the labour 
component of the construction cost. 
Surveys have been ordered for a large 
number of railway lines in backward 
areas under this new policy and some 
oi the schemes for which the surveys 
have been completed have already 
been approved It is intended to ap-
proach the Parliament for approving 
a few more proposals for construction 
of i,ulway lines of this type in the 
next Budget which is to be presented 
shoitly
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Projects sanctioned by Rural Electrifi-
cation Corporation in Orissa

79. SHRI GAJADHAR MAJHI: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the projects sanctioned by the 
Rural Electrification Corporation 
during the current financial year in 
the State of Orissa; and

(b) the particulars regarding the 
projects sanctioned for the improve-
ment of backward (Adivasi) areas m 
the State of Orissa during 1973-74?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and <b). The Rural
Electrification Corporation has sanc-
tioned 13 rural electrification schemes 
of Orissa State Electricity Board 
during the current financial year (up- 
to January, 1974). The loan assistance 
involved is Rs. 4.46 crores. The 
schemes envisage electrification of 914 
villages, energisation of 8080 pumpsets 
and power supply to 1340 small scale 
and agro-industries. Out of these, 3
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schemes involving «  loan assistance of hal amas. Tb# details of the fta m tt 
Re. 80.901 lakhs mainly pertain to tri- ere given below

Name of the scheme Amount of 
loan

Sane-
Coverage

No. of
tioned No. of visages pump set

2 3 4

(Rs. in lakhs)
EeUtira Police Station m Sundergarh District 25* 720

Chaiftp*, Patna and Saharpada Blocks in Kconjihar District 28*417

Naiklgaon Block in Sundergarh District . 26* 764

<53 50

54 11

76 25

anA  f t m t t e n  Q pfiortn .
nitiae In R a ilw a y s  fo r  Scheduled 

C a s te s  and S c M M e d  Tribes

80. SHRI GAJADHAR MAJHI: Will 
the Minister of RAILWAYS be pleased 
to State:

(a) whether Railway Board have 
taken decisions in regard to recruit, 
ment and promotion opportunities in 
the Railways for the candidates be-
longing to the Scheduled Castes and 
Scheduled Tribes;

( 0) it «o, the broad outlines regard- 
lng quota which has been provided;

(c) whether Government have also 
taken decision to look into the grie-
vances of Hie staff belonging to Sche-
duled Castes and Scheduled Tribes; 
and

( 1) if so, the Salient features there- 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): <a) and
(b). There is a reservation quota of 
15 per cent for Scheduled Castes and 
7| per cent for Scheduled Tribes in- 
recrultment to vacancies which carry 
scale of p a y  rising above Rs. 37 5l p  m 
I'or other vacancies, varying percent-

ages have been prescribed for eachi 
Zonal Railway based on the percent-
age of population of Scheduled Castes 
and Scheduled Tribes as compared to 
the overall population of the area 
traversed by a particular Railway. In 
promotions a quota of IS per cent and 
7$ per cent is provided in oosts fU?ed 
by (a) on the basis of semonty-cum- 
suitability in Class I, II, HI and IV.
(ii) by competitive examination limi-
ted to departmental candidates m 
Class II, IH and IV; and (iii) by selec-
tion in Class HI and IV provided the 
element of direct recruitment to these 
grades does not exceed 50 per cent

(c> and (d). A  special Cell has been 
set up m the Railway Ministry under 
a senior officer assisted by two Advisers 
One each from Scheduled Castes and 
Scheduled Tribes. The Personnel 
Department on the zonal railways has 
also been strengthened by (he addition 
of a Senior Personnel Officer with 
necessary staff on each railway for this 
important work.

Cat In Fnmace Oil AUMaHns to 
Industry

81. SHRI GAJADHAR MAJHI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:
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(a) whether Government have de-
cided to impose drastic cuts in fur-
nace oil allocations to industry; and

(b ) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). In view of the
steep increase in prices of crude oil 
and petroleum products and the criti-
cal furnace oil availability in the 
world markets it has not been possible 
to meet the furnace oil requirements 
of the country in full. The Govern-
ment have, therefore, advised the oil 
companies to meet upto 90 per cent 
of the normal offtakes of industrial 
units based on the past offtakes during 
the months o f January and February, 
1974.

Creation o f Class I, i l  and HI Posts 
since the Imposition of Ban

82. SHRI RAJDEO SINGH: Will the 
Minister of RAILW AYS be pleased to 
state:

(a) whether ban on creation of 
posts currently exists on the India'n
Railways;

(b ) if so, 
imposed;

when was the said ban

(c) wthether since the imposition 
o f the ban a large number of poafB

of officers o f both class I and II 
have been created; and

(d) the exact number of posts o f I, 
II and III officials created year-wise 
and Railway-wise since the im po-
sition of the ban?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The ban on creation of gazetted 
posts of non-workcharged nature on 
non-Plan side exists since 27-8-73. 
However, certain essential categories 
of posts, e.g., posts required for the 
implementation and operation/main-
tenance of Plan Schemes, operational 
posts etc. are experts from  this ban.

So far as non-gazetted posts are 
concerned, the ban on creation of posts 
was imposed for the first time on 
6-2’-60 and the same is still continuing 
in the Headquarters/Divisions/Dis-
trict offices. The ban is not applicable 
in respect of posts including Minis-
terial and ^Class IV required for the 
operation and maintenance of new o? 
additional assets or any specific addi-
tional service or activity; develop-
mental schemes and works for which 
sanctions exist, etc.

(c) and (d). The number of Class I 
and II non-workcharged posts created 
on Zonal Railways after 27-8-73 year- 
wise is given in the attached state-
ment. As regards Class III posts, in-
formation is being collected and w ill 
be laid on the table o f the House.

LOK SABHA

s t a t e m e n t

1973 (27-8-73 to 31- 12- 73)

l !

Category Railway Number of posts

Glass I . Central 

Eastern 

Northern 

North Eastern

4 
6

5 

4
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Catcgorj Railway Number of posts

*
Northeast Frontier 3
Southern 4
bpurh Central 5
South Eastern 6

Western 4

41

Junior Scale/a. 11 Central 10

Eastern . . . . 19

Northern *5
North Eastern II

Northeast Frontier . 6

Southern ia
South Central 9
South Eastern 17
Western l6

US
1974 u p o n  2.74)

Category Railway Number of 
posts

Class I . Eastern . i

Northern i

z

Junior Scale/Cl II . Central. . . . i

Northeast Frontier 5
6

Dependence on imparted Technical and technical know-how in the ferti-
kaow-h&w *n Fertili*er Industry lizeris industry on imports; and

SB. SHfel RAJDEO SINGH* Will the 
Minister ot  PETROLEUM AND CHE-
MICALS be pleased to state;

(a) whether India still depecds lor 
a large part of its process knowledge

(b) whether Government consider 
it advisable to commit a lot more of 
resources to research on process, de-
sign and technology to achieve even 
a modicum of self-reliance?
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i m  nm ssvtH  o r  s t a t k  it<r th e  
m i n i s t b y  o f . .p e t r o l e u m  a n d
CHKMiCAijS (SHKI ShAHNAWAZ 
KHAN;-' (a) and (b). Over the years, 
India han achieved a substantial mea-
sure ot self~rehun?e in th- fertilizer 
field and external assistance is at pre-
sent limited to areas like acquisition 
of process know-how, supply of sophis-
ticated equipment and services not 
available in the country. Continuing 
efforts are being made over a wide 
front by measures like intensification 
of research, strengthening/diversifi-
cation of industrial base to reduce the 
'degree of dependence on outside.

Railway Consultancy Service

84. SHRI RAJDEO SINGH;
SHRI M. S. SANJEEVI RAO;

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Indian Railways have 
decided to have its own consultancy 
service organised or created.

(b) whether this move is to help 
construction of Railway development 
works within the Country alone or 
outside the Country also as and when 
needed; and

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) The Consultancy UnU is ex-
pected to provide comprehensive Con-
sultancy Services to both foreign as 
well as Indian Clients.

(?) The Company is proposed to be 
set up unde* the Indian Companies 
Act 1956, under the administrative 
control of the Ministry of Railways.

(a) the latest position in regaid to 
import of crude oil, increase of prke 
of crude, fixation oi prices for petrol 
and petroleum products;

(pj the outcome oi the negotiations 
conducted with Arab countries Iran 
and Russia tor resolving oil crisis M 
India; and

(c) the outlines of the reaew ~id plan 
for expo: mg indigenous oil resources 
tor meeting the oil crisis?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The increase in crude oil 
prices has been very steep since the 
beginning of 1974. As such the avail-
ability of oil may not be commensu-
rate with the needs. The prices of 
some petroleum products were raised 
with effect from 23-1-1074 to corres-
pond to the present high prices of 
crude oil. In regard to other pro-
ducts, the matter is under considera-
tion.

(b) The discussions are still in pro-
gress.

(c) Based on a techno-economic 
feasibility study made by a joint 
team of Oil and Natural Gas Com-
mission and the Soviet Experts, the 
Fifth Five Year Plan programme 
of the ONGC envisages drilling of 1.47 
million metres with a view to :

(i) establishing additional recover-
able reserves of 70 million 
tonnes of oil; and

(ii) achieving a production rate of 
8.42 million tonnes during 
1978*79 with a cumulative pro-
duction of 34.12 million tonnes 
during the Plan period.

Import, Production mod Prices of Plan for Switching over to Coal-based 
Crude and Petroleum Products Production of Fertilisers

85. SHRI SAMAR GUHA: Will the 86. SHRI SAMAR GUHA: Will the 
Minister of PETROLEUM AND CHE- Minister of PETROLEUM AND CHE- 

< MICALS be pleased to state; M1CALS be pleased to state:
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<*> whether lor seaoteiiig Fertilizer 
c r t o  froutt a parpeetivifc.
Government have adopted any plan 
lor switching over to coal-based pro-
duction of fertilisers; and

(b) if so, the facts threabout?

THE MINISTER' OF STATU IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICAL* J ~ (SHRI SHAHNAWAZ 
KHAN); (a) and (b). There is no 
proposal at present for conversion of 
existing fertilizer plants based on pet' 
roleum feedstock to coal. Three new 
fertilizer plants based on coal as feed-
stock are being set up at Taldter 
(Orissa) ♦ Ramagundam (Andhra Pra-
desh) and Korba {Madhya Pradesh).

Demand by All India Ballwajrnen’s 
Federation

*7. SHRI SAMAR GUHA;
SHRI S. M BANERJEE

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether All India Railway- 
xnen’s Federation have made any re-
presentation to Govsmmsnt regard-
ing their demands;

(b) if so the facts about their de-
mands;

(c) whether the Railwaymen are 
contemplating a general strike in Feb-
ruary, 1947; and

(d) if so, the steps taken or propos-
ed by the Government to atrivn at 
a settlement regarding the issues 
raised by the AU India Railwaymen’s 
Federation and other Railwaymen 
organisations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI; (a) and
(b). Yes, These demands relate to 
the service conditions of Railway cm 
ploytoes.

(c) No.

(d) Does rtft arise.

Prottetms faced by Tail Drivers do* 
U *iee In fe ta l M n

83. SHRI SAMAR GUHA; WiU the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state;

(a) whether taxi drivers alfcever 
the country observed strike and 
buadhs to draw the attention c l Gov-
ernment in regard to their i«reb&ems 
due to abnormal rise in prices of 
petroleum and other allied products;

(b) whether their representatives 
submitted to him a memorandum;

(c) if so, facts about the requests 
made by the Taxi Driver's Association 
to Government; and

(d) the steps taken or proposed by 
Government to mitigate their prob-
lems?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Strikes by taxi drivers 
were reported from some parts of the 
country.

(b) The Federation of All India 
Taximen's Union Calcutta sent to this 
Ministry a copv of their Memorandum 
dated 30-11-1973 addressed to the Prime 
Minister.

(c) The Memorandum related to 
various matters mainly concerning the 
cost of petrol and seeking relief there-
on.

(d) The increase in the cost of pet-
rol is on account of the steep increase 
in the cost of imported crude oil, and 
the levy of duty on petrol with a view 
to curbing its consumption in the over* 
all national interest.

Problems faced by Petrol Dealers due* 
He Price Xtf*e

99. SHRI SAMAR GUHA- Will the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether petroleum dealers 
under unemployed graduate engi-
neer’s scheme are facing serious pro-
blems due to sudden sharp r i »  
prices of petroleum and its products;



m  Anm#rs MAGHA 30, 1390 (&A&A) W M *  Am m m  114

(W whether they have made any 
representation to him in this regard;

(c) if so, gist of the problem* out-
lined by them and the solutions sug-
gested therefor;

(d) the reaction 0f Government 
thereto; and

(e) the steps taken by Govern-
ment to help those petroleum dealers?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Dealers under
this scheme have <made representation 
to this effect.

(c) This gist of the problem outlin-
ed is:

(i) They are paying enormous 
amount as interest to the 
nationalised banks;

(ii) Because of sharp increase in 
petrol price the total value 
of stock has gone up and 
nenrc they are having to pay 
a higer rate of insurance pre-
mium to the fire insurance 
company;

(rii) Their sales turn-over has 
gone down at least 10 per 
cent thereby reducing their 
profit.

(iv) More than 70 persons are 
working at these outlets and 
that they will have to «*t- 
rcn h 50 per cent of tile em- 
iloyie '. The gift of solution 
suggested by them therefor 
is:—

(i) Commission on prtrol & 
HSD should be at least 8 
pe * cant on the invoice price.

(li) SSLF (Monthly licence 
fee payable to IOC) should 
be entirely eliminated.

(iii) Dealership of Indane Gas 
should be granted to them.

(iv) They may be permitted to 
introduce immediate ser-
vicing faculties at all the
outlets.

(v) All grades of lubricants 
should he supplied through 
them ao &at they can have 
twdtoee§ for industrial belt.

(vi) Ddeael dispensing pump 
should be provided where* 
ver there is none.

(vii) Bank interest should be 
reduced.

(viii) Margin money required by 
the bank may be provided 
by the Government.

<ix) Cheque system instead of 
bank draft system for pur-
chase of petroleum products 
may be permitted.

(x) They may be allowed to da 
technical business or take 
up service.

(xi) Dealerships o f tyres for 
heavy and light motor vehi-
cles may he granted to them.

(xii) Relief *0 thei extent ot, 5 
per cent in the Sales Tax 
may he provided to them.

(b) and (c). The matter is un-
der consideration of the Government.

Amo«iat spent •* Maefctasgf far 
<MMm «  MttbNT

90. SHRI MUKHTIAR SINGH 
MAUK;

SHRI BIRENDRA SINGH RAO:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the amount so far spent by 
Government on the purchase of 
machinery and other equipments for 
off-shore drilling in the country 
during the last two years, year-wise;

(b) whether any success has been 
achieved in the off-shore drilling; 
and

(c) If so the main features there-
of?
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■ ■'TBM MINISTER ,QW STATE IN THE 
MINISTRY OF PETROLEUM AND . 
CHEMICALS (SHRI SHAHNAWAZ 
KHAK) (« Du.*iV'1971-72 and 1972- 
73 ONGC spent Rs. 887.71 lakhs ard 
!&,' 424.37 lakhs respectively for pur-
chase of machinery and equipment for 
off-shore drilling.

(b) Except for the* 'small discovery 
in Aliabet off-shore structure, there 
has been no further off-shore dis-
covery of petroleum.

(c) Does not arise.

Shortage of Petrol, Diesel Oil and
H.S.D.

91. SHRI MUKHTIAR SINGH 
MALIK : Will the Minister of PET-
ROLEUM AND CHEMICALS be 
pleased to state:

(a) whether there is shortage of 
Petrol, diesel oil and high speed 
Diesel oil in the Country inspite of 
"the fact that the prices thereof have 
been increased considerably;

(b) if so, the reasons therefor; and

(c) the steps being taken to en-
sure adeotfatesupply of these pro-
ducts at fl*ed rates especially to far-
mers throughout the country?

THE MINISTER OF STATE IN THE 
TONIS^RY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN>; (a) to (c). With the drop in 
consumption of petrol (Motor Stjrit) 
since November, 1973, when the prices 
thereof were increased there is at 

: *io shortage of petrol In tbe 
' -country.

The demand for high speed Diesel cil 
/has, however increased considerably, 
the *>t nducUon of kerosene oil has, 
th*r»fn-«?, bem reduced again to meet 
ihp !«c’*easing requirements of high 
speed diesel oil. There have, also 
t>een name local shortage due to 
■high demands and transport difficul-

ties. All efforts are,"' h&iicvg, being 
made to increase the supply of diesel 
oil in the country.

The ceiling selling prices cf diewrt 
oil from the oil companies’ depots 
and outlets are fixed. The State 
Governments have been advised to 
ensure that these prices aro maintain-
ed and there is no hoarding or black 
marketing of the prodiul.

Shortage of Wagons for Industries

92. SHB1 MUKHTIAR SINGH 
MALIK:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that 
a number of ind:is*ries had been 
seriously affected J the year
1973 due to shortage of wagons;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed Iq 
be taken for the regular supply ef 
railway wagons?

THE DEPUTY MINISTER IN THE 
MINIS 17RY OF RAILWAYS (SKIU 
MOHD. SHAFI QURESHI)- (a) and
(b). On occasions there was delayed 
supply of wagons to industries. This 
was due to reasons very often the 
control of the Railways. Abnormal 
movement ot foodgrains durin« the 
drought period followed by severe 
power shedding during summer 
months, affecting train movement, 
series of strikes staff and nublic agi-
tations, continued to affect train move-
ment and also immobilissd large num-
ber of railway wagons This caused 
delays in wagon supplies.

(c) If nornal Conditions prevail, 
there is no difficulty for Railways to 
meet the various demands for wagons 
from industries.
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Loss of Earnings and Property suffer-
ed by Indian Railways from 1-4-1973 

to 31-1-1974

93. SHRI MUKHTIAR SINGH: Will 
the Minister ol RAILWAYS be pleased 
to state:

U) the estimated loss ol earnings 
and property '.uffe. ed by t ic Indian 
Railways dux in*. the poiiod lwt April,
1973 to 31st January, 1974 due t<T
Stllkua,

0,} whether Government of India 
propose to bin the strike in Railways 
under the Defence of India Rules; 
and

(c) what are the steps taken by 
Government to avert such strikes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The
inf< rnu'tu ,1 1-. being fdW ted and 
% 11 he laid on the Table of the 
Sabha

<b) and (c). 1. The legitimate de-
mands ot ull categories of stail are 
considered and solved throujh the 
various tiers ot the collective Lai gam-
ing machinery—the Permanent Nego-
tiating Machinery and the Joint Con-
sultative Machinery- -which have 
been functioning constitutionally and 
purposefully ov''r a long period of 
time. Further, representations com-
ing from any source, including un-
recognised Unions are given due con-
sideration and action, as is approp* 
nate in each case, is taken. When 
there is so much of scope for raising 
the points of grievances and petting 
them redressed, there should really be 
no room for sudden out-bursts of 
illegal s1rik«g or agitation1' like “Work- 
to-Ruie” , “Work-to~Safety” etc

2. Under the order issued on 25th 
November, 1973 in exercise of Defence 
of India Rules, 1971 strike is prohibited 
it> Railway service for a perod of six 
month«s with effect from 26th No\em- 
ber- 1973 Violation of these orders 
*s punishable as per provision of the 
rules.

3. Railway employees who resort to 
illegal strikes in violation of the pro-
visions of the Industrial Disputes Act 
1947, are liable for punishment as 
prescribed in the said Act

4. It has been decided to eniorce 
the principle of “No Work—No Pay” 
to discourage the elements instigating 
strikes and agitations.

5. There shall be no laxity or re-
laxation in discipline and all acts of 
indiscipline shall be dealt with firm-
ly.

Eviction of People for construction of 
Reserviors of Water for Tambaror 
Hydel Electric Project in Tripuia

94. SHR'I BIREN DUTTA Will the 
Minister of IRRIGATION AND PO-
WER be pleased to state:

ta) whilhci a lar£,e number ot 
persons have boeu forcibly p Meted 
from Raima Sarma area of 'li’ipura 
lor construction ot :c>erv<nr ol w'-ler- 
tor Tombaror Hydel Electne Pro-
ject,

(b) if so, the number of persons 
evicted •

(c) whether the evicted persons 
$re tnbals; and

(d) whether they have been given 
alternative land and rehabilitation 
benefits?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAB 
PRASAD): (a) to (d). While no one 
has been forcibly evicted from Raima 
Sarma area of Dambaroo (Gumti) 
Hydel Project, 243 families (236 Tribals 
and 7 non-Tribals), who have been paid 
compensation and 997 Tribal families 
who do not have any right and title 
over the land have been Anally Per-
suaded to leave.
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; \ who have' been paid com-
pensation are makiag their own ar-
rangements for resettlement; lor oth-
er* alternate land in Amarpur Sub-
division has been arranged.

Construction Railway Lines In 
South Asian Countries by India

95. SHRI M. S. SANJEEVI RAO: 
WiU the Minister of RAILWAYS be 
pleased to state;

(a) whether Government have rtf~ 
•ceived any offers from smaller coun-
tries, especially from South Asia for 
'construction of Railway lines there; 
and

(b) if so, the number of such offers 
received and action taksn thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) and 
(b). Recently the Malaysian Gov-
ernment have approached the Govern-
ment of India for bilateral assistance 
for carrying out an economy and 
technical feasibility study of a rail 
link from the existing railway line 
to the new port of Pasir Gudang in 
Johore, a length of about 10 to 15 
miles. Ministry of Railways have 
agreed to undertake the study and 
necessary estimate has been prepared 
in consultation with the Finance Mi-
nistry. The phasing of the study 

’will be decided in consultation with 
the Malysian Govt, in due course.

Speeial facilities to Third Claw 
Passengers and Student*

9& SHRI M~ S. SANJEEVI RAO: 
Will the Minister of RAILWAYS be 
pleased to state :

(a) whether third class passengers 
a«d students in Railways are likely 
to /get special fa ilities;

(b) if go, nature of facilities that 
have been proposed; and

(c) what would be the pdditional 
tost thereof?

THE D&PUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No 
special facilities other than those be-
ing provided at present to third class 
passengers and students are envis-
aged. Recently, students have been 
given piefernce also in allotment of 
reserved coaches for their educational 
tours.

(b) and (c). Do not arise.

Campaign to Educate Motorists to 
detect Adulteration of Petrol

97. SHRI M. S. SANJEEVI RAO: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have de-
cided to launch a publicity campaign 
to educate motorists how to detect 
adulteration of petrol; and

(b) if so, the broad outlines of the 
proposal?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) The Government has asked the 
oil companies to display posters at 
retail outlets to educate the motoring 
public of simple test which lead to de-
fection of adulteration.

Huge Oil Reserves ii Continental self

98. SHRI SAROJ MUKHERJEE:

WiH the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government are aware 
that two leading international oil 
companies have reported that there 
ia a huge oil reserve in the coasrtal 
area submerged in the Bay of Bengal
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and that 80 per cent of worJd’a oil 
reserve is found in the “Continental 
self’ areas; and

(b) whether Government are con-
templating to explore oil from beneath 
the Bay of Bengal, as well as from the 
coastal areas of Bay of Bengal cover-
ing West Bengal, Orissa, Andaman 
and Nicobar Islands?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) No> Sir.

(b) Government are proposing to 
explore for oil, the continental shelf 
areas adjoining Bengal, Orissa, Anda-
man & Nicobar Islands.

Oil-based Fertilizer Plant at Phulpur

<>9 SHRI K M MADITHKAR- Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state

(a) whether a fertilise: plant at 
Phulpur, near Allahabad m UP will 
be usmr fu*l oil -is its feedstock;

(b) whether so far the policy has 
bten to Ucense only Coal-based ferti-
liser factories, and

(c) if so, the reasons for giving 
•exemption to this unit?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) • (a) Fuel oil has been suggest- 
®d as the feedstock for the fertilizer 
plant proposed to be set up by the 
W C O  in the cooperative sector at 
Phulpur.

*b> No, Sir.

(c) Does not arise.

Fire In Power Plant of Dorgapur
Fro**t Ltd. In January, 1974

100 SHRJ K. M. MADHUKAR: 
SHRI MOHAN SWARUP:

Wall the Mimster at  IRRIGATION 
AND POWER be pleased to state

(a) whether a devastating fire took 
place in the power plant of the 
Durgapur1 Project Ltd on the 12th 
January, 1974,

(b) whether any enquiry has been 
conducted to find out the ca»ee of the 
fire; and

(c) if so the results thereof9
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Yes, Sir.

(b) and (c). The West Bengal Gov-
ernment are enquiring into the matter 
The report m this regard has not yet 
been finalised.

Effect of Oil Price increase ou India

10i SHRI PURUSHOTTAM KA- 
KODKAR 

SHRI D D DESAI.

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a) whether India has been hardest 
hit by oil prices increase; and

(b) if so, whether Government have 
taken any steps m this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN)- (a) India is amongst the 
many countries which has been very 
hard hit.

(b) Broadly the Government are 
taking steps in the following direc-
tions-

(i) Placing increasing reliance on
alternative sources of energy

(ii) Curbing the in essential con-
sumption of oil products.

(iii) Maximising exports to meet 
the cost of oil imports for the
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essentially needed require- Dasgaon and Mangalore is also being
ments of the economy. provided in the Budget for 1974-75.

(iv) Intensifying activity for maxi-
misation 01 indigenous pro-
duction of crude oil etc.

Coastm ction of West Coast R ailw ay^  
from  Apta to Mangalore

103. SHRI SHANKER RAO SAV-
ANT; Will the M inister of RAILWAYS 
be pleased to state:

(a) whether any decision has bt en
taken regarding the construction of 
West Coast Railway from .Apta to
Mangalore; '

(b) if so, th 2 rriain features there-
of? ,

(c) when wiF. the construction work 
actually start; and

(d) whether any target for work 
on this line has been fixed for the 
year 1974-75, and if so, the broad 
outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY GF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (d). 
-A ’ reconnaissance' enginefering-cum- 
trafRc survey: "w as carried oiit fo r.a ; 
railway line from Apta to Mangalore. 
This survey showed tha t the line 
would be unremuneirative. Neverthe-
less. in 'p u rsu a n c e 'O f  the-new  concept 
for construction of new . railway lines 
fox developmmt of^ backward'^ regions 
of the country,' as -enunciated -in para 
41 of M inister of Railways’ Speech in 
the Lok Sabha on 20th February, 1973 
while presenting the Budget for 1973- 
74,■■ a pfop'os'ar has -bsea- made to the 
Planning •'(Joni^issio'ii for slM m ent of 
additional funds in t!ie Fifth ■ Plan 
for construction of ne,w lines,, includ-
ing Apta-MarTg'alore line on develop- 
m 'ental considerations. 'Meanwhile, 
earthw_ork. in the Ap^a-Dasgaon section 
(108 kms.) was. tal?en up as a__ drought 
relief me asure, by the M afiarashtra 
G overnm int _ during. . the xecent 
drought. Detailed Survey between

Decision regarding taking up cons-
truction can be taken only after the 
funds required for this project are al-
lotted by the Planning Commission.

Go-slow tactics adopted by Signallers 
and Locomen

104. SHRI SHANKER RAO SAV-
ANT; WiU the M inister of RAIL-
WAYS be pleased to state;

(a) whether recently some Rail-
way workers, such as Signallers and 
Locomen. have adopted go-slow tactics 
and have refused to work beyond ten 
hours a day;

(b) what is the effect of these tac-
tics on the movement of goods and 
passenger trains; and

• (c) the-steps taken or are proposed 
to'-be taken to meet this contingency’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.
Go slow tactics were con.fined to some 
signallers and maintenance staff in 
loco sheds on a few railways in a 
limited way. , ,

(b) Some trains suffered detentions.

(c) By an order . issued under the 
Defence of India Rules any strike or 
go-slow tactics are- prohibited for a 
period of six Tnonths w ith effect frcm  
26^11-1973, by  a n y  railway-employee.

Reconunendation. of Riyer W ater 
Disputes Commission regarding; 

K rishna Basin

105. SHRI SHANKER RAO '
SAVANT: . .

SHRI B. N. REDDY;

Will the M in'ster of IRRIGATION 
AND POWER be pleased to state:

(a) the m ain recom m endations of 
the River W ater Disputes C om m ission  
regarding the Krishna Basin;
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(b) whether any major and medium 
irrigation schemes in Maharashtra 
have been sanctioned by thfe centre 
as a result el theses recommendations

(c) whether the Commission has 
laid down any principles for resolving 
inter-state river water disputes; and

(d) if so, the main features thereof’
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
FIRASAD). (a) A statement containing 
the mam decisions of the Krishna 
Water Disputes Tribunal is attached

(b) The State Government has been 
requested to have a review made of 
the various new projects proposed by 
them m the light~ of the Tribunal's 
decisions and forward modified project 
reports with upto date ^ost estimates 
and to indicate interne priority for the 
projects so that they could be process-
ed further.

(r) and (d) The Tribunal has held 
that the right of States in an inter-
state river is determined by applying 
the rule of equitable apportionment 
each unit getting a fair share of the 
water of the comomn river. The Tri-
bunal has, however, stated that the 
concept of equitable apportionment 
does not lend itself to precise formula-
tions. Each river system has its own 
peculiarities The apportionment of 
water must take into account the pecu-
liar physical, hydrological, economic 
political and legal characteristics of 
the river system ana the territory 
drained and served thereby and the 
solution of the dispute must be shaped 
accordingly.

Statement
The Krishna Water Disputes Tri-

bunal constituted under the Inter-State 
Water Disputes Act, 1956 have, in their 
report, given the following main 
decisions:—

(1) The 75 per cent dependable 
flow of the Krishna upto Vija-
yawada has been determined 
at 2060 TMC and distributed 
amongst the three States. 
Maharashtra shall not use in

3151 LS—5.

any water year move than 565 
TMC and Karnataka more 
than 695 TMC. Andhra Pra-
desh can use the remaining 
water, but shall not acquire 
any right for use of any water 
beyond 800 TMC. The States 
have also been allowed to use 
the return flows tn the man-
ner laid down by the tribunal.

(2) Out of the waters allocated to 
Maharashtra, this State should 
not divert more than 67 5 
TMC out of the Krishna 
Basin from the Koyna Hydel 
Project annually and more 
than 212 TMC from the Tata 
Hydel works m any consecu 
tive period of five years ot 
more than 54.5 TMC m any 
year. The Tribunal have laid 
down the phasing for the re-
duction of the Dresent west-
ward diversion of 97 TMC on 
the Koyna Project No other 
westward diversion is permit-
ted.

(3) Restrictions have been placed 
on the uses to be made in the 
GhataPrabha, Tungbhadra and 
Vedavati sub-basins, as well 
as from the main stream of 
the Bhima river and from the 
catchment of the Kagna river

(4) The Tribunal have also out-
lined a scheme for distribu-
tion of Krishna waters every 
year whereby flows up to 2060 
TMC would be distributed in 
the proportion of 565 *695 -800 
(Maharashtra: Karnataka *
Andhra Pradesh) and flows 
above 2060 TMC would be 
shared equally by the three 
States. This would er.able 
greater use of the Krishna 
Waters by having carry-over 
storages to conserve water 
from goods years. They have 
stated that this scheme may 
be brought into operation in 
case the States of Maha-
rashtra, Karnataka and 
Andhra Pradesh constitute an 
inter-State administrative
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authority by agreement bet-
ween (hem or In case such 
authority is constituted by 
legislation made by Parlia-
ment.

(5) The award may be reviewed 
at any time alter 31st May, 
2000 without disturbing any 
utilisation that may have been 
undertaken by any State 
within the limit of allocation 
made under this award. If in 
the meantime, there has been 
any augmentation of Krishna 
Waters, the States may press 
their claims for revision of the 
shares before such a review-
ing authority.
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Fertiliser factories working in Gujarat

107 SHRI D. P. JADEJA
SHRI ARVIND M. PATEL'

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a) the number and names of Fer-
tilizer factories working in Gujarat 
State, and

(b) the annual production during 
the last three years, year-wise and 
factory-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and b).

Production in terms o f nutrients. Nitrogen 
and Phosphate in *090 tonnes during

1970-71 I97I-7Z 1972-73 *973-74
April—
Jan.

I . Gujarat State Fertilizer 
Co. Ltd. Baroda

Nitrogen
Phosphate

149 185 203 142
25 3 24*4 Bl* 7 24*6

2. Adarsh Chemicals & Fer-
tilizers Ltd. Udhna

Phosphate 5* I 7-6 6*7 5 4

3. Alembic Chemicals Works 
Bwr&ia

Phosphate 1*9 * 9 2*2 2-3

4 Anil Starch Products, 
Bhsvnagar

Phosphate 1*6 2*7 1*2 I-1
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CMVWili1 KE1 fitowfifc-Anita «ad 
HowraMheafchida Ugh* Railway into 

' Broad Gauge

108. SHRI DINEN BHATTACH-
ARYYA: Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether the areas covered by 
Howrah-Amta and Howrah-Sheakhala 
formerly known as Martin Railway 
have been surveyed for changing the 
line into broad gauge; and

(b) if so, when will the work be 
undertaken and the likely expendi-
ture thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) The *work has already been ap-
proved through the Supplementary 
demands for grants in The
details of participation of the State 
Government in the Capital Cost and 
operation of this line are under fmali- 
sation. The construction will be 
undertaken after this is finalised. The 
estimated cost for the project is about 
Rs. 13.5 crores.

Closure of sleeper foundries in West 
Bengal in mid-December, 1973

109. SHRI DINEN BHATTACH-
ARYYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Railways did not place 
any orders for sleepers with the slee-
per foundries, especially in West 
Bengal due to which many of the 
foundries had to completely close dawn 
in mid-December, 1973; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) On
12-11-1973, the Hallway Board issued 
acceptance letters to 34 firms for the 
■■supply of Cast Iron Sleeper Plates and

of these, 22 firms having their works 
located in West Bengal were offered 
a total quantity of 72,700 tonnes. So 
far only 8 West Bengal firms have 

agreed to supply 26,600 tonnes of Cast 
Iron Sleeper ̂ Plates.

(b) Does not arise.
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‘Pay Strike by *•» w ring staff In 
Delhi division (Northern Railway)

114. SHRI RAMAVATAR SHASTRI; 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the loco running staff 
in the Delhi division of the Nor-
thern Railway went on a ‘Pay Strike* 
on the 11th January, 1974;

(b) if so, their demands; and

(c) the steps taken to redress their 
grievances?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESH): (a) Yes.

(b) This was in protest against de-
duction of pay lor the period of illegal 
fctnke during December, 1973.

(c) The principle of ‘no work—no 
pay’ has been enforced to discourage 
elements instigating strikes and agi-
tations This is not a grievance and, 
therefore, no immediate steps were 
needed to be taken. On the Railways 
1here is a well established svstem of 
redressing grievances at different 
Weis, which include welfare inspec- 
1ors, recognised labour un*ms and their 
branches covering the whole system, 
a Permanent Negotiating Machinery 
in three tiers from the D.S. to the 
Railway Board.

Supply of erode to Refineries

115. SHRI BHALJIBHAI FARMAR: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the supply of crude to 
our refineries is uncertain;

(b) whether a contract for supply 
of crude to Cochin Refinery has ex-
pired last year and no firm commit-
ment has been received from any 
foreign supplier for the supply of cru-
de to Cochin and Hfcldia, which are

to go into production in June, 1974; 
and

(c) how do Government propose to 
meet with the requirements?

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) At present crude oil is
supplied to our refineries as program-
med. In view of the steep increase in 
the price of crude oil and difficult 
foreign exchange position, there is an 
element of uncertainty in the continu-
ed supply for the balance of ihe year 
1974.

(b) and (c). The contract for the 
supply of crude entered between the 
Cochin Refineries Limited and Total 
International Limited (a company 
with State participation in France) 
terminated on 3lst December, 1973. 
Since this refinery has been supplied 
with crude oil from the Gulf Area by
I.O.C. who have entered into contracts 
with M/s. Petromin of Saudi Arabia 
and I.N.O.C. of Iraq. In addition to 
this, 0*6 million tonnes cf Rustom 
crude is available for this refinery

As regards the Haldia Refinery, the 
supply of crude oil for 1974 is being 
arranged under the Crude Oil 
Sales Agreement the Government of 
India and the Total International 
Limited.

Prices of crude inported by foreigs 
oil cottpaaies a»d that of imported 

direct

116. SHRI BHALJIBHAI PARMAR^

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether fee supply of crude 
which comes from foreign suppliers 
like Esso, Burmah Shell, LB.P. is 
cheaper thasn the crude which the
country proposes to Import directly 
from Middle Bast countries; mm
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(b) ifso , what k  the difference bet* 
ween the prices?

THE MINISTER OF STATE IN THE
w m sn m  p e t r o l e u m  a m p
CHEMICALS <SH$I SHAHNAWAZ 
KHAN): (a) and (b). The foreign oil 
companies import crude into India on 
the basi^ of price arrangements with 
their own suppliers. The direct sup-
plies 9f crude oil are made by the 
Indian Oil Corporation who has en-
tered into agreements with the 
national oil companies of some of the 
oil producing countries for this pur-
pose. it is not in the commercial in-
terest of the Corporation to disclose 
the price at which the crude oil is 
being imported.

W a y  in deciding future « f  foreign 
refineries la India

117. SHRI BHALJIBHAI PARMAR: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a) whether long delay in negotia-
tions on the future of foreign refineries 
in India ttias led to earning ef massive 
dividends and repatriation of large 
amounts by these refineries; and

(b) if so, the broad outlines of the 
dividends paid and amounts repatria-
ted in the last three year*?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHR* SHAHNAWAZ 
KHAN): (a) and <b). No> Sir, Divi-
dends of the Refining Companies are 
controlled according to the guidelines 
laid down by Government. As regards 
the Marketing Complies, their profits 
are controlled according to the guide-
lines laid down by the Oil Prices Com-
mittee after detailed costing.

Transfer ef shares of b . N, Ettas and 
Ce. to Mr. R. P. Goenka

11B. SERI INDRAJIT GUPTA: Will 
the Minister e f  LAW, .TUST1CE AND

COMPANY. A W A m  &  M m & M  
stales

(a) whether there has been a deal 
of transfer of shares of B. N. Elias & 
Co. to Mr. R P. Goenka;

(b) whether Duncan Brothers & Co. 
Ltd- have taken over management 
control of some of the grpup of com-
panies controlled by B. N. Elias & 
Co ; and

(c) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE! 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEPA- 
BRATA BARUA); (a) to (c)< In-
formation is being collected and it 
will be laid on the Table of the
House.

Foreign exchange required to import 
crude oil In 1974

120. SHRI INDRAJIT GUPTA;

SHRI C K. CHANDRAPPAN

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the amount of foreign exchange 
needed for the import of crude oil 
during the current year; and

(b) how this figure compares with 
the amount spent during 1972 and 
1973?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) It is not possible at this 
stage to indicate the amount of foreign 
exchange needed for the import of 
crude oU during the current year 
because of uncertainty of crude oil 
prices.

(b) The amount of foreign exchange 
spent during 1972 was Rs, 144 24 crer- 
es. The provisions! figure for the 
year 1973 is Rsi 240.71 crore*
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121* s h r i  m q h i n d s r  s i n g h
GDUL; Will tta« Minister o f IRRIGA-
TION AND POWRR be pleased to
state?

(a) whether the Chief Ministers of
Punjab and Haryana met him recently
in a bid to resolve their differences
over the shartjag of Rai^Beas Waters;
and ’

(t>) if so, whether solution of this
long-drawn dispute has since been
found out?

THE DEPUTY MINISTER IN THE
MINISTRY O r IRRIGATION AND
POWER {SHRI SIB0HESHWAR PRA-
SAD) (a) Yes, Sir.

(b) The matter is to be discussed
further.
Decision to enfowe principle of ‘No 

Work-t-Ne P*y’
122. SHRI A. K. M. ISHAQUE:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether a decision has been
taken recently at a Conference of the
Zonal General Managers of the In-
dian Railways to enforce the principle
of ‘no work, no pay* vis-a-vis the
Railway employees; and

(b) what are the reactions of the
employees of the Railways to the
above decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURfcSHl); (a) Yes.

(h) No such reactions have come
to notice.
Increase in prices of Furnace Oil and 

its Jmpaet
123; SHRI A. K. M. ISHAQUE*.

WHi the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(*) whether oprtae ♦ of furnace oil
risen* abnorm al ia the world

* fket recently;

<bj If *q> whet additional foreign
exchange will be needed for import-
ing the same quantum of furnace oil
am last yetfT W c M l ot the - frtce
rise; and

(c) whether Govettiment worked
out any alternative to furnace oil
and'its trtes in Indik?

THE M«fftS&*R5 OF SfkTB  IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). Yes, Sir.
Prices this year nearly 300 per cent
more than last year.

(c) Ftimaee oil used in the indus-
tries- can, to a large extent, be repla-
ced by coal. Govt, has constituted
a Standing Committee under the Chair-
manship of Secretary mtd Director
General, Technical Development to re-
commend measures for a speedy switch
over to coal of such oii-ba3e  ̂ indus-
tries which, on technological consid-
erations, are capable of domg so.

Special Preference in Employment to 
Children of Railway Employee!

124. SHRI A. K. M. ISHAQUE:
Will the Minister of * RAILWAYS be
pleased to state:

(a) whether a decision has been
taken recently at a Conference of
the Zonal General Manager of the
Indian Railways to give special pre-
ference in employment on the Rail-
ways to the children of employees
who rendered outstanding services
during emergencies; and

(b) if so. what ftre the reactions of
the employees of the Railways to the
aforesaid decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAY# (SHRI
MOHD. SHAFI Q m tm ih  (a) The
General Managers made a recommen-
dation that special eonsk&tratton 
should be given to those employees
who tender exemplary service when
considering their sons and daughter*
for employment. This has been ao»-- a—*ceptea.
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(b) It is too early to gauge the re- 
aetta&a of the employees, but the same 
ai% expected to b* favourable.

CImhsx̂  of Fourth Tower Ge*eratSon
Unit of Paftratu Thermal Power
Station of mhar State Electricity 

Board

125. SHRI JAGANNATH MISHRA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to atate:

(a) whether the Fourth 50 KW 
Power Generation Unit ol Fatratu 
Thermal Power Station of Bihar State 
Electricity Board has been closed 
down; and

(b) if so, the reasons therefor and 
the steps Government propose to take 
to re-start it?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER): (SHRI SIDUHESHWAR
PRASAD): (a) and (b). The Fourth 
unit of 50 MW capacity at Patratu 
Thermal Power Station of Bihar 
State Electricity Board was under 
shut down for maintenance from 
11th January, 1974 to 29th January,
1974 and ife ready* for operation since 
30th January, 1974.

Legal Aid to the Poor
126. SHRI P. G. MAVALANKAR 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

la) whether Government have com* 
pleted their study of the Reports sub-
mitted by Justice P. N. Bhagwati 
Committee and Justice Krishna Iyer’s 
Committee on the legal aid to the 
poor*

(b) if so, the broad conclusions 
arrived at by Government, and

(c) whether a Bill to provide legal 
aid to the poor is being drafted, and 
if so, when it will be introduced ill 
the Partiaibent?

THE MINISTER IN THE MINIST-
RY OF LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI NITIEAJ 
SINGH CHAUDHARY)- (a) No Sir.

The stufly of .the «W >n remitted' by 
Jusftc*, Krishna Iy*r’s ‘Committee 
still continuing., As regains the re-
ference to Justice P. N. Bhagwati 
Committee’* report in the question, it 
is submitted that it was a Committee 
appointed by the State Government of 
Gujarat and they are seized of the 
matter

(b) and (c). Does noi arise.

Inclusion of Bb*vn**ar-Tarapur Bail-
way Line In fifth Five Year Flan
127- SHRI P. G. MAVALANKAR: 

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the proposal for cons-
tructing the Bhavnagar-Tarapur Rail-
way line in Gujarat is now finally and 
firmly accepted and included in the 
Fifth Five Year Plan;

(b) if so, the main features thereof 
indicating the date of starting the 
construction, the total Cost' estimated 
on this project and the amounts sought 
to be spent during the first three years 
of its construction; and

(c) the reasons for not starting this 
project earlier and the estimated extra 
expenses which will now be incurred?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No

(b) Does not arise.

(c) A reference has been made to 
the Planning Commission soliciting 
concurrence for taking up construction 
of this rail link and for making ade-
quate funds available for this pur-
pose. No reply from the Planning 
Commission approving inclusion of 
this work in the Fifth Five Year Plan 
has been received. The question of 
sanctioning the project can be consid-
ered only after a reply is received 
from the Planning Commission- A 
final location engineering and traffic 
surVey Is proposed to be undertaken 
in 1974-75 tof assess correct cost 
and financial reirra#.
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126. SHRI P. O. MAVALANKAR: 
Will the MlnUter of PETROLEUM 
AND CHEMICALS be pleated to state:

(a) the organisational set up of the
Oil and Natural Gas Cofcmriission; and

(b) the kind of liaison that exists
and works between the ONGC and
Government in regard to formulation
of high policy making matters and
their prompt and efficient implemen-
tation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) At present the Oil and
Natural Gas Commission consists of
six full-time Members, namely, Mem-
ber (Exploration), Member (Engineer-
ing), Member (Finance), Member Pro-
duction), Member (Stores) and Mem-
ber (Off-shore) and one part-time
Member—all appointed by the Central
Government under the ONGC Act
J959 (43 of 1959). Member (Explora-
tion) is also officiating as the Chair-
man of the Commission.

To plan, supervise and direct the
field work and also to conduct other
essential work at headquarters there
are the Directorate of Geophysics, he-
aded by a Chief and the Directorate of
Geology, Drilling, Production, Mechani-
cal Engineering, Inspection of Equip-
ment Stores and Purchase  ̂ Planning
and Coordination, Finance and Ac-
counts and Administration, each head-
ed by a Director, and the departments
of Civil Engineering and Transport and
Transportation, beaded by a Chief En-
gineer (Civil), and Joint Director
(Transport), respectively. Also there
are the Hind Oil Design Institute and

-the Institute of,Petroleum Exploration,
under the charge of a Director and an
Additional Director respectively.

The Directorates of Geophysics, Geo.
togy and the Institute of Petroleum
Exploration are under the charge of
the Member (Exploration).* The
Directorates .of m W m  and Produc-

tion and the Hind Oil Design 'Institute
are under the charge of Member
(Production). The Director of Mecha-
nical Engineering and the Depart-
ments of Civil Engineering and Trans-
port and Transportation are under the
charge of Member (Engineering).
The Directorate of Finance and
Accounts is under the charge of Mem-
ber (Finance). The Directorate of
Administration, Inspection and Equip-
ment and Planning and Coordination
as well as the Vigilance Section, the
Legal Section and the Secretariat are
under the charge of Chairman.

The drilling and production opera-
tions are carried out in the various
projects all over the country. Each
project is under the charge of a Pro-
ject Manager (or a Joint Manager or
a Senior Deputy Manager). Projects
in the Western region are under the
over-all charge of a General Manager,
whose office is located at Baroda.
Likewise, there is General Manager
for the Eastern region, whose office is
at Nazira. The operations in the
Upper Assam and the Garo Hills are
managed by tfye General Manager,
Eastern region, directly. For all other
projects falling outside the Western
and Eastern regions, the Director of
drilling located at Dehra Dun is tin* 
General Manager. Administratively,
the three General Managers are under
the charge of the Chairman of the
Commission.

Where a matter is beyond the power
delegated to a Member or where a new
scheme or a new policy is involved,
the matter is decided at a meeting of
the Commission by a majority vote of
the Members present

(b) In regard to formulation of high
policy Government wherever con* 
sidered necessary, hold meetings with
the Chairman and Members of the
ONGC. Once the policy is laid down
the implementation thereof til the res* 
ponsihility of the Commission and the
progress is reviewed through normal
official channels including quarterly
progress review meetings held by the
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Secretary m the Ministry to which the
Chairmen and aH Member* of the Com- 
mission are un&tetf.

New Jayanti Junta Express Train 
running between Delhi and 

AJunedabad via Ajmer

129. SHRI P G MAVALANKAR
W5H t o  Minister of RAILWAYS be
pleased to atate.

(a) whether a new ‘Jayanti Janta
Express* train has been running
between Delhi and Ahmedabad via
Ajmer since the Republic Day, 1974;

(b) the special facilities and extra
services offered by the said train to
the travelling passengers; and

(c) whether efforts are being made
to reduce the running time of the
said train as also of other last trains
already in service between Delhi and
Ahmedabad, and if so, with what re-
sults?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) (a) The
existing 231 Up (31 Up)/32 Dn (232 
Dn.) Delhi-Ahmedabad Janta Express
has been converted into Jayanti Janta
Type Express from 26th January
1974.

(b) A Pantry Car has been provid-
ed to meet the catering needs of pas-
sengers On request, passenger*) are

supplied with bed rolls on payment
The train is veatibuled

(c) Consequent on their dieselisa- 
tion on the entire run, the overall run-
ning time of 231 Up (31 Up)/32 Dn

(232 Qn.) Jayanti Jant* Express has
been reduced by 63 minutes and 40 
minutes respectively as compared to
their running time on steam traetion
The overall running time of 263 Up
(3 Up>/4 Dn. (204 Dn*) Delhi-Ahme- 
dabad Express has also been reduced
by 53 minufftei and 45 minutes respec-
tively as compared to their running
time on steam traction

Allege* ^Transfer o i Shane of Oelaaa
Concrete Products Ltd. to a Private 

Bminessiatan'

130. s m t  S. N. MISHRA: Wfl* the
Minister o f LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether a company by tbe name
of Orissa Concrete Products Ltd. was
set up by a technocrat entrepreneur
under the Pilot Project Scheme of the
Orissa Government;

(b) whether the shares of the
Company were transferred to a pri-
vate businessman unconnected with
the Project and in violation of the
objects of the scheme and the Articles
of association of the Company;

(c) whether the entrepreneur had
made a representation to the Central
Government m this regard, and

(d) if so, what action has been
taken by Government in the matter’

THE DEPUTY MINISTER .IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) (a) Yes, Sir

(b) to (d) The question raised is
already under investigation in consul-
tation with the State Government of
Orissa

MtakttUm Ffve Years' T&kitre for
Judges «oft High- CWfcrte *«<! Supreme

Cetart
131 SHRI S/N . MISHA:

SHRI BIRENDER SINGH RAO:

will the sinister of LAW, JTJ r̂tC* 
AND COWPAU1? AITAIRS be ple0ed
to tWIe:

(a) whether Government have since
taken any decision about the appoint,
ment o f only such persons as Judges
of the various High Courts and Sup-
reme Court as would have a  tenure of
at least five years* and
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(b) if not, tike reasons tor delay 
and the time by which a decision is 
likely to be tauten?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). Thfe
Law Commission in their 14th Report 
on the Reform of Judicial Administra-
tion had recommended that the per-
sons selected for appointment to the 
Supreme Court should have a tenure of 
at least 10 years. This recommenda-
tion was accepted by Government sub-
ject to the change that, save in excep-
tional cases, the minimum should or-
dinarily be 5 years. In respect of 
appointments to the High Courts, how-
ever, there is no such decision about 
a minimum tenure. There is no pro-
posal to fix any minimum tenure in 
respect of High Court Judges.

Closing of Zuari Agro-Chemical Ferti-
liser Factory at Sanccole la GOa

332. SHRI S. N. MISRA: Will the 
Minuter of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Goa Administration 
have decided to close the Zuari Agro- 
Chemical Fertilizer Factory at San-
coale;

(b) if so, the reasons therefor;

(c) the number of persons who are 
likely to be affected; and

(d) what steps the Central Govern-
ment propose to take in the matter?

t h e  m in is te r  o f  s t a t e  in  t h e  
MINISTRY o f  PETROLEUM AN© 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) ‘Government are not 
aware of any such decision in this 
regard.

0j) to (d). Do not arise.

Oil drtUfew fcy O. & N.G.C. i* Arabian 
Sea

133 s m I S. N. MX6HRA: Wifi the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state;'

(a) the progress mad*. by Oil and 
Natural Gas Commission in its dril-
ling operations in  the Arabian Sea;

(b) the amount spent so far by 
Government on this project; and

(c) the results achieved so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ' 
KHAN): (a) One well drilled on the 
Tarapur Structure to depth of 2,782 
metres approximately. The well had 
been projected to a depth of 4,500) 
metres but drilling had to be tempo-
rarily abandoned at the depth of 2782* 
metres approximately on account of 
complications encountered in the welT. 
A second well has been spudded orr 
the Bombay High structure on 3rd! 
February, 1974.

(b) Total revenue expenditure in-
curred on drilling operations in this 
Project amounts to Rs. 392.72 lakhs 
upto 31st January, 1974.

(c) The well? have given valuable 
hithological and stratig'raphical in for-
mation pertaining to the sedimentary 
section down to the depths drilled. In 
the TarapUr well, in the lower part, a 
number of lime-stone horizons have 
been met with, some of which have 
given indications of the presence of 
natural gas. The gas indications are 
of general interest in raxaxd to ex-
ploration work in this region* although 
those indications are not of commercial 
Interest in the weU drilled, la  the 
well on the Bombay Hifch Structure,, no 
indication of the presence of oil or 
gas has been obtained down to the 
depth -of W  metres drilled unto 10th 
February, 1974.
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184. m m  PASABATjHAZ^ftr Will 
the, Minister qf PETflOUEUM ANP 
CHEMlCAtS be gHetiseb to  states

(a) the number of places in Tripura 
where the drilling operations have 
been Undertaken by (Ml and Natural 
0as Commission at present;

(b) the places to Tripura where 
further operations will be taken up 
during the Fifth Five Year Plan; and

(c) the prospect of oil and gas in 
'Tripura?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
.CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) At one place on the 
Baramure structure.

(b) Further operations are proposed 
to be taken up on Gojalia, Tichna, 
Bachia Tulamura and Rokhla struc-
ture during the Fifth Plan period.

(c) On the basis of the available 
-geological data, the prospects of oil 
and gas are considered favourable. 
However, the position in this regard 
wiU be finally known, only after drill-
ing and testing of a number ol wells

jin the area.

;R»tlo Percentage reserved In Promo-
tional Grades for SCJST maintained In 

wagon repair workshop, Kota

,135 SHRI ONKAR LAL BERWA: 
xWill the Minister of RAILWAYS be 
^pleased to state:

(a) whether the prescribed ratio 
,percentage reserved in promotional 
grades reserved for SC/ST is being 

.correctly maintained in Wagon Repair 
•Workshop, Kota;

(b) if there is any deficiency, the 
reason therefor; and

(c) the number of Chargeman in 
Kota Shop belonging to ST com-
munity?

(b) (i)The vacancies occurring one 
in a recruitment year had to be treated 
as unreserved as per rules.

(11) Suitable SC/ST candidates were 
not available.

(c) Two.
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(or) «5mr # % wrf, 19 74  

m  Tfftr frr u tm t w  M  *i«& f& ft  )  : ( * )  ( * ) . fa rm
I  ? | 1

fsRT̂ T

(* )

^ 5T f% ?m t 1970—71

. . 7886. t>5

tffcsrat 4821 .70

sfaferet 6023 .24

(%^r # 3ft ?rh:
t t  *rf )

’XT «PF ^  I  I

if Ar t  *Ri3W wVt  jfM irc

138. tfttiforc « fiW *W  : TOT
TW ?T$ S!?t w  fo  :

(*0 <rf**rcr ^  t  
^ r t ’ PTfor t ^ r w p̂ <rc W t9nx 
^  t  ; 

(sr) w  ^ p s r  *f t o f r  % t o t  
s r ^ s r W I ;

Ot) tot vtar tfH *torr ( t ^ p t  
) % ^Hr spTiT *€*nr% 

t o  ^ r f ^ r  imt 3 3 9 ,  <rc, 
^  'eCtovrr t, *rmW jpt ir?p ^  ?ft 
^  m r rapt <r?err | ; *to:

(* )  rftV 3% T O T ^T
* ?

W
1971—72 1972-73 1973-74

*n%
si^nfsrer

To $0 $0 ^o $©

9877 .35  14128 .00  18300.00*

4377.51  4910 .15  6 000 .0 0

2700 .0 0  4227 .63  10600.00-

fc? *nn*w «r OT-»r«fr (*ft 
snft VTSft ): ( * )  V  % f^rr
^ « te K  titx m  489a
1 1

(«r) fa*r w r m  ’T t w p f f k  
TOT5TRT, ^ f f  | Wk/JTT

fogrrf t o t  | , * fr  
= ^ r i  ®nR=«rr t o t t o  «pY t o t t  
% sitott *tt TT3®r /fr iv  srrfBr-
aprfoff % * r c ^ t e q r  tit arnft $ tfh : 
**$ ^  f a w c  sr^wr | i fa< 
ifr, f®RT W h n x  w  w n x f  q r  
$ t o t  x ^ rp r

t  * -
( 1 ) iflwrr %  « r i %  ftRT 

T O R  *W  ^WT W T O  *t> q jC
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im ) w r  «r?
Ttrfcff # W W # % W T  5 f  ;
s fk

(»r) % 'rfTsrrf Tt
m  * k  w m arr f « r  > m  t  ?

**wwrSf o t «W» 

s n & S ^ ft) : (<p) ^  ?r 1

(«r) 'srt 1 

(»r) v& a r  y r  arfitmlf»  q r fw t 
^  j j W f f  êtr fa n  nuT 1 1 

»n^ ?n% ?ftsr a jfam t % Pw ?
W M r'tllff *|it 5 0 0 * 5 0 0

’r«fh: ^q- t  < m sr 5f t  * i%  3

STfiRpfr =Pt 3 0 0 - 3 0 0 W f T r < B ^ r f  

% IT f w  *FT ITT I  I

Deployment of Territorial Army during 
Railwaymen’s agitation of Dhaiibad 

Division (Eastern Railway)

141. SHRI MOHAMMAD ISMAIL: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) how many units of Territorial 
Army were utilised during the agita-
tion of Railwaymen of Dhanbad 
Division in November-December, 1073;

(b) whether there were any acci-
dents in which the trains or engines 
run by the Territorial Army person-
nel were involved; and

Cc) if sot the total loss suffered 
due to these accidents?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURSSH1) (a) Two.

(b) None in Dhanbad Division.
(c) Does not arise.

Grant of Recognition to Unions of 
Employees of B»SO, Lucknow

142. SHRT MOHAMMAD ISMAIL: 
Will the Minister of RAILWAYS be 
pleased to state whether the RDSO 
Karamchari Sang, Lucknow has made 
any claim for recognitions; and if so, 
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): In the 
pattern that is obtaining on the Minis-
try of Railways, recognition has been 
accorded to two staff associations in 
RDSO. As such it is not considered 
necessary to accord recognition to 
RDSO Karamchari Sang, although 
they are claiming it.

*fTf vrwtar 4NIV9V SST
% fa * *  m ft  qfc wrrta

143 . ftqj : **rr

(*p ) ^rf % ?rnr
farr-

% H'fTTtFS SfTT*rm3rwsrtefl- 
% o t > t w ift  «riTt*T fc ;

(sr) *r srrcta w - w  I  ; srfr

(*r) apqrr ^<^rr qrr favfft 
tot* m r  s?r STRtTt rft 

spx | ?

ftftr\ wrwf iftr w H f  vnf 
ifapsw if TT52f («ft iftRrnw fag

: (v )  & (*r) : fiwfcre xm to 
*t, t o tft i&r, prefer m  irft
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firr smr^q' q? ^  

?rh: JTa'̂ ra'nrf %

5TTTf  ̂^Tnr 5T'T?i‘i% ?TR ^   ̂ y-TfV l̂t 

^  ?rrf̂  % ?rr̂ -T

a'T'̂ a' f t  * I % K*rf^
'O -o

sprq'̂ TT'f % f?Tf?; Trĵ r \

'tir fr t  I

Sf5rra^ g'TTT STTT 

sfT̂ TT̂  ^

14 5. «ftWTcT : w r

^  TT#r q-f frqr sRTf :

(^) ^qr f e f r  5rar?r;T ^ ^ g r r r  

^  ^  ?rq^cf a«rr

?T?rcTd̂ l''T3pTSFr qft Sij-R Tf

?ff^ q-T’f % 5̂ rf ?RT TT’TT̂ .

^r ^  I  : ?fn:

'3r<< S f^  ^
Trq

144. vr.Trt

Iff ^  ir r̂ :

( ^ )  rrjp Jr ^ fR  ir
^iraT fsRT̂

^

(’3') ?f̂ r«r Jr 5tIw # 

t̂sTvn- SH % f?r  ̂ Tif^

^  - ^  ;

(«fV

5rfiV ft5 ft  )  : ( ^ )  1973 % #?rq-

fa: ?ri'^

?fk  €̂nT ^>q% ^  w ? : srt^
V3

^"t  sw rt ^  f l#  39128 ’TTW- 

?rrafe^ f ^  ̂  I 171  ̂ %??R

^RT 5# ^ > f f  ?t1t  q-RT 
r̂PTtfsRT #  S^Tf % 

?rr^  w ftH  ^  I  I

(^ ) sr^  Tr?JT r?«icr

^ > r f  % fv# % f?r^

^rre? ^Tt ?t1t  ^

5?rif % f?r^ ir|^% 14,300 

1%ot pTT>f ^  I  I

(^ ) ft, JRT'

fe#)- % f̂ r% sptiT̂ rr s'h % q-q-f  ̂

sir  ̂ srr ?r ^  % wm |  ?

^  TNrnq f̂ (sft

5TOVft5ft) : (^) 5f k  (J3-) ^JTWr-T

^  ^  ^  I  f e #

Jr g:rTT sffrJTerr ^  fe#)-

WreW ^ f  I ^  STTT

11% fspT ?T ^  ?ncrr?rfff ^  sr̂ rrsr 

73 ^  % ^"t5r^

^ % r̂3TT 5T1T 'T fr ^ ' TT

qfr ŝ r, ^ If %

7 4 J r ^ F K ^ l ^ %  15 00 ¥ IW f^5 ^ 'f#  

3TF<5ff grr ferr |  ?ftT 

t  ^>ii% #  ?rY<: 5wtf

3rr ^  I  I ’

?r< l̂Tt 53̂  W <T tR ^  jf

146 sft w t t T ^  : w r

w i R

^  fq r  :

(^) w r ^ wfe

K i w  «iT!?imT %  ?rrq--HT«T trap ? n w
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3 q r *ft *r 1  
t f r

( * )  *rfc $T, tit 1974
m ; m m fl itar ^  t o f t

w s r  | f  t  ?

^Ipw w  «fK  WWW TOWT 3  TTO- 
if** («ft g igwrra «rt) : ( v )  sfr m i

(^ )  q ito  f t q fe  wrt ^  *r
TOW, 1973 % 19. 2 % , f t W  7 i 
ir 10. 9 %  fftr^PW^ 74 *T 23. 8 %
fT*r f * P T * z  *rn§ #. ^ f w r c * r c r ? r q  
% wiftift ?fnrr *r 11

fwjrn: % srnfirm ^  fm i
% VBTpSf f̂ TOT% ift VbHT 

147 *ft STOT? JTOT : ¥TT
fawif vttx fa r o  if f t  vfs r̂?rpr 
fTqT qrt*r fa?

(*$) W  fk ftr  qrypr ff vOT th ^  
% g ^ q rr  *rs f w  ^ t ir n T ^ fr  ^enr 
*r ^tpt &r ^  f ^ ? r  TORrf %?srta 
* r ^  £ ,

( * )  *rfc ?rr, ?fr *rrapn: # 
TFT k  m  f̂ pohr f w  & sfh: ^  
3̂ 5nTT q r  SP’T f T O T  W  3TT% 
*w w n  & ;

( ^ )  w  rprrr %  ^ o t t  *r 
*rm yc % f^-^r srate ĉ r ^rrfer  ̂
^ r r  %  T O T rfta r *rfa  s j^ r

^ 0  ?r<f[ srwf̂ ner fr ; sftr

( * )  f r ,  tit m  zm  *faprr 
% swff trsj apf^R faSTT

3151 LS—6

%  ^ R T  W5T T O W  St
?nf*r«r ffo rr w  |  * f t r  «rf%r *$■, atqfltf ?

m l f  W Tw ^n w f fw  n  frWWi
( « f t  f e r i o r c  sw rn r): ( * r )  %  ( v ) :  * *r  

* m  *prr r m  s t  srf?p* xz qnc
t t ^ st gr?r % fsF«pT 
W ff *̂STT STtf ?fj p̂" *rpnrr ^  k Ri w i j  
qft * f t r  *T > R t ^ f T O T ^ T  cTSW %  w w  
qrar %  ^ « f f  « R  fSHTPT TSRTT |  I 
% ^rerr % W  fw rr t o pt t  ^ f̂ rwr-
r  .fij 'Li; *. . . a. ^Hpgrt ?^tir ?rn ^ ~

( 1 ) 2 2  ^Pt? ^  ^  ir5r«rrf% 
w r  q r  w s r  y r  %* ° ^ F f F r
?1̂ 5RT?r Wt ?ftT effgff f^TT
sfrr^r i

(2 ) w r  rnr qrr a . 51
^  ^  m m  ?r«rr l .  oo
Trns- Bfft f̂pTfrf Jr ITR^ % STftrSHItlJ
^ r  w f r  ^>-Tr i

*r ?r, a 5 i ^ r ?  w  
^ ^ n r r f%  ^rrnr t o Y ^ rr w r % srf^rwT?s>
#  ? rV  »p®rr iq r q r  %■ % w  !®rr«r-q*p 
% f«!% ?^pr t o  t o  fo*raw %w 
s irr s w  ^  ^  ̂  ̂
■3TT ^  | |

Tf^zf T O 7  t r r w n ^
TOref % ft tz  HKm r v r
iP* ^  | |

m  1 7  I R  r t t  i a
i m  tyw^r yy s f^ w i turn

14 8 * m m  * m w :  w r
^  Htft ^  *r?rr% ^  «p^r fv  :

(v )  w r ^ r f t K ^  % ?=rr«rnmT 
^ s W  w j f

% fo ft tnrew  »n^  ^  |
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* (w ) o t  q w ftr  ♦
m m  % *resft, i r k

tffrarat fspro w r h  ssr war $r TJrfcr 
*rwrt i f  §fcrr * f t ^ r

fitft jfafr an* ^ft f  ;

(*r) o t  53% qf<qrr*regreqr th t-  
w p c  tswr t c  *f<?iwr 
i o o o ̂ r  srfwfar ^  f t  rgt |;

(w) eft o t  *mrrr 17
1 8  S T ^ r #9TT?ft ^W^ET f̂ft

mrrqrqr ^  *f s^rr^ *?t «r^ «n  *$ift ?

*w*hcrara*f3<T tfsft («ftw ^*r* 
w ft fts ft ) : (v ) ftreftijft srk ̂ r% 
%m v  Ŝnarr
m ft w m m ;* qr ^  sfrcft 1 

(sr) Ĥ t 1 ^rrrm^T vx 
ftrgftffi *r $mr % «rjrrf % fa»n* 

tft |, ire*fr, %ftK f^t 
tfftsrci ^r EfTmw *r|t HTcfi,
% qtft sr^ ff 3=rr sft «ftfr 3f<r 

T̂RTPTRT STTcTT f>, -3’%’ *n^PT?T. 8 6  ^HnSR1 

^ f t  f e f a j f t  W f t  W t  *t ^ T  fO T  

T O T  t  I T;PP ^  *P*ft % 3FRTT 

*rr#T *rr m ?n  *PfefTT *rk fw to ft  
% sfnsr, fasrfrar ^  fgw o t  t  ?rf. 
^fe^rr ^ its merrere *r«rrrsr«ff 
irtr ffcrr snrm t  1

(«r) ^  *r|f 1

( ,«r) 17 WT 18 ITS* tsrrsft
ym sw  *nft *r<wr$< $  s^r% 
yr t o  wra q ftffigfrytg sftfcrer 1 1

In #  % * i i  * t  <M r *  fit* %wr 
tiw m lftom  % qwfrmf o ft nft 

*rw  qwr wrft *  t o i

149* «ft «w*n$ *wm : o t  tw
n ft  *Tfl% SNTT ^  fa  :

(*p) 3RrT \ m  Jfft ft Tf
*ni ^t «r«r̂ r <̂r?r f  sf ^<ft 
% M  ^ r ts fr l %ftx ^  v x r m i i ;# -  
^rrf^ff % «r^[ ?tt^t ^t fvrnrr 
*j?| fa ft  ?narr^Rr?T^r% *rr |; 

(^ )  o t  ^ f t  ^Tfr^ % ^f^rr^t 
^ r  gfarr qFrr |̂ r<ft̂ T ttcT I  ;

(*r) ?w f t  ^«rf srrr
r̂r% srr̂ ft f̂ r̂ ft qTarr«ff %

^ %TT% % ^T f̂ f  <T %TTt ST-T’Cif̂ T 
STRT ftTt , *ftr

(^-) o t  art̂ rnr farfr w»> o t ?t 
t  f  ̂  TO7R wf cT srp̂ rsr Tt fsr^rr
^:<ft irft ^ft, eft %% *r** ir vrr 
snrcfa t  ?

v t o h  if * *  tfic(*ft id fn w
fW t  )  : ( v )  f̂t *|r 1 

r̂r ff^drr ^  ^  srsft
5T t̂ I  ^ t TTir^ r̂^T f t  1

(^ )  ^  gf%srr % $w tor % ^  
«ft «ftf-sr|cr *rnr% q^rf % «n% | , 

^r^Rr vfvrmrfTRr «pr^ant ^  % 1

(ir) 1972-73 % sfaH
jpiN tN ^  srrft M  ^ s r r  qw f
m  ?np t̂ ^  ^<t*t 4 3 .5  *P*t?
| J TOT* if <̂T<ft*f ^  <TTfff w
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s *  vm h  *ft mtit w  r|<rr *rfe 
^ ̂  ?rr «mr ^  fN1 f  f > ssrfirr Tf

* tm  w r m tfm r t i t^ w x w iv fr : 
i&m *r m fft tft nft 3TT̂ rr«ff 

m *ft f^rrsr P̂Trzrr i 

(«r) tforr fqr %m (w ) % ^ctt $  
terror w r | gfassrr q?t w t  ^  
qrr qftf fsrsnr ^  f?f(%  faw  irc % 
'r fr^ r  #»re?r srr% qwqTfofi qft ht^t 
fliWW! ^̂ TPT ^Rcft | ?ftT q f ^  
gfatjT | farcm smr ^  qtfqrft f̂t«f 
TOT % 35T T| f  I

fafaw vrrof £  fcq* qft f f  frf*

150 *ft w m ^ sw F r : o t  ^r
*rsft ^  ĉrr% |mt  q^«r far

(qr) f«rorrf 1973 % sftpr 
Vrf̂ r q-rp^ W f jm  ffarw  *ftr 
SRT ? T F rm  *ft* q jtf, *TR ?rVr 

r̂rofy *it W t % ?r sfh; %«rr*ff 

% 5 ^ t  sq? r̂ f t  % r̂rrrrr 

q -tftt qrt facT«ft Trfor qrt frfo j f  ;

(sr) fq*r% srfa+Tpvqf sflr q tf-  
’qTf^n q?T fa*rN?r fqrarr qqr I  ?rk 

% f^ 5  *OT*Tft
tit q f  | ,

(q ) «rfw  $ qtft fTT ^ rr % 
*r vg^rfW /irfsr^fTaff *rfc *rron: 

% ’frq w rq ? t£  srortcrr £*rr |  tfhc qf?r 

ft, tft ?rafr«ft *i)rr w  |  iftr  w t  %q 
% tirt star v r fa r ft  tit q f  t  ?

* * * N t  ( 4 t« h p im
wft ft?ft) : (q?) tfh; (qr) . ĝ r-rr 
¥*gt tit wr | iftr *r*rr qrc 
t o  $t ^rrW i

(«T) 1 3 —8 - 7 3  tit tfsrs $  t *

q’f t  ? m  fc *  qr* sr-mr $  *rf srt-rfr 

qft q*ft <ft far i r n r f l  < r  fir^ rr 
M * r irtr qrrrr f w { ,  iffir t

qsrrc tit c r r ^  % tftor 
f¥<ft ? R f tit wtft qrr#qiit qrr 

w«r«r ?r|t f r̂or ^ i r r  \”

wwrrf

i 5 i. «ft i r r w n r  f«f«nrr :

«ft EPTsrtf sr^mf :
fsrr # #  srarr̂  qrt yqr tî t

f% ^ ?r sr^r if qqr grrar sqrfqer*ff 

% qt# ^  ^t ?r«rr$ fqr^ft 

ft ^  «rT̂ r̂ ^ixcftsr tit 5 w

^ ?Tf fqrcnfr t  ?

ifW TW if^T *Wt
w *  s M )  : it£7 sr̂ vr t  q̂ qr 
3ROTTT q r  1 3 . 8 2  T̂f̂ f

t  ^ t Pp  vr^r^r *rnsfta 

«rV̂ r?r 1 1 . 0 1  1 1

m  wntm mm

152. ovt m*i*m m**vcx :«prr
*Tf «rerr̂ r vt frqr qs^t fti :

(q r ) qqT i r f z ^ r  t?T #  *iwt  q t  
w»t 5ftfbET ^srr t̂ vwrr ^ $ «fh: 
TT f̂ W fip ltqJ T ty f ? r «r ift^  ^ w q  
qr fw r f  ^rr | ;
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(«r) w*?r<rc*iT%*r%*ifippm 
3% $  *rrar % draft « f wt %

#  t  ;

(n ) f t  *f *twrr vr ftptp- 
^Tr ,p i  ^  ,

tn *n rra «9 « 'r*n ft  («ft*rt|pra
s r t ltS ts ft ) : (q;) %$t 1

(<sr) <31# >nftnfr %
wnmn- trta* v*e ^  ,

( ’T) SfPT 3'5’Tr 1

2lfaW*»T,
*mft vr veto  & t o t

1 5 3 .  « ft  * * p n * r  v s m  :  m\
x n  q f t  m  srcnft w n  ^ t  fo  :

(*p) ^rr t o t  k  21 f^r^R ,
1973 trwsf^r TOt %

*r r̂ t t  t̂h  % O Trr
*TOf t  ,

(«r) ^ ^ r ft t^ g p r r q -fT uipr^,

(*r) v*k  **r* ^  f^nft srrfa 
f f  1 $rtT

(**) t o r  wrfarar gir ?

«rsmw 3  («ft *rt%mg 
w it  f M )  : ( v )  s r k  («r) . w r f

fxq-fT T̂STT % STTT *TW*fT % ^T 
Vt flTfafTC ^  ^  $ I 3Pf*% 

?R{nTIT f?T '̂5ff % 3FWTT WZ\ 3T-T TSTt %
o t f t  ^t  apr̂ nr w nst *ft i

(*r) siH k  OTfw frr 
w m  17 ,55,000^%  % tfk$k  
«ffl It^MPT SFTPTT W  | I

(W) W  S ^ W  %  f W t  WV[ 
n $  f f  i %f¥?r 29 wrfaRitfr

Negotiations with Soviet Oil Miniate?
for Assistance to solve Qil Crisis

154. SHRI N. K. SANGHI; Will the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state*

(a) whether the question ot bhort 
term and long term Soviet assistance 
to help this country to tide over the 
prevailing oil crisis was discussed by 
Government with the Soviet Oil 
Minister during his visit to this coun-
try in January, 1974;

(b) it so, the nature of short term 
assistance that has been promised by 
1he USSR and to what extent it will 
augment the supplies of petroleum 
and peti oleum products in the coun-
try, and

(c) the particulars of the long term 
measures that have been agieed upon 
between the two countne* where 
Soviet assistance will be available0

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) to (c) The Soviet Oil 
Minister and his delegation visited 
India in January, 1974, as a part o£ 
the continuing process of Indo-Soviet 
Cooperation in the field of Oil explora-
tion development and production in 
the public sector Various aspects of 
ONGC achieving' the tfoal of increas-
ing its production fiom  the present 
4.11 million tonnes per annum to 8.42 
million tonnes per annum by the end 
of tb* I*ft& Five Year Wan were dis-
cussed. The main tasks for increas-
ing oil production at th<s stage were 
identified as—

0) quick development of the 
known fields;
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(ii) maximum utilisation of the 
existing production tvells; and

(iii) wider application oX economic 
and highly effective secondary 
recovery methods.

Not only .short term assistance was 
discussed during this visit. Soviet 
assistance envisaged is in context of 
the total Five Year Plan of the ONGC 
covering, among other things supply 
of machinery and equipment, deputa-
tion of Soviet specialists to India, 
training of Indian specialists in the 
Soviet Union, supply of certain pophis- 
ticafced tools, etc.

Memorandum submitted by Co-
ordination Committee, North-east 

Frontier Railway, Katihar

155. SHRI BHOGENDRA JHA: Will 
the Minister of RAILWAYS be pleased 
In «?tate:

( , i ) whethei n memorandum had 
been submitted to the Railway Minis-
ter by the Co-ordination Committee, 
No/th-east Frontier Railway, Katihar 
<>o the 22nd March, 1973, and

(b) if so, gist thereof and action 
taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AY (SHRI 
MOHD. SHAFI QURESHIi: fa) Yes.

(b) The demands contained in the 
Statement laid on the Table of the 
House. [Placed in Library. See No. 
LT-6153/ 731.

Such issues are raised from time to 
time by recognised labour oiganisa- 
tions and are settled through discus-
sions in the meetings of the Permanent 
Negotiating Machinery pnd the Joint 
Consultative Machinery at different 
levels. Further, representations com-
ing from any source, including unrecog-
nised Unions, are given due considera-
tion and action, as is appropriate in 
each case, is taken.

Whatever demands are presented to 
the administration are given due con-
sideration with the utmost sympathy. 
It has to be realised by stafT that just 
bccause certain demands have bean 
voiced it does not mean that they 
should be conceded forthwith. Gov-
ernment have to consider the demands 
taking into consideration factors like 
financial resources, the framework of 
the rules and regulations, justification 
for accepting th0 demands and th<» re-
percussions of their accentawr.

Import of Crude Oil by Foreign Oil 
Companies from Persian Gulf 

Countries

156 SHRI P. M. MEHTA; Will the 
Minister of PETROLEUM AND CIIE 
MICALS be pleased to state:

i whether foreign oil companies 
haw been asked to import oil from 
th-’Jr own sourrcs in Persian Gulf 
countries .it the most favourable 
P iccs:

(b) if so, whether the oil com-
panies had intimated the new prices 
of crude effective from January 1,
1974 after the Teheran announcement 
nbout doubling the prices of crude bv 
tne Gulf countries; and

ic) whether Government had not 
teeeived any intimation of the new* 
nnoes of the crude imported under 
Government contracts from Saudi 
Arabia and Iraq?

THE MINISTER OF STATE IN xHE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SI1AHNAWAZ 
KHAN): (a) The oil companies* are 
already doing so

(b) and (c>. Yes, Sir.

Construction of Salt Water Barrier 
at Thannir Mukkom

157. SHRI M. K. KRlSHNAKf; Wil» 
the Minister of IRRIGATION AND 
POWER be pleased to state;
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(ft) whether Government have con-
sidered the proposal received from 
Kerala Government lor the construc-
tion of Salt Water Barrier at Thannir 
Mukkom;

(b) it so, the main features there-
of; and

(c) the decision taken by Govern- 
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD); (a) to (c). The Thannir- 
Mukkom regulator scheme in Kerala 
estimated to cost Rs. 150 lakhs v*as 
sanctioned by the Planning Commis-
sion In 1058, and Is being implemented 
by the Government of Kerola The 
Government of Kerala had sent revis-
ed estimates for the work raising the 
cost to Rs. 458.50 lakhs. After exa-
mination of the estimates, comments 
have been sent to the State Govern-
ment replies to which are awaited.

proposal to make changes in the 
MJt.T.P Act

158. DR. RANEN SEN: Will the 
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state-

(a) whether Monopolies and Res-
trictive Trade Practices Commission 
has requested Government to make 
adequate changes in the Monopolies 
and Restrictive Trade Practices Act 
so as to give the Commission more 
powers; and

(b) if so, the nature of changes 
suggested by the Commission and 
the 'Government's reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b). In 
chapter (V> (pages 18—28) of the 
Annual Administrative Report of the 
working of the M. R. T P. Commission 
for the year ending 81 st December, 
1972, laid on the Table of House on

the 13th December, 1973! (he Commis-
sion has mentioned that there are cer-
tain inadequacies In the provisions of 
the M. R. T. P. Act and suggested that 
Government may take eatfy steps to 
amend the Act. These suggestions arc 
being considered along with other 
amendments that may be necessary.

Doubling of Railway Track from
Dam Dum Junction to Hongaon

159. DR. RANEN SEN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether people living in areas 
served by Sealdah-Bongaon Railway 
line of Eastern Railways have recently 
submitted an appeal to the Ministry 
to double the Railway track from 
Dum Dum Junction to Bongaon and 
whether such a request has also been 
made by the Transport Minister of 
West Bengal to the Railway Minister; 
and

(b) if so, the Minister’s reaction to 
the appeal’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) A techno-economic  ̂ survey un-
dertaken for doubling of the section 
has revealed that this project will be 
unremunerative. The question of wai- 
val of dividend liability on the invest-
ment on the scheme is therefore being 
taken up with the Planning Commis-
sion and the Ministry of Finance.

Delay la construction of Fertiliser and 
Refinery Units at Haldia

160. D a  RANEN SEN: Will the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state;

(a) whether construction of Ferti-
lizer and Refinery units proposed for
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Haldia, West Bengal are being delay-
ed; and

(b) if so, reasons thereof and steps 
proposed to expedite them?

THE MINISTER OF STATE IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Yes, Sir. Ac-
cording to present indications the
Haldia Fertilizer Project is expected
to be completed by March 1976. The
delay so far is only marginal.

A* regards Haldia Refinery, the
Fuel Sector is likely to be completed
by mid-1974 and Lube Sector by end-
1974. Construction of the Rfiflnery has
been delayed mainly on account of the
multiplicity of agencies involved, de-
lays in delivery of materials by the
Indian and foreign vendors, scarcity of
construction material, non-availability
of wagons, frequent labour troubles,
etc.

All steps necessary for accelerating
the progress of work have been taken
to ensure that the projects are com-
pleted according to the schedule men-
tioned above.

Impact of increase in prices of crude
and Petroleum

161. DR. RANEN SEN:
SHRI M. RAM GOPAL

REDDY;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether consequent upon the
increase in price of crude, petroleum
and oil products, India will have to
spend enormous sum of money to meet
the price rise; and

(b) if so, India’s plan to meet this
increase in price?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir,

(b) A number of measures are in
hand to curb the consumption of petro-
leum products and to see that there 
are no undue strains on the vital sec-
tors of the economy of the country to 
the extent possible.

Remuneration to commission vendors 
la Railways

162. SHRI SAMAR MUKHERJgE:
Will the Minister of RAILWAYS be  ̂
pleased to state;

(a) the rate of remuneration to the
commission vendors in each Railway;

(b) whether the Vendors in Sou-
thern Railway are paid less than their
colleagues in other Railways;

(c) whether the Vendors of Sou-
thern Railway have submitted a 
charter of demands and have started
agitation; and

(d) if so, the steps taken by Gov-
ernment to settle the issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library. 
See No. LT-6154/74.]

(c) Yes, there was agitation by the
vendors from 16-1-1974 to 20-1-1974.

(d) With effect from 1-2-1974 the
rate of commission payable to com-
mission vendors working at Madras
Central has been increased to 12 per
cent on all items except tobacco pro-
ducts and matches.

Deployment of retired Loco Running 
Stair during December, 197$

163. SHRI SAMAR MUKHERJEEi
win the Minister of RAILWAYS.be
pleased to state:

(a) how many retired Loco Run-
ning Staff wer« employed during De-
cember, 1978 to run essential services';
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(b) whether they were found me- 
dicatfy fit to run the train services,
w*4

(c) whether they were paid more
than they were entitled under the nor-
mal rules of re-employment and if
so, who authorised such payment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) • (a) 130

<b) Most of the re-employed staff
were medically examined and found
fit; a few were not as they had recen-
tly retired from railway employment
axtd medical examination was not
considered necessary and also because
they were employed on urgent work
during the emergency.

(c) They were paid dajly rates of 
wages plus mileage allowance where- 
ever admissible

Election of Railwaymans represen-
tatives to Staff Councils

164. SHRI SAMAR MUKHERJEE
Will the Minister of RAILWAYS
be pleased to state*

(a) whether any restriction has
been imposed on the Railwayman
about their rights to elect their repre-
sentatives or being elected to the
Staff Councils:

fb) if so, the reasons therefor, and

(e) whethei Government have re-
ceived any protest m this regard and
how the same has been disposed oT

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). In order to enable more staff to
aitfk election to the Staff Councils, it

has been decided that member of
the Staff Council shall hold oJftce for
more than two terms. Protests in
this respect are being dealt with ac-
cordingly.

Shortage to Kerosene Oil in Ghaziabad

166. SHRI YAMUNA PRASAD
MANDAL: Will the Min >s ter of PET-
ROLEUM AND CHMICALS be pleas-
ed to state.

(a) whether Government are aware
of the acute shortage of Kerosene oil
in Ghdziabad;

ib) if so, the i casons therefor; and

(O the lemodial measuies adopted’

THE MINISTER OF STATE *N THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) U) to (ci During January
and Febiuary, 1974 availability of
Kerosene Oil in the countiy has been
less than the demand leading to the
curtailment of the quotat* tot States
Besides, during the loco s*WiI ‘ trike
in December, 1973, and worTk-to-rule
of the Railway staflt etc, movement
of POL was adversely affected on the
Railway5? creating pockets of lear-
nt v

As m othei parts of Uttar Pradesh,
Kerosene Oil is released to consum-
ing public m Ghaziabad according to
the procedure laid down by the Dis-
trict authorities. IOC is in constant
touch with the District authorities and
continuous effecrts are being made to
lush supplies to the affected areas
No specific resports have, however,
been received of any acute shortage
(rf Kerosene Oil in Ghaziabad.

Expenditure on elections to TJ.P 
State Assembly In 1969

167. SHRI YAMUNA PRASAD
MANDAL- Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state the
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total expenditure on UP State Assem-
bly elections in 1969?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): The total 
expenditure incurred by the State 
Government on the U.P. State Assem-
bly Elections in 1969 was Rs. 1,59,68, 
000.

Delay in completion of Tube Railway 
in Calcutta

168. SHRI YAMUNA PRASAD 
MANDAL: Will the Munster of
RAILWAYS be pleased to state:

(a) whether the completion of Tube 
Railway in Calcutta is likely to be 
delayed; and

(b) if so, the tentative time by 
which it would he completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFi QURESHI): (a) and
(b). There has bpen no revision in 
the orginal time schedule for the 
construction and commissioning of 
the Tube Railway Project which is 
1879. But acquisition of properties 
and diversion j>lan for road traffic 
may bring about new unforeseen situ-
ations to be tackled at the appropri-
ate time.

Losses incurred by major irrigation 
projects

169. SHRI M. SUDARSANAM:

SHRI SHIV KUMAR 
SHASTRI:

Will the Minister of IRRIGATION 
AND POWEER be pleased-to state:

(a) whether the losses incurred so 
far <by major irrigation projects since 
1051 are over Rs. 1,000 crores;

(b) if so, the reasons thereof; and

(c) the steps taken by Government 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). Irrigation pro*
jects are designed to increase agricul-
tural production, and the economics 
of such projects arc assessed on the 
benefit cost ratio approach. General-
ly, all irrigation projects taken up 
have a favourable ratio of benefits to 
costs. However, due to low water 
rates charged by the State Govern-
ments, increasing cost of construction 
and maintenance of projects, and leg 
in utilisation of created potential, the 
revenues to Government have pro-
gressively fallen short of expenditure 
and in that sense Government reve. 
nues have suffered a loss. With the 
increase in the number of irrigation 
projects, the extent of this loss has 
been going upland was Rs. 130 crores 
in 197J -72. The Centre has been ad-
vising the States to increase irrigation 
rates, and in the Fifth Plan the om- 
mand ?rea development programmes 
have been included for ensuring op-
timum utilisation of water.

Derailment of Deccan Express in 
December. 1973

170 SHRl M SUDARSANAM: 
SHRI RAM PRAKASH:

Will the Mims lei of RAILWAYS 
be pleased to state:

(a) whether Deccan Express derail-
ed in the last week of December, 1973;

(b) if so, the number of casualties; 
and

(c) the amount of compensation 
given to the families of the deceased?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Train
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No. 305 Down Bombay-Pune Deccan (b) if so, the nature of discussions 
Express derailed between Ghorawadi held by them with the Indian officials? 
station and Shelarwadi cabin of Cen-
tral Hallway on 21-12-1973.

v THE MINISTER OF STATIC IN THE
(b) In this accident no one was MINISTRY OF PETROLEUM AND 

killed. However 29 persons sustained CHEMICALS (SHRI SHAHNAWAZ 
injuries of whom 7 were hurt grie- KHAN).: (a) Yes, Sir.
vously.

(c) No compensation has so far 
been paid to any one. Only an ex- 
gratia payment of a total o£ Rs. 4,000 
has been made to the injured persons.

Suggestions from task force regard-
ing prices of 24 bulk drugs

171. SHRI M. SUDARSANAM: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether a task force of his Mi-
nistry has suggested a restriction on 
the prices of 24 bulk drugs; and

(b) if so, the decision of the Gov-
ernment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b) No 
task force has been set up in the 
Ministry of Petroleum and Chemicals 
on the prices of 24 bulk drugs. The 
reference is perhaps to the Report of 
the Working Group under Chairman-
ship of the Chairman of the BICP on 
the cost structure of 24 bulk drugs. 
The Report of the Working Group 
is under consideration of the Govern-
ment
Discussion with Russian Oil Experts

172. SHRI M. SUDARSANAM: 
SHRI RAM PRAKASH:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a> whether oil experts from Soviet 
Union visited our country recently; 
and

(b) The discussions pertained to 
further expansion of the already exi-
sting Indo-Soviet co-operation in the 
field of oil exploration, development 
and production in the Public Sector 
in India. These discussions were 
held for achieving quick develop-
ment of the already known oil fields 
and for maximum utilisation of the 
existing productive wells. The So-
viet side has agreed to expedite So-
viet assistance m terms of experts and 
supply of equipment for boosting the 
Indian effort in exploration, drilling 
and production of oil.

Measures suggested by GSI for off-
shore oil exploration

174 SHRI VASANT SATHE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state*

(a) the measures suggested by the 
Geological Survey of India for proper 
survey and exploration of continental 
shelf along the coastal region of the 
country to make the country self-suffi-
cient in fossil oil;

(b) the action taken or proposed to 
be taken on these measures; and

(c) the steps taken to strengthen 
the marine geological wing and Survey 
of sub-Himalayan region?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHANA- 
WAZ KHAN): (a) to (c). The
information is being collected and 
will be laid on the Table of the House 
in due course.
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Action taken on Railway Minister's 
Study Team Report on Coal Trans-

port Planning

175. SHRI VASANT SATHL: Will 
the Minister of RAILWAYS be 
pleased to state:

(a) whether action has been taken 
on Report of Study Team on Coal 
Transport Planning;

(b) if so, salient features of the ac-
tion taken; and

(c) other measures taken to meet 
the periodic coal shortages in the in-
dustrial centres?

THE DEPUTY MINISTER IN THF 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(c). The Reports submitted by the 
Coal Transport Study Teams are 
under consideration of the Govern-
ment. I • '

Development of a new fertilizer 
‘Sanjeevani’

176. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state:

(a) whether ‘Sanjeevani’, a new 
type of fertilizer has been developed 
in India; and

(b) if so, the main features regard, 
ing its utilisation alongwith its cost?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Government 
have presently no knowledge of such 
a fertilizer. However, enquiries are 
being made and information will be 
laid on the Table of the House.

Feasibility studies by F.CX for setting 
up coal-baaed fertiliser plants

177. SHRI C. K. JAFFAR SHA- 
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state:

(a) whether his Ministry has asked 
the Fertiliser Corporation of India to 
take up feasibility studies for the set-
ting up o>f additional coal-based fer-
tiliser plants;

(b) whether the cost of Urea pro-
duced in coal-based plants was esti-
mated at Rs. 354 per tonne, while the 
cost of urea produced from naphtha at 
the same site was estimated between 
Rs. 395 and Rs 434 per tonne;

(c) if so, the broad outlines regard-
ing the policy of Government in this 
regard; end

(d) whether the Corporation is also 
investigating the possibility of locating 
coal-based fertiliser plants in Assam 
and, if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) Yes, Sir. The figures here refer 
to the studies made in 1970 and the 
production costs are prior to return 
on the capital employed.

(c) Three large-sized coal-based 
fertilizer projects are being imple-
mented by the Fertilizer Corporation 
of India at Talcher (Orissa), Rama- 
pfuhdam (Andhra Pradesh) and 
Korba (Madhya Pradesh).

(d) The Fertilizer Corporation of 
India is also conducting feasibility 
and locational studies for establish-
ment of coal-based plants at various 
locations, including Assam.



X79 Written Answer* FEBRUARY 1ft, 1074 W n#«n Answers tgo

Restoration of power cut In Ptmjab

lift, ftfaUU Ka GHUNANDAN LAL 
BHAT1A: Will the Ministei of IRRI-
GATION AND POWER be pleased 
to state:

(a) whether 40 per cent power cut 
was imposed in Punjab recently;

(b) if so, the reasons therefor; and

(c) the steps taken to restore the 
cut?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHR SIDDHESHWAR PRA-
SAD): (a) and (b) Due to in-
crease in demand foi power and in-
adequate availability of energy m the 
System, the Punjab Authorities have 
imposed selective restrictions on 
power consumption, the maximum 
cut being 40 per cent

(c) The restoration of the tuU 
would depend upon improvements m 
the energy availability All possible 
steps are being taken for maximising 
generation and expediting commis-
sioning of new piojects

Supply of oil to Steel Plants and other 
establishments

179. SHRI M. S, PURTY: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state

(a) whether Government have de-
cided that no immediate cuts should 
be imposed on supplies of ojI to steel 
plants, power generation units, ferti-
liser lactones, railways, defence instal-
lations and defence production units,, 
and

(b) if so, whether the earliei cir-
cular issued to refineries for curtail-
ment of supplies to steel plants and 
power units is being withdrawn; and

(c) if so, the facts thereof

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN), (a) In view o f the steep in-
crease in prices of crude oil and re-
fined petroleum products and the cri-
tical Furnace Oil availability in the 
world market, it has not been possi-
ble to meet the Furnace Oil acquire-
ments of the country in full The 
Government have, tnmfoic*, advised 
the oil companies to meet imto 90 
pu* cent ol the requirements, o f in-
dustries based on the past oif-takes 
This 10 per cent cut has been im-
posed uniformly for all consumers 
for the months of January and Feb- 
luary, 1974

(b) and (c) Do not arise 

Decision to market blue kerosene oil

180 SHRI PRABODH CHANDRA 
SHRI R R SINGH DEO

Will the Mimsttr oJ PflrROJ^UM 
AND CHEMICALS be pk «rd to 
state

fa) whether Government have de-
cided to market i i tht countiv 
keiosene oil; and

fb) if «.o the reasons and the ad-
vantages thereof’

THE MINISTER OK STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMTCALS (SHRI SHAHNAWAZ 
KHAN) (a) The pioposal of colour-
ing kerosene in blue is under the ac-
tive consideration of the Government

(b) The advantage of d>euig kero-
sene will facilities detection if it is 

dulteratcd with Motor-Spu it

Poor Financial results by Electricity 
Boards

181 SHRI PRABODH CHANDRA* 
Will the MimMn of IRRIGATION 
AND POWER be pleased »o tlafce.

(a) whethei Eie tucity Boards in 
various States would show poor fin an-
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ciaf reautts by the end of current 
financial year; and

Cb) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) It has been estimated 
that the overall working results of 
the State Electricity Boards during 
1973-74 would be similar to the re-
sults of 1972-73. While all the State 
£  ectricity Boards would be meeting 
their operating, maintenance and de-
preciation charges, a majority o f the 
Boards would not be able to meet 
their interest rharges in full.

(b) The State Governments are 
primarily concerned with the func-
tioning ol' the State Electricity Boards. 
The Central Government has, how-
ever. advised the State Governments 
to improve their financial working in 
accordance with the recommendations 
of thc Venkataraman Committee. The 
efforts being made by the Centre to 
assist the State Electricity Boards to 
improve the operating efficiency of 
their plants, and reduce transmis-
sion losses is also expected to Jead to 
an improvement of the financial posi-
tion.

Amendment of Constitution in order 
to Lower the Voting; Age

182 SHRI C. K. CHANiDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have 
taken a final decision with regard to 
the granting of voting right at the 
age of eighteen;

<b) whether there is any proposal 
that this right be granted before the 
1976 General Elections; and

(c) when is the required constitu-
tional amendment likely to be brought 
forward?

THE MINISTER OF STATU IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITX- 
RAJ SINGH CHAUDHARY); (a) 
to (c). No, Sir. As the matter is still 
under consideration, any further ac-
tion in this behalf will necessarily 
depend upon the final decision which 
is yet to be taken.

New Railway Lines from Cochin to 
Kayamkulam via Alleppy, Telii- 
cherry to Mysore via Coorf and 
Kott&yam to Madurai via Sabarimall

183. SHRI C. K. CHANDRAPPAN: 
Will the Minister of RAILWAYS
bp pleased to state:

(a) whetiier the Government of 
Kerala has once again requested the 
Centre recently to survey and cons-
truct certain new Railway lines in 
Kerala;

(b) if so, the gist thereof;

(c) whether Government are 
rec onsidering its earlier decision about 
the construction of Railway lines 
between Cochin and Kayamkulam via 
Alleppy, Tellicherry and Mysore via 
Coorg and Kottayam and Madurai 
via Sabarimali; and

(d) if not, thc reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The Kerala State Government 
have been representing for a railway 
line from Cochin to Kayamkulam via 
Alleppy. A Traffic Survey was carried 
out in 3970 which revealed that the 
line will be unremunerative.

(c) and (d). The proposed rail links 
being highly unremunerative, econo-
mically not viable, and involving huge 
expenditure, cannot be undertaken at 
present, due to the difficult financial 
position.
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Sanction of Hydro-Electric and Irri-
gation Projects In K m li

184. SHRI C. K. CHANDRAPPAN: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) 'whether the hydro-electric and 
irrigation projects proposed by the 
Kerala Government to the Centre is 
still pending sanction;

(b) the new projects Government 
have sanctioned for the years 1973-74 
and 1974-75; and

(c) the steps Government propose 
to take to expedite the execution of 
these projects?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) A statement showing 
the new hydro-electric and irrigation 
projects proposed by the Government 
of Kerala and pending for clearance 
by the Planning Commission is at-
tached.

(b) The following new schemes 
have been approved so far during 
1973-74 by the Planning Commission 
for inclusion in the developmental 
plans of Kerala:—»

(1) Idikki Hydro-electric project- 
Stage. II.

(2) Silent Valley Hydro-electric 
Scheme.

(3) Idamalayar Hydro-electric 
Scheme.

The other projects are under exami-
nation and will be considered for 
clearance as and when such examina-
tion is completed, keeping in view 
the resources likely to be available 
for their implementation.

(c) The State Government have 
been urged to allocate the maximum 
possible funds to complete the

schemes already in hand. A special 
Central assistance of Rs. 2.8 -enures 
wag also provided to the State Gov-
ernment in the current year to acce-
lerate work on the Idikki Stage I 
Project.

Statement

Serial Name of the Scheme

Hydro-Electric Projects

1. Kerala Bhavani Multi-purjpoae 
project.

2 Mannthody Multi-purpose Pro-
ject.

3. Pandiyar-Punnapuzha Hydro-
Electric Project.

4. Kakkad (Sabirigiri Tail Race)
Hydro-Electric Project.

5. Idikki Hydro-Electric Project.
Stage-Ill

Irrigation Projects
6. Banasurasagar (Cannanore).
7 Tirunelli (Cannanore).
8. Kerala Bhawani (Tailrace) 

(Palghat).
9. Karapuzha (Koshikode).

10. Attappady (Palghat).
11. Noolapuzha (Koshikode).
12. Manjat (Koshikode).

13. Thondar (Cannanore).
14 Periyar Valley (Idikki).
15. Vamanapuram (Trivandrum).

Setting up of Irrigation and Power 
Projects in Madhya Pradesh in 

5th Plan

185. SHRI R. S. PANDEY. Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether Government propose to 
set up any new irrigation and power
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projects in Madhya Pradesh during 
fifth  fiv e  Year Plan; and

(,b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR

PRASAD): (a) and (b). Particulars 
of the new major irrigation and 
Power projects proposed to be under-
taken by the Government of Madhya 
Pradesh during the Fifth Plan are 
indicated below:—

Project Estimated cost
Ultimate*} benefits

Rs. lakhs
—  Irrigation 

thousand 
ha

Installed
power
capacity

MW

B a r g i .................................. 6623 330-87

Narmadasagar multipurpose . 11130 250* 10 10x100

Bansagar multipurpose scope being 
revised

248- 88 Being revised

Hasdeo Bango 5892 261*43 3x50

Upper Wainganga 1602 69* 20

P a r v a t i .................................. 1820 90* 56 . .

Upper Tapi Stage—II 8793 46-691 (M.P)
(Jointly with Maharashtra) 59-849 (Maharashtra)
Rajghat Under investigation

Ken Under investigation

Satpura Thermal Station Extension . . 7519 2x200

Korba Thermal Station Extension . 4400 2x110

Korba West Thermal Station . . 7680 2x200

Bodhghat hydcl project . 3773 3x80

Maheswar hydel project . 1830 3x40

Haranphal hydel project . 3831 4x50
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Price ot a Barrel of Crude Oil

186. SHEI B S PANiJISY Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state the 
present price of a barrel of crude oil 
and the freight chaxge* paid by India 
foi importing tiude?

THE MINISTER OF Si ATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMiCAlS (SHRI SHAHNAWAZ 
KHAN) It is not possible to deter-
mine the present average price of 
imported ciude oil (FOB plus freight) 
as the prices of a number of crude 
oils are still piovisional owing to the 
non-finahsation of the discussions 
between some of the oil producing 
countries and the international oil 
companies

Law to bar persons having wealth 
above certain limit from contesting 

Election and holding Public 
Offices

187 SHRI K MALLANNA Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS oe pie^crl to 
state

(a) whethei thue i* any pioposal 
under the consideration of Govern-
ment to enact a law that persons 
having wealth above a certain limit 
should be disqualified from contesting 
any election and holding public 
offices, and

(b) if so, the salient ieatuies there-
of, and if not the reasons therefor9

THE MINISTLR OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHBI NITI- 
RAJ SINGH CHAUDHARY) (a) No, 
Sir.

m  w  m m

188. , m
f< * r f fTO r q f  3Rn% tit 
f*T fa  :

( * )  w r  % wm % wm 
^  ^  fw fh r r

(«r) $r, m smr wr
t  f w f t  g if t

j f  ft;

(*r) w  wrar % «wr

fo s i f  fvffcT w i w t  if
( ^  fajton: STOW ) : ( v )  «ftr
( * )  tit %
fT5T% ^  TO- cfR fWcT sjft"
f«RT TOT I ^  fOT

5̂ 9T % W  cTTC
fTOcr ( i s  W T C )
gr̂ fStir *T JW f̂ TT %
f^rr sr^ ^ r r  t o  «rr i *tr% q fa fiw , 
fSOTR, 1973 iftr 1974 %
sftor titm  tit f^ r -
f^rfew f̂ TcT t ?st  r̂nrro s
qrST*—

WRIT
*^NId

i 87. 5

2. (^n :s$*r) 19. 5

3 (^ncsj^jr) 10. 6

4 * r r ^  (irsrw ) 1 6 .0

5. f l w y  ( i t i r s h r ) 15. 0
(b) Does not arise
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W f  ^  f* f  w & l 
ifttJtenr ^  * m  fa*R * m  t  f f  
%Wi(Bw» ffftr v t ^prhFT ftwrr 
w  | i

(w) n̂pr fvFrnr %ttx wps’pt 
*tif % faipt %*sf vr f r o  jtjht %

^  15W lf TS^ % ^
* m  x m  ftft m  ^  |:—

(1 )  foSR ^ jff * t %
*ifa+ vnvFT % jfp r- 
^ R % f ^ « r n r

pn>ft 
nfer <ft * f  | i

( 2) ftftwr finj^ 'R
wWvf m  JlWvr *6T P̂̂ TTr
ifk  o t p  % jpfflirfNwr %

«fst WTfw f w  m r | 1

( 3) o t  A n r  W f  «Pt *tor§r 
% t r f ^ r  % fa s  t w f  %

«ftr *rpfc*r % 
TO*

ifTflT ^  tf$*r t o t  w t Pr t

farm w  t  •

*  **W f
VI V f

199. ^  H|1̂ VW f^5 TOW :
m  ftamf 1(H  fw r  m t *r$ «wi% 
*$t $*rc fa  :

^  * * *  
W  9 ^ r  * * ? $ * * !  

faflfc qftwwfrwi ^  srrcr *«tfc 
W *H K  ♦  f ;  ifft
3151 LS~~7
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(«r) i m m z  tit %x v*$t $  

fcn$ m m x % m  vnvrnft * t  | ?

fiwnf «ftr flwjR *Nnw $» 3*  
*fcfr («ft ffljwrr stow) : ( v )  
^p w w  Tnur o t p k  ^ tfV 

w ftaprsrsrt
3TCi*ff $  fiFtffft 

% w ftir  qr m fkm  m t f t  | 1 

^rofv 5F» snvm r rtW f * t  fo iR  
^  w€t$t $  i$j *  |, srar asrWf

f ^ T  VTcT $f 60 srftfW 3P?»
*m rf«rf|  1 fa ip t$  t%  vnw  
v i N r M ^ f i h f  9®ft5T$f « f t i i f t i

(«r) % ^ r  T O F R ^ r^ st  m  
%5JTf <IW W  TOTJ f^Jj?(

v f o f t w  irh: irrofr-te?ft snrofV 
% ^\%iK ^  *RWhW HfvA 
V #  tl^r ^  SWPTr «R tft I  I

Seheme for Modernisation of Sindri 
Unit of F.CJ.

190. SHRI M. RAM GOPAL 
REDDY: WiU the Minlfifter of IET-
ROLEUM AND CHEMICALS be 
pleased to state:

(a) whether Government have 
approved the scheme for the moderni-
sation of the Sindri Unit of F.C.I.; 
and

(b) if so, the main features of the 
scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI ^HAHN^WAZ 
KHAN): (a) Yes, Sir.

(b) The scheme envisages production 
of an additional 1,28,500 tonnes of 
nitrogen per annum and is expected to
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(a) w hether B hakra M anagement 
Board has decided to reduce poweT 
generation; and

(b) if so, to what extent the  reduc-
tion w ill be affected in the  various 
States receiving power from  this 
system?

THE DEPUTY MINISTER IN THE- 
MINISTRY OF IRRIGATION AND 
POWER (SHRT SIDDHESHWAR 
PRASAD): (a) No, Sir.

(b) Does not arise.

193. 5 n ^”V :

^  ^  %  :

% ^  

spira" *Frr

cost Rs. 89 crores (nearly). The 
scheme wiU use fuel oil/heavy petro-
leum fractions as the feedstock in  lieu 
of coke/coke oven gas presently in use 
as feedstock at Sindri.

Indianisation of Foreign Finnte

191. SHRI M. RAM GOPAL
REDDY: W ill the M m ister of LAW,
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) the num ber and names of 
foreign firms the shares of which are 
exclusively owned by foreigners; and

(b) the steps proposed to  be taken 
to Indianise these firms?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) There were 93 
Indian companies registered under the 
Companies Act which were wholly- 
owned by foreign holding companies 

as on 31st March 1971. In addition 
there  w ere 541 branches 01 foreign 
companies as defined under Section 
591 of the Companies Act at work in 

India as on 31st March, 1972. The 
names of these companies are given in 
statements I and II la id  on the Table 
cf the House. [Placed in Library. 
See No. LT-6155/74].

(b) The policy regarding Indianiza- 
tion of foreign companies has been 
spelt out in the guidelines for the ad-
m inistration of Section 29 of Foreign 
Exchange Regulation Act, 1973 issued 
by the Department of Economic Af-
fairs, M inistry of Finance.

il

( ^ )  ^  Jf ^  %■ ^  ^
'rar ̂ nrr̂  t CRT sniRr |f

I; ^

(w ) ^  ^  ^  qgr
Jf CRT ^  |m

Reduction in Power Generation by 
Bhakra Management Board

192. SHRI BUTA SINGH: W ill the 
M inister of IRRIGATION AND 
POWER be pleased to state:

sr» (isft : (^)
?fh: ( ^ ) .  gW R )- jf 1 9 6 1 - 6 2  
^  ^  ^  ^  ^  ^  0 . 41
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hVo ^  nrd=t«f ^

4 1 . 1  ifto sq- ^  ipTT I  I w
ir ?[«rr

snwfi ^  wwi % w  Jr r̂̂ iwr
^  I  I f^'V fTT ^  ^  ycMKH HTTTP̂  
^  ^  q r f w  3rrar | 1

t  SRHT ^
^rrrrpwrr f f e  ^  ^

(^ )  ^  ^«rr «rtrd+- w  ? n ^
% ?R  ^  25 ^  ^"T 5PT qcTT
5TJTWT I  I irP ^  4»HKH'T % WiJffR 

?TRj:^ ^  ^  ^  ^  ^
fg f q̂̂ TSSr ^  W R  1086.  6 
^  f̂to STT I

(^r) ^  ^  ^ftf^nrrr fjrw r ^
q ^  *r ^  ^  ?rnft^
STTT ?TW ^  ^̂ tnPT 164 ^rra

ftnr ifiT I I

jŜ etting up of a Committee to examine 
ilte Progress of Electrisation in N.E.

States and North Western States

194. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of

i r r i g a t i o n  AND POWER be pleas-
ed to state:

Himachal Pradesh, J. & K., Punjab 
and Harayana; and

(d) if so, the likely date by which 
this Committee would be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD); (a) and (b). A Committee 
has been constituted in January, 1974 
to review the progress of rural elec-
trification in the Eastern States of 
Assam, Bihar, Manipur, Meghalaya, 
Nagaland, Orissa, Tripura and West 
Bengal and to make suggestion.; to 
improve the situation. The Commit-
tee consists of;—

Chairman

1. Prof. Siddeshwar Prasad, Deputy 
Minister of Irrigation and Power.

Members 

2. Shri L. D. Kotoki, M.P.

S. Shri Bhola Raut, M.P.

4. Shri Yashpal Kapoor, M.P.

Members Co-opted

i. Advisor/(Director Power (alter-
nate) Planning Commission.

.6 Technical Director Rural Electri-
fication Corporation.

Secretary

7. Director (RE), Central Water and 
Pooler Commission.

(a) whether Government have xhe Committee is expected to sub-
constituted a Committee to examine report within a period of six
the progress of electrification in the months.
North-Eastern States of the coimtry;

(b) if so, the composition of the 
Committee and the likely date by 
which it would submit its report;

<c) whether CJovernment propose to 
constitute a similar Committee^ to 
examine the work of rural electrifica-
tion for North-Western States of

(c) and (d).'^o. Sir.

Construction of Hassan-Mansalore 
Railway Line

195. SHRI NARAIN CHAND
PARASHAR; Will the Minister of
RAILWAYS be pleased to state:
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(a) the date when the oansfcruetigm 
of the Hassaa-MfUtygelore Railway 
line was undertaken;

(b) the likely date by which the 
construction work would be completed; 
and

(c) the total cost involved?

THlfe DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI)* (ft) The 
Hasean-Mangalore Railway Project 
wag sanctioned In November, 1964.

(b) By about December, 1976.

(c) Approximately He* 3567 lakhs.

Request for opening a Railway Out- 
Agency at Hamirpur In Himachal 

V M M

196. PROP NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government have 
received a request for opening a 
Railway Out»Agency at Mamirpur 
(District Headquarters) in Himachal 
Pradesh;

Tb) if so, whether Government 
have examined the request; and

(c) the decision taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD SHAFI QURESHI): 1(a) Yes

(b) and (c). The proposal for open-
ing an Out-agency at Hamirpur has 
been examined and it has beat found 
that the same is not justified financially 
due to poor prospects of traffic

Representation made for giving longer 
!• Wiwi>hii Ksnnaas at 

Kiratpwr Railway Stattan

19t PHOT NARAIN GRAND 
PARASHAR: WiU the Minister of 
RAILWAYS be pleased to state;

(*) whether a rapr^senta^oiv^as 
keen received by Gtov^rjamp# regard-
ing the provision of a longer stoppage 
ti» Himachal Bathes* and soma otfear 
important facilities at the Ktoat$ur 
Railway Station on Northern Railway; 
and ’

<b) if so, the decision of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Increase in the duration of stop-
page of 53/54 Himachal Express at 
Kiratpur Sahib Railway Station is nei-
ther Justified on traffic considerations 
nor desirable in the interest of main-
taining the fast character of these 
trains.

Assistance sought by Kerala for 
JM» X w tl Areas

198 SHftlMATt BHARGAtn 
THANKAPPAN:

SHRI VAYALAR RAVI.

, Will tim Minister ot IRRIGATION 
AND PQWER be pleased to state:

(a) whether the State Government 
of Kerala has approached Central 
Government for financial help to have 
the maximum electrification in the 
rural areas of the State; and

(b) if so, the reaction of the Central 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b) The pro-
gramme of rural electrification is for-
mulated and executed by the State 
Governments. The Rural Electrifica-
tion Corporation which has been set 
up in ttte Central Sector provides addi-
tive finer** to the State Electricity 
Boards or the implementation 0f their
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r w l  electrification sc&emas. The Cor-
poration since its inception has so far 
sanctioned 10 rural electrification 
schemes &  Iterate State Electricity 
Boafd involving a loan assistance of 
Hs. 712.57 lakhs, these schema envi-
sage electrification of 451 villages, 
energisation of pumpsets and
power supply to 1487 small scale and 
agro-industries. Five more schemes 
of Kerala State Electricity Board in-
volving a loan assistance of Bs# 23&3G 
lakhs are at present under considera-
tion of ,*he Corporation. Those 
schemes will be approved by the 
(Corporation for financial assistance 
if found technically feasible and 
financially viable.

Demand for a separate Bench of 
Kerala High Ceurt at Trtvsaritaon

199. SHRIMATIBHARCAVITHAN- 
KAPPAN: WU1 the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether a demand for setting up 
of a separate Bench of Kerala High 
Court in Trivandrum has been out-
standing for long;

(b) if so, action taken by Govern-
ment in this regard; and

(c) the time by which the aforesaid 
bench will be set up?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) to
(c). Certain legal issues had to be 
considered in consultation with the 
Attorney General of India regarding 
the proposal. In the light of the 
advice given by the Attorney General, 
the matter has been referred back to 
the State Government for further con-
sideration. The proposal will be con* 
sWered farther only after the State 
Government's views are received.

€anc*Hatj*B o f fftssenger T n tia s
ru n n in g  b e tw e e n  E m a k u ia m  a n *

THv*nd**m

200. SHRIMATI BHARCAVI THAN- 
KAPFAN; Will the Mih&ter of RAIL-
WAY® be pleased «0 state:

<a> whether some daily passenger 
trains Tunning between Emakulam 
and Trivandrum (Southern Railway) 
have been cancelled;

(b) whether Government are aware 
that this cancellation has resulted in 
great inconvenience to the public, 
especially the students; and

(c) if so, what steps have been 
taken or are proposed to be taken 
urgently in this regard?

THE DEPUTY MINISTER; IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(c). Out of seven pairs of trains on the 
Srnakuhun-Quilda section and nine 
pairs of trains on Quilon-Trivandrum 
section, four pairs of trains on Ema- 
kulam-Quilon section and three pairs 
of trains on Kuilon-Trivan flrura sec-
tion have been cancelled on account 
of the difficult coal position. To mini-
mise the inconvenience to passengers 
Nos. 191/192 Ernakulam-Trivandrum 
Express and Nos. 745/746 Quilon-Tri-
vandrum Passenger have been dieseli- 
sed and their loads augmented by one 
first class and three third class coaches 
and two third class coaches respec-
tively.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 9812 
DATED 8-5-1973 RE; MANAGING 
DIRECTORS AND WHOLE TIME 
DIRECTORS OF COMPANIES AL* 
LOWED, MONTHLY REMUNERA-
TION OF RS. 4,000/- AND ABOVE

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA); For the figure 
W  occurring in line 2 of the answer
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at Chairman hitting Steal Plants

roue in the House *iflbeinttoi Chairto fiH  (a) «t mutant* Queatien Wo. 
9611 to  atari It. WL sub* mwxwd to 
Lo* Sabha m  8th May, 1973 by late 
Shri J>. R, Chavan read *W \

WWAe compiling ln|e*matica far 
fulfilling the nwurwKJe given in rfppect 
of part (b) of the question from hund- 
r t fe a f  application* requiring ^ p n l  
oft <km mament la regard to the ap-
pointment o f Managing and Wb<de- 
time Directors receded fttaffl compa-
nies in tt* Departaient, and from the 
reports received fcom Regional Officers, 
it o*me to light that nantes o* several 
applicants escaped attention, in com-
puting the number o f such applicants 
fm  answering part (a) of the question. 
Ta*ia was because aU the relevant par* 
ticulars were not maintained in a man-
ner so as to make it possible to fur- 
tMh the required informatton imme- 
d ia W  Ifctfttdlng these additional 
name* the nttfclher of the Managing 
allowed a monthly basic remuneration 
ot  Rs. 4,006/* and above doting the 
period froffc 1st January, 1970 to 31st 
December, 1972 comes to “GOO”.

t. Arrangements to maintain the 
statistics adequately lor answering 
such question, have been made,

tm  tor*.
ANNOUNCEMENT REv PANEL Off 

CHAIRMEN

MR. SPEAKER: Hon. Members, 
before I take up the Callmg>attentio& 
notice, I have to inform the House that 
under rule 9 of the Rules of Pro-
cedure, I have nominated the follow-
ing persons as Members of the Panel 
of Chairmen:—

1. Shri Vasant Sathe,
2. Dr. Henry Austin,
3. Shri Dinesh Chandra Goswami,
4. $hri Naval Rishore Sinha,
& Maulana Ishaque Sambhali, and
6. Shri Jagannathrao Joshi,

The list has been completely changed 
because the otfcera had finished almost 
half the term.

PHOT. MADHU DANDAVATO 
(Raipur): All those who are vocife-

here after.
wm % a .  mmm ®mmv*

That Ui the best way to silence them.
MR. SPEAKER: flha* if only me-

thod of taming them.
SHRI 8. A. SHAMZM: X was look-

ing forward to my name tflo being 
those.

UM* km.
CAI4JCNG A tW am O N  *Q  MATTER 
OI* URGENT FOBUC IMPORTANCE 

Re po r t ed  c o a l  apoaxAti* nrrnNO 
Swat Pu m t s

afr *nim a w t  w« w  :
WSf 5T $  VfVSFVfhi
% f r Hrtm w  frwr VftK

%ttK r o  *phbtr f r̂rarr 
5 # C O T fr  ^ror|f*P *ft*r% 3?rc
T̂ p TOW 5 :

“ f a *roErft w  stofr
gfofi % ^*fwr i r w r f  t * 
qfr *?*fV % srftw»w 5rp?mT% w * r c
?WT fl'W < STTTT *TC[ |” 
THE MINISTER OF STEEL* AND 

MINES (SHRI K. D. MALAVIYA): 
The programme of steel production 
during the current financial year re* 
quires an availability of 36,600 ton-
nes of coking coal daily in all the steel 
plants taken together. To get this 
quantity of coal at the steel plants 
about 2700 wagons of raw coal and 
washed coal have to be loaded daily 
from the Bengal-Bihar coalfields. Un-
fortunately coal movement during the 
year did not keep pace with the re-
quirements and (Hi two occasions, in 
August, 1973 and November, 1973 sud-
den dislocation at railway services 
brought down coal atodcs at s M  
plants to dangerously low levels Dur* 
ing December* 1979 the oeel tuipttes 
to atad plants received a serious sat* 
back and as a result «oal consumption 
at the atael plants had te be reduced. 
W m  the Mm^ad aiflMbi <* ooal at Urn 
steel atari* the flu* concern was «* 
ensure the safety of the installations
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tl*  m ten$ of qveo? 
were cat down go as to conserve the 

.actual coal supplies in hand allfcough 
thi* insulted in **&*ced froductio* ai 
st«»| m & pig Iron.

F*r the ot Jm m r*
Co*a g o i i ^ f f  dtrew up as usual a
programme for supply of raw ooai to
wastades as well as washed and a t
coal to steel grants in oonsultatio^  ̂
the representatives of the minkg oi>
ganfsations, steel plants and the rail-
ways. This ivtfved the siw&y of 1U1
lakh Of coking c^ai to tbys sted
plants, which would have required a
daily average leading of 2700 tfragons.
However, it was possible to maintjatn 
-a daily average loading of 1933 wa-
gons only during the month as against
2700 wagons. As a result the stock of
coal held in different steel plants w«se
depleted from about 1,47,000 tonnes on
1st January, 1974 to 1,16,000 tonnes as
on 1st February, 1974. This happened
notwithstanding the pushing of a re-
duced number of coke ovens in the
steel plants even at the cost of loss of
production o f steel and pig iron.

Towards the end of January, <agits» 
lions in the Hatia-Bendamunda line
resulted in the hold-up of a number
of loaded coal rakes moving towards
Rourkela and Bhilai. This in turn
affected the availability of empty wa-
gons for loading at the collieries and
washeries which resulted in a further
loss of coal supplies in the other steel
plants. At the beginning of February,
a section of the Train Examining staff
in South Eastern Hallway unfortuna-
tely began a work-to-rule agitation
which resulted in the immobilisation
of an unusually large numbsr of wa- 
gens. Some Assistant Station M*gtef8
in the Adra Division also did not re-
Port for work. As a result, coal move-
ment to the steel plants rapidly dete-
riorated a»d them was no alternative
to redoing cpal consumption at the
coke ovens o< the steel ppmU to a 
minimun-t level consistent with safety
of the installations. The prime concern
durfti* tm e  days bm fees* th« main*
tenance of a minimum heat in the coke
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ovens and blast furnaces since rapid
cooling ot tk m  Jttfte&atfow m y  re-
sult in sever* damage and loss oil nor- 
ibmkis inittlluds in the iham of ulti> 
mate cost of repairs ami replacements.
Production of steel and pig lion has
naturally suffered a setfb*cfc. How-
ever, with thjW* cpnservation measures
the stocks in the steel plants have mar-
ginally improved so that, 09 the 18th 
February BhUai held a little over 6 
days requirement, Rourkela a little
over 3 days requirement, TISCO about
6 ;day# n^ulwneat, HSCO about 2 
day* requirement,, pux^pur abqut 4 
days requirement and Bokaro at the
current level of operation, about 10 
days requirement.

Th* dislocation ^  ?*ityay movement
haf also resulted in the building up of
large stocks of finished steel at all the
steel plants. On 1st February, 1974 
the** sws an accumulation of 3,61,000 
tonnes of finished steel and pig iron
at all the steel plants which should
normally be about 1*50,000 tonnes as
against which about 3,00,000 tonnes
have accumulated.

The country is passing through a 
difficult period. The economy is under
severe strain from more than one
direction. A crisis whether in the
collieries or in the railway system or
in the Steel plants has a snowball
effect on the national economy. At
this juncture let us not find fault with
any particular section, but work toge-
ther harmoniously in the interest of
higher production and higher efficiency
throughout all aspects of national life,
whether it be in coal mines or the rail-
ways) or the steel plants.

tft ntm : falH *fsft
% W? w e Weft

i r s f t ^ f W ^ t ’aww'T’fa fa n T t  t 
p A ; m m  t  <B#f % ^  flnrrprr
| fsp iarwft *ff wff fiwr jwr
| f l f t w  Ik  b s  tffc  v f f  f ®  4 k

m  eror *  « m w
f l w  *f a w f r  ftrar | t <nfMr

s N it $  Sfflift ftnrr
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. “Aceriflis whether in the eollieftes 
or in the railway system or in the 
steel plants has a global effect on the 
national economy. At this stage let 
ns not find fault with any parti-
cular section,...”

v i  fcr ^  p o t  sft tt^nr tfw rt 
?  4 W  W*T F̂fTn Wt r f  cHW, 
5m w ftw  OTflr ^ i i k  3<  
St ^ ^rpw  fin  ft  s #  i w  sppr 
« ftw rtf* r  Hrcr t  w ft t o  ft  
T r̂ | ifita w ft s«m?t i
tanft fsr M t  »fr ?rci % nwroiw
5jft UK <TWr t  1 WR ST’S fHTO
nm sf xt tft »ft twnnf «*f<fi*r« 
>J*t ift wntft fc1 8 *ftr 12 s**ft% 
jft*r % fjpgrarr % wwnff % 
* ?  f t  ip $  tfr % «ft sm uft
farfa I, *t ffcrfa | 3*wr
W«f*T ftm  $ I It OTHOT J[ 1% f%IFT
#sft jr jtw  % aw «rrcf firar w fa  
<?$r $  ffcfa  firo?
«ft i w'nt ^ «nf ipr, sffcr
vnflPpfr «rro tfe n  foftri* *r
fswt»r fa n  $ ifhc 3SOT tffett 
*ft *5* wt Tt TOTOT I  H ?  ip! 

WWft | I IB  I  W
*  t

^ > ^ ^ S R % T O T T  I  
et̂ t * m  | i ^  anrm ^Fr,
*TrsfMr sflr tit
srte m% &m  sflfcrr | i t  ^ m r  

n̂̂ crr £ f c  w  #?1 %rm *r 
t s  vnrror m
f F i w  ^  TOflr | ?  ^
|*t  ^5r «rr ^  I  ^
TOT % {% T̂T̂ t fwfdT *?T 
snsft, f^ fV  f ^ q t o  | ^rrfr $ 
t  i ssr *n*r *rro% j $  #  
fom: i v  «|$ w  t§  t % f^  
im% *$T ffrr \ *w ^r%

tpp w  VtlTwE c t t t  «n̂ &< iff
ft  n?c 1 1  ^ t  if lit 
m  fa re w eft t o j  i i m m  
UPft *r#f irft iff ’ wtsff
'ir jt  f  ?ft WPWt JTf <ft t«R t
w rt^ r fT ^ m v tfv n r ^ f^ r m tlT  
^t wH W f i t  b w  ̂  iftr nAr m w t 
o tw  ?ft ^ f t 'n f l ^ f i  «nr 2500 

w  J^ir 
*f, «r?i<i*i t  o tt ^rft apTff "rr 
T{5T f f t  fwfir | 1 ifcfr fRW
v  4* _____ -x ** - — -Jk~-%i _,»■■■ v»♦i n fTTORfT | TV *̂T oHt « W m

*n w  ^  v m  ^ r
f$Tvr5FTr wrf^t 1 #  ^ n w  ^ r r  
j  ft> ^ r f  w r  *ptf vhrr- 
f t i m  i f t i t  m m  *m  ^ ?  
* m  w t  m  f t f t  *$t » | d ^ r  

W  | ?ft f̂iiftnr $m xttK $$r 
$ m  f̂t frm n  fs w n  ?nflf 1 1  
^ i r « n f ^ ^ w r f 8 r  t o  
«n&|i sftsswfN^r srr$$w*f ^  
^  ^rr i% s*r ^  ^  ^ *
S’Sft— r̂t f% sprsOTr 5̂  |

w  m m  1 1  art ^  
t  5ftir

5*f, »T3ryc #»r3fff % sfcr t o  «nt q?r 
^  ^  ^  ?n w  ^  TTwrtt ^r

% ^ n :  * m t  r̂nrr q^rr t

4  OTTsft «trit % %^r r& *£m  
t5ri7 ant ii w ^ t t  % «nt r̂ fr  

f^ O T  t o t  ^ r  g, w# tit f^rf?r 
?rra% n̂w% t o t  ^tt^tt ^  i ^  ^

arr ^  1 1 % m ?m  »ft
^T % ^ ^ f^ ra fT t tTcfr faer *r
qr̂  Twrolĝ rr ?r «trtt | i ^ r t  
^ t r t 1 ^ ^ r f ^ f a r a r r i  .

“Production in Rourkela steel plant 
was affected by Shortage of coal,”

^ WPt f l W  5f 1WC 
t'Y t o  snjf *|t (  1 W^bt <mr iftK
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■ '--* ■*-, »..  #.... *v *V
r C W  m tit W T t f  3fT 

ftr%fWlri?t SNrcafaf-

*rc f  i *rtNpr a?lt 7?% ift *ftft 
^  $ 1 fajH  iff 11 ?fcr \x  
a ^ a a 'ftlftfa tw jtftf i f  arpm 
*mS«Ti £ fa ^  *a aw %wxk Jf wt

f  I

*r* *rw Tra*%*rr i * ff tc

t e r  fiw«r< 1973 w  3K«te
1,05,000i^ w  «n Srfipr is  f e w :

45,671 iPT JWI
spurt ir fnTH *€ta w  sirte 

i ,03,8 0 0 w  «mfrc is  ferort 
<W 37,981 3*  W 3WTOT ft ft a«IT I 
r ift jfr  for <%ig % WHWT Tf w  
fiKf«r< 3* 4500 ST w  m
f̂arPp 15 fttfBfc tw 1388 a*r «r 

OTIW ft ft  OTT I Tt5J W H  «pr
sfr at? t  63,400 sa w  «rr 

»fk 15 ftaarr anr 20,297 sa w  
s m a  ft  ft  ai?r i ftet m aram
75,000 W <IT iftt •dWWH
2 7 , 7 3 3 ftynrri 
%aa ipr fftsr -aft *St ft  $ 1 ?*ft ar? 
^t fwfa «ftt *aff it »it | 1 *9 

w  srfir̂ 'T sr<mr ̂ snrf saftfanfta 
ijfts ott itPtot ht # rr  1 
tim  tft *TfT OTT* Î P W  WKt aft 
fisar $ 1 lfifififlr Rsfsw m art «ft aff 
flprr$ 1 iKr ftsa ai«r % *ra *rt t?r $, 
WfT ift <TTT qff I  I art f  
«ft w t sna^rtt ? 1

«ft fco <t» araata: aw«r afrc<r, 
t  anwte ift sfa'tara farm 
n̂prr g ft! a«i*a aift *ftt wrcr vr 

faalr 5W T|j«r̂  % faa faa 
a?amf *r aw  i  3* aafc afta t  
«j7 ass* «tfc St, aaRat % ai«r( 
w rt anrtter ft ?ft i  tftr <*f¥ »fr

fircr urvrr % vt u m r aft
t  t IrfVr fow ftr o f #  errs 
X3TKT fejft I,  ̂5>n̂  irwifenF h’tfst 
sere vV 74 %  ir | w k  5»rro u f  
ipsf t  ftr tftrar % «m , %Ppt anraT 
«Yt ^t?rr % aw  w  crnnr î raTf 

spfw ’tja ^ft % Tt 1 
f  wwrpt fiwmr r̂r?w ^
%  fwfir if ssrrc ft^  t  a*rratr tnw siff 
5Tifnr 1 Ppt% if f ir e  t o t  ftar, v w  
*r if  ^  «ft *nt? siff 1 1

%fipr f w # t r  * # w  « r  
W f % irfor *  fin? wpjt  wifai f  
Ps «w inrtt to ; % *>f wtfinr wif)- 
Hff ^ ft, at fiwft tf.- vnr *t?r 
f , <Pi% sift W r f —  ff Pr #v ^  
W t  ¥T% vtf twm *ft t o t  T̂̂ err 
f-& r  wr » t  «ft*a  if jpr a?nt»r 
* n  1 * 1  rftnf % ftunr ir *r? 
t o  t  «w w i! ¥t irtwt ft, 

^  gy r tftr  jfty<r wr\ <t trm t ft 
wtrr fa t if, ^rtr tjpr « h  

ssntf irrrft | iw  if arwfV w<tfsf
WWITW|| tPR^iTflfft WIT, ift 

T^f wt îtf »iflf I  fV
T*a»r wit 5>?T̂ STT— 

ifO T i^ r fttt f^ P R r  i # i  axisnr 
»tf«r*r fW t fV «n«ft &m»r wftw 

% aw ?n*it >st fsnrrt-
tfrt ^  wtot | %  |»r a«r Pw 

fipR airwr vt 1

4 tr w a fw n * i (trapRJinr) s 
k e w  *nijt̂ r*r, »rat*iftOT % aft wa*? 
wrr if ftw  |, ^  w  ftm?
* * 1  « u  t  1 w>pft 5 0
nifttnfarr jRrrf t, sfir
p rtt p r t f  fm  wiwfiw 11 35?^ 
*r? qtM ^m  mft f® fipi q^r ft  
a’imn t  «(h  i m  w f t 4 s  m  w pt i



m  &*# ffwrttw  ito h ja r y  ww mmm  s*««i mm> <c.aj « #

pfr t w  « p  <n»t]

W  w *  « t  w e n  *  i#M ln i w  11 
^prws If

At this juncture let vs not find 
fault with any jHiiticular gectiott,

MWOlk ^rwTwV 1#  is
th© ifmfafrĝ nHk of. s n d u c t i o i
and higher efficiency tferapgforat 
sbl wpects oI nettauft Hie,......... *

wait * r  r * r  % *jBr Sf «n j
*w  m s  n t  w w r £ , irftw W<w w a r £  
ftr t ,  anr ftr >8155 unfr
'mf^tr *<ta ^  lw>rr *tfifr f t  f t f  
% # *  fW rr n*ft w$ t*r ft i « c * t f 
# » ft  f»mlr l|,*fk tft f W  f , «r
tprtftflr* w| 1 1  Tt *J iw  
’m j w t  i 5»r fur wrrnpr *f | 
ftr *St*t <*rhw % t w  v&, *  xrr ><ht 
ttar m  ^ w t i

^ trt*t 1972 *r *r w w  
696 fWWPT CT JWISVC Wt<to 3*PTf 
Jf i » 7 3 #  i#5f'»ftpw 2sr’w n rn iT i 
^o QTSo t£ e #  1#8 farffcw  ̂ ©T,
tf«ro n*« w t#  *r i s i  fa fim  zn, 

3efirfirfiTS»T«ftT'wmi 
if too  ffcfim  &r, % *m r ?rfter *r 
ifnupr star | i aw ?*?r* fcr #  % 
tfm  *?fte «nnir it* «f, at «rfwr aft % 
■znftvm , *S)r tfirr f t f t  t itSR 
<ffW4W»> Rwfo4frirc< ^

**%*♦
ftrsr fiwr *rar fc i 'H’niw wft 
tftr w  jfrrrr **% >w w r iftm ? «ft

■ ■ - - 1__ A  ^  ^  ...A. .vi •iHnlnWlf miT
*Fj*pr$s*r*nTC»|frf i «ft>nwfcr 
^  wmr m rn  *  w m fw ir  
(to r^ ^ lte # o f< rs te $ «r* T  w fiw r  
nr i ^i, IrftPr
^•r ^  ?W ftpsr, «r? t

ffet «stes % fti* sfij fc f 36, 
600 w  ffcft #  WWHffW I  t 9
w rcr 'm m  fa  w  «n « n n « r  
T ? 0 x ^ t « r ^ w K » i # f ,  $  *| 
WT Wf i w r  w m r
* m m  ?«%  *k  n<n* * *  t ft  $ ?

ww*Sff w  9i<m 
% ? w ¥ tft? fiT iT ?r% % 7 ^ «rm  if 
firjrc BpNt fw r tott  | i

« s tw  % #nr 'rtT 'trs! w  
ifttw  Ttw, Ĵiw,
vte. w«5? <PWr i f  «r? atm r ^ t r  jr 
ftp %n ^trcf f w f l  % %

ift*w r  #  w*r | t a^f fr 
*H « ^ s t | - j t t  jft nfrfir «>4 
H*% Wk 5«%, W » ^ f  sfWW'T Pptt 
3TMT | I

»r#> f¥ 4«pT=n5wi
% 7f% ft^ ia r <tt ?aw «rt 
?«t w f  fiwirr s i f  1 1  
sm s ^  wprwuprr | ? ftsr%

t t  ^  su fev  $ «rk fep ft
f t ’T T T t e i a r m ( f W  

^  t  vrt fimr 5*trftS»pT ^  ^fte % 
«r|f wntfiw ann% % fiit
<hm ik ?n rm % 'ftf*n r?iT w tw f% ; 
vvk stff, w lf ^  T w r f i r  St

^  » f a m  % w f o j  ^  nf  | ?

ftaipft inrtNr imr f ?  
ftHMT ih sw  s t f v  It wnrOr 
* t  «nw f ,  f t w r  frtrthr % <*TfWT 
>ift 'arrwr ^ itfr  fr<pfr xrrpr If 
w rtw  * # c t  v t <*m t ?  
wr % ftr? ft>a% 4>r*t #  »«rw
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| ? % f  ir  c  Ar
I w  f r (  i i  f< ifr  *
f  jpr # s # r  #  «r t̂  | ft?
3,$0,W  #**! P T *
^ r w  <rc | qfa < n w #  tftoprr t  
f f fc  f f ?  f * s f  wr P w fa  ^ r r  1 

m  ifrc sfar t x m
% if im m v «rm«%r *ttx
m&h*t «*tfW  ftmt aPTT | ? *BT
%  f% #*ft <r^ fir ?£w 
ftp* ftro r  tfr u*r #  f f

%ftar ure qr* #  farftr
tftorn: ^b# ^  f̂r | 1 * tr  t  

^  *rafr I  i m% 
^r wit w ztft % | ftrtftam

fasrcrr |, *£ipt  m n r f 
*$npp i ,  *rrft *

*f<3fr % srfT t  fo  *r?
ftaft »flr $tf3r

spT f^r ^ 1 ^r ^  ^  v m r  
p̂arnrar-«fmr & %fa»r ^  <r crf 

w m r  ?r^r f* ra  *r*rrft $, w  ?p p  

f c  ?re irsrm f m  m m  t  *t£?>t 
sfrc *fra%r *  fr i

*ft %o *rMtar : w
"̂fcST, T̂FT'ffa SCT̂ W % ^

spr t  1 ^  msr-fta *res*r % 
srfa sprft frcWTr sr f̂f «pot 5 

fa  vR&ft f #  p w  % s?«r f *  
w r  vt z s m  t i ^ i r f  i K w  
^  t  fa snfr ft fa g fr  % ^ 1  
m  *«r fr# «ftf i5r fir sr 

ifr f>, ftor ^ « t
*rr, 4% S #  ?> to* t  1 w  % *  
$% % jpTTor ĵa* % ffwrfcRf f, 
*$$ % j *  )Rr <t# w f $ r  fstf: 

f  w fo w$m  *r $  *1% i& 
fr f  1 w| 5m| sr*r % 4t-

ynflrar vw f w *f f> inr 
f f f t  * *  wr«r% *& w «c t  
* r a * w r r | i  wr m  fwrft 
<^c «wr #  ^5 msr-iShfPrtwr *  
f a t e  it*  1  ft  $  ifrr far 
(Whfr TrfW  If tfnfr fmw >rp 
«rr wnrtV w  i w r  sfrfom ftr^- 
t^hr #  w  m  & m r. p r  «rrSr 
«?w pt ift %jfr Ir nrr* *1* * ft
TTirir 1

jftmr Jf iff f(Tt o w  f l » r  % 
^  ^r
w  t  «ftr tfr ^  Prnrr f*r^: 
« w  |, tft ?»f 

t  »ftt ??r fr 5 t  «r<tm ^<rr 
| Pu f r  »ft| vr gwrm  wi% 
^ r  *f g w w w  % ?tar 
^ ,» f ^ r »?r 1

vr<i# w  m *  wnr ?ht% tr?t 
OTwr t  ftnnrr ^ rr  frfipt i 
SrPiBr w  w  t o  ^ f¥ sr<rc 
fir *r » w  (fsw
wrar aft v k  f  *? aw? ^>r?
t ?  «fk  ?Wt % wtf 1r
7  *rr ^  w #  sfrir *  w o t  
fr  gsr t  m  ww w  
wnrr | « ?<r qv
tftm  it s k  ^hr?r vr wrww * #  
<F̂ r ftrff % fa  ?<rra v b c  frrv 
waft t  *T i f  arw i

w s t  fer ift w  fw «fr  #  
>nc? « r v  v f  wrfr
t  ,*r fff m rrt *$t v k

nĵ t, m  *f #sr f  ^ «|r fa  I *  
w r f r  t r a  f  tfjp jferT  * f
^ p- t  ^  #  f 5  #  < r^ 4  ffcTRT
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*npnr $ f t  j ®  ift m«nr ift 
« R  fw fr  wy* jfrft ft 
| wffip (HRT TO T r̂ I  iftr f t  
wpft ^ rr  w  o t s t  ssr
<b t  f  *nft i t  j a
w w r fu r  «fr t o i , §#• wrarr 
| i nrfw? ?raur fonw ,
<rrar fc, ff *sr isrft *f $ »  *rrsr
TOST ift « ^ 'l l  t

IT̂  TO tfk  «P!T *I$([T g
ftr <.T*flw TW % sirar aft jitO’ 
ftqftt sw r #  «rf | t o  ft aft 
% m  ( f t  w  | 3*r *ff s m  
<ftfr ift ift «r«#  ft 
w pr* « r  i t ?  mrc
>ft*T i f t s  ^ C p i  i i ( t  j l  ampft i 
j w  ?ft q it  f t w a f  |  f V  f i F N f f  
sfN fiw t ij<r jcnft f f  »rf | 
fo r  ft w m r r  *$?r ^ t r t  
w r  «rr, f o r  ft j t r f f  i f t  f r o n r  
irt: swf ift % fft f t w j 
<nr | ifrc 3 *  ift qgreft ft 
?ft j®  *nr t  i f  graft? 
t o t  g fir  i f  o t w  f t w a  5*  
WT % % ST*T iftr fftw w
. f> -A  ft «* *» ------------------- -*» 2\_5 $  ITOtfT <nTOT V n̂ TTW? *

m  <w m ; v ft
w%z ^ arr
^  p  p r  ^rrr *mr
% I

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour)* The situation is very 
grave. If I quote from one of the 
leading national dailies, it says*

“The country’s steel industry is 
grinding to a halt for lack of 
raw materials. The Tata 
Steel Flan; has been shut 
down to 20 per cent of its 
capacity. One of the three

blast furnaces of the Durga- 
pur Steel Plant w*A closed 
down yesterday for lack of
ore. PTI reported late in
the night that one of the blast 
furnaces of the Bhilai Steel 
Plant was closed today due 
to coke shortage. With only
10,000 tonnes of coke in 
stock, the plant can work 
only for the next 1* deys.”

The hon. Minister, it seems to us, 
has been trying to make a mountain 
out of a mole-hill by drum-beating 
their performance. But he has not 
said why the steel plants have not
held sufficient reserve stock which is
essential because steel production i* 
a vital thing for the country’s eco-
nomic growth.

Here it is also said:
“Power cut and coal shortage in 

the first three months of the 
current financial year have 
resulted in a loss of about 
Hs. 2 80 crores of saleable 
steel, of pig iron, in Bokaro 
and Bhilai Steel Plants. A 
preliminary survey has, how-
ever, estimated the loss of 
production during the period 
in all the steel plants 
around 2,93,000 tonnes of 
saleable steel.”

The prospect of return to normal-
cy, it seems to us, is very bleak, and 
it is due to mainly lack of supply o f 
coal and iron ore

What was the performance when 
this situation was not there? The 
percentage of the rated caparity for 
Rourkela Steel is only 57.6. Durga~ 
pur Steel—39.6 per cent, etc. 
Then the private sector is, of course, 
much higher. That was for the year 
1971-72, 1972-78—for Durgapur steel 
plant—45 1 per cent., Indian Iron 
which has been taken over—43.1 per 
eent.

Regarding the performance of the 
railways, the hon. Minister, I real-
ly do not think, could get away by



putting the blame on the railways 
because you are a collective body 
and they should be collectively res-
ponsible to this House.

The railways' performance has 
been the worst possible. 30 per cent 
at the existing stock of 3,88,200 wa-
gons are lying idle, 60 per cent 
old backlog of wagon over-all is 
pending. Look at the details of the 
percentage of wagons (awaiting re-
pairs to the total—1965-66—3.99— 

broad-gauge and 3.31 metre-gauge. In 
3970-71 it was 5.11 for broad gauge 
and 4.46 for metre-gauge. That is 
how they have consolidated the Gari- 
bi Hatao. This is how they are tak-
ing the country to dogs.
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Utilisation of wagon capacity is 
another dismal performance. For 
broad-gauge for 1950-51 the speed of 
the goods train was 17.4 and it has 
come down to 16.4 in 1965-66. And 
after spending billions of rupees on 
dieselisation and electrification the 
speed has gone up only to 18.2.........

SHRI K. P. UNNIKRISHNAN (Ba- 
dagara): How is Mr. Malaviya res-
ponsible for that?

SHRI JYOTIRMOY BOSU: It is
a collective responsibility. Mr. 
Unnikrishnan, please do not get blis-
ters so soon.

SHRI K. P. UNNIKRISHNAN: I
-was about to say that you were very 
reasonable today.

SHRI JYOTIRMOY BOSU: Effici-
ency of wagons—wagon kilometre for 
wagon day, it was 74.5 per cent in 
1965-66 and it has come down to 
71.72 in 1974. The average wagon 
load tonne—it was Rs. 18.5 in 1961 
and to 1871-72 it has gone down 
substantially.

According to the Reserve Bank’s 
survey, the utilisation of wagons in 
this country is not more than 37 per 
«ent. But the worst thing which
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comes under the portfolio of this Mi-
nister—-Mr. Unnikrishnan may plea-
ses note—is that there is a very da-
maging article which came out in a 
Calcutta daily-->hi0antflr which s<*ys:

“The coal mine area is plagued 
with anti-socials belonging to the 
ruling Party and in the name of 
unemployed youth, permits have 
been granted for a value and they 
are handing over these permits to 
those anti-social for some money,**

That is what is happening. 1 am told 
that in the Calcutta office of CMA 
unless you give a certain amount for 
each tonne of delivery permit you 
cannot get a delivery order.

There is also an article in the Times 
of India, which says:

“The situation has been further 
aggravated by the wagons scan-
dal. Although the railways allot 
wagons on the recommendation of 
the State Governments and the 
Union Territories from coal pit-
heads, it is known that unscrupul-
ous traders manage to get railway 
wagons allotted to them from un-
known intermediate railway sta-
tions. But the most serious thing 
today is: to get a rake of coal wa-
gons from Raniganj or Jharia coal 
fields (a rake means 60 wagons’), 
one has to pay a bribe of Rs. 60,000.**

I am sorry to say that a person who 
is a Minister is accepting Rs. 1,20,000 
a day for allotting two rakes every 
day and that is the Railway Minis-
ter.

SHRI K. P. UNNIKRISHNAN: No, 
no.

SHRI JYOTIRMOY BOSU: The
Railway Minister is allotting two 
rakes of coal wagons from the coal 
fields. He should be here to give an 
explanation. I am told that money is 
being collected to the tune of Rs. one
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fShml iyftifom#  Bosuj
lekh fiftd twenty thousands a day. So, 
the problem cannot be solved.

MB, SPEAKER: Mr. Jyotinnoy 
Boro, you very well know that the 
Biules of the House say that if you 
want to level charge against any Mi-
nister or Member, you should give 
prior notice....

SHRI JYOTIRMOY BOSU: I am 
not mentioning names.

MR SPEAKER: Even for a Minis-
ter, there is another procedure. If 
you mention that, you have to follow 
that procedure please.

SHRI JYOTIRMOY BOSU: I have 
not mentioned names.

MR. SPEAKER- Don't be clever If 
you want that, you have to give ad-
vance notice, so that the other man 
may be present

SHRI JYOOTfUKOY BOSU: Where 
fcave I mentioned the name? (Inter-
ruptions).

MR. SPEAKER* Yeu raised seme 
change against the minister. If you 
want reply, you 3mm to give advance 
notice, so that he may toe present m 
the House to answer. Order please. 
Shri MalSviya

SHRI K. D. MALAVIYA: Sir, I do 
recognise that no specific name has 
been mentioned. But X must consider 
St my duty to say this. Any personal 
insinuation or general insmoatkon 
made egataftt any high dignitary 
whether he be Minister or a high 
officer of the nature which has been 
made by Mr. Jyottrmoy Bosu will be 
refuted, must be refuted, by me.

Sir. I am however conscious of the 
fact that atf is not weU so fcr as 
the efficiency and pertact functioning 
of the Railways or o f  the Steel Minis-
try or of the Coalmines are concern-
ed* I have etready stated about this 
in the Houae. (Inttm&tton*) Jfr. 
Speaker, I want his attention. I hope

Mr, Jyottemoy Bo*u is justifying to 
W en to whet I am saying. 1 have 
never said ...,

MR. SPEAKER: He is more concern-
ed with finding out the procedure for 
the Minister then the reply you are 
giving.

SHRI K. D. MALAVIYA. Sir, he 
referred to certain anti-social ele-
ments, functioning in the coalmines or 
elsewhere or nearabout.

SHRI JYOTIRMOY BOSU: Belong-
ing to your party.

SHRI K. D. MALAVIYA: I am con-
scious of certain anti-social elements 
doing something, doing Certain acts 
there, which axe not only anti-social 
but they are anti-national. And soon, 
it will be the duty of the Government 
to see that these enti-soclal elements 
are removed lock, stock and barrel 
h*om the areas so that we may be able 
to Htipttote the performance ef the 
mines. I am not referring to any-
thing spedbd tit anything specific relat-
ing te any political group or any poli-
tical party. But, Sir. hon. Members 
are already aware to whom I am refer-
ring to.

So tar as the various details which 
were given by my hon. friend ate con-
cerned. some of them are obviously 
correct; some of them are not cor-
rect

SHRI JYOTIRMOY BOSU: Which 
one is not Correct?

MR. SPEAKER: Have patience.

SHRI K. a  StAlAVlVA: I hare 
slated. Mr. Sneaker, that «owtf> 
buffer stocks are not accumulating 
either at the steel mills or at the coal-
mines, due to the activities of certain 
antipodal elements* whose coopera-
tion I am stlU seeking, and I 
continue to second I hope my non.



fritmd ttepasile, Mr. Jydtttitnoy Bosu, 
wifi om t hi* cooperation to me, so 
that we may be *bte td Increase the 
production of $tetf and coal. 1 do not 
wish to say anything more about it, at 
this stfege. I Will be  coming kt a later 
stage after I have made more specific 
study of the various points where I 
have to catch those defects.

But, in the end, I must remind him 
of certain things which are in com-
mon between ourselves,-between our-
selves sitting here and members of the 
opposition, members of the opposite 
party sitting befoie me,—and this is, 
we have certain common interests. 
We have to keep those common inte-
rests in view. And, if we look to 
those common interests we cannot ig-
nore the fact that there are a large 
number of post-BaUonallsatlon prob-
lems which have to be solved and those 
piobiems shall be solved even if they 
are not cooperating, even if we^re not 
finding enough cooperation from cer-
tain anti-social elements, because with-
out solving 1*h<b«e problems (be In-
crease in the production of coel. the 
increase in the production of steel. Wifi 
not be possible.

SHRI •JYOTIRMOY BOSU: Sir, I 
use on a point of order. The horn. 
Minister just now said that certain 
things stated by me are not obviously 
accurate. May I very humbly ask him 
to point out to me which are the 
things that are accurate and which 
ate the things that are not accurate?

MR. SPEAKER: Mr. Ddsu, you are 
so good outside.

SHRI JYOTIRMOY BOSU: If 1 
quote rule 353, flue House <wfH knew 
whrit the actual position is.

MR. SPEAKER: Please do not quote 
from the book. I know it better.

SHRI JYOTIftMOY BOSU: I bow 
to your request.

MR. SPBAXm: Mr. Chandrappan.
SHRI C. K. C&ANDRAPFAN: 

(Tellkherry): Thia la a r a y  peeu- 
ttat situation ill which w ear* placed 

*He taatatt o f coal *hbrta*e. 3%* 
Gvvmmsm says that the production 
of coal hat increased from 74.81 mil-

2iy CwU MAGUA *0,

i m  wanes un fim  %  i i . i i  mmton 
tonnes in the year 1073. So, there 
was no shortage of coal as far as its 
production “was concerned. The Rail* 
way claims that It is eftk&nrtly 
handling the transportation and so 
they say that they are not responsible 
for this. But, the coal milting autho-
rity says that there is increased pro-
duction of eoal and about 6 million 
tonnes of coal is lying at the pithead 
which should have been transported. 
But the fact reraaias that the steel 
mifls and the railways stfH suffer 
because of the shortage ot coal.

In this situation, I think that the 
matter should be examined more 
seriOUsty than it Was done SO far as 
mentioned by the Minister. I want 
to knew Whether the Minister ‘finds 
ofefy anti-social demerits as Respon-
sible for this situation. I think the 
eespoiurtbilHy should be 4*ed on the 
p*ti#!e Who are in who
are the bureawirats and itfho affe 
tunning the 'Railway Board and who 
ate *e*ptoisibte 'We v*rte«* aathori- 
ties and organisations set Up by the 
Government. This is a conspiracy 
between the ntofiop&ly house, the 
private sector and the top bureau-
crats who are 'ftumang the adminis-
tration sitting |ust near the Minister. 
And this conspiracy is just to malign 
the public sector and to discredit it 
and to glorify the private sector. 
The conspiracy is also to malign the 
wo&to6 i&£r *itd also to escape the 
responsibility, this is what is hap. 
pwttng actually if yen examine this 
a M e  m*re cirrefuny. I would like 
to cite one or two examples in this 
context
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MB. SPEAKB1E; please asfr your 

questions.

Sim i C. K. CHANDRAPPAN: I am 
asking the question. TISCO has been 
closed down because of coal shortage. 
Is it not a fact? It is the captive 
mines owned by TISCO which are res-
ponsible to supply coal to the extent of 
ftftyone per cent. This Steel Mill. Is 
it, therefore, not a fact that they did 
not exploit the non-natlonalised captive 
mines for the last several months? 
They did not bring in coal which they 
should have brought for the working 
of the TISCO Steel Mills? They have 
blamed the Government precisely, 
the reason is this. They wanted to 
hide the fact that it is they who were 
responsible for bringing in 51 per cent 
of the total coal requirements of that 
Company, dt is not the nationalised 
coal mines and railways which are 
fully responsible for this coal short-
age as far as TISCO was concerned. 
They were not supposed to bring in 
the total coal requirements of that 
company as they have their own cap-
tive mines.

In the meantime one of the top 
-officials went there to settle the matter. 
At Patna he made a public statement. 
It has been alleged that he had stated 
that the opening of Bokaro without 
finding sufficient coal was responsible 
for the crisis in TISCO. Is that officer 
not indirectly telling the people that 
the public sector undertaking, and one 
•of the creditably run public sector 
undertakings like Bokaro should be 
closed down in the interests of the 
Tatas and the TISCO? It is a fact. 
The hon. Minister should examine 
that.

The hon. Minister has already said 
that there are blackmarketeers, and 
there is large-scale pilferage. There 
is smuggling and all these are happen-
ing in the coal mines. Coal is pro-
duced but it is sold in the black mar-
ket and it has been stolen from 
mines. There are cases in Asansol 
and Dhanbad and his own officials 
have ...

MR. SPEAKER: Let him please
confine himself to the question. Only 
one question is to be allowed. I am 
still allowing the others also.

SHRI C. K. CHANDRAPPAN: I
would like to know whether Govern-
ment will look into the matter of how 
far the bureaucrats who are in the 
Railway Board and who are in the 
SAIL and who are in the Coal Mines 
Authority are responsible for creating 
this kind of coal shortage and how 
far they are responsible for discredit-
ing the public sector undertaking and 
supporting the private sector under-
takings in our country.

SHRI K. D. MALAV1YA* .1 shall be 
very brief in my answer. First of all, 
I have never said a word or any sen-
tence or expressed and sentiment 
whereby I have maligned the workers 
who are now busy producing coal, 
except that I was referring to some 
antisocial eletoents

SHRI C. K. CHANDRAPPAN. He 
has not maligned, but his officials have 
maligned.

SHRI K. D. MALAVIYA: I was re-
ferring to certain anti-social elements 
trying to create problems there for the 
workers as well as those who are res-
ponsible for increasing \he production. 
I know that it is the workers who are 
producing the coal and if the workers 
are not given proper conditions I have 
no justification for asking them to in-
crease the production.

The hon. Member had asked me only 
one pertinent question, namely whether 
the senior bureaucrats of the railways, 
or the Coal authority or the Mining 
Department are responsible, either m 
collusion with certain other elements 
or without collusion, for creating pro-
blems which are ultimately resulting 
in less production. I categorically say 
‘No*. The only thing is that we might 
be lacking in the experiences Which 
are required today lor solving the 
post-nationalisation problems that we 
are facing. There are plenty of places 
where corruption is still going on. It



is our duty, with the cooperation of 
the Opposition, and it is the duty of 
the high officers, and they are dis-
charging their duty quite well, to catch 
and specify those points where cor-
ruption might still be going on either 
at a lower level or even at the same 
level. I make a promise here that it 
will be our serious effort and endeav-
our to see that all these holes are 
plugged and we are able to catch 
those people, that we are going to 
ameliorate the condition of the wor-

kers and that vre are going to create 
a pattern of coordination between 
ourselves which will ultimately effecti-
vely increase the production.

SHRI C. K. CHANDRAPFAN: He
has not answered my question. It is 
a very serious thing. 51 per cent of 
the coal should have been brought 
from the captive mines of TISCQ. But 
the hon. Minister did not say anything 
about it.

SHRI K. D. MALAVIYA: The coal 
•which reaches the steel mills is not 
enough to register an mcrase as we 
want it to, or as has been recorded now 
or planned now for production. If we 
increase the quantity only by a little, 
that is not enough even to increase the 
production of coal because we must 
have a buffer stock in order to en-
sure ...

SHRI INDRAJIT GUPTA (Alipore): 
He is asking about the TISCO captive 
mines.

SHRI K. D. MALAVIYA: TiISCO
captive mines are not closed.

Their production alone has been re-
duced.

SHRI C. K. CHANDRAPPAN: Kind-
ly ask the Minister to listen. TISCO 
have their own captive mines and 51 
per cent of the coal required by TISCO 
could have been supplied by exploiting 
those mines. TISCO did not do that in 
a deliberate effort to sabotage produc-
tion.

SHRI K. D. MALAVIYA: I wiU 
make enquiries and let the hon. mem-
ber know.
3151 LS—8

221 Coal Shortage MAGHA 30,
hitting

RE: MOTION FOE ADJOURN-
MENT

MR. SPEAKER: I have received 
notice of so many adjournment 
motions.

The first is one by Shri P. M. Mehta; 
then there are many others, Shri Ma- 
dhu Dandavate, Shri C* K. Chandra- 
ppan, Shri Ramavatar Shastri, Shri
H. N. Mukerjee, Shri Indrajit Gupta, 
Shri Bhogendra Jha, Shri Samar Mu- 
kherjee, Shri Saroj Mukherjee, Shri 
Dinen Bhattacharyya. Shri Dinesh 
Joarder, Shri Samar Guha. Shri S. M. 
Banerjee, Shri Jyotirmoy Bosu and 
Shri Mukhtiar Singh Malik, Shri 
Mehta’s motion is on ‘failure of the 
Government to check the unprecedent-
ed rise in price of all essential com-
modities and in particular in the food- 
grains at the time when the country 
had bumper crops’. Is he pressing 
for it?

SHRI P. M. MEHTA (Bhavnagar): I 
would like to make a submission. We, 
the signatories of the motion, have 
consulted among ourselves and we feel 
that as many members are electioneer-
ing, no fruitful or purposeful discus-
sion will take place. Therefore, I do 
not press for my adjournment motion.

MR. SPEAKER: There are so many 
others also.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): You have to ask one after 
another.

MR. SPEAKER: I cannot ask every-
body.

SHRI JYOTIRMOY BOSU: That is 
the procedure.

MR. SPEAKER: Do I take it that 
you do not want it?

SHRI P. M. MEHTA: I do not want 
to move it.

SHRI JYOTIRMOY BOSU: You
should take what Shri Mehta has 
said ...

ME. SPEAKER: No.

SHRI JYOTIRMOY BOSU: .1 am try- 
ing to help you.

1805 (SAKA) Steel PlanU 222
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MR. SPEAKER: I will take your help 
whenever I need it

PROF. MADHU DANDAVATE 
(Rajapur): I agree with the reason 
given by Shri Mehta. I do not press 
for it.

MR. SPEAKER: Then Shri C. K. 
Chandrappa—No;

Shri Ramavatar Shastri—No;

Shri H. N. Mukherjee, shri Inder- 
jit Gupta, Shri Bhogendra Jha—No; 
Shri Samar Mukheriee, Shri Saroi 
Mukherjee, Shri Dmen Bhattacharyya, 
Shri Dinesh Joarder, Shri Samar 
Guha, Shri S. M. Banerjee, Shri 
Jyotirmoy Bosu—no.

SHRI JYOTRMOY BOSU: Not to-
day.

MR. SPEAKER: What is left of an 
adjournment motion if it is not taken 
up immediately? Shri Mukhtiar Singh 
Malik—No.

Nobody is pressing for it. I am not 
putting it to vote. This is not moved. 
There are others also. I hope they 
follow the same way. Nobody is pres-
sing for it.

SHRI JYOTIRMOY BOSU: Every-
thing will come next week. The bazar 
will be full

MR. SPEAKER: You call this House 
a ‘bazar’?

SHRI JYOTIRMOY BOSU: Political 
bazar (Interruptions): He is catching
the wrong end of the stick.

MR. SPEAKER: It is not a question 
ef his catching. You are converting 
this into a bazar next week1

There are other motions, of no-con- 
fldence. I understand they are all 
withdrawn, for today they are with-
drawn.

Papers to be laid on the Table.
SHRI P. G. MAVALANKAR (Ahme- 

dabad): I had given notice of an ad-
journment motion on the situation in 
Gujarat, the grave incidents that have 
taken place in Ahmedabad and other 
parts of Gujarat.

MR. SPEAKER: 1 have allowed a 
call attention motion on that.

SHRI P. G. MAVALANKAR: With 
great respect Mr. Speaker, Sir, may I 
submit that though you have allowed a 
call attention motion for day after to-
morrow, the matter is so urgent and 
serious that upless it is discussed as 
early as possible, much more damage 
will be done and many more innocent 
lives will be lost!
13 hrs.

So, on this matter of Adjournment 
Motion—

SHRI K. S. CHAVDA (Patan) I  
have also given notice of an Adjourn-
ment Motion.

SHRI P. G . MAVALANKAR: Sir,
let me complete my submission.

MR. {SPEAKER; Before you com-
plete your submission, il want to tell 
you that I have allowed the Calling 
Attention Motion for day after to-
morrow. But if you want to press the 
Adjournment Motion, I can out it to 
the vote.

SHRI P. G. MAVALANKAR* I want 
to submit -

MR SPEAKER There ts no ques-
tion of submission.

SHRI K. S CHAVDA. I would like 
to say about my Adjournment Mo-
tion—

SHRI P. G. MAVALANKAR: Sir, I 
want to say—

MR. SPAKER. I will allow you only 
if you want to press it. If you want 
to get it moved in the House, I can 
allow you.
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SHRI K. S. CHAVDA: The point is 
that I have also Riven notice of an 
Adjournment Motion, and you. have 
not called the names of all the Mem* 
bers. That is the point.

MR. SPEAKER: I allowed the first 
one only. The rule is that only one is 
taken up and that has already gone. 
That is withdrawn,

SHRI K. S, CHAVDA: Why are all 
the other names not called out?

MR. SPEAKER: That was the first 
one.

SHRI K. S. CHADVA: You should 
have called the other names also.

MR. SPEAKER: The next one can-
not come because the first one has 
already been dealt with.

SHRI P. G. MAVALANKAR: Sir,
regarding my Adjournment Motion—

MR SPEAKER: I have allowed
the Calling Attention motion. Kind-
ly sit down. You will get it day 
after tomorrow.

So, now there is no-confidence 
motion. Anybody will not say later 
on that he was not present. Papers 
to be laid on the Table.

PROF. MADHU DANDAVATE: 
Sir, please allow me just one minute. 
I do not want to interrupt the pro-
ceedings of the House. I never do it. 
We want your protection. The UP 
elections are going on, and the Prime 
Minister is campaigning. One of our 
Socialist Party candidates is detain-
ed—

MR SPEAKE I: I allowed only
one item under rule 377; that is com-
ing later on. I am not allowing you.

There is no question of assurance.

If the elections are not fair, the 
machinery of the Election Commis-

sion is available. They are bound to 
make it free and fair. The Election 
Commission is there to see that the 
elections are free and fair.

PROF. MADHU DANDAVATE: 
Will the Home Minister come forward 
with an assurance?

MR, SPEAKER: Order, order.
What is all this? I have passed on 
to the next item^Papers to be laid 
on the Table.

13 03 hrs.

PAPERS LAID ON THE TABLE

St a t e me n t  re d ispo s it io n  o f  r upee  
ACCUMULATION IN INDIA BY GOVERN-

MENT

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
I beg to lay on the Table a statement 
on the disposition of rupee accumu-
lation in India by India by the U.S. 
Government [Placed in library. See 
No. LT-6143/74.]

N o r t h -E a s t e r n  A r e a s  (R e o r g a n i s a -
t i o n  (A m e n d m e n t ) O r d i n a n c e  

1974

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K. 
RAGHU RAMAIAH): I beg to lay 
on the Table a copy of the North- 
Eastern Areas (Reorganisation) 
(Amendment) Ordinance, 1974 (No. 
1 of 1974) (Hindi and English ver-
sions) promulgated by the President 
on the 19th January, 1974, under 
provisions of article 123 (2) (a) of 
the Constitution. [Placed in library. 
See No. LT-6144/74.]

S t a t e m e n t  s h o w i n g  r e s u l t  o f  C e n -
t r a l  G o v e r n m e n t  M a r k e t  B o r r o w -

i n g s  i n  D e c e m b e r , 1973

SHRI YESHWANTRAO CHAVAN:
I beg to lay on the Table a statement 
(Hindi and English versions) indicat-
ing the result of the Central Govern-
ment Market Borrowings in Decem-
ber, 1973. [Placed in library. See 
No. LT—0145/74.]
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P r o c l a m a t i o n  a n d  P r e s i d e n t 's  O r d e r

tSt RELATION TO GUJARAT STATE AND 
Covisrnor's Report to  the President

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): I beg to lay on the
Table.

(1) A copy of the Proclamation 
(Hindi and English versions) dated 
the 9th February, 1974 issued by 
the President under article 356 of 
thie Constitution in* relation to the 
State of Gujarat, published in Noti-
fication No. G.S.R. 34(E) in Gazette 
of India dated the 9th February, 1974, 
under article 356(3) of the Constitu-
tion. [Placed in Library. See No. 
LT-6146/74 ]

(2) A copy of the Order (Hindi 
and English versions) dated the 8th 
February, 1974, made by the President 
m pursuance of sub-clause (i) of 
clause («) of the above Proclama-
tion, published in Notification No.
G.S.R. 35(E) in Gazette of India 
dated the 9th February, 1974. [Placed 
in Library.. See No. LT-6147/74]

(3) A copy of the Report dated the 
9th February, 1874 of the Governor 
of Gujarat to the President (Hindi 
and English versions). [Placed in 
Library. See No. LT-6148/74.]

C o m p a n y ' s  L i q u i d a t i o n  A c c o u n t  
( A m e n d m e n t )  R u l e s

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATABARUA): I beg to lay on the 
Table a copy of the Company’s Liqui-
dation Account (Amendment) Rules, 
1978 (Hindi and English versions) 
published in Notification No. G.S.R. 
523 (E) in Gazette of India dated 
the 15th December, 1973, under sub-
section (3) oil section 642 of the Com-
panies Act, 1986. [Placed in Library 
See Ho. L!»—6140/474]

SHRI K. a  CHAVDA (Patan): Sir, 
on a point of order. It If with

regard to item No. 6. The corrupt 
Gujarat Ministry------

MR. SPEAKER: You cannot make 
a speech while it is being laid on the 
Table of the House.

SHRI K. S. CHAVDA: I am formu-
lating my point of order, and how 
can you give your judgment before 
I complete it?

MR SPEAKER: There is no point 
of order at the time of laying it.

SHRI K S. CHAVDA: Sir, please 
hear me. My point of order is this. 
The proclamation issued by the Presi-

dent------

MR. SPEAKER: it is coming up
before the House. May I tell you 
that while it is being laid no such 
points of order or any such objec-
tion can be raised, except that it is 
delayed if there was any delay m 
laying it When the proclamation is 
taken up by the House, you may 
point it out at that time

13.05 fcrs.
STATEMENT RE: JUNIOR DOC-

TORS' STRIKE IN DELHI

MR. SPEAKER: Dr. Karan Singh 
to make a statement.

SHRI S A. SHAMIM (Srinagar* 
You are allowing Dr. Karan Singh to 
make a statement. For the last two 
months he has been using the media 
of television and radio and other 
things. Now you are providing him 
a forum here. The point of view of 
junior doctors is not before us and 
we will not also be able to ask 
questions.

MR. SPEAKER: Radio, newspaper 
and any other media cannot substitute 
this House.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We had given notice
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of a call attention motion. Why did 
you not adopt at least one of them so 
that it could have been a twoway dia-
logue instead of allowing him to make 
a statement suo motu?

MR. SPEAKER: So far as this
statement is concerned, let it be 
mr le The other procedures are open 
to jou, you can ask for a discussion. 
Call attention motion for day after 
tomorrow fixed on your own de-
mand; it is not my discretion.

SHRI JYOTIRMOY BOSU: I could 
have been advanced.

MR. SPEAKER: You ask Mr.
Mavalankar.

THE MINISTER OF HEALTH 
AND FAMILY PLANNING (DR. 
KARAN SINGH): Hon. Members are 
aware of the unfortunate situation 
that has developed as a result of the 
prolonged strike of Junior Doctors in 
Delhi and the attempts by some mis* 
guided elements' to pressurize Gov-
ernment by disrupting the pro-
cess of medical education and 
medical care in the country. 
With your permission, Sir, I am lay-
ing on the Table of tne House a de-
tailed note which gives the back- 
giound of the Junior Doctors' strike 
m Delhi and details the steps that 
Government have takon to meet their 
demands. Without taking much timo 
of the House, I would like to point 
out that Government has made hand-
some increases in the emolument? of 
these Junior Doctors, going up to as 
much as 100 per cent in some cate-
gories over the lâ t one year as 
shown in the attached statement, and 
has also made a number of other 
clarifications in their favour. It is a 
matter for deep regret that the 
Junior Doctors have not reciprocated 
thia gesture, and continue to be 
adamant.

SB®! JYOTIRMOY BOSU: How
much does a Minister cost the Go-
vernment? More than Bs. 50,000 a

month, The Doctors also want to 
survive.

DR. KARAN SINGH: I am sure
the House will agree that while the 
lot of Junior Doctors needs to be 
improved, a concurrent responsibi-
lity devolves uoon them to fulfil the 
pledges that they have taken when 
they graduated and to maintain the 
noble traditions of the medical pro-
fession. The present strike has 
caused a great deal of avoidable 
suffering to large sections of the 
population in and around Delhi, 
Chandigarh and Pondicherry, the 
burden of which has fallen parti-
cularly on the weaker and more 
vulnarable sections of society who 
can ill-afford the services of private 
medical practitioners. This has gone 
on for too long, and I would on the 
floor of this Hon. House repeat my 
appeal to the rank and file cf the 
Junior Doctors to accept the offer 
made by Government and return to 
work immediately. A dialogue on 
their remaining problems can always 
continue.

May I, Sir, take this opportunity 
to place on record my deep apprecia-
tion of the services rendered by the 
Senior Doctors and the CGHS Doc-
tors in very difficult circumstances. 
Without their untiring efforts the 
adverse impact upon the general 
public would have been much grea-
ter. They are bearing a heavy bur-
den, and Government has already 
taken steps to recruit some frasli 
doctors. If the striking doctors con-
tinue to default on their responsibi-
lities, we will be left with no choice 
but to make permanent alternative 
Arrangements so that the hospitals 
can be brought back to the normal 
level of functioning.

SHRI JOYTIRMOY BOSU: There
was a latter signed by the health 
Secretary, Shri Ramachandran. Why 
do you go> back on that assurance?

DR. KARAN SINGH: It can be 
discussed. I am not afraid of a dis-
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cussion. At any time that the bon. 
Speaker and the Business Advisory 
Committee want, we can have it.

MR. SPEAKER: Do you think you 
will be able to serve the doctors by 
this attitude? You can have a dis-
cussion and you can place your
viewpoint at that time. You cannot 
force me like this.

DR. KARAN SINGH. If Shri Bosu 
thinks that he can frighten me, it is 
an exercise in futility.

SHRI JOYTIRMOY BOSU: While
the Ministers are living in all luxury 
(hey are forcing the doctors to 
starve......... (Interruptions)

DR. KARAN SINGH: When there
Is a running commentary like this, is 
it possible to make a statement?

MR. SPEAKER: I would request 
members to allow the Minister to 
make his statement. They will not 
be serving the cause of the doctors 
by this behaviour.

DR. KARAN SINGH: Apart from
the problem in central institutions, 
I have been greatly parturbed at the 
continuing unrest among medical 
students and Junior Doctors in vari« 
ous parts of the country. Partly, of 
course this is a reflection of the 
generational tensions that have be-
come a world-wide phenomenon, and 
Of the fact that in a developing 
society like ours social change and 
economic frustration combine to 
create explosive situations. But it 
is also clear that the whole system of 
medical education needs to be res-
tructured and streamlined in order 
to make it a more effective instu- 
ment for meeting the growing re-
quirements of our people. Medical 
education must become an integral 
part of a broad health manpower 
development policy* so that the heavy 
investments made therein bring a 
commensurate return to society, 
specially to the weaker worker flec-
tions and those living in rural areas.
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With this intention, Government iB 
actively considering the setting up of 
a high-powered Medical Education 
Commission which will look into 
entire problem on a national basis 
and make a study in depth of the 
various aspects of restructuring 
medical education from the pre-
medical right upto the post-graduate 
standard.

SHRI JYOTIRMOY BOSU: Sir, I
want to point out-----

MR. SPEAKER: No questions will 
be allowed. If you want, you can 
have a discussion.

SHRI JOYTIRMOY BOSU: Sir,
we want a clarification. The Secre-
tary of the Ministry, Shri Rama- 
chandran, had &iven an assurance to 
the doctors I have got a copy  of 
i t . . . .  (Interruptions).

MR. Speaker: He can raise it at
the time of the discussion.

SHRI K. S. CHAVDA (Patna) t
Sir, I have given a notice under rule 
377.

MR. SPEAKER: There is a Cal-
ling Attention day after tomorrow. 
Today I have allowed only Shri 
Jyotirmoy Basu

SHRI K. S. CHAVDA: Sir, I have 
discussed this matter with you and 
you know the position. I want to 
raise it under rule 877 and I want 
the Home Minister to make a state-
ment. That is why I am making my 
point.

MR. SPEAKER: When you show-
ed it to me in the morning I explain-
ed to you that only a general mo-
tion could be allowed and not on 
any particular person. That Calling 
Attention is already coming day 
after tomorrow.

SHRI K. S. CHAVDA: That is
correct It is on a specific issue.
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Sir, will you allow me one minute? 
Members are making a hue and cry 
and violating the rule. But you do 
not hear members who are very 
peaceful and silent. This has hap-
pened in Gujarat also in the case of 
people who were agitating peacefully.

MR. SPEAKER: I have allowed
only Shri Jyotirmoy Bosu to make a 
statement under rule 377. Shri 
Jyotirmoy Bosu.

(Interruptions)

MR. SPEAKER: Nothing will go
on record.

All the motions cannot come Only 
one motion can come. I have allow-
ed one motion—of ‘Shri yjyotirmcy 
Bosu and Shri H. M. Patel. If all 
the 50 Members want to talk like 
-<hat, how can ihat go on?

The Parliament is sitting for three 
months. A number of opportunities 
will come up. We are going to dis-
cuss the President*? Address and the 
General Budget also.

All of you please sit down. I have 
allowed one.

Shri Jyotirmoy Bosu.

MATTER UNDER RULE 377 
13.20 Iirs.

E l e c t i o n  Co m m i s s i o n s  R e p o r t e d  d i c i -
SION STAGGERING POLLING DATES IN

O r i s s a

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I h ave  received
n um erous telegram s, in clu d in g  on e 
from two Members ot Parliam ent 
w h ich  read s as fo llow s :

“Election Commission’s arbitrary 
decision staggering poll dates from 
twenty-fourth instant to twenty- 
second, twenty-fourth and twenty- 
sixth takes voters by surprise and 
causes much inconvenience to voters 
and parties. Pretext of non-availa« 
'bility of teachers for poll work ex-
posed after teachers' press state*

ment offering their services. Tnis 
is designed for low polling wh.ch 
will help Congress. Decision so 
much anti-people. All parties in-
cluding Congress and CPI resented 
before Chief Electoral Officer. Soli-
cit raise issue in parliament."

I would like to draw the attention 
of the Law Minister and through h<m 
the Election Commissioner to this and 
request that this matter should be im-
mediately looked into and such steps 
should not be taken which will upset, 
annoy and displease the contesting 
political parties. I would like the 
hon. Minister to give an assurance to 
this effect on the floor of the Hou^e.

SHRI INDRAJIT GUPTA (AU- 
pore): The same telegram was receiv-
ed by me from Mr. Loknath Mishra. a 
Member of the other House. There 
seems to be a contradiction in it. He 
says that this is meant to help the 
Congress; but at the same time he 
also says that the Congress itself has 
protested.

MR. SPEAKER: Mr. II. If. P^sl
He is not here.

We now adjourn for Lunch. The 
How** stands adjourned till 2.30 p.m.
13.24 hrs.

The Lok Sabha adjourned for lunch 
till thirty minutes past Fourteen of 
the Clock.

The Lok Sabha reassembled after 
Lunch at thirty-six minutes past 

fourteen of the clock

14.36 hrs.
[M r. . Dcputv -S p ea k er— in the

Chair]

NATIONAL COOPERATIVE DEVE-
LOPMENT CORPORATION (SE-

COND AMENDMENT) BILL

MR. DEPUTY-SPEAKER: The House 
will now take up the National Coope-
rative Development Corporation (Se-
cond Amendment) Bill.
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attack on their fundamental rights.
MR. DEFUTY-SPEAKER: How does 

it come here? This is a subject which 
falls within the State. There is a 
State Government.

SHRI KRISHNA CHANDRA HAL- 
DER: I have sent notice under Rule 
377. I have sent copies of the tele-
gram.

MR. DEPUTY-SPEAKER; Order 
please. Now the House will take up 
National Cooperative Development 
Corporation (Second Amendment) 
Bill.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): Sir, 
I beg to move:*

“That the Bill further to amend 
the National Cooperative Develop-
ment Corporation Act, 1962, be taken 
into consideration.”

The Bill seeks to amend the National 
Cooperative Develqpment Corporation 
Act, 1962. As hon. Members are 
aware, the National Cooperative Deve-
lopment Corporation came into being 
in 1963 by a Statute ot the Parliament. 
It is a successor organisation to the 
National Cooperative Development and 
Warehousing Board which was establi-
shed in 1956 in pursuance of the re-
commendations of the All India Rural 
Credit Survey Committee. The prin-

cipal respons bility of thts Corporation 
la to promote planned development of 
marketing processing storage of agri-
cultural produce and distribution ot

106th Report on the National Coopera-
tive Development Corporation made 
certain observations on the function-
ing of this Corporation and suggested 
that the Government may have a 
detailed expert study made of the 
working of this Corporation and ‘come 
to a decision on the necessity for the 
continuance of the National Coopera-
tive Development Corporation’. In 
pursuance of this tjhe Government 
appointed an Expert Committee under 
the Chairmanship of Shri B. Venkat- 
appiah. The Committee made a de-
tailed review of the functioning ot the 
Corporation and came to the conclu-
sion that the NCDC should not only 
be continued but should be adequately 
Strengthened. Referring to the per-
formance of the Corporation the Com-
mittee observed;

“The striking progress recorded by 
various cooperative programmes, the 
planning and promotion of which is 
the responsibility of the NCDC, un-
der its charter, does credit to the 
NCDC.’

As for the need for continuance of 
the NCDC, the Committee observed.
I quote.

“If the main object which under-
lay the establishment of the NCDC 
was important when that institution 
was conceived, it is even more im-
portant today when agricultural 
growth is much larger in dimension 
and much more diversified in com-
position. In our view, then the 

NCDC should remain; but it must do 
so as an effective promoter, innova-
tor; coordinator and, to the extent 
necessary, financier. The Corpora-
tion has to function in conjunction 
with and through the State Govern-
ments whe ar* responsible for the 
implementation oi various coopera-
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tive programmes. The aim of the
NCDC should be to help State Gov-
ernments to initiate arid implement
programmes of cooperative develop-
ment in the States. There is noth-
ing in this that can be regarded as
an encroachment 111 the activities v* 
the State Governments nor does the
NCDC unnecessarily duplicate the
functions of the Union Department
ef Cooperation. Wh»'!e the Depart-
ment is responsible Dor enunciation
of policies in relation to the Corpo-

ration and its activities, the scope of
the Corporation's responsibility rela-
tes to the formulation, execution and
financing of programmes.

Further, the NCDC should be a
representative body at the national
level; it has to be so reconstituted
as to provide a forum for coopera-
tive and other non -ofticial leadership

on the one hand and on the other,
for the Central Government, the
State Governments and the relevant

public sector organisations, both
financial and commercial In such
a forum can be discussed the broad
policies concerning the planning,
initiating, developing and financing
of a nation-wide iQOoperatve pro-
gramme for market* n t?, processing,
storage and other allied activity*
Thus conceived, tha role of the NCDC
cannot be construed as nrejurtictally

affecting the prospects of de-offlcie«
lization of the cooperative move-
ment” .

The other major recommendations
of the Committee are:—

(a) The Corporation ishould pay
special attention to evoking
suitable economic programmes
for assisting tribals small
farmers and other weaker
sections of tb<» rural commu-
nity, as also for relatively
backward areas of the country.

. (b) The activities of the Corpora* 
tion should bs speriPcally ex-

tended to cover diary, fishery,
poultry and minor forest pro-
duce, lor benefiting primarily

the tribal population and
other weaker setions.

(c) The constitution of the Corpo-
ration shoul-i be broad-based
so that it becomes a more re-
presentative and expert body.

(d) The corpora*hw should have
adequate funds to match its
new responsibilities.

The Government have accepted the
recommendations .?£ the Committee
that the NCDC shouid not only conti-
nue, but it should be strengthened
both financially and organizationally.
The basic principles underlying the
recommendations of <n̂  Committee are
sought to be incorporator* in this Bill.
The salient features of the Bill are.—-

(a) The activities of the Corpora-
tion are propped to be exten-
ded to cover dairy, poultry,
fishery, and minor forest pro-
duce (Clause 8 of the Bill,
read with sub-clause (iv) of

Clause 3 of the Bill).
(b) The constitution of the NCDC

is proposed to be more broad- 
based. The General Council
of the Corporation will con-

sist of 51 members. Represen-
tation will ba given to the

Central Government, the State
Governments, the National
Federations. State Federations
and Central financing and 
other institutions (Clause 4 
of the BUI).

Tc) Tkte Board of Management will
consist of 12 members, in
which representation will be
given to Central Government,
National Federations State
Federations, State Govern-
ments, the Reserve Bank and
experts In agricultural coope-
rative development (Clause ® 
of the Bill),

(d) At present, NCDC can borrow
only from the Central Gov-
ernment. Provision is being
made for providing access ta
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NCDC to borrow funds from 
the open market and financing 
institutions (Clause 11 of 
the Bill).

As I explained, the primary objective 
of the Bill is to strengthen the rural 
infrastructure for economic activities 
in the agricultural sector through co-
operatives, with accent on helping the 
weaker sections and backward areas. 
This is a simple and non-controversial 
Bill whose main Aim is rural develop-
ment through cooperatives I, there-
fore, hope, Sir, that all sections of the 
House will support this BilL

I have also moveJ separately some 
technical amendments because the 
Bill, as it was contemplated was mov-
ed in 1973 but, since we are now in 
1974, some technical and consequential 

amendments necessary have been in-
troduced.

MR. DEPUTY-SPF AKER • Motion
moved:

“That the Bill further to amend 
the National Cooperative Develop-
ment Corporation Act, 1962, be taken 
into consideration.'*

Shri Bhattacharya.

SHRI a  P. BHATACHARYYA (Ulu- 
beria): Sir, as the Bill is according to 
the suggestions of the Expert Commit-
tee, accordingly, amendments have 
been brought forward. I support those 
amendments.

1 must, however, & ay that the coope-
rative, in general in our country, has 
not really benefited the poor. But, it 
has benefited the richer sections only. 
Even the rich persons taking money 
from the cooperatives are .becoming 
mahajans in the villages and they are 
exploiting the poor people. This is 
the general characteristic in West 
Bengal. We have got experience here; 
so, we can say that in many places* it 
is the richer section who Is getting 
the profits out of the cooperatives and

not the poorer sections of the people. 
Though the Expert Committee has 
stated that the NCDC has done a good 
job in its development, it is not so in 
practice I am sure that in our coun-
try the cooperatives can help the peo-
ple better and the cooperatives can be 
developed faster. It would be much 
better if more capital had been invest-
ed in this so that the country is really 
benefited out of this. I can give you 
one example. Take the case, of jute. 
NCDC can procure jute but that has 
not been done at all. The peasants 
are cheated; they are compelled t \ sell 
the jute at a lower price and the r ull- 
owners sell jute at a higher price and 
their agents only make profits. This 
is the case not only in West Bengal, 
but in Bihar and UP as well and the 
jute-growers are being cheated in this 
manner and the National Co-operative 
Development Corporation could not 
help in this matter. We know how 
much of bungling is there in West 
Bengal Money is sanot<oned but it is 
not passed on and it is delaved with 
the result that the really needy peo-
ple are not benefited. In spite of this, 
I support these amendments, and in 
fact, I could submit that more can be 
done.

Isotopes are now used for preser-
vation of foodstuffs, and already the 
Bhabha Atomic Research Centre has 
shown that wheat and potato can be 
preserved by using isotopes. The 
Health Minister has given sanction for 
this I would suggest that this method 
should be utilised so that the poor 
peasants can preserve their food pro* 
ducts and the National Cooperative 
Development Corporation can help 
them to preserve the food product by 
teaching them how to do it This is 
one suggestion that I would like to 
place before the hon. Minister for his 
consideration.

Isotopes may also be utilised for 
preservation of fish. That also has 
been successfully tried in the Bhabha 
Atomic Research Centro. The Health 
M»mstry however has not yet given
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permission to use this method, though 
jit has been successfully done. The 
hon. Minister should know that our 

marine fish production can be increas-
ed a thousand times more if only we 
can catch fish in the sea in the marine 
area and preserve them by using iso-
topes,

MR. DEPUTY-SPEAKER: On a co-
operative basis?

SHRI S. P. BHATTACHARYYA: Co 
operatives can help.

MR. DEPUTY-SPEAKER: If he says 
that this should be done on a co-opera* 
tive basis, then that will arise.

SHRI. S. P. BHATTACHARYYA 
Even catching fish on a co-operative 
basis can be done. It is done through 
cooperatives in some areas and we 
have got the exports.

MR. DEPUTY-SPEAKER: 1 am only 
pointing out the question of relevancy.

SHRI S. P. BHATTACHARYYA. It 
is done through co-operatives in some 
areas. The cooperative organisation 
can keep the machinery for pie serving 
the fish and the fisherman can sell 
their fish to the Centre, and thus the 
cooperatives can help in this matter 
and thereby the fish production could 
also be increased. But that does not 
appear to be within the imagination of 
our Ministers even now. I had been 
is Cochin recently and I found that 
our fishermen could catch fish only up 
to 12 k.m. The Soviets and the Tali- 
wan fishermen can catch fish in the 
def|p seas, but we do not, since the 
fish that our fishermen catch become 

rotten since they have to come back 
soon. If we can preserve the fish 
caught on the seas then our fish catch 
can bfi increased very much—

MR. PEPUTY-SPEAKER: Provided 
it is a done on a cooperative basis. 
Then it has relevancy to this dis-
cussion.

S. P, BHATTACHARYYA: 
The co-operatives may keep the ma-
chinery for preservation aid the fish-

ermen can utilise it. In the Bill it-
self, the preservation of fish has been 
suggested as one of the functions. I 
hope you understand it. Perhaps you 
have not gone through the provisions 
of the Bill.

MR. DEPUTY-SPEAKER: I under-
stand it. I have gone through the 
provisions. The only proposal is that 
the National Co-operative Development 
Corporation is___

SHRI S. P. BHATTACHARYYA: In 
the Bill, it has been provided:

“ for clause (d) the following clau-
ses shall be inserted, namely:—
(do) ‘foodstuffs* include—

(vi) meat, whether fresh, fro  
zen dried or preserved;” .

In fact, this was suggested by the 
expert committee.

MR. DEPUTY-SPEAKER: To the 
extent that co-operatives function to 
preserve fish. But it does not go be-
yond 12 miles of our territorial wat-
ers That is too big.

SHRI S. P. BHATTACHARYYA: 
Why not even in the territorial waters! 
The Soviet ships and Taiwanese ships 
can come there, but we cannot go 
We can go deeper into the Arabian 
Sea and the Bay of Bengal. Now we 
are incapaible of doing so; we are con-
fined to the territorial waters.

MR. DEPUTY-SPEAKER: I am 
only pointing out that we are discus-
sing co-operation and not fisheries as 
such.

SHRI S. P. BHATTACHARYYA: 
You are attacking at the wrong point. 
You must understand that we lean 
catch more fish if we go deeper into 
the sea. If we can utilise isotopes to 
preserve fish, our fishermen can go 
deeper into the sea and catch more 
fish. That is the point I am making, 
That is not a thing that can be object-
ed to. Please do not object to that.
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MR. DEPUTY -SPEAKER; I am not 
objecting; I am only pointing out the 
selevancy of the discussion

SHRI S. P. BHATTACHARYYA : 
Other countries go deeper into the 
seas. Because scientifically we are 
backward, we cannot do so. Our fish 
catch can Be increased much more if 
we can fish in the deeper seas. So 1 
suggest to the Minister that this 
should be considered. If we do so, 
it will really help augment our food 
production. We can have more fish 
manure. We can have other marine 
products. We can also export these 
products. So if this is done, it will 
really be helpful. The Minister 
should think on these lines.
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frtsr m t  ftra g f 1 *  fa ?

wfWMr f i w t a w ^  
wr ftan anwr 3?nt ^trrc ^  f w  
w ( f t  w  ar? w  Pro* jpn^ %
<BW!T imr i *  w  finfaw 
H «|T m  | ftf Iwr *rf*rfr *>

nrwrc waflT % tfWt « t  *<r<t

% fwt, fWft ifh cttft %% *

fin? sw % Pi«m  w  fo n k  *it  i iw
vft-

%  *|t  w r w N k
sfr  »n% % ^  fipjwpr % *k t  
firs | j it  ^fr,

"b pw i  ftpsr | nr ^  i *rc%
% w n w  t  wnwr fj f t  arrar ^

5 tT ^ | i * r r f r

^ —.A . —N -..- _C NV -^  T̂FT, w  clw  ^  T̂FT, ^RT ^Tn
sfrr, % qm |, f

f**   ---  —_ iv  f** _ ... ̂H, T5̂ r SPFIT wr m W  fT,
^ t  | i 5R w  frrcr ^anr 

f̂ RT% ^RfT 3TOT t  5̂TOT 
Tpfi r̂^ETWf r̂T p̂ t ^%— 5pf?rv 
3q^=qr ^  ?r ? f̂ r̂ nr

   ft  f*  -ft \ —\ ft— . -  "N ft
*{̂ 4>k T m r n a m  spT N W  afr MQ[

ig*T f w  TO t  :3W f f r iw  Tf 
vrfvnrR ^  ft̂ TT i i o t t  topst 
vrft 3ft ^ r r̂ r ^rfirf^fr % | ^
^W*t I ?ft ^TT ^  iW T 
*rm  |t | fv  HfwCt ^fwfawt 
VT SnPRIMV 5W W OTRT ^frf^ 
m fr nftsf %«r^atft5T^T5rr>nf^r 
ft  <n?5 *nff ^

I HTTPR^frrW^^npTfl'
s M m  WV ’spRnr w  ♦srr

, W3fK *RT fflT TVHTnT «PT TOT v
fw ; f t  w w <  ^  % r ^  | aift> 
^W ttftSW R>ft%TC*3r,W ? « f w
fPF, WlT f  mmW ĤIVI *ft|flrr

t̂t T^g; ^ r  ^r ^r 
ftcTT I  I ^TfHfW % sft M̂ ireJ+l <t

?rf*rf^Tt m  w p  I  'Sp^ 
^  $  imnft wr* tit *n%m |
»Rft t o t  | ^r M  | t o  vitigteit
5Pt t o t | i
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<fr*r *rm* ^  
t s  srm $  » *rnT w  ^  *t
f^RT ^  fa  srft *rr*ff t  ijm

w it  w & r ft  *  w i w w  srror 
^  f^ r  ir o r  ft#  |tr *ft, ftpT w s fft  
^ f f  % % fa ir  s itt  ^ tp tt

frorn: *r*rr $ fa*r 
% srfrq, f ^ r r - f  *t?mt

^ r  | srrr% *m srr* 

f e w  $r ift r #  Tf r̂wir 1 
p r *  ^ r  r̂ ^f?r *rf* s r o  s r #
^  H? |  %f%?r s r o  fw rap R  *r$t ?>rr, 

f*r %tm  *  srr <rr̂  | ,  tft ^r£t 
wrcr ^r% *rpsr tft stft i

q^ft wm $  ^  ^ r  r̂r̂ Tr g 
1%  w %  s ^ n f t  tffafavfr
*T ^ T F  T̂T% % fanr Sfqft q r ,

•srrccfto **rc: «re fa r̂ i ^ r r ^ ^ r
fa  <ft TT̂ T TOrnt apffift f . * 
^Tfift I  ^ fa* STPT m r^rr^T Ŷf̂ rrr I 
*nft f*r 3rf?r ^  % «Fre*r arcr?r |, 
t i w  FT̂ rr̂  *ft ?rr^ ^  ^ t  srrfff ^  
^rraV f  f*r ^  *crw |
%  iTOR T7! ’SfTpjrT TOT T̂ffTT
f jk  *sr ^ x& wm  ^ r r  , 

tfftrfoff % f^ r ift 3PT ?W 
wrr ^  *3$ 3* av  wnm  ŵ nr*
■̂%*IT R̂WT Vt *tft£ WRT *T?ff

tt i tffaftrarr *r ŝfr f̂r̂ r w x  $z 
f  m  ift 4S r$*, TOf ift t s  
^Sr «fk  TOan- 5 ® ?r#f ftm, f̂lrsfhc 
^»r vt f(T r̂3r ?r̂ r H îr t ^mtK  
^ f f  vt % f ^  |t |*r Hfvrtlr 

«pr *twr r̂ra’ f F r n r T T  
^  % OTPt w f^R r t, ??msrf“ 
«Fdvf w it  to fp c  ^ r qr^Hr 
V #  < n w t ^ r  t  ft?
?*?% %m t o t t  % f H  * r M  % f5̂

w fh r  ^ t  % r̂t<ff % f?T^ srrfinr 
f t  *r f^ r ^  3r|cr r̂rrsr | ^n?t 

f̂T% ^  frrq y »  v t  f^rr | ^rf^r 
«f8r w^rf cr«rr ^r<Tf r̂ ^rr^r ^ r  ^

sR ^nwt fa xm  i l f t  <fk ?ftf«i 
f?p ^rr ft  to* | i

t o  ^  ^  1 1% $*i%
w m  SPT &faT «RrraT | ^rJf 
ft  ? M  ?rr forr | I
r̂ f̂fr ?tr% srgcf tftfm  fOT | i 

«rt "ET̂rŝ r p̂t v t f  ĵt2T sr̂ rr *t̂ Y 
^?rr «rr ? ^  f̂ rwr̂ r «ftr *rrfr
vnm 3f%  ^  w r  ^  ? -a * ^  

3F̂T ^  ^  | I cfT^cmt ^TRf t o  
sp^et ??rr% w?> w t  5r«T? 11 i^Tfrt 
tfter ^ r r  ^if^tr i fsr^r |Y ^rsrir 
wt’T ^  ^?Tf $r ?rfe^ q-r’T spr> 
e> o t t0| ^>o tto ^rr ^»rr i o t N*j  
*̂4sp> ¥Vfir{T ?r^ ^r

«r> T̂ftror i ?riT ^r<fr inK^lf 
«Ft %  ̂|| i qqr ^
f?«rr t  ^ r  w ir r  w >  ^  f^
*r irr ^  wvmx %'m
^rrf^ i afrhrrr^ar srRfto^r Tm 
apt ^rsirrft ?r f̂ |  w  

m  % *refo  **r i tfr w$w f »  
f W  q’tT srf *r*r*r*rr f®  i rft 

<tW  v t  f5T*n r̂r̂ r fsr̂ r «pt imr^rtV 

f t  i * w  % f«F<rr f%r m  m  
$tm i ^  ^ % w jt T r̂r ^  

^  i *r«rc *n|V w  a> m  
ir f^ f  f>rr i f®  ^  ^rtiff w 
?«rr*T v t  fft̂ TT ’srrf̂ rr «rr i s i  

% % i& m&ft v t  «r> r̂?rr |?rr ^  

r«rr i ?ft ^r?r t  wf m €t f t  
fft Tftr^irr



f w  *r>r ir  wtm *r£,
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247 NCDC (Second Amdt.)
Bill

SHRI ANNASAHEB P. SHINDE: 
You should have read the Bill more 
carefully.

*ft *rW h . sft sf|t,
1 1

f  ̂  foarffw srfafrfsr ^%rr, 
fsrah* $f, sftT stoft *r**t ^  ^?r
*rk | fa? $*rft ^  »r snfasr *riT?rhr 
m x  VX fartfffi STOn |, «n?T ifO T  
f%?TPT T O  I  fiT55r it STo ffo 
*T̂ TC & ^  t* tfW 3TT STT̂ T
r̂VwTT % %qr*Tn tft |, ?ft*n 3?> 

v t  ^  « w * n  ^  % *§t | si)
sft*T f w R f  % ^  ^ sfafafa I
SP*^f*rf5*Triftt jfTnq far^ f^t 
♦Hr srcft |, ^rtanr^fe* *r w t  
gim : s t r t  srr |, %
«fWf v t ’Tt van ftsr^tTO t ^  % f^r 
*rt **rw r srrf^ cnfa? ?ts 
% far*rrc> ¥t *£,* <rc;r> ̂ 't x t  sr*ft 
fst^r sfur * #  *nr $ # s t o t s t  
iz x & z  % ?rM  ^  f t  *rrc 5 *  fa*r 
«rre ^  t o !  «tt «t>t ciTfa? ^  
itVt * to t  t o  fa*R %ft* ŝ naft 
STCf % O T  5FT TOST 3W  5T5TT-
mfkTTtxr §t *r% t o s t  ft t o s t  *ri*r 
f§w r *t *r% \ m  ^fr % *pt3i* t  m t 
% j ®  f r o *  ^tW r 1

^r wiff % *rr«r *r£ fas^r*? 2 far>j

«rrr ^  % s f s t  *rf*rf*nrt
qft $B  ii^T TST% % *TtT R̂TKT
Ir ^TKT T O  sp^ ir HfTW ^rr ti\x 

q»T TT 3>F ^ ^ W R T ft  %*t 
v t 1 vhx iT̂ fv 4?rr ^
ft*ft f̂̂ fTPCt %
®f>Rn it qfVapgf5T ^  I

(<n?fr) • ^rn?sra 
*r^t^ % *n*rita %5^ w sr  **r f^r 
% f%rr #
f ^ T n  <FTn f ir^cTT g

^ r  I  f% ^  %^R

1w«5r (a b ) (da) (d b ) (d c) (dd ) 
t o r f r n t  1 tTOTT^T&rr f  w ^ t t

^ tt ?
’s r r ^  1 1 19 7 3  %

«rnr % **ftsre fwrr, «ptt 3%  
*fto % ^Tijsr ̂ Ffr sp>t m *4t ^  
snrsTnr eft w r ^  fpprar ?=rwr | ? 
z^(froafto) (fto?froj^rr « w  

mm ̂ 53%q- fn r̂ ^t ?rtfrsr?f 
w t t | ^  t t ^ t  1 ^  w  

| f̂ r̂ r t o  #  ̂  f^ r  o t t  t o  | ? 
w  f lr o m  ?n^ft t o t  ^ c tt  | fa? 
%m ^  m  ?r?fisr?T for ^  t| | 
trm ftnr ^ff^r fsfjqr r̂r ^  ?r>r 
^ r r w  Ir T5 j t f  ^tit ^  1

sre ?rrcr tt s rm f^  ^ f^nfrn ’ ^ m 
mq- ’srw  T^rr •

“There shall be a Chairman and a 
Vice-Chairman of the Corporation 
who shall be chosen from among 
the members In such manner as may 
be prescribed”

«rr f i  > T ^ n  ^ frsp ffk r  srV  

^  ?rm  ’ c ^x km  m v
2r f^ 5fr̂ r̂ k n x fa
fV? ?rhftqzvTT| 1 1

«FT «T^? t%crH1 5«n ? 7 4 ^ c t?  

^0 ^rrppt^rc^iT % % ^§rt ^ 1 v\x «nT
rT^c f r o  fr o  Jffto WT W n T  ^ 1̂ *  | ,  

?^T ?ns ̂ TT O T  TTcTT ^ ̂  fa?
Trap f r r r f^  | «rV

%m 1  % ^*r ir *r ^  i *rnr ^

sfT̂ r far ^ T  <P, <Tf*T 28 fTWRt «T 

^Tf, sn ^ ft ^ f l  I ^  ^  ^fTOT

O T f ?̂ r  spfr rft 1

^r t o  fa>T crsp t o r
f3w % 15 m^nft ^Nt r̂tqir
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t  ^  Wf w  q'Wir «rr i
sftTtfTT m  ^  T| t  I 'TfsS’FT

I, ^ tt

f^jrfT9r | «Tf35PP 
*At ffor «rfs?r  ̂w rrazff 
% *F*Tf m  s t  sft :

<lThe organisation of societies 
sterns to have proceeded on the 
basis of what the Reserve Bank has 
aptly characterised as a ‘target 
approach’ to the whole movement. 
This has resulted in accelerated 
organisation of a number of co-
operative ' societies without ade-
quate investigation about their 
viability. In consequence, a num- 
bci of societies set up in various 
sectors are either moribund or are 
not functioning affectively. As 
examples may be cited, the market-
ing sector where 25 per cent of the 
societies are doing no business, or 
the processing sector, where capa-
city installed has not been gain-

fully utilised in several fields like 
paddy processing, cotton ginning 
etc. The same problems of gainful 
utilisation is faced by cooperative 
godowns also.”

Then is says:
“Vested interests have secured a 

hold on a number of societies, which 
they are turning to their advantage, 
ft is essential that all the maladies 
should be diagnosed and effective 
legislative and administrative sanc-
tions applied against them in the 
interests of sound and healthy 
growth of the movement.”

It adds:

“The Committee also consider it 
important that steps should be taken 
to ‘de-offucialfefc’ the cooperative 
movement which is essentially a 
voluntary activity.”

far »ttr t  1 Star *rar t  i tpr
tfro « r a  m fo iw H

«Trf*OTW f t  >raT t  I 

#  <wr *>fT «IT WFT fto r

TO :—
‘The Committee also consider it 

important that steps should be 
taken to ‘de-officialise’ the coopera-
tive movement, which is essentially 
a voluntary activity. There is at 
present a full-fledged Department 
of Cooperation under Government, 
apart from another official organisa-
tion like National Cooperative 

Development Corporation. The pro-
liferation of official agencies is not 
in the Committee’s opinion condu-
cive to the ‘de-officialisation’ of the 
cooperative movement. Many of the 
functions of the Central Warehous-
ing Corporation, State Warehousing 
Corporations and the National Co-
operative Development Corporation 
are common, e.g., setting up of 
godowns, cold storages, purchase, 
sale, storage and distribution of 
agricultural produce, seeds, ferti-
lisers etc. There are also Primary 
Credit Societies, Central Coopera-
tive Banks etc. some of which seem 
to be working at cross purpose. It 
is in this context that the Com-
mittee have suggested a reconsidera-
tion' of the need for an organisation 
like the National Cooperative De-
velopment Corporation, which, as an 
institution, has not to any consider-
able extent succeeded in securing 
the objectives for which it was set 
up.”
What is the purpose of it? Whether 

these reports are ever discussed on 
the floor of the House or not, or it is 
that you take some reports which are 
favourable to the Government into 
consideration and say, it is all right.

This is the Beport of the Expert 
Committee on the National Coopera-
tive Development C6rporation. The 
question is: Should Central assistance 
be routed through the N.C.D.C.? It 
says:

“The existing procedure leaves no 
discretion to the N.C.D.C. to alter 
the amounts of such assistance or 
vary the pattern of assistance or
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|#fir tjsr w  w f ]
determine the individual program-
mes to which this assistance should 
flow. In this situation, the N.C.D.C.'s 
role is more in the nature ot a pay 
office of the Central Government 
for disbursement of central assis-
tance to State Government than 
that of an agency lor financing pro-
grammes sponsored and promoted 
by it.”

This is the work of the N CJD.C.

TOft & sftr ITf | I 5TTWT
w r  f*r$ Trvn^r f  i
^  ify iprfvT |irr 1 1 ^

fnftf ^ 1 frnr Tfr
t  1

Then it says:
“The N.C.D.C, is merely a 

channel for disbursing certam Cen-
tral assistance to the State Govern-
ments which are entitled to such 
assistance on the basis of a pre-
determined formula. In these 
circumstances, there is no advant-
age in routing Central assistance for 
State plan schemes through the 
NC.D.C...........

MR. DEPUTY-SPEAKER: Why 
don’t you make your point? You go 
on reading.

SHRI M. C DAGA: This is the 
Report on the National Cooperative 
Development Corporation. It says 
that the money is not disbursed pro-
perly. There is an uneven disbursal 
of money.

MR. DEPUTY-SPEAKER: You make 
your point without giving long quota-
tions.

SHRI M. C. DAGA: This is men-
tioned in the Report.

MR. JDEPUTY-SPEAKER: Then, 
you make a suggestion that the Minis-
t e r  should re-read the Report.

SHRI M. C. DAGA: It says:

“The Committee would like Gov-
ernment to remit the foregoing 
consideration for detailed expert 
study and come to a decision on the 
necessity for the continuance of the 
National Cooperative Development 
Corporation *»

This is the point which was referred 
to the Expert Committee and they 
have given the Report. ^  ^  %

srro ^  srrst
t  1 #  m  §  armr £ f r  w  
*PT 3fT | ^  forffT
| ? 1 9 6 8  $ t o r r  «tt « fk  sre 
feT T  % 7 srnr ^  ir *srf spt 
sr^RT |  ? w r srrr ^rr?rr

t  ?

Then vou hold a meeting of the 
General Council consisting of 51 
members. Now you have said that 
you can call as many meetings as you 
like If you consider the expenditure 
involved, it will run to thousands and 
thousands of rupees

<*7T q r w  WT | ?
%  «mfr I  I w r 5ETTT 

3r tt  TOT |  far % r̂r

f e f t  v fe p R  Tn^ifar

3r s t f  w r  f

“The Committee find that the 
progress of cooperative movement 
in the country has been very un-
even. The movement has yet to 
strike firm roots in places like 
Rajasthan, Bihar and Orissa which 
are comparatively less developed 
in this regard than areas like 
Maharashtra, Gujarat and Punjab/’



? W h r  *  f m  xft fur t  ? #
I  $  <q$r <ft i ftspw  wsiwRnr 
i t  %■* vi « f

| i fW n[*r
v iT fttm | ;rv r p ttT t^ tirw ?n lt|  i 
«* % <sw*t far finm  | 1  #*r ift 
^ < 5 ^ 1  :—

"During the year ended upto 1973,
1.970 cooperative societies in 55 

. dfatricts were extended short term 
financo to the tune of Ra. 9 crorea.”

:3=W» >R% % Î T «ft *
m  ? e R r  * » t  in fr o r  t o t t  w t  

?t 3ft T O  | ^  * R k  f t  3ntr*VT ?
«i$ wrcr f t w  f  *i f̂ *nf 11

MB DEPUTY-SPEAKER; Let the
Minister answer. You have made the 
point.

4M3 JMSAc. (Second MAGHA SO,
$H1

SIIRI M. C. DAGA: I will finish, Sir. 
I have submitted some amendments. I 
want to sny one or two words more. 
Now who can become President or 
Vice President? Only those people 
who hrvc knowledge about it should 
bcccmc President or Vice President. 
That is why, I have suggested inclu-
sion of the following after ‘Vice Presi-
dent* in Clause 4:

"having special knowledge or, or 
practice* experience in agricultural 
cooperative development”

Only such person should be nominat-
ed as President or Vice president.

ftepwFCq f f i fa q f  i f r o  
3 ^ ?  s t M v t f  m i*  trn̂ rrf f w  
$t $*rr 5T®f man 1 ^  %

ft  i w rt §*rr t̂cTT | <ft w  
<m*T fw r  t  *

8151 L.S.—9.

1#S6 (SAKA) K.CD.C. Second W
Admt.) BUI

i f fa *  Hm # W  ( « t e )  : 
flnft xi m m  % «ft y * * *  i^rr

4Ril ^  f ,  Jw ^  n #
| | | fa  51 Start
s r o r f i  # flmktif f f a v w f t  
fs m i
W  tfsftlR OT n̂PRT VTftT $ I

*ftr

^ P T ft  fatnw f?nw %  
y pfo WW faRTR P̂TRT 
% f̂fRRTT
«Pt̂ r % fcpj fafar ^ r .tr  
<TOTC TO[ Ĥ fTRT ¥tr, 
JfJp TOFT ‘TTSR
sfnr^Fff qnc tft fftr  j
fa w  % ^ rterrr if m -  
STRfaf 3R% fwtr
f e w  FT % *lf <TJffPw
sp rrct stemfr ^  *t f &t  
*ffar 3FT ^TRT % m & r  
s R T f f f f t r  f w r  ^  

n̂̂ TT f t
■fl w r  | i

n̂TTT | fa  5w»fhr ?nf t o t  
apT% ^  f%tr ^  fpRTR; % ^T
frora* 'sftr srair faqft r̂r ^fr 1 1 ^ fa ’T 

| fa T O % f^ « F n r f  
% ?rnT % ?TFTT ̂ TT |
5 ® -sn̂ T̂ F sftor ?̂rr r̂rtr w rr
5rr^ n %f, ^ f a ^ r t ^ w H f v t f ®  

m  t  11

^rr^vr % xrsn?TH fa^R*
n^r-mr^rwK ^  ^rftsr %  *mr

it ^  ^  ^
^  v r ^ f ^ r r w  i « n ^ f ^ r
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P m l l  rf^TlO WrHf *f>

' p r ^ # W # W V "  ■

.-frv #* %'^wff %

f*ns aft *rt, f t  I
f t  H f  4 M H T  I ' i

srcfifT fffitffarr vnnnv 

ifte % *r£ *r ŝrr

i $  f  ? $ t  *ft# Sfcrt arc s r  s m  

t s f r r # ? r f  

*K TOfa apt% !  fa  3*1 far 

fWW’ Tt f a r  f*r?r%

srt ^  I » *n a r sr^*r t  * r f ^ r f * r o f  

*T<m sprit % f?rar ^ ^ r fr  srfafa

j ®  *rr«r ^  ~mm vft s it i f t  i

troff % ^TT $  WWT t  fa

%  f t r f r o r ,  art sffrrt, ^  sp-fr

f  fa  srf'pnfr *rfrrf?nrr sfk r̂r«r faro 

# f f  % ^x x m t o  *t srro f^rra

* r t  f i n r r f  f e r r  1 1  *f>r 3>^rr |  f a  

m x  s r fa f r q t  $m *x t f t , <ft 

• m m *  spr « m r  f ^ r  ?r f?r»rfcft 1

n t l  1 WfatW % *>>^0 %

ift^ % fw tT * ra r  | ,.ot w  iftf fp T ?

« t f f  T|OT i - i  i f  I jW ; ■
/ ■ ; A * i? 'y

97 I P r  f f  WKT f , WtW W: n fR

WOTt I W t l h r  * %  W  a ll, f  
■̂ U-W i m  w l i f f w l f f ,f  tW^%Wr*.'
'MW '*iM<̂4Xw>''‘' JK' "-mimiXim.' ' -*-̂ "1' *̂.ti«-v:' jfcA’.tta.-w  W m E  IT w fT  nfr fW t f ,  fir

*fhc ^ P T f t  ^ M n r r  ^ f f  Irfe t %  %  
w t  < % .̂ci f , ?ft «rT^ft 'nft r̂nsfr
t  i JNflf ^  fetj #  fu n  ^
^  1 1 fawn n w ^  ^
* '^ W t  « W r t  ^

I t

w w rr w  faiiw % i^-apwrtfr w  
shstt ^  * t  x#  t  w k  ^ r  * r  vrfcn  ̂
«rm  ^ t , %fa?r 
50rW?nft % m i  ^r ^ r  1

?rv *ur 'HM^ tTqp sqfaar 
% ?rm r̂ ^rMr *m  *px

i\o ^ o  i\0 %rk tit* Ho ^ r o
% 5% %• r̂?rr 1 1 ?rf¥?r%

*tt^’ w®pt w tf fa w fr i]  tit w  ?r r̂ 
w vft 1 1  t o h r  *57 

«ft ’srhr ^Tf^tr 1

^ r f t  % y r f a it o l
*ftx  ffrspfr ^ t  ift f  f w m  ^  |?TT 1 1 

TT̂ PT ?f^T TFT̂ T WTcT
| ,  %fa^r w i*xf qw?r T^r 1 1

t  ^ ? r r  % fa  f̂ f1̂  % fro^r
«rhr ^  1 ^  w  5rr?r t o  

5FT?rr f  fa  ?r^FRt 5 s rM m  ?ftt f^ T ? r 
^ rr ^ T ffc r , i f t t  ^ f f  ^ • » T f i W
f̂pc tV f f  f , %fa*r ^ft w N ’ ^^rr ^rr wx 

f i  |, % «r| fa r  f a v w w  1

^ ^ r f t t w « P T  T O f T f i

%sfir ( c fa )  : w w r i r
w $m , Tnsjftar t o r e  t o i r
wfW p w ? ^  ^  ihffiwir fa% m  x§ $
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T lV r if  9 # T W r | i  ifftsr f  fa to r
i w  % ({«  £  Air *iffrat #

tor ^rfqnjt*^* «rr 

fv  r*r«r *<r ^  wW  Vi w fr # w r n r f
?mr v ^ n *  t r *  r $ t&mix f̂r v«*-

*?*£ ijh; f?r *r*?r 5‘ v$  *q?r

f  *** «WpWir v o t  
t  t r  WWf tt^mr *,* n f^ fK ^ i^ n lf
v w r v  f a s  t i w » *
^ « * * t  ^  fp r r f t
* ftr fin it  w t  * f , % <f % v r  v t f

fSVTCT ?Tft t  f f t r  OTT#t »  t i t  tit$
f *r|t | yfnrtf% %***t % tffatft??

«rt q t i  f t  f  i * *  crv tottt 
WfVrcttf*Tfcrjft*T «jpft STTf % ffaTSTq*
?rft * M t , *r*r *rv It vtft *M?*r?rr 
?rft fn W V » fffta  vfeft v t v f  s v t t  %
tfcftSR titT 3TT%$,
^  vt tftf m«r fRft <Tf̂ ?rr % \ %tit fay
* ^  *fvr^t w firfvr % sntftv tit v ft

% i

* f ?  *r?vrflr s f a f a n  % ?rm r̂ 3ft
i t i t*  t t t o  ’r f fc, # TTtf^fj ?rk «nr 
S?T *TT«T % f̂ rcr st *r£ f  I fTT̂ TT spr 
snr  ̂ TiTift ^Tf^r far y*f f̂fr 3r*fr*

«rf S i ? *r % *rarm f  ̂  ? ^ m  r  f
%?rr ^rf^rr i *r̂ > *r?rta?T tt™  ?rr*r 

%  fa*r«ft tit tf?vrct irfafaqr ar̂ t t ,
s?r % farer̂  iifta  ?ft,r !  i t t  *r 3ft tim
TrnfjR- |tt # ?nr ?̂x srr% 11

s*r v f j*t % <fffr r̂wrsr r̂ ttjtt ^rf?iT 
fsr*r h W  tit ’ttptst art i ^rrrrr
f3R- 5!tjft % f^cf % f (̂T r̂r̂ ?r ar̂ T?ft 

s*jrm ^ w*rn5T «rm *rrf?vr\

«ft * *  fcr f«n (?Tfn:R ijsr)
•srtrmr̂  *fftor, ^  » f t w  tt^ 0 *ft® 
tit* tit9 w  1 3ft fftfhw r̂ ^tt mq; | 
f  w h t  w w  TOrr jf i * *r ^  v f
«rcf f̂V <rn*ftw^ f f  f  f y r lw r in lh r ,

ftr vNrPf^r^ vt w  ?̂ r Vi sr*rw 
^  vtir f  ifK  jw  iNw f Kwft tit  W T
1 1  f* r m  f^r^nrw |  IV  VZ*
w w r w  «ftr lw  f
3jct% % f ^  tim r& few  \ * r ft e t it t it f

v x  fwr t  titt  frrere qr^fgt i 

^ fvvf^r<rpqft%
fv  r r  ^ ^

t r ^ w ^ r t  #^rt
% art^?lf?r^ t5r# irvT X |riifK  f f t -  
^ r t^ t^ w rr^  #  r o ft i ir y r  T^t f ,
*n»«rr Tm̂ r *t<TT *fTi ^mrwrOT wn Tfi
I  I’STNWfftftTO ^ f̂t m  %

#>WPT % $% t, «?r ^
^Tftf?rtT<r^ * §  w f i : tit*px § * m
% ST#5T « r  11  * * ^  f  ̂  p

encf Ir ^ tt i y®  sjffrrf
t .f^ h r ftr f lt f ftP t fc P w r r  t̂t 
| ? r » R f * r ^ r % « r » r ,g %  *r*w, ^ r  n w t-
^ r r  v t  sr?r s  ?ft i

fR-«rfsnrf^^|t ^ t  11 %?r«r 
^T^rTft^FfJTTlf^f^ft % %FR
% r̂irr«rr ftr^nrrw  irvwjfowr mt^rr
<tt ^ 5^ ftnr ?rV f
«r? *rftt ^rprr f  far «r<rr vv  ^ r t
srsncTife w*rr5f5rr? tit strt | ?r> m
t o r  ^ r  v i  5tr§ v t n T ^ f e r  
# ?  ft« r r  i f  3TR?ft^ *rsft sfr *? ^
f r  s r f o r  f v frr^i o t w f  % 
jrnnRjfr vt f̂r sr̂ rr | ^ t  srarr vt v*r

n w m  wk k  ?ft f * r  i t  % <{ 
^ P ftT tr  J J T T j M t  I

t o t  % #rw t  ^  ftr?r vr
wvfa  v êrr j  i
SHRI ANANTRAO P/iTIL: (Khed)‘

Mr, Depuay-Speaker, Sir, I rise to
support this BUI, This is a small
measure which seeks to amend the
N C.D.C. Act of 1962. The objective
is to broad*base the activities and the
constitution Of the NCDC and to
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diversify th& sdurce of ianda in the 
t i m  ft* Ufa* x*etftim«ii6titUm0 of tlam 
Committee.

In pursuance of the observations by 
the Public Accounts Committee Gov-
ernment bad appointed an expert 
Committee to examine the working 
and the policies and programmes of 
the N.C.D.C. The wain objective of 
the Act was tp plan promote and 
finance the programmes of collecting 
processing and marketing of the 
agricultural produce and other com* 
modities. But, these are not found 
sufficient because this does not help 
the weaker sections of the society as 
well as the tribal people. So, the 
Committee thought and found it 
necessary to broad-base the activities 
of the NCDC. They have recommend-
ed to include, in the activities the 
poultry, fishery, dairy as well as co-
llection of forest produce and pro-
cessing and marketing the same. This 
is a very welcome feature of the re-
commendation. But, in our country, 
as my friends from Rajasthan have 
observed, the cooperative movement 
could not grow and make much pro-
gress in all States, The public workers 
perhaps did not take interest in the 
respective States. Take the examole 
of the farmers, the weaker sections of 
the society—the tribals—in any part 
of the country. Advancement of loans 
bv societies or by any agency of the 
cooperative in not going to help 
the farmer to improve his cerdition. 
Take, for example, my constituency 
which comprises hilly tracts. There 
are people from weaken sections of 
the society—the tribal reople. There 
are no means of subsistence profes-
sion or vocation. Th? farmers there 
and tribals, can take to dairying, 
animal rearing and milching of cows. 
They can give the milk to the coope-
rative societies to be sent to the big 
towns and cities. Similarly, from the 
jungles they can collect the forest pro-
duce such as Airida or gum of honey 
from which dyestuffs can be produced. 
That is not being done. The banias 
or traders do not pay money to the 
tribals for the produce that they 
collect. Instead, the same la being

W fcjg Cit463 md tOWAfc. Sgfris
cooperative society ddes not come for^ 
ward to help the tribals er farmers 
for processing the produce. The 
NCDC also does not care for them. I 

want to emphasise this. We do frot 
take proper care to see that whatever 
policies or programmes are taken in 
hand are implemented. They do 
not pay attentton to it at all. So, the 
constitution of the NCDC has to 
be broadbased. Formerly there, 
were a number of officials and a num-
ber of non-ofllciats only. But, th<re> 
were no representatives of the coope-
rative societies or representatives of 
the State Government and others 
Who know something about the co-
operative movement. I want only 
those who have got experience in the 
cooperative movement to be repre-
sented on the NCDC. They are 

forming general council and the board 
of management I would lequest the 
hon. Minister that he should moke use 
of the experience the intellect, and- 
study of the persons concerned m the 
future set-up of the National Co-ope-
rative Development Corporation.

With these remarks, I support the 
Bill

MR DEPUT Y-SPE AKER- Now, ths 
hon. Minister.

SHRI JYOTIRMOY BOSU* You can 
call me now and I would not insist on 
speaking during the third reading

SHRI ANNASAHEB P. SHINDE'
I am thankful to the hon. Members 
who have participated in tne debat4*. 
Shri Ramdeo Singh and Shri Aanat 
Rao Patll who spoke at the fag end 
of the debate made <*ome observations 
which were very reWant and I think 
theirs were very well informed obser-
vations. I am sorry to say that per-
haps many of the Members did not 
get sufficient time to look into the 
provisions of the Bill, and I would 
have very much welcomed informed 
criticism and informed observations 
All the same, I am thankful to the hon. 
Members for making some bread sug-
gestions in regard to the co-operative 
movement. But I would like to sub-
mit at this stage that the National Co-
operative Development Corporation isr
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not a co-operative society but it is an 
instrument evolved by the Government 
of India for helping the State Govern-
ment in regard to the development of 
the co-operative movement. There-
fore, one should not confuse this or-
ganisation -with the co-operative 
movement. The Natioal Co-operative 
Development Corporation is a very 
vital link with the co-operative move-
ment and it Is an ^effective instrument 
lor helping the co-operative move-
ment.

This House in its wisdom passed 
the original Bill in 1962. What is now 
being done is only to amend the Act, 
The basic principles and framework 
have been accepted. Perhaps during 
the last session or the session prior 
to that, we had brought forward an 
amending Bill to include the State of 
Jammu and Kashmir within the pur-
view of the parent Act, and this House 
had approved of that amendment and 
included Jammu and Kashmir within 
the scope of the Act.

In the meanwhile, the Public Ac-
counts Committee of the Fourth Lok 
Sabha, as I mentioned earlier in my 
preliminary observations, went into 
some of the problems of the National 
Co-operative Development Corpo-
ration and in its wisdom, this learned 
body made some observations and rais-
ed the question why there be a co-
operative department as well as the 
Nationtal Co-operative Development 
Corporation and whether it was not 
duplication and whether it was neces-
sary at all. In their wisdom they made 
a very wide observation. They did not 

go into merits of the case but they 
suggested or recommended to the 
Government of India that an expert 
body should be appointed to look into 
the functioning of the National Co-
operative Development Corporation, 
and they should also find out whether 
it is desirable to have such a body and 
whether it needs to bo abolished or it 
needs to be strengthened and so on. 
Basing themselves on these observa-
tions of the PAC, the Government of
India appointed, an expert committee 
under Shri Venkatappaiah who was 
then a Member of the Planning Com-

mission and wfoo is a very well 
known and knowledgeable person not 
only in the Held of economics but in 
the field of co-operatives. This com-
mittee went into the problems. I need 
not elaborate in this very much, 
thought I have voluminous material 
with me, because I would not like to 
take the time of the House.

But this committee has cited A 
number of instances and it has given 
an assessment of how the NCDC has 
been helping the States Government. 
For instance, they have referred to 
the Dantwala Committee on co-
operative marketing in 1966, which 
had made some very Important 
observations. They also had had an 
opportunity to make an assessment of 
the functioning of the NCDC and they 
said:

“We are glad to observe tiiat 
recently even within the limited 
resources available with it, the cor-
poration has embarked On several 
new schemes from out of its own 
funds outside the State Plan 
schemes. These measures have 
given impetus to the State Govern-
ments to hasten the pace of deve-
lopment of co-operative marketing 
and processing.. . .

Again, the corporation’s decision 
to subsidise the entire cost has led 
to the establishment of a promo-
tional and assessment cell in most 
of the appex marketing federations 
within a short period. These in-
stances prove that the corporation, 
given suitable assistance, can play 
a useful role in promoting the deve-
lopment of co-operative marketing 
and processing.” .
Then, the Administrative Reforms 

Commission had also gone into the 
problems of the NCDC, and they had 
also cited a number of instances and 
praised the functioning of the NCDC. 
Then in 1968 the Working Group on 
Co-operation of the ARC also appre-
ciated the functioning of the NCDC. 
Along with that, the All India Rural 
Credit Review Committee -went into 
its functioning in' 1969. They also ap-
preciated the role of the NCDC. This 
Committee based on its nwn *♦***««■
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also made a recommendation to the 
<&ovemment of India that tfcrttere is not 
only need for NCDC, but Govern-
ment riiould really give all support to
II and it should be strengthened and 
broad-baBed.

I do not know whether Shri Daga 
had time to go through the details of 
the report. Members are very busy 
sometimes. The Expert Committee 
made a very strong recommendation 
to the Government of India...

SHRI M, C. DAGA: If he reads cer-
tain chapters, he would find it for 
himself.

SHRI ANNASAHEB P. SHINDE: 
Public Accounts Committee reports.

SHRI M. C. DAGA: Not the PAC 
report. I was not talking of that.

SHRI ANNASHEB P. $HINDE: 
Even then, he has missed the main 
mark. The main recommendation of 
this Committee was that this organi-
sation should be strengthened.

SHRI M. C. DAGA: The main point 
made was whether it should remain 
as a P^y office to disburse amounts 
through the States or it should watch 
the activities of the societies.

SHRI ANNASAHEB P. SHINDE: I 
listened to him patiently; let him 
now do likewise.

SHRI M. C. DAGA: He is telling 
me that I have read some of the chap-
ters of this report,

SHRI ANNASAHEB P. SHINDE: 
First of all, I would like to tell him 
that as far as the routing of the 
funds is concerned, the PAC had 
made some observations and this Com-
mittee also upheld those observations, 
that the routing of normal plan 
funds to the State Governments should 
not be done through NCDC. I feel 
it should be done directly by the Gov-
ernment of India. This recommend-
ations has been accepted by Govern-
ment So these is no question of plan 
funds being routed to the State Gov-

ernments through NCDC now. So 
this has been accepted*

What X was submitting was that the- 
main recommendation of this Com-
mittee was that we should strengthen 
and broadbase it. After examining, 
it in detail, the Government of India 
came to the conclusion that it ig neces-
sary to strength this organisation and 
broadbase it. The Committee, of 
course, made a recommendation that 
this body should consist of 45 mem-
bers. When we in the Government 
of India examined it in detail we 
thought that if this body is to be a 
really representative body, other in-
terest should also be included in it.
So we came to the conclusion that a 
General Council of 51 members should 
be there.

A number of hon. members made the 
point that all these are nominations.
I do not know how hon. members 
came to this conclusion. As I said, 
earlier, this is an instrument evolved 
by the Government of India for help-
ing State Governments But are these 
people nominated persons’  Would the 
Chairman of the National Co-operative 
Union of India be a nominated per-
son’  He is an elected person m that 
organisation. Then the Chairman of 
the National Agricultural Co-operative 
Marketing Federation, the Chairman 
of the National Federation of . Co-
operative sugar factories, the Chair-
man of the All-India Federation of 
Co-operative Spinning Mills, the 
Chairman of the All India State Co* 
operative Banks* Federation—all these 
persons are elected persons.

SHRI M. C. DAGA: Please let us 
know how many nut of the 51 mem-
bers are elected.

SHRI ANNASAHEB P. SHINDE: 
These details are given there Please 
read the law. Eleven members are to 
be nominated by the Central Govern-
ment from the Chairman of State 
level. Co-operative Federations. 
These are all Elected persons, do I
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wonld like dispel the impression of 
lion* members that they are nominat-
ed persons, £11 these details are 
given in the BUI Itself. Hem. mem-
bers can Have a fresh look into it.

SHJRI P, G. MAVALANKAR 
(Ahmedabad): Out of the 51 mem-
bers, how many are elected?

SHRI ANNASAHE$ P. SHINDE: 
That will have to be calculated. I 
think it will come to 23-24. We can 
calculate. This is not a co-operative 
society. This is an instrument of the 
Government of India.

The second difficulty came that it 
this is to be a composite body it 
should be representative of the State 
Governments and along with non- 
officials there should be representatives 
ot banking institutions. There is the 
Reserve Bank of India. Many of these 
organisations are not technically offi-
cial organisations. It may be said that 
the RBI is an official organisation. 
But you know the relationship of the 
RBI with the co-operative movement. 
Wc know it plays a very important 
role there. Then there is the State 
Bank of India and now there is the 
Food Corporation because the co-
operative movement is involved in 
marketing of foodgrains. So, we 
thought that a representative of the 
Food Corporation should also be 
there; then we thought that a repre-
sentative of the Central Warehousing 
Corporation should also be there. All 
those who are concerned with the co-
operative movement have been includ-
ed in this. Therefore, the inference 
that this is mainly an official body 
will not be a correct inference as far 
as the composition is concerned.

Then, some observations have been 
made by the hon. Member, Shri Ram- 
avatar Shastri. He said that there 
should be some scope for nominating 
members who are really knowledage- 
able and'who know something about 
the co-operative movement. For in-
stance, he mentioned the name of Dr. 
Z. A. Ahmed. I have great respect 
for him; he is a very knowledgeable

person. Of course we are not discus-
sing personalities here* What is im* 
pprtaat is whetfctr there is provision 
to include some experts in such a 
body. There is a specific clause here 
mentioning “four members represent-
ing persons having special knowledge 
or practical experience in agricultural 
and co-operative development.*’ This 
is in addition to the representatives 
of the State Federations and the na-
tional level federation. That means 
there is a provision to include those 
who are directly representing the co-
operative movement and those who are 
elected representatives of the co-
operative movement, and at the same 
time, there is provision for including 
thdse who have highly specialised and 
expert knowledge. All these aspects 
have been taken into consideration 
while constituting the body.

An observation has been made that 
there should be a non-official either 
as President or Chairman. As I said, 
this is a Government instrument. It 
should not be mixed up with co-
operative unions like the national co-
operative unions. There, the Govern-
ment of India’s position is very clear. 
We wanted co-operative organisations 
without any Government interference. 
We want that co-operative organiz-
ations should be led by non-officials. 
But this is a Government instrument 
for helping the State Governments, 
Therefore, there is a provision. It is 
not a new one. The present set-up is 
this. The Agriculture Minister hap-
pens to be the Chairman and the 
other Minister of state who is in 
charge of this portfolio works as the 
Chairman of the Executive Com-
mittee. Now, only the designation has 
been changed: President and Vice-
IPresidcnt. fThe Minister /and the 
Minister of State would be the Presi-
dent and the Vice-President.

Then, our colleague Shri Daga said 
that we are appointing a Managing 
Director. We are not appointing a 
Managing Director. Already the post 
of Secretary is there, it was not pro-
perly understood. But this is an in** 
portant organisation lor helping the
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State Governments. We are only 
changing the nomertolaturef; instead of 
“Secretary”, we are saying “Managing 
Director.' So, there is no question of 
additional expenditure.

Another observation was made. I 
wish there was some truth in that 
criticism, because I am a person who 
will accept the critiism it there had 
been some truth in it. It has beexj 
said that there is too muh of unneces-
sary expenditure involved. X would 
like to say that the expenditure of the 
Corporation all along during the last 
three years has been less than one per 
cent Actually, 1 have got the figures 
from 1968-69 onwards. They are, 0.93, 
0.81 0.97, 0.90 and so on. That means 
less than one per cent It is expected 
that at least such a body may have two 
meetings in a year, but what does 
it matter? I know that the Indian 
co-operative movement has not, un-
fortunately, fared well in many Darts 
of our country. I accept that criti-
cism of Shri Doga. In many parts of 
our country, the movement remains 
stagnant; it is just domant; it is do-
cile. It is not functioning well. There-
fore, our approach is to see that the 
movement is really activised and 
special emphasis is laid in respect of 
the backward areas and the necessary 
efforts are made. But ultimately 1 
would appeal to the good sense of the 
hon. Members: the co-operative move-
ment is a non-official movement. 
There are limtations for official 
agencies for developing it. It is for 
you all and those people who are re-
presenting public opinion to give the 
necessary encouragement and non-
official leadership and see that the 
co-operative movement comes up in 
the backward areas.

The other important aspect of this 
Bill is that so far the National Co-
operative Development Corporation 
was helping mainly the co-operatives 
connected with agriculture; agricultu-
ral processes agricultural marketing 
credit, etc. Now, it has been decided 
that many sections of our society, par-
ticularly th4 weaker sections who are

engaged in fisheries, poultry, animal 
husbandry, etc., are covered. Some of 
these activities were not covered by 
the help and assistance which the 
NCDC was giving to the State Govern-
ments in the Past. It has now been 
decided that the activities which are 
carried on by the weaker sections of 
society like fisheries, diarying, animal 
husbandry, collection of forest pro-
duce, etc., which are pursued mostly 
by the tribals and others, should be 
made eligible for assistance of the 
NCDC to the State Governments.

Therefore, looking to the general 
fvamework of the Bill I do not think 
there is anything controversial at all 
in this Bill.

fa r o r  «ptt%
h *t  i  2*rr *rrc*fr s p r  j f r t

|  W fM ’O *TPT SRTR

Vi span; %m, t o r

[ for sft w t  | ZTf OTffT
WKZX f t  TOT I  , tfk  Sfftt

$cTT I — W W
TO I  ?
SHRI ANNASAHEB P. SHINDE:

I know that our senior colleague and 
Parliamentarian Shri Bibhuti Mishra 
has strong feelings. He has been telling 
me that in some parts of the coun-
try the cooperative movement is do-
minated by vested interests. They 
are not broad-based. It is agreed 
on all hands that this should not be 
so and they should be democratic 
and they should be broad-based. 
These are the principles which are 
acceptable hundred percent to the 
Government of India. We do not 
support small societies which are 
formed by a handful of parsons or 
family societies or cooperatives of nar-
row groups. We want them to be 

broad4>ased and democratic* as I said 
before*
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According to otur Constitution, co-
operation is a State subject and that 
is the forum where It should be agi-
tated, 11 Shri Bibhuti Mishva 
wants the opinion of the Government 
o f  India I have made it clear and I 
say it again that the co-operative 
movemen should be really broad- 
based and should express the aspira-
tions of the common people in this 
country. Therefore, my advice to the 
State Governments would be to 
amend the law. We shall give them 
the necessary support....(Interrup-
tion). It is not a matter of laughter.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I am only thinking about 
the co-operatives in the sugar sector 
and their prosperity at the cost of the 
consumers.

SHRI ANNASAHEB P. SHINDE:
1 will educate you on that also.

SHRI P. G. MAVALANKAR': C o
operation is a State subject. None the 
lebs he hab come with a Bill to amend 
the National Cooperative Development 
Art. While helping the States, the 
Government of India should see to it 
1hat the co-operative movement in 
the States is conducted on genuine co« 
operative lines.

SHRI ANNASAHEB P. SHINDE: 
There are no two opinions on that 
We have been having conferences of 
the Ministers of Co-operation where 
these basic principles were discussed 
and we shall again repeat it. On this 
there can be no two opinion. The 
scope of the Act is being enlarged so 
that we will be in a position to help 
the national federations and some 
State federations and some multi* 
unit co-operatives whose area of oper-
ation is more than one State. Such 
high level organisations will be eligi-
ble for receiving assistance from the 
Government.

SHRI M. C. DAGA; Can the NCDC 
watch the activities of co-pperatives 
working in the States or not? Is it its 
function or not?

SHRI ANNASAHEB P. SHINDE: 
First of all we do not extend direct 
assistance to the co-operatives. We 
pass on assistance to them through 
the State Governments but we have 
been very closely watching their acti-
vities.... (Interruptions). We give ad* 
vice to the State Governments. It is 
really a question of developing aware* 
ness in the non-official agencies to get 
the necessary support from the State 
Governments to the co-operative move-
ment.

I am again thankful to the hon. 
Members for the general support 
they have given to the provisions of 
this Bill. I have seen some of this 
notice of amendments which the 
hon. Members have given. We can 
discuss them at the appropriate mom-
ent. Since the broad provisions of 
the Bill are acceptable to all sections 
of the House, I hope they will give 
unanimous support to this Bill.

MR. DEFUTY-SPEAKER: The
question is;

“That the Bill further to amend 
the National Copperative Develop-
ment Corporation Act 1962, be tak-
en into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We will
now take up clause by clause consi-

deration. To clause 2 there is an 
amendment by Shri Ramavatar Shas- 
tri. Is he moving it?

Clause 2— (Substitution of long title)

SHRI RAMAVATAR SHASTRI: I 
beg to move:

Page 1, line 16,—.
after “foodstuffs”  insert—

“,poultry and piggery feed” (16) 
npgzft 11

5T$r m  *r w ?  w r  
trrenT) sfrt w&tft t o  sft

sfr? fOT | 1
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ISmtr Vasant Sathe in the ChairJ

f f lm  JYO m M O Y BOSU: Mr. 
Chairman, I notice the Minister of 
Parliamentary Affairs loudly clap-
ping, perhaps with some motives. We 
do not want you to be anything but 
impartial. : Shri Eaghu Ramaiah 
should remember that you are a 
friend of ours too.

MB. CHAIRMAN: I have noted
that you also clapped.

«rt T im m *  tit
far f*pnr | m  *pt 
^mT t  $ f r  

otst
- ‘ftroft’-  % fats srm tft *ft

tfarft ^  pr 

^  |  i fR,^ ^ * F * r £ t % f r o -  
3r, s m f t  

% fcrcr sft ^  m % fa w
$ht  «tt fa*n& *r. p-

S w T ^ T T t *$•
| i

^B%farwr^- <m*P3rre: 
wrT?T *rgt fcft i *wf^Sncr*r$?rr| 

far w  vt *ft srrc sftt i « fh c ^ q r  
trfer ^  t o  srTtff & «r#sft $rfa%

^rrw^TFT

«ft F̂T 3PT ^RT5T TOt t, 
m  v.*$r*n£t |  ^rf̂ rcr 

«fT i gtfrgfrgqr
I  1 % *n?RT *Hf*lT fap 
jpff tfteT $ ? Tfsnft, 3TOT5T ^  
^rvt ^  Tm % m  «m ?% fw r 
% *% m  f a w  *rf— *tt ^  
|  f*r v f r t  $ [ wr 

W [ |  wprrf̂ m̂ t tft

TO *TOT Vff *JT<T̂

W  fww
t ?  « m  *fi? TO STVfc fW T  & 

V’C *T$ ^  ^

tftfttW f *pt ^afhVR V T  

3 tf%  SftrSt w  i f t f i i w  f t

?&%
*Fu V T o t  m  f  W ttl §PTT I

#f7T *p?T qrpnr »R^ I  *TPT
* t r %  f t  &  m %  i t

t  i ‘t  strro % ? f  sRsfa;
%  5fnr |  j ssrR r t r %

■FtJJwTT WT 3T77TT ^ I
Wfetl' f̂ T % w  ^ r  F̂T fw iir
f^ rr  T r fftr  k

•!% I t  ^cTT $ %
^  m faftr v r^ h m c

f t  I irft ITW w  ^
^TTT |  eft f%T OTFT W

I  ?
16 hrs.

SHRI ANNASAHEB P. SHINDE:
I have no difference of opinion wifh 
Shri Shastriji in regard to the princi-
ples But I hope, he will appreciate, 
if the principles or the points which 
have been made are already a p ui; 
of tne present statute, whether there 
is a need of those amendments.

First of all, he has suggested that 
the words “poultry and piggery feed” 
should be added. In the original Act 
itself, it is stated “cattle fodder in-
cluding oil cakes and other concen-
trates” . “Cattle fodder*’ means feed 
for poultry feed for piggery. It in-
cludes that also It is a comprehen-
sive provision. There is already a 
provision in the Bill itself.

The other thing he suggested fc» 
after “meat” , insert “including pork” . 
In the Bill itself, it is stated, “meet 
whether fresh, frozen, dried or pre-
served;” . “Meat” includes pork also. 
“Meat" does not mean only goat meat 
or sheep meat Jn includes meat of all 
cattle.
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So, these provisions are already a 
part , of the present statute. I hope, 
he will appreciate that there is no 
need of these amendments. There is 
no difference of opinion on the prin-
ciples. There are already part of the 
present statute. I would request him 
to withdraw the amendment.

MR. CHAIRMAN: Is he withdraw-
ing it?

SHRI RAMAVATAR SHASTRI: Yes 
Amendment No. 10 was, by leave, 

withdrawn.

MR. CHAIRMAN: The question is: 
“That Clause 2 stand part of the 

Bill’.
The motion was adopted.

Clause 2 was added to the Bill.

MR. CHAIRMAN: Clause 3. There is 
an amendment by Shri Ramavatar 
Shastri.

SHRI RAMAVATAR SHASTRI: 1
am not moving it.

MR. CHAIRMAN: The question is: 
“That Clause 3 stand part of the 

Bill”
The motion was adopted.
Clause 3 was added to the Bill.

Clause 4— (Amendment of section 3).

SHRI M C. DAGA (Pali): I beg to 
move:

Page 3, line 7,—
after “Vice-President,” insert—

“having special knowledge of, or 
practical experience in agricultural 
co-operative development,’' (6).

Page 3, line 9,—
for “eight” substitute “three” (7). 
Page 3*-

omit lines 23 and 24. (8).
Page 3,— 

omit lines 35 to 39. (9).
Page 3,~~

Omit lines 45 to 47. (10).

Page 4, line 1,—

1895 (SAKA) N.C.D.C. (Second 274 
Admt.) Bill 

for “three” substitute “Two", (11) 
Sir I made my speech but, I think, 

the hon. Minister has not given any 
reply to the question which I raised.

In Cfciuse 4, it is stated:
“a President and a Vice-President, 

both to be nominated by the Cen-
tral Government;”

I want to add the words, “having 
special knowledge of, or practical ex-
perience in agricultural co-operative 
development.” Whom do you want to 
nominate? The persons who have got 
practical experience should be nomi-
nated. It should not be that anybody 
can be nominated. He must have 
special knowledge of, or practical ex-
perience in agricultural co-operative 
development. That is why I have 
moved this amendment.
Both President and Vice-President are 
to be nominated.

tfirer t k  51  v t  d r i f t s

fTO’ | I

Out of 51 members the General Coun-
cil will have, eight members are to 
be nominated by the Central Govern-
ment from government offices; then 
the Deputy Governor of the Reserve 
Bank is also a government employee; 
the Managing Director of the State 
Bank is also a government employee; 
then a member representing banks to 
be nominated by the Central Govern-
ment; then four members representing 
persons having special knowledge of, 
or practical experience in, agricultural 
cc-operative development, to be nomi-
nated by the Central Government.

aft w 'lV r  wrar $  s m V  arcr 
w  | 1 ^rr
a jm r ? Tftere 
% 41 qft fu lf i l l  
mr 51 f  1 wm 51
•ft jftffcr 1% w et
«wr t w t  frtr ?
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f i s a t w t  v m  * 4  f m  t  ?

IShrl m . C. Daga]

You say that co-operatives are a 
State subject. Then what will be the 
function? Will it have only one func-
tion, that is, to disburse the amount?

ifwrc? HvraFtw *51& 3r
,^|r t  ft> a v  ^
^sfartr i

% wr* t  firor
t  ftf i t

m  t

|  i wra qst 74

JWT W FI WT JW ?

X ask whether you pay that amount 
to the Government or not. What is 
the necessity of having this body 
when all are nominated? Then he 
says:

“ three members representing 
rational level organisations engaged 
or interested in the promotion and 
development of co-operative pro-
grammes ..

Then, the managing director.

tff*Fa*FTsrrcr*m s r t w  t  ^  
W  *F̂ TT ? ‘t o  
V$lf€t 3ft igUTS1

m wmft *rrs»ft ft  t̂- 
wq^fer i sft inwr
q»Wflfc* t ot  I?

What is the function of the Co-opera- 
tivo Department? You say that it is 
a State subject—co-operatives. Then 
why do you try to have this body 
with such a big General Council? 
Why should there be a Managing 
Director? Why not a Secretary? The 
Managing Director will receive more 
money? Can you tell me what will 
be the administrative expenses?

« t < P t T | T O T r  i o * r m  * o  $  i .  
*rr  ■ftnw lfc*
w o t  SRfV g f  $, ®t€rwt#

a p ft jt  |  1 w rrftersp sit

^To tfto ifto i t o i

I ?  *to ^
51 w w P u it % W ^ T  faflWI % H H

-- r> ...  ̂ ... . - «s - *v «v. .$FtT, F R fn  WKH1 *T O T  *TW5*T
*T R T ^ r m r  ? t

m  m r & y $  ^
fflx  fFrrrr ^ tt  i
f^rtr $ }  fn?ftsR fe*rr f ,  
w T r <ftr  t o s p t  «it

There should be only one meeting and, 
if it is necessary, there may be two.

Then, take this one* “There shall be 
a Board of Management of the Cor-
poration . . . ” There will be a General 
Council and then a Board and the 
Board consists of 15 members. This 
Board will consist of three members 

of the General Council to be nominated 
by the Central Government. All these 
are Members. I am not able to under-

stand this.

?fr *frfe*r T s r tfi  ft*ft  1

Whatever the object that was visua-
lised, was not fulfilled.

$  trap j? I
#0 ^to #0 W IT

| 74
sfrr ^ t  v m  % t ,  f w r r  w e  
tit w m  *r | vftx f r o  w m  % 
i t o  f f a r  1 «mr 2 5 - 3 0  

^ € t  ^  ^ Tft sFrnt »

So, I have given my amendments. 
The President and the Vice-Presi-
dent—they should be elected.
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SHRI ANNASAHEB P, SHWPE: 
In my main repiy I have already 
covered many of the points.* But 
siace the hon. Member seems to be 
somewhat agitated and has given 
amendments, I would like to say that 
the recommendation of the Expert 
Committee itself was that the present 
NCDC’s structure needs to be broad- 
based and the intention was, suppose 
the Government has to take any deci-
sion regarding helping the co-opera-
tive movement in any State, they 
should be advised by non-officials, 
other financial bodies and other con-
cerned organizations and central agen-
cies which are closely associated with 
the cooperative movement. There-
fore, they have suggested that it 
should be a body of 45 members. The 
only addition the Government has 
made is of six more members because 
the intention of the Expert Committee 
was that everybody concerned with 
the cooperative movement in India 
should lie associated with the General 
Council When we examined the 
spirit and the intention with which 
the Expert Committee made this re- 
oomir»ei^lation, we thought that it 
should be desirable to include some 
more representatives. Whether it is 
to be of 45 or 51, there is not much 
difference.

I would just now read out with 
your kind permission the names. If 
anybody here could say that these 
are redundant names and these are 
not necessary, I am prepared to ac-
cept the argument. President and 
Vice-President as I have already 
said, they would be Ministers because 
this is a Government organization 
and not a cooperative society. Then 
eight members, ex officio, to be nomi-
nated by the Central Government 
from such of its Ministries dealing 
with economic matters as it may 
think fit.

SHRI M. C. DAGA: Is it men-
tioned here that the President and 
Vice-President shall be Ministers?

SHRI ANNASAHEB P. SHINDE; 
Yes, it is there in the Act itself.

Suppose, when we discuss the ques-
tion of helping the cooperative move-
ment and if the concerned Ministry’s 
representatives are not there, then it 
involves «  lot of red-tape and if the 
officers are already involved, then 
they understand what is the purpose 
of helping and if they want to raise 
any objection, they can do so at the 
meeting itself, Therefore, all the 
economic Ministries are involved in 
this. w -

Then, the Deputy Governor of the* 
Reserve Bank is there. As I said 
earlier, the Reserve Bank is very 
closely associated for several decades 
with the co-operative movement in 
India and it is one of the special res-
ponsibilities laid down by the statute 
itself for the Reserve Bank to help 
the cooperative movement. There-
fore, the Governor of the Reserve 
Bank is included. Then, the Manag-
ing Director of the State Bank, Again, 
the same observations which I made 
with regard to the Reserve Bank 
equally apply to the State Bank. 
Then, the Managing Director of the 
Foori Corporation, the Mar:* ting 
Director of the Central Warehousing 
Corporation, the Chairman of the In-
dustrial Finance Corporation, a mem-
ber representing banks to be nomi-
nated by the Central Government—* 
because there are other commercial 
and nationalised banks which also 
need to be represented.

I have already read out the list of 
the non-official organisations to be 
given representation the Chairman 
of the National Cooperative Union, 
the Chairman of the National Agri-
cultural Co-operative Marketing Fede-
ration, Chairman of the National 
Federation of Co-operative Sugar 
Factories, the Chairman of the All 
India Federation of Co-operative 
Spinning Mills and the Chairman of 
the All India State Co-operative 
Banks’ Federation. All these bodies..
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.are very dose^r associated with the ^
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1 hope Q&.1M& Meriiber, Mr. Daga House.
wftlipprfcdafeandt !1h!bpe he willnot .
press his amendments. About expen- Amendments Nm. 5 to 11 t»ere, bg

leavewithdrawnditure, I have already said about this.

SHRI M. C  DAGA: Please excuse 
me for interrupting you. I  have said 
that the NCDC has been given Rs. 74 
crores or more. This is the amount 
given from the Central Government. 
I  wanted to know whether the NCDC 
will be able to pay this back, whether 
it will be in a position tb repay this 
amount This is more now and this 
was Rs. 74 crores up to 1971. How 
will it pay back?

SHRI ANNASAHEB P. SHINDE: 
I think there seems to be some sort 
of misunderstanding with the hon. 
Member. All the loans which are 
advanced by the National Coopera-
tive Development Corporation to the 
State Governments are repaid except 
one small item of about Rs. Z or Rs. 
4 lakhs, which is pending with the 
Himachal Pradesh Government. That 
is also due to bifurcation of some 
areas from Punjab. Because of the 
dispute regarding bifurcation, veri-
fication etc. is being carried out and 
all the amounts and every single pie 
will be repaid according to the sche-
dule. All the amounts are received 
back and there is no default as such. 
Therefore, there should not be any 
kind of misunderstanding in the 
minds of the hon. Members. Some 
amounts are advanced on the guaran-
tee of the State Governments. This 
is the only clarification which I wan-
ted to make. I request him hot to 
press his amendments.

SHRI M. C. DAGA: I am not
prasriitg my amendments.; I seek 
leave of the House to withdraw my 
-*i^ndmeftts.:1'■■■■'■ : ‘ "

■ ,.to*
MR. CHAIRMAN: Now the Question 

is:

.. “That Clause 4 stand part of t£» 
Bill.”

The motion was adopted.

Claim 4 was added to the BUL

Clause 5 was added to the BUI.

MR. CHAIRMAN: Do you want to 
move amendment to Clause & Mr. 
Daga?

SHRI M. C. DAGA: No, Sir. I do
not want to move.

MR CHAIRMAN: There are xrt 
amendments. I will put Clause 6 ter 
vote.

The question is:

“That Clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7 was added to the Bill.

MR. CHAIRMAN; On Clause 8 
there is an amendment by Shri Ram- 
avatar Shastri. Are you moving?

SHRI RAMAVATAR SHASfRI: No, 
Sir, I am not moving it.

MR. CHAIRMAN: There are no 
amendments. I will put Clause 8 to 
vote. The question Is:

“That Clause 8 stand part o f ' tihi
Bill.”

The motion, was adopted

Clause 8 was added to the B&l
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MR. CHAIRMAN: Clause 8. Shri MR. CHAIRMAN: The QueMion ia: 
Daga, ate you moving amendments
Nag. 13, 14 and 15? “That Clause U, aa amended

SHRI M. C. DAGA: N o, Sr. sUndl *** of the BUI”.

MR. CHAIRMAN: All right I will 
put Clause 9 to vote. The question is:

“That Clause 0 siand past of the 
Bill.”

The motion wan adopted,
Clause 9 was added to the Bill. 

Clause 10 was added to the Bill

t o  vfrrrrtter x t m i t s
% I $

$ £ ? jw
t o ; %
*fofaf«r w  $  xm srftm *tt 

i
MR. CHAIRMAN: Shri Barupal

has asked for some clarifications on 
this Clause.

SHRI ANNASAHEB P. SHINDE: I 
would like to clarify his point. The 
Federation has not come into being. 
But we propose to have this Federation 
because, we ourselves, are supporting 
the Federation. Because of this law 
now. we shall be in a position to give 
financial assistance to that Federation. 
There should be no difficulty about 
that. My amendment is very simple. 
It is a technical one.

I move:

Page 6, line 33,—
for “debentures'* substitute—

“bond or debentures, or both” (5)
MR. CHAIRMAN: The question is: 
Page <?, line 33,—
/or “debentures** substitute—

‘‘bonds or debentures, or both", <5)

The motion was adopted

Clause 11, as amended., was added to 
the Bitt

MR. CHAIRMAN: We shall now
take up clauses 12 to Id. There are 
no amendments to clauses 12 to 16. 
The question is:—

‘That Clauses 12 to 16 stand pfcrt
of the Bill” .

The motion was adopted.

Clauses 12 to 16, were added to the 
Bill

Clause 1—Short title and com- 
mencement.

MR. CHAIRMAN: I now come to
clause 1. There are three amend-
ments to Clause 1.

SHRI ANNASAHEB P. SHINDE: 
There is a technical amendment. This 
Bill was drafted in the year 1073. But, 
since we are now in the year 1974, 
a slight amendment is necessary. On 
the advice of the Law Ministry lines 
d and 9 on page 1 have been omitted. 
I move:

Page 1,— 
for line 4, substitute—

“Corporation (Amendment) 

Act, 1974” . (2)

Page 1, line 7,— 
omit "and any reference* (3) 

Page 1,~

The motion w&s adopted. omit lines 8 and 9, (4)
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for line 4, substitute—

‘‘Corporation (Amendment)

Act, 1974”. (2)

Page 1, line 7,—

omit “and any reference” (3)

' Page 1,—

omit lines S and 9. (4)’

The motion was adapted.

MR. CHAIRMAN: The question
is:

“That Clause 1, as amended, stand 
part of the Bill” .

The motion was adotyted.

Clause 1, os amended, was added 
to the Bill

Epacting Fonnula

MR CHAIRMAN: I now come to
JSnacting Formula.

SHRI ANNASAHEB P. SHINDE.
I move:

Page 1, line 1,—

for “Twenty-fourth Year*' subs-
titute—

“Twenty-fifth year” (1)
MR CHAIRMAN: The question

is:

Page 1, line 1,—
for ‘Twenty-fourth Year” subs-

titute—

‘Twenty-fifth Year”. (1)

The motion was adapted.

MR. CHAIRMAN: The question
is:

‘That the Enacting Formula, as 
amended, stand part of the Bill.”

The motion was addpted.

The Tine was added to the Bill

SHRI ANNASAHEB P. SHINDE; X 
beg to move:

“That the Bill, as amended, be 
passed” .

MR. CHAIRMAN: Motion moved:
“That the Bill, as amended, be 

passed” .

WWY9T STOW : ffWfRf 
% ^fr t  f r

V* t  s o t  1 #  sffftt f  
fa  *fr *rr t o w t  «n«rr fa *  
p> sfanrjfa
|,sp?r^T %srfnrf?rfim*r f̂ r«r 

m  I  far u * j t ^
w ,  crrfo k r̂̂ nft ^^m fT  

fw^nc
m  1 t o it  | %  *rfr <r?tor 
*PC "̂t I

SHRI ANNASAHEB P. SHINDE 
Unfortunately the Federation to 
which the hon. Member is referring 
is not m existence at present, and, 
therefore, we could not make a pro-
vision. But /we have all the s>ympv 
th'es for the labour co-operatives, and 
when the federation comes into bemg 
we shall come forward at an 
appropriate stage with an amendment 
to the Act to provide for inclusion of 
the representatives of the federation 
Even without the amendment we 
shall explore the possibility whether 
in the category of experts who are to 
be nominated or of persons who have 
knowledge of the co-operative move-
ment. works as representatives of the 
co-operative federation which may 
come into existence in the near 
future, we can include a representa-
tive of the federation as one of the 
members of this general body. We 
shall be most sympathetic in regard 
to this.
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MR. CHAIRMAN: The hon. Minister 
has said that be will consider the 
matter.

The Question is:
“That the Bill as amended, be 

passed”.
The motion was adopted

16.28 hJto.

PRESIDENT IAL AND VICE-PRESI-
DENTIAL ELECTIONS (AMEND-

MENT) BILL

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H R GOKIIALE). I beg to move.

4 lhat the Bill to amend the Presi-
dential and Vice-Prebidential Elec-
tions Act, 1952* as reported by the 
Joint Committee, be taken into con-
sideration \

Experience m the past regarding 
Presidential election has not been an 
altogether satisfying one m view °* 
the unseemly spectacle of innumeiable 
frivolous nominations being filed by 
persons m a lighthearted manner and 
the equally unedifying spectacle of 
election petitions being filed in muc& 
the same lighthearted fashion* It was, 
therefore felt that m order that the 
highest office of the Head of the 
State is not dragged into needless con-
troversy because of Hhe aforesaid prac-
tices, it would be necessary to in-
corporate in the law relating to Presi-
dential and Vice-Presidential elec-
tions. provisions which would operate 
as effective check? both against frivol-
ous nominations and lighthearted elec-
tion petitions. With this end in view,
3151 LS—10

a Bill was introduced in Parliament, 
the salient features of which were as 
follows.

(1) A prospective Presidential candi-
date should get the support of 
at least forty electors of whom 
at least twelve electors shall be 
Members of Parliament and at 
least twenty-four shall be 
Members of State Legislative 
Assemblies. A prospective Vice- 
Prebidential candidate should 
get the support of at least ten 
electors.

(2) A prospective candidate should 
deposit a sum of two thousand 
five hundred rupees, which 
amount shall be liable to be 
forfeited in case the candidate 
fails to secure one-sixth of the 
number of votes necessary to 
secure the return ot a candidate

(3) There should be a minimum of 
forty electors joined together 
as petitioners for challenging 
an election to the office of Presi-
dent and of these forty electors 
at least twelve should be Mem-
bers of Parliament and at least 
twenty-four should be Members 
of the State Legislative Assemb-
lies There should be a mini-
mum of ten electors joined to-
gether as petitioners for chal-
lenging an election to the office 
of the Vice-President

(4) The ground relating to the 
offence of bribery or undue in-
fluence for challenging an elec-
tion to the office of President 
or Vice-President should be 
omitted altogether,

(5) The fact that the nomination of 
any candidate (other than the 
successful candidate) who has 
not withdrawn his candidature 
has been wrongly accepted 
should no longer constitute a 
ground for declaring the elec-
tion of a candidate to be void 
unless such acceptance has 
materially ejected the result of 
the election.
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the Bill was refereed to a Joint 

Committee wherein the provisions 
were discussed in great detail and the 
$01 that has emerged as 9 result ot 
this searching scrutiny in the Joint 
Committee contains changes of a sub-
stantial nature which were made hav-
ing regard to the various shades of 
Opinion expressed in the Committee. 
Without going into the changes which 
are ol a minor character or of a draft-
ing nature, the important changes 
made by the Joint Committee in the 
Bill are:

(I) Reduction in the number of 
miarimum supporters for the 
filing of nomination as well as 
the filing of an election petition 
in the case of the Presidential 
election from forty to twenty— 
ten as proposers and ten as 
seconders for the purpose of 
filing nominations;

<2) Powg away with the further 
requirement of the support of 
a specified number of members 
of Parliament md members of 
Legislative Assemblies;

<3) Instead of the provision for the 
rejection of the nomination 
papers of all the candidates 
other than the one that has been 
filed first where a person has 
subscribed, whether as proposer 
or seconder move nominations 
than one, it has been provided 
that in such a case the signa- 

tuse of such persons would
merely be inoperative on any 
nomination paper other than the 
one first delivered: and

(4) Instead of altogether doing
away with the grounds of bribery 
and undue influence from the 
purview of the law, it has now 
been provided that the commis-
sion of these two offences at an 
election by the returned candi-
date or by any person with the 
consent (and not connivance) of 
the returned candidate shall
have the result of vitiating the 
election. It is needless to men. 
tion that this change effected in

the Bill While reflecting the 
general consensus that obtained 
in the Joint Committee, would 

also mark a happy via taetfia 
solution between two extreme 
views that may be possible in 
this behalf.

Before I conclude, 1 would do well 
to allow the apprehensions, if any, that 
may he entertained by members about 
the reasons which prompted the Gov-
ernment to undertake a legislation of 
this nature. As I had said at the 
outset, it does not redound to the 
honour or dignity of our country that 
the highest elective office in the coun-
try should be besmirched and tarnish-
ed in a manner which cannot certainly 

be said to enhance the prestige of the 
country in the world. It is also con-
sidered necessary to provide a built m 
mechanism in the law which would 
have a salutary and regulatory effect 
in curbing tendencies not conducive to 
the growth of a healthy democracy. 
The changes introduced in the law are 
motivated by these considerations At 
the same time, the Government has 
also shown the utmost anxiety and 
receptivity m making the ohanges in 
the Bill, having regard to the various 
shades of opinion expressed in the 
Joint Committee without, at the same 
time, departing from the basic and 
fundamental objective which motivated 
the Government in initiating a legisla-
tion of this kind. I have hope that 
this Bill will receive an overwhelming 
measure of support of the House.

With these remarks, I commend the 
Bill, as reported by the Joint Com-
mittee, for consideration and accept-
ance of the House.

MB. CHAIRMAN: Motion moved:

“That the Bill to amend the Presi-
dential and Vice-Presidential Ejec-
tions Act, 1952, as reported by the 
Joint Committee, be taken into con-
sideration”.

SHRI SOMNATH CHATTE&JBS 
(Burdwan): The hon. Minister had 
said that the main season which pro-
moted Government to come Xorward
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with the Bill was to see that there in that case toy a majority judgment
were no frivotous nominations and that undue influence in fact had been
that ejection petitions were net filed exercised but it was net possible on
in a lighthearted manner, and that the evidence that was available before
all these proposals were prompted by the Supreme Court to come to the ooa-
*tm? desire o f Government to see that dusiop thgt it was djone with conniv-
in  matter# regarding election to the *nc? of the returned candidate. There
highest Offices in the country, nothing J^e, the election was not set aside,
•was done to tarnitfh the image of the but in no uncertain manner it was
-President or the Vice-President. held that undue influence has been in

fact exercised.
There was, if I may say so, an out-

rageous prevision in the Bill—-or rather 
the omission of a provision when the 
Bill was first presented to the Lok 
£*bha. Happily the Joint Committee 
has not been persuaded to accept that 
provision that so far as bribery or 
undue influence are concerned, they 
would not form part of the grounds 
for challenging the election. However, 
that had been introduced.

This Bill was introduced after the 
decision of the Supreme Court in Shri 
<3in's election case was out.

Sir, that election was very bitterly 
iought in this country; and nobody 
can deny it. The Supreme Court, after 
hearing the matter for months and 
hearing the evidence of numerous wit-
nesses, came to a finding that deliber-
ately false evidence has been given in 
the case. I may quote onlv one passage 
from the judgment of Mr. Justice
G. K Mitter while delivering one oi 
the concurring judgments of the 
.Supreme Court in that case. It said:

“The litigation was not one of an 
oidinary type, and it was conducted 
with great zeal on either side. It 
has divulged a sad lack of responsi-
bility and uprightness in the elected 
representatives of the people figur-
ing either as witnesses <for the peti-
tioners or as witnesses for the res-
pondent . In a case like this, where 
,&oth sides axe responsible for putting 
into the witness hex a large number 
oi persons who deliberately gave 
evidehce which was net >true, the 
proper course is not to award costs 
even to the successful party.” 

t

J am sure .the hen. Aftembet* axe 
■aware .that the Supreme Court held

Could anybody say that that elec-
tion petition—J am not going into the 
merits as such—had been presented in 
a lighthearted manner? Could any-
body say—the election petition had 
raised so many important questions of 
both of law and of fact—that because 
of some frivolous nomination papers 
having been filed, it resulted in that 
election petition? >!t could not be said. 
What was sought to be done was this. 
If 1 may say so, it was a most repre-
hensible attitude on the part of the 
Government to come forward with the 
Bill to delete the provisions as in the 
existing legislation that the election 
of a returned candidates to the highest 
office in this country will be vitiated if 
there was undue mluence. That was 
intended to be deleted. What prompt-
ed the Government? The hon. Minister 
in his introductory speech, referred to 
that initial oroposil I would like to 
know why such an outrageous pro-
posal even could be conceived of by 
the Government for the purpose of 
introducing legislation in this .respect.

Sir, happily, as 1 said, the Joint 
Committee was persuaded not to accept 
that and it made recommendations 
although in a mutilated form wftich 
have been accepted apparently by tjie 
Government, and I shall come to that

Kindly see what are the changes 
which 4*ave been brought forward J*y 
the Jegisl^tipn. There are iour major 
aspects. One is about the .nomination; 
who will be entitled to nominate a 
candidate for .the purpose of the Presi-
dential or Vic*#fcetfdentiftL election. 
Previously, pny elected Member of 
Parliament or any elected,member of 
a -j&tate Legislative -A*H$mtOy could 
nominate a candidate Sot the Presi-
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dential election. Now, it is being pro-
vided that at least 10 persona must 
propose and ten persons must second. 
What jus the special charm in this 
number? We have had the strange 
spectacle in this country that a candi-
date of the ruling party who was pro-
posed by the leader of the party—it 
is in the common knowledge—-"that pro* 
poser did not vote for the candidate! 
Therefore, where is the special charm 
in finding out how many electors are 
initially behind the candidate for the 
purpose of proposing the nomination? 
Where Is the sacrosanct aspect behind 
this number?

He gets 20 persons to propose him 
and second him. They may not vote 
tor him. Would it not be a frivolous 
nomination? Where is the guarantee 
that in any election the proposer and 
the seconder will necessarily vote lor 
the candidate? In the really contested 
elections, in the most bitterly contested 
elections to the Presidentship of the 
country, neither the proposer nor the 
seconder voted for their candidate. 
Therefore, what is the principle be-
hind it? 20 persons may come forward 
and ultimately they may not vote. 
Previously the law was that there must 
be two electors as proposers and 
steconders. Suppose two persons were 
persuaded to propose a candidate and 
ultimately they did not vote for him? 
There might have been in history cases 
where a candidate did not get a single 
vote. Will the provision to have 10 
persons as proposers and 10 persons 
as seconders ensure or instil a sense 
of seriousness in the election?,

We know that the election to the 
office of the President is an indirect 
election. The electoral college con-
sists of elected Members of both the 
Houses of Parliament and the elected 
Members of the Legislative Assemblies 
of the States. In what respect do they 
reflect popular feelings or popular 
choice in the country? We have been 
saying that for the purpose of getting 
proper reflection of the views of people 
in the legislative bodies, the elections 
must be held on the basis of propor-
tional representation. Otherwise par-
ties getting minority votes in the

country can come to power. It has 
been the experience that with much 
less than 90 per cent of votes, the 
ruling party has been in the saddle 
for so many years. The first thing, 
therefore, is to introduce the principle 
of proportional representation in the 
election of Members to the House of 
the People and to the Legislative 
Assemblies in the States, if you can-
not have direct election to the Presi-
dent as such. Therefore, our submis-
sion is that this attempt will not solve 
any of the problems that the Govern-
ment are faced with. It will restrict 
the proper functioning and proper 
evolution of the democratic process. 
Why do you take away the right of a 
person to stand for election to the 
office of President? At least he can 
ventilate his views in the country 
whether the electoral college accepts 
him or not. Even if he i& defeated, 
what does it matter? Can you restrict 
the number of candidates for Assemb* 
lies or for Parliament? We find that 
we have numerous candidates. Doe* 
it detract from the importance of the 
election, because there are numerous 
candidates? It does not. By this you 
are putting a restriction so that per-
sons who may be worthwhile and who 
want to express their dissent m a 
democratic manner are deprived of 
their right to express their views in 
a lawful and a peaceful mannei 
Therefore, the artificial limitations 
which are sought to be put by this 
legislation, will not necessarily enhance 
the prestige of the office of President. 
The President’s prestige must depend 
on the powers he has, the way he exer-
cises the powers for the benefit of the 
people. What is our experience? How 
many times has article 356, which deals 
with the imposition of President’s 
Rule, been, we say. misused in differ-
ent States? The recent example is that 
of Gujarat which shows that for the 
purpose of the ruling party’s interests 
the Legislative Assemblies are kept 
alive and where it does not suit the in-
terest of the ruling party, the Legisla-
tive Assemblies are dissolved. When 
the people of Gujarat have risen withr 
one voice against the administration in 
the State, when the Ministry was forc-
ed to resign, the very Legislative’
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/Assembly which cannot out ud an 
acceptable Chief Minister, that Legis-
lative* Assembly is being kept in sus-
pended animation lor the purpose of 
being utilized as and when it suits th» 
ruling party. Therefore, when tht 
powers of the hon. President of this 
•country, holding the highest office, the 
august post, can be utilized for the 
purpose of misusing the provisions of 
the articles of the Constitution of 
India, merely trying to put some res-
trictions here and there, trying to 
place it beyond the pale of controversy 
in such cases, as is intended to be 
done here, cannot solve the problem.

Articlc 310 of the Constitution seeks 
to protect the tenure of office of the 
Government servants of the country. 
Under that very article the President 
can do away with the statutory re-
quirement of holdmsr an enquiry 
before he dismisses a Government ser-
vant. What is happening in this coun-
try? Article 310 is being taken 
recourse to for political purposes. 
Officers have been dismissed without 
any enquiry, without any charge-Fheet, 
without their being asked to show 
cause, only for purely political pur-
poses. In one case where the Govern- 
tnent Secretary had taken recourse to 
article 310, when the case went to the 
Supreme Court, the Court observed 
that it is the personal discretion of 
the President which has to be exercised 
When the case went to the President 
the result was the same. So, the in-
cumbent to the office of the President 
has to discharge Ms duties and res-
ponsibilities in a manner which gener-
ates confidence in that post; merely 
trying to put some restrictions in the 
manner of election of the President 
will not create that sense of confidence 
injjpe post.

One of the steps that will have to 
be taken in this regard is to introduce 
the necessary basic electoral reforms 
in this country. If we want to have 
Teal reflection of the wishes of the 
people, we should have proportional 
representation. Then, why are wa keep* 
dng the young people ot this country 
between the ages ot 18 and 21 from

the process of elections? Why should 
they not be allowed to take part in 
the elections? Yet, that is not oeing 
done. The youth of this country, 
which is making contribution in the 
different walks of life is kept out of 
the electoral process.

Therefore, our submission is that 
this proposal to have ten persons as 
proposers and ten persons as secoz^ers 
is not intended to achieve what is 
sought to be achieved, because there 
is no guarantee that the proposer and 
seconder will vote for that candidate. 
Therefore, if a person can persuade 
20 people to sponsor his candidature 
he has got the right to contest while 
the others cannot. There is no 
rationale behind this principle and it 
is a check on the proper democratic 
process.

It is said that sometimes a candi-
date with a remote chance of lieing 
elected is standing as a candidate for 
the election. At what point of time 
is it decided? Without meaning any 
disrespect to anybody, particularly to 
the holder of the highest office In this 
country, for whom I have got the 
highest personal resoect, was it sure 
that Shri V. V. Giri would be elected 
as President of this country? There 
was no political party which sponsored 
his candidature. Even though the rul-
ing party had the maiorlty in this 
country, it was not sponsoring him as 
its candidate and no other political 
party was sponsoring him as its candi-
date. Therefore, when Shri V. V. Giri 
stood as a candidate for election, was 
it certain that he was bound to be 
elected? It was thought by many 
people that he will put up a serious 
fight with the official Congress candi-
date without a very good chance of 
success. How do you decide? At the 
time of putting in nomination papers 
how does one decide whether he has 
a good chance or a remote chance of 
being elected?

The 1969 election for the office ot 
the President has been an eye-opener 
in many respects. Mow, you want 
that once you have achieved what you 
intended to, subsequent to the filing ot
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tie nomination paper*, that aystem 
«wy continue tluit jwut ngfct **sd« 
aiay not be implsgpd.

it 1 may ule ft* ekpfM on. these 
«fe* *pec*at rmMfa Whit# tire being 
put forward for the ptttpbae *t enact-
ing a legislation, trying to tinker with 
tiie provision* here and the^trfid try- 
rnt lo ifttt tih impte&sion that ttoe 
Presidential etedM  has beconie as it 
tfere, tte fclay-fteid for certain in-
terested or disintetetodd parties.

Another proposal i& that of deposit. 
Are we going to judge m this country 
everything by the yardstick of money? 
Whether a candidate should stand /or 
election of the highest offtce in this 
country, that will depend on whether 
he can beg, borrdw or steal or make a 
deposit of Hs 2500 m cash? What is 
the principle behind it? You wish to 
put restrictions, you wish fo get money 
from the people to ftni out whether 
he is a serious man or noi a serious 
man In the event, if somebody wants 
tp make a deposit for the Presidential 
election without havrg a chance, is 
it so difficult for him to find out 
H«3. 2500’  What is this deposit for’  
Why suddenly you aie introducing a 
principle which cannot help you m 
solving what you axe trying to solve’

An amount of Es. 2500 cannot be 
completely beyond the reatfh of inter-
ested persons. On the dther hand, 
it may be a dissuading factor for the 
purpose of honest person, who honestly 
wishes to project his views before the 
country who wishes to be considered 
as a bona fide candidate for election 
to the office of the President, ana who 
hag got new things to sav to the peo-
ple of this country Whether it is 
accepted or not, he has a right cf 
expressing his dissent democratically 
if he is not satisfied w tn the system 
prevailing in the country Therefore, 
you are putting an artificial restriction 
on hhn that to must pay BA. 2500. If 
he pays Rs 2500, you tell him> “Now, 
you seem to be a very sincere person 
You hive got a gtfod Chance because 
you could find otit Hs 2500. You haVe 
passed the Initial tefci ot a serious 
candidate*How unreal is this? You

are introducing proposals whip* 
not bet utilised tar the *urpea* lor 
which you want to introduce them.

Another very important thing to 
abwt the question: of electa#) petitlda 
Nobody want* a frivitotfs litigation ex* 
cept profession*! lawyers like ua may 
be. Nobody will go to the Supreme' 
Court with a completely fnvilous eleo 
tion petition. We ought to have faitt* 
in the Supreme Court, If you do not 

have faith in the Supreme Court, that 
is a different thing. If a frivilous elec-
tion petition is taken to the Supreme 
Court, the Supreme Court will be able 
to deal with it in a proper manner 
Does it mean that unless you have got 
20 persons to move an election peti-
tion, the election petition is fnvilous?

In Mr. Gin’s case, our present Presi 
dent’s ease. 10 persons moved an elec-
tion petition Whether we were happy 
or unhappy that the matter was taken 
to the court is a different thing We 
are not concerned with actual per 
sonahties We are concerned with the 
principle. 10 persons apphtd lot 
setting aside the election of our pre 
sent President Was it a fnvilous 
petition because 10 persons moved it’  
Now, suddenly after this Bill is passed 
10 electors to the offir** of the Presi 
dent, 10 electors to the office of the 
Vice-President, cannot thmk rationally. 
They cannot take a reasonable deci 
sioh They cannot decide on their 
own whether they have got good 
grounds tor fighting an election peti-
tion or not And if ten more persona 
or 15 more persons who do not apply 
their individual mind to it are added, 
certainly those persons 20 oi 21, be-
come able to decide whether the elec-
tion petition will be a good petition 
or not Is that the position’  There-
fore, my submission is that you qftB- 
not achieve these things by merny 
putting these arbitrary and unreal 
restrictions on the rights of the people 
You have to attack the root 6f the 
problem, you have to find out why 
these sorts of things are Dfcirig done, 
what steps are taken in this Sill tn 
see that, in inspect of ttite highest 
office of this eduntry fhefce sfebuld ndt
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evm  fee a suspicion of undue influ- 
eiifee. Instead ef taking ftep* to «f- 
M  eifon * suspicion ef undue ih- 
fltece, the initial w w w al wa* 
to do 6*/** With the requirement 
altogether.

Previously* as you arc aware. one 
of the grounds loir setting aside an 
election was that if there was undue 
influence with the connivance of the 
returned candidate, then the election 
was liable to be set aside irrespective 
of the fact whether the result of the 
election had been materially affected 
or not. t am reading section 18 of 
the present Act which says:

“If the Supreme Court is of 
opinion: “that the offence of bribery 
or undue influence at the election 
has been committed by the returned 
candidate or by any person with the 
connivance of the returned candi-
date'*, the election will be set aside.

Now what is being done? The portion 
‘connivance of the returned candidate’ 
is being deleted, and it is now being 
provided under the proposed law.

“If the Supreme Court is of 
opinion, that the offence of bribery 
or undue influence at the election 
has been committed by the returned 
candidate or by any person with the 
consent of the returned candidate/'

Now a person may connive at a thing, 
and if he is not a consenting party, 
he is not affected. You know, Sit , 
how difficult it is to prove direct con-
sent. Therefore, the person may con- 
nive at it undue influence may be 
exercised with his connivance. And 
this is the provision in respect of elec-
tion to the highest office m this coun-
try; Therefore, people may be allowed 
to have a feeling that So and so who 
has become President may have con-
nived at undue influence but he has 
not consented to it. By this, are we 
raising the position of President in 
this country? Suppose 1 am able to 
prove that tie has connived at it. Is 
that adding lustre to the highest office?, 
Are you putting it in such a position 
that people will have complete faith 
In it? On the other hand, bv passing 
this legislation, we are trying to

detract from the great position this 
ofitee occupies In this country; 
we era trying to have it in the 
people’s mind that the Government 
in this country, the Parliament in 
this country, does not mind that the 
candidate who has bee* elected Pre-
sident ef this country has connived 
at txercMng undue influence during 
the process of election but as ha was 
not a consenting party, he can go scot- 
free. I hope the hon. Minister will 
try to tell us the difference between 
consent and connivance, what is the 
inter-relation between the two. One 
has to be frank about it. I request the 
hon. Minister to deal with these 
points specifically. why this change 
has been made, is consent something 
else then connivance or is it the soma 
as connivance or connivance is some-
thing other then consent and how 
difficult it is to prove the consent as 
such in the case of undue influence 
or bribery. Now connivance at bri-
bery is permitted? Is that the posi-
tion' if the law is passed? Therefore, 
our submission is: this is also not a 
proper change. At least, the Select 
Committee has made some improve- 
ntyent̂ , considerable improvements 
than the proposed Bill. But, even 
then we feel that it is not necessary 
to come out with a Bill like that, for 
the purpose of making changes which 
do not aid to the position of the Pre-
sident of this country, but, on the 
other hand, cause suspicions in the 
minds of the people,
17 99 hi*.

So far as Vice-President is con-
cerned, you know here the number 
has been put, so far as election peti-
tion at 10 or more, joining together. 
Previously, it was There was nc 
restriction. But, why again this arti-
ficial restriction? So far as the Vice* 
President ef this country concerned 
he is also the Chairman of the ftajya 
Sabha. We feel that if the Vice- 
President has to play a real role in 
the countty and in the country's eve- 
luttota of tiMMtfctatie procesass, than 
the Council of States which he re-
presents should be really a represen-
tative of the States of this country.
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We do ttot want »  second*!* role lor 
the Council ol States, the Eatfya Sa-
bha. We are of the view that the 
Council of States, representing the 
States, should play an equal part, an 
equally Important role in the legisla-
tive functioning in this country. 
Therefore, we want that so far as 
the Council of States is concerned, it 
should also be elected by direct elec-
tion through the system of propor-
tional representation. Then it will 
truly reflect the States’ views and if 
that Council of States is constituted 
it can elect its own Chairman who 
can be the Vice-President of this 
country. Why do you (bring in here 
the Members of the Lok Sabha? For 
the purpose of election of Speaker, 
we do not allow interference by the 
B*jya Sabha members, but, for the 
pu-pose of electing the Chairman of 
the Rajya Sabha, you allow Lok 
Sabha members to participate. There-
fore our submission is that this pro-
posal also does not mean what is 
necessary for the purpose of a proper 
evolution of the democratic proces-
ses.

I have only one more submission 
to make, that unless in this country, 
the people’s faith is established and 
restored in the proper holding of 
elections and in the proper conduct 
of elections, whatever electoral rules, 
whatever electoral laws we seek to 
Introduce or seek to legislate, will 
not serve any purpose. It will not 
restore the people’s confidence and 
all these legislations are bound to 
remain always suspect in the minds 
of the people. The need is to purify 
the method of election, the need is 
to find out the true mandate of the 
people and not to put restriction so 
that once a Party is in power, it can 
manipulate as to how the election can 
be held and how It can always get 
its candidates by one method or the 
other elected.

Therefore, these are the vital as-
pects, namely, electoral reforms, pro-

per conduct and holding elections. 
These axe the things to be attended 
to before we bring this type of legisr 
Xatkm. Therefore, we do not support 
thia proposal because it will not do 
away with frivolous nominations nor 
will it do away what is described as 
light-hearted election petitions. I do 
not know how a petition by 20 be-
comes a stout hearted petition and 
that of 10 persons makes it a light-
hearted one. Merely 10 persons 
world add strengthen to the petition?

Therfore, this is a useless piece of 
legislation. It does not make any pro-
gress In any field whatsoever On 
the other hand, it creates suspicion 
in the minds of the people.

With these words, I oppose this 
Bill.

SHRI H N. MUKERJEE (Cal-
cutta—North-Ea&t)* I have had 
only a cursory opportunity of Jo ik-
ing at the Bill as reported on by the 
Joint Committee a,-nd the predomi-
nant impression in nvr mind is, that 
this is a gratitous piece oX legisla-
tion with which unfortunately our 
Parliament has occupied itself for 
quite a considerable period of time, 
and the result is, legislation which is 
completely uncalled for

I really And it very difficult to 
understand the motive behind such 
legislation unless it be, as my friend 
Mr. Chatterjee suggested a little 
while earlier, that it is to put curbs 
on the normal decent democratic way 
of securing elections, even to the 
highest offices in our country. I have 
no manner of doubt in my mind 
that when the Constituent Assemb-
ly was in session, they gave a great 
deal of thought to the dignity and 
the supreme importance of the office 
of President and also of the essenti-
ality of the office of the Vice-Presi-
dent and they set out a certain me-
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chani$ip for the election of these 
two 0jt our foremopt dignitaries,

\
But, perhaps, when after the elec-

tion of our President last time, 
there were certain legal proceedings, 
and the President did appear before 
the Supreme Court, it may be that 
some sticklers for the -ceremonials 
in Government, got an idea that 
there should be efforts made to put 
the President,—end to some extent 
also the Vice-President,—in such a 
very separate category, shrouded in 
some kind of oil papei which should 
be absolutely beyond the ambit so 
to speak, of normal legislative prin-
ciples of selection.

I do not know why it is that be-
cause of the likely appearance of a 
few people with frivolous intentions 
of self-publicity—we should try to 
shroud the office of the President and 
the Vice-President in this particu-
lar manner.

As a matter of fact, it was only 
in the Committee that the number of 
electors required obligatorily by the 
President for the purposes of his no-
mination for selection is brought now 
to 20 instead of 40, as said earlier. 
Why on earth should it be obligatory 
for a citizen of this country to be 
nominated by as many as 20 people 
and not less, and they have to be 
Members of the Legislature? What 
harm is there if in a country where 
certain minorities which are not re-
presented in the legislature even to 

any extent do get an opportunity of 
contesting the office of a President? 
Why should not even symbolically the 
office of President be permitted to 
be contested by individuals? lg it be-
cause we think some cranks would 
get into the scene? The cranks can 
get into the scene in this country even 
though you make provisions of this 
sort. We should have no exaggera-
ted idea of our own legislators, inclu-

ding ourselves, that if we put the 
number at a vfcry fiigh level, then, 
of course, nothing wrong would hajn 
pen. We *ee what sort of things 
take place. Parliament is now in 
possession of the Defection Bill, which 
again is another example of the kind 
of degeneration which has overtaken 
the legislative life of this country, 
where you find legislators, elected 
representatives of the people behav-
ing in a manner which is most das-
tardly.

It is no good merely adding to the 
number of likely nominators of the 
President, to make sure that only 
very serious nominations for Presi-
dentship would take place.

I do not know why one has to go 
on motive—hunting of a motiveless 
malignity, as somebody said about a 
Shakespearian character, in so far as 
Government’s legislation is concern-
ed; What is the reason for it? What 
is the provocation for it?

What is tht’ reason for Smiting the 
right of the electors to propose some-
body for the office of the President 
and Vice-President? The experience 
of the last four or five elections has 
not been so dismal and disastrous and 
all that. The elections had proceed-
ed in a very smooth and harmonious 
fashion. One or two candidates had 
appeared when nobody ever knew. 
Their names appeared in the papers 
for a few days. And everybody laugh-
ed over them. So, please let us not 
put this legislation in our Statute 
Book I do not see any reason why we 
should try to limit the rights of the 
electors in so far as the proposal for 
Presidentship and Vice-Predidentship 
is concerned. I find it almost impossi-
ble to accept the idea of the change 
which has been suggested by the Joint 
Committee in so far as the grounds 
for disqualification of the returned 
candidate are concerned.
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^ l i s h f  hits now feu Wfclft
#tere»<k doe* it* tttntet Mr. Chattter- 
jefc Wa« «*4W * convfeitihtfy.
f  46 n k  ase Hfflftf GbWerittnettt can 

Sh jtitffrhrftoh of tm o m g  th« 
expression ‘comiivance’ and pt&fog ih 

tfe  word ‘consent’? Is it not an ittt- 
plfed ifeflfodioii cah thfe character of A 
ptffsOn who gets himself returned as 
the President of this country? After 
all, if connivance charge is made 
agtitast him, he could get away with 
it but, if he had consented to it, then, 
of course, he cannot get away. I 
would not even remotely think of 
casting that kind of indirect reflec-
tion upon a person whom I consider 
to he capable of getting himself elec-
ted as President of this country. What 
kind of political life are we envisag-
ing? Do the Government not have 
other jobs to pre-occupy themselves 
With? Is the condition of the people 
not an enough assignment which they 
have got to ameliorate earlier than 
anything el*e? Why do we busy our-
selves with this kind of gratuitous 
legislation which means nothing to 
anybody in this country? Is it because 
we have this feeling that the Presi-
dent's Office is a high falutin and, 
so a very special legislation of this 
type i$ necessary? It is about time 
that this country sheds the feudalis-
ts  idea about the position of the Presi-
dent and Vice-President being in the 
clouds, so to speak.

We are buffering dn account of 
the hangover of this mentality which 
contihues to plague the political mo-
rality of our lives. Why the Presi-
dent should five in Babylohe on splen-
dour in a couiitry like ours where 
deprivation is the destination of 
evfery single individual. In our coun-
try, vfe k&p the President in a con-
dition which is a sharp contrast to 
the living conditions of our people. 
Hefe, in our Country, Where perhaps 
hundreds of millions of children go 
to sleep every night hungry, we keep 
our President and other ceremonial

hea& of tbewwntry in a pectiiiary 
afflueiit betMBtten. ffwi h  a tentShua- 
tion of the feudalists tradition which 
should go.

Qaly yesterday, we had the repeti-
tion of the ceremonial ritual which 
haft been performed only because the 
President, according to the constitu-
tional connotation appears to be a 
successor to the Viceroy who was thfr 
representatives of the King and 
therefore should have the regal kind 
of paraphernalia of beating of the 
drums and sounding of the bugles, 
the procession and all that sort of 
things. This is a reminiscance of the 
Mambo Jumbo of the feudalists pe-
riod.

I refer to all this because the Gov-
ernment of this kind also appears to 
think that the President is something 
out of the blue. We seem to put him 
on a pedestral as if there is a link bet-
ween him and everybody else in this 
country.

Mahatma Gandhi had talked about 
the President being a person and per-
haps, ah untouchable lady should be 
installed as a President in this coun-
try. He was symbolically trying to 
give expression to something of the 
sea change which this ancient count* 
ry of ours requires to have or wants 
to have. If that is so, then. our peo-
ple are going to have nothing at all.
I know that perhaps the Law Mi-
nister would saiy that all this is not 
relevant to this Bill It is absolutely 
relevant. I say that there is noth-
ing in this Bill which affects the 
interests of our people at all, and* 
in *o ffcr as it affects the interests 
of our people, it affects prejudicially 
the right of our people to nominate 
anybody Whom t&ey like Whatsoever 
for Election to thfe office, but becftuse 
of our conception of (he President’s 
office as something Vtoty peftuHa *,
very sacrosanct, we get into this kind 
of absolutely unnecessary legislation.
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sdrir study of the pzwMcm* liaise. 1 
find that there is no need whatever 
for this.
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I* regard to the offiee of the Vice- 
President afeo, I agree With what &r> 
Chatterjee has suggested about this 
office. If not the very existence of 
tltfa office, the very connotation Of 
the office and its duties will have to 
be thought over much more careful-
ly then tins Bill eeems to do. The 
Vice-President more or less is here 
as someone tagged on to the office of 
the Pi esident That may be more or 
less the position as it is in our coun-
try today. The Vice-Presidents have 
normally very little to do except to 
preside over the Council of States or 
the Rajya Sabha, and then, if some-
thing happens to the President, step 
in into his shoes. Otherwise, the po-
sition of the Vice-President really 
needs examination. Even m the Unit-
ed States, for instance a Vice-Presi- 

dent is more of less non-entity unless 
for some very special reason he can 

push his way to the fore frorrt. There 
used to be a saying that m a family 
there were two sons, and one went 
to the sea and the other became Vice- 
President, ana neither of them have 
been heard of ever since. But that 
apart we have in this country the office 

of Vice-President which we consider to 
be a dignified enough office. Why pot-
ter about with the manner of election 
to the Vice-Presidentship? It is a 
good enough mechanism what you 
have got already. Why have this kind 
of additional legislation? Why curb 
the right? If we a*e going to think 
of the position of the Vfce-PrefiSdeht, 
do make some deep examination of 
the position of the Rajya Sabha 
which some people, when crtSfr House 
of the People was called the Lok Sa-
bha, described as Paralrik 8abb&, but 
since that time, insistent#, but frofh 
different angles, the portion of (bait 
House continues to be a ttoatter for 
examination. Examine ft pfopetty. I 
And here Shri Sam& Mufcherjee’e 
note of dissent, abo seconded by Shfi
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Chattexjee’s speech, whefre reiefencea 
are made to the who}e idea of re* 
examining the Ipeut wtandi or the 

raiaqn d'etre of tiie Rajjya Sakha and 
to Jbrin  ̂ about whatever changes 
might be necessary in a Onion of 
States whicft is the Republic of India, 
I can understand that that is a mat-
ter which requires examination but 
I just do not understand this sort ol 
thing at all

I could understand if for exam-
ple Government came forward 
witt> legislation which was sug-
gested after some events when tht 
Presidents Address was disturbed. I  
was suggested that we should have 
a change fy the Constitution which 
would make it unnecessary for the 
President to come in a peculiarly 
ceremonial atmosphere and make an 
Address to Parliament which Is abso-
lutely of no moment whatsoever in 
so far as our parliamentary and pub-
lic life is concerned, that there should 
be in all conscience and in all rea-
son an effort change the Constitution, 
so that the obligation that he has un-
fortunately to come here and address 
both Houses together is gone, so 
that at least the seemingly unneces-
sary and uncomfortable events can 
also be avoided at the same time. 1 
can understand some sort of practical 
legislation to get more time for par-
liamentary work and less time for un-
necessary ceremonial. I can under-
stand that kind of legislation. But 
why this legislation? Will yOu save 
money? Will you save time? Will 
yOU bring a better moral atmosphere 
to play into the .office of these two 
dignitaries? I do not think so at all.

We have had very line people as 
our Presidents and Vice-President 
elected by the processes envisaged in 
our Constitution, which do not re-
quire aqy change whatever. The 
changes which have been auggeeted 
in the present legislation are changes 
for the worse* because they fetter 
tfie t\gbt of the citizen. They fetter 
also the right <of the judiciary to 
examine cases of misconduct. By
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changing ‘Connivance’ to ‘consent’, 
th&re It an open invitation to miscon-
duct and in a manner which reflects 
so terribly even on the office of the 
President. If the Government could 
envisage a returned Presidential can-
didate to be capable of connivance 
but to be clever enough to avoid be-
ing caught on the ground of consert, 
then I say, to hell with the ideas 
which this Government has got about 
i parliamentary system of adminis-

tration, to hell with whatever ideas 
this Government has got about the 
office of President in at least a civi-
lised, ancient country like ours Our 
experience so far has been such that 
this kind of legislation which is self- 
defeating, which is something which 
is a slander on the character of the 
people of our country, should go, 
should not be proceeded with. No 
harm would be done, no prestige 
would be affected I am not asking 
him to ride a high horse I do not 
think he wishes to ride a high horse 
in this matter. He could very well 
come round and say: Look here, after 
some cogitation, we discovered that 
this Bill need be proceeded with; 
let the Presidential and Vice-Presi- 
dential election be conducted in the 
manner it has been so far; no harm 
would result.

Therefore, I would suggest very 
seriously that he withdraws this Bill. 
There is nothing in it which requires 
to be adopted by the House.

SHRI D1NESH CHANDRA GOS- 
WAMI (Gauhatl): I appreciate the ob-
jectives with which this Bill has been 
brought before the House No one will 
dispute that the offices of President and 
Vice-President are very august offices in 
this country and threfore, a certain 
amount of seriousness should be at-
tached to the election to these offices 
and respect also should be shown to 
these offices. But as I go through the 
Bill I feel that the purpose for which 
this Bill has been brought will not be 
achieved by this Bill. Even if there 

-wa8 some possibility of achieving it,
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the Joint Committee has, to a great 
extent, diluted it

Before I go mto it, I feel that the 
time has come tor the House to ponder 
whether merely by changing some legis-
lative provisions relating the election, 
we can maintain the dignity and deeo- 
rum of these highest offices like the 
President’s or Vice-Prescident’s and also 
the dignity and decorum of institutions 
like Parliament As a young new 
member who has come to this House 
for the first time, who has looked into 
the activities of the House for the last 
few years, I have felt that the real 
threat to be dignity and decorum of 
the institution and these offices comes 
not only from outsiders but to a great 
extent from ourselves To a great ex-
tent we have not been able to main-
tain, on occasions* the dignity and de-
corum of these highest offices, and 
may be of this institution also

Looking back on the events that 
occurred only on the 18th when the 
President came to address the two 
Houses and the scene that some of our 
friends opposite created, do you really 
feel that we can maintain the respect 
or dignity of this august House by 
creating such a scene7 Looking at the 
time we waste in this House by un-
necessary shouts and counter-shouts, 
can we really expect the dignity and 
decorum of this institution to be main-
tained by such behaviour?

One of the most important foreign 
dignataries whom I had the opportu-
nity to met today who—I would not 
like to name—and who was present 
in the Gallery told me: ‘Look here,
your Parliament is respected all over 
the world because your Parliament re-
presents the largest democracy in the 
whole world. But with the scene I 
have seen today when a Minister was 
making a statement, when there were 
all sorts of shouts and counter-shouts, 
due to which I could not listen to a 
word of what the Minister said, do you
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only 10 electors as proposers and 10
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think that for long you will be able to 
maintain this respect throughout the 
world if such a situation continues? I 
hang my head & shame when he said 
this. 1 would request all members not 
only on this side but also on the Op* 
position side to keep in mind that this 
warning has come from a person who 
has no interest in the Indian political 
scene. He is a man who wants demo-
cracy in this country to succeed. He is 
a man who wants that the Indian Par-
liament should be an ideal Parliament 
of the world. Therefore, with a cer-
tain amount of distress in his heart he 
has expressed this opinion.

I therefore think that in the context 
of his Bill it is also necessary for us 
♦0 search our own hearts and find out 
tbc faults which may ultimately affect 
the furfrtioning of democracy in this 
country.

Coming to the provisions of this Bill, 
this Bill was brought with the inten-
tion that on a candidate who has got 
no chance of success in the Presiden-
tial or Vice-Presidential election at 
least some sort of prohibition should 
be put from his contesting the election 
but from 1960, If we look back to the 
earlier Presidential and Vice-Presiden-
tial elections we find that persons real-
ly joined the fray knowing fully well 
that they could not succeed but they 
joined the fray only with the inten-
tion that their names may appear in 
the papers and for posterity also in the 
rjecords their names may remain. So, 
1 do appreciate the Government that 
in order to keep a certain amount of 
dignity and decorum in this office, at 
least such a type of election fighting 
may bfc avoided. Therefore, I could 
understand it when the Government 
came forward with the proposal that 
in the case of Presidential election at 
least ther>e should be 20 electors as 
proposers and 20 electors as seconders, 
with 12 from Parliament and not less 
than 24 from the State Legislative As-
semblies, because, for anvone who can 
muster a large number of proposers 
and seconders it may be said that he 
is a person "behind whom there is a 
certain amount of backing. But today,

as suporters under the report of the 
Joint Committee, It we look to the 
country at large I do not think that 
it is difficult to get 10 supporters and 
proposers for anyone who would like 
to contest. Therefore, the purpose for 
which this Bill has been brought has 
to a certain extent been diluted by the 
xieport of the Joint Committee, and so- 
X would request the hon. Law Minis-
ter and the Hou&e to ponder and consi-
der whether it will be desirable to 
adopt fully the clause originally brougt 
forward or no to adopt it at ail, be- 
causfe in the present circumstances, al~ 
most anyone can say it is not difficult 
to get 10 electors either this side or 
that side.

Then, the second objection I find is 
this After all, the Vice-Pnesident dis-
charges almost equal functions of thf 
President. In the case of the Vice- 
President, why an artificial number of 
fivje is inserted? If we feel that in 
the case of the President there should 
be 10 electors, w hy not 10 electors be 
fixed in the caste of the Vice-President 
also? What is the rationale and jus-
tification behind the provision for five 
electors m the case of nomination for 
the Vice-President?

Thje’ other thing which I would likfc 
the Law Minister to take note of is 
this. Under clause 5B(2), each nomina 
tion paper is to be accompanied by a 
certified copy of the entry relating to 
the candidate in the electoral roll for 
the Parliament constituency in which 
the candidate is registered as an elec-
tor. (Interruptions). Under clause 
5B(2) a certified copy of the 
electoral roll is necessary for 
filling the nomination. It is also 
necessary in the case of Parlia-
mentary and Assembly costituencies 
But in such cases, if you produce thje 
electoral roll at the time of the scru-
tiny, that suffices. But I request the 
hon. Minister of Law to kindly see— 
it is rather an important point—that 
undter clause 5B(2), it the certified 
copy is not enclosed, then the nomma~ 
tion paper is bound to be rejected 
You have give no option for anyone



Elections (Amdt.)
;, Stiri Dinesh Chandra ■. Goswami' '

' in«t' :Sdp̂  '
'< posing t%  efticr doe* not giverne «  
.^etfii^Coopfc. 1 «an «i^ acertftfd 

'MKjt’ the alecteroi **li ■' provided 
' theoffi iSiH. 8HjpplStt6 it to me. Suppos* 
ju| I am an intending candidate and 
the office does not supply me with a 
>certiftedcopy, beforethedate of the 
submission of the nomination paper 
in that case also, my totalisation paper

■■■npt .wWch can be agitated

■:**W ■■■•••Ml* M
wafcff it “with consent”. '...■<.■■■■■ 

la  clause 7 you say that i f  the 
Supreme Court isof tiie opinion that 
the ctfence tit bribery and undue 
influence hasbeen committed by a 
returned candidate ....the Supreme 
Court can set It aside. Suppose tbfere 
me three candidates in the field, the 

. candidate who was not' returned might% going to be rented . In the case 
of. the Assembly or the Parliamen-
tary constituency, there is a safe- 
guard t h a t # # *  certified copy is 

wot there. 11 I produce the original 
sectors! roll before the Returning 
Officer, he is bound to accept it. I 
%ink you should keep such a provi- 
iion in this Act also.

Coming to the other objectionable 
features to which my |r^n^ has sjefer- 
jred, that is, bribery and undue influ-
ence in the $1 .etions, I should like to 
say this. I tan understand (hat ori-
ginally, the words “ bribery and undufe 
Influence” were not there because the 
purpose probably was that the person 
Who has bejen returned to the highest 
office OX the President suported by the 
Members of Parliament and members 
of State legislatures was at least ex-
pected to be a responsible person. In 
uch cases, it may be said that such 

Members of Parliament or such mem- 
bjers of the legislatures will not be 
taken in by undue influence and bri-
bery, end therefore, in an election pe-
tition, the elected Piiesident should not 
be dragged into such controversies. I 
could understand it. I could understaio 

therefore that the entil‘d words "bri-
bery and undue influetw” were remov- 
ed from tl̂ e original Bill. The Select 
Committee has diluted it It has now 
Included undue influence and bri&ary 
also. I entirely agftije with my learned 
friend that it is not possible for any-
body to $roy« consent in any Court of 
law Therefore, it is better that we 
go back to the original clause. The 
President is elected by the Members of 
the .State Legislatures and by the 
Members of P^ltewent who are res* 
ponjsible arsons and, therefore, will 
not be unduly influenced and this wttt

have tnifiueneted the result of election 
by bribery and uridue influence. 
Suppose there was a keen contest and 
the difference of vote was one, the 
undue influence of the third candidate 
might have affected the choise of the 
second candidate. In such cases why— 
do you hot penhit an election petition? 
It might be that a person Who was 
successful could not have been suc-
cessful but for the undue influence 
and bribery by the third candidate. 
You only permit an election petition 
in the cases you have specified. Bri-
bery and undue influence in a close 
contest by a Successful candidate may 
also held in the success of a person 
who Would not have been successful 
if this had not been there. So this 
point should be taken care of. This 
should be widened fts in 4he case of 
other election petitions. Even if there 
was undue influence by a th*rd can-
didate which materially affected the 
election the Supreme Court should be 

permitted to io6k into it and set aside 
an election of this kind.

My learned friend Shri gomnath 
Chatterjee said that so far as the 
Vice President was concerned Lok 
Sabha should be kept out, because he 
was the Chairman of the Council ot 
States. I disagree with him. This 
Vice President is not only the Chair-* 
man of the Council of States, but in 
tt̂ B absence of the President, under 
article 63 of ^Constitution kb is 
called upon to discharge certain vs* ■■ 
ponsibilities. So W  ^ in gen ej*  
is'there he discharges thefunctions of 
the P^s^ent. So we, thi ̂ embe^ of 
the Lok Sabha would like to see ,a ; 
person of ©ur opn dtedce to be the 
President to dM w fee the duties offtie
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3F«eaidesit whit? circumptanpes neces-
sitate *uch a c o p s  of action. There- 
lore, I feel that the ground urged by
-my learned friend is not correct.........
(IntefruptUmi). Even if you went to 

give the power to the Council of 
States, it should be a Council of States 
with equal representations from all 
States and not a Council of States 
with the character that it has today. 
I feel that the Law Minister should 
ponder over the whole thing. 1 feel 
that the original Bill should be passed, 
■because the amended Bill has diluted 
the effect to such an extent that the 
•objectives to which we subscribe may 
not be achieved. If in the ultimate 
analysis the House is not prepared to 
accept the original Bill then we should 
have some sort of iexperiment of this 
Bill so that we can see what happens. 
The Government will be able to bring 
in amendments to suit Hie contingen-
cies that may arise in the future.
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"n fa  i wtirra eft

ifrinwfr | f m * m
u p  a r s fa  ^  i p n r  

w tw rfcfcn jw tfjtorTsifl'ti 
!ft xftx 3«rsT v h  3^r t t t ’

aftlfpr W3T3' ̂  fe fiiw  W ih i

ti*tt f  wnrw  g
jpsr«rrtkwht  

t  i »rmjr qwrr |  %  *nwr % 
wqr’ft’ h t & aft *rr 3*r 
ift  fsm  flfft ir# | *,t m  
flp n h t w f iw r  i

• m fi l f l l fe f f :  P R  3TW WPf
>nf ^Ht  ■Pb  wrfr finRmr ^
#  i

^tjnr<> *m s
|la ^ | WJ (ft * lt  5 ITT W t

^  <ft f t w f e  1
*rfrt' f lw ft  <w W ai 1

wnuft s«rr  £Rrr t  i ftrc #w w
-is irftwr | .

.in section 18, enabling the 
Supreme Court to dedaria a Presi-
dential election to be void on the 
ground of commission of the off-
ences of bribery and undue ih-
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fluence even by a third party who 
may have no nexus with the return-
ed candidate should be omitted/

■\ /'r*^ -IR prrf fa  1 %  l fk W 5 -
%  % m  | ? wt fa ftim

frr q f w r  p rr  | ::, ^  i

-**5̂ ■ *WP-.■ I
f p  f  fa  *p# et , .$  *tk w $S*r 
$r TO w
#  *ft €to  | «frt qRryjfa 
$  ift A v ,| -  i t ^ w i  $£tm

, fem  I  stop  
apfesR* ^ r  l  fe n  $, sr$ f snr
#  m m  v p r  f  :

“At or about this time there was 
frequently reference in the daily 
newspapers to a group in the Con-
gress dubbed as syndicate and another 
group described as Young Turks who 
were in open rebellion against the 
syndicate. The pamphlet *hows that 
the authors thereof were of the view 
that the Prime Minister was attempt-
ing to give what according to them 
was a correct lead to the coun-

try and that she was sought 
to be thwarted by the members of the 
syndicate. So much so that the atf-er 
were said to have entered in to a cons-
piracy to oust the Prime Minister from 
her position and set up a cjf>li+ion 
government. This is sought to be *>up. 
ported by written ascribed to Smt. 
Tarkeshwari Sinha ag openly threat-

ening the defeat of the Prime Minister 
by the syndicate.

There are thus strong indications 
in the pumphlet to show wfjpre it 
could have come from and who were 
interested in the defeat of Shri San- 
jeeva Reddy and the motive behind 
tills move. It has come out in the 
evidence of a number of persiris exa-
mined on behalf of the respondent 
some of whom admitted themselves 
to have been described in the press as 
Young Truks, that their views about 
the management of the affr.rs of the 
Congress Party by some senior mem-
bers of it described as syndicate was 
similar to that expressed in the pam-

phlet.”

This is all I 
from the Supreme Ctmrt judgment

«nr m
W m  - t o  ■ ift-̂ gnr |  $

VST I #  W T  i
t m i  m -fa fw '*  ^f?r f e n  w -

3ft
m  r .v s i

ĥ t kt  t o r t  $>rr

t o  S i s f e  ^ c fr^ r  
rosl ^  t w f  t
v if  5t trarn? t o r  t o  s 

% fa
ift*

t o i t  5arrf^’ i $  ^ r r  ^rr^f g
fa 10 vft̂ p *TOT %
io  q*r* q*r© fatft spt o ftk ’ ^
| tft w r *rro 3Rfr
^  »r faf3ftfa*ft ferr%
3TT ^  i sTfsrsmrn:^ r̂Y
m  WTT opTTTT T §, «FE?f
F̂CnTT | i r̂r-f̂ rf̂ r-

^  srssr wrw  ^
afcTRT | | ft f t
ifhc srft&T 3tw % stt* n—  
■ftrta t o  % f ^  5sr?T p T  g ?cfk 
?rr-f^f^T ^ f^Tcft sRrrr |(
I  5Btsrrqra' %#»■

SHRI P. G. MAVALANKAR 
(Ahmedabad): Mr. Chairman, Sir,
may I at the outset offer my congra-
tulations to you on your ta&ing the 
Chair and presiding over the debate 
on this measure fdday.

I wish to offer my remarks in all 
humility and frankness about this
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measure which my esteemed friend,
the l#aw Minister, has brought for-
ward before the house. I hope when
I say something with regiud to the
office of the President and the office
of the Vice-President, >my remarks
and comments will not be ronsfcrued 
by this House or by anybody outside
that they are, in any way, reflections
on the individuals who have already
occupied these high offices and who
today two of them, are holding these
high offices. We are not discussing
individuals; We are discussing certain
constitutional provisions and prin-
ciples involved. We have to look at
these provisions from that angle alone.

When one reads this measure
whether it is in the form of an ori-
ginal Bill which was brought forward
before the House or in the amended
form which the Joint Committee has
given us, not only one is wonder- 
struck but one feels completely at a
loss as to what really, basically, has
been achieved by this measure. We
must, of course, be grateful to the
Joint Committee for deliberating on
this apparently simple but very diffi-
cult and delicate measure because it
concerns the highest office and it
also concerns with the anxiety' to
Weep the highest office clothed with
dignity and seriousness. I feel, that
was the main consideration.

When one looks at the delibera-
tions of the Joint Committee, one
feels that they too have also, more
or less, imprisoned them with the pro-
visions suggested by the Government.
For example, they say, instead of 20, 
let it be 10; instead of reducing the
time-limit, let it be as it is, etc. The
Joint Committee Report itself is not
materially different from the original
proposition contained in the Bill of
the Law Minister.

I fully appreciate and even endorse
the remarks made by two of my es-
teemed friends, who preceded me.
Shri Somnath Chatterjee and Prof.
H. N. Mukerjee. With legitimate and
justified anger* they expressed them-
3151 LS*—11

selves vehemently against this Bill.
I too must take the same line though
slightly on different grounds.

I wish the Government hml brought
a different tort of leg isla te mea-
sure dealing with the election to the
offices of the President and the Vice-
President. For example, if the Law
Minister had brought forward a Bill
making it possible for the office of
the President, particularly, being
freed from the court life and from* 
the courtiers that are unfortunately
surrounding this highest office in the
land, we would have welcomed it.
One may not be able to reach in the
present situation the ideal which
Mahatma Gandhi had placed before
us that wc should have a Harijan
girl as President. Mahatma Gandhi
used that expression in a symbolic
way, in a kind of figure of speech.
What he was aiming at was that the
lowest of the low, the most depressed
of the depressed, someone from these
communities, must also be able to
rise to the highest office in the land.
But in these last 26 years of indepen*
dence, have we made Rashtrapati
Bhavan a place where the ordinary
people can go and meet the Presi-
dent? Is there any accessibility bet-
ween the common citizens of this
country and the highest man of this
country, President of India? And this
is true not only of President or Vice
President but also of the Prime
Minister the Ministers, the Ministers

of State, the Deputy Ministers, and
several other high dignitaries of the
Government. We have surrounded
them with a paraphernalia of people
which is difficult to break through
even by Members of Parliament, not
to speak of ordinary citizens. If the
Law Minister had brought forward a 
Bill which would have freed, as I
said, the office of the President from
the court life of the good old or bad
old British days, from the imperial
legacy or the imperial heritage, from
those detestible traditions and con-
ventions, some ot  us, dr at least I,
would have been able to commend



. That m ^ xm  16,
which Mahatma Gandhi wanted us to 
go before his death when he said that

k & w m & r r .
I»rtea<t of spending u s i f f c l ly ^  
and *nme&  and the talents of tfee 
vwy t*Iented Law Mfajisterand vary 
talentetfmembew of this House, here 
we are fttead with a situation where-
in w eare arited to accept something 
which has neither any purpose nor 
any meaning or reality. I am sorry 
to us* harsh language, but I do since-
rely Itel that this BUI achieves noth-
ing. And if that was all, then I' 
wwls* have said, ‘All right; at least 
it is harmless’. But It is not harm-
less. By adding certain provisions, 
whether H is 20 or *0 or whatever 
it IS, by making these changes, this 
Bill is seeking to make certain situa-
tions complicated. And what is more 
d&tcuK to understand is this fact that, 
in the name of avoiding frivolity and 
with the excuse of having seriousness 
imported into the election and subse-
quent holding of the office of Presi-
dent d# India, what this Bill has done 
is to make it difficult, if not impossi-
ble, for an upright individual and an 
independent citizen of this country 
to contest the highest office if he is 
not able to get the necessary support 
o f the Members of State legislative 
Assemblies or Members of Parlia-
ment. Is it necessary, | ask the Law 
Minister, for a person who wants to 
contest this office to seek the blessings 
and support o f Members of Parlia-
ment andMemben of State Legisla-
tive Assemblies in order to become 
even s candidate? Let us, please, not 
f orgettfce point that the Constitution 
of India does not envisage that the 
elected members « f  Parliament and 
State legislative Assemblies should 
become instrument* tor curbing the 
freedom o f the’' independent indivi-
duals of this country. A l  that the 
Constrtation of India tills us is that 
the following w i» elect the President 
and Vice President. And who are 
the following? The elected represen-

tatives of the people, whether they:. 
sit in Parliament or State Legislative 
a s m *  
aftd to ask the electoral coUeague for 
the e le c t s  of P tt^eflt and Vice 
President W  India, to become a ted! 
of a restraining fact*  or to mak* the 
elected ACPS and MLAs instrunwuits 
for curbing the twsic freedom of a 
citizen, namely, to contest the highest 
office in the land, is, I think, highly 
objectionable a^d highly undemocra-
tic and, I, for one, as an independent 
member of this Housq, cannot accept 
a situation whore a Government has 
to tell* I f  you want to stand tor 
Presidentship, you must secure the 
blessings, support and co-operation 
of some Members of Parliament and 
some members of the Legislative 
Assemblies in order that you may 
become a candidate*1. Anybody who 
becomes a candidate knows jolly well 
that if he wants to get elected or at 
least if he wants to make a reason-
ably good show of collecting sizeable 
votes, he must have the goodwill and 
support and sensible support at that, 
of the elected Members of the Parlia-
ment and the elected members of the 
Legislative Assemblies of the States 
because he has to depend on their 
votes. But should he also depend on 
them at the very initial stage of 
candidature itself? Whether it is 10 
or 20 is an immaterial matter, My 
submission is: should he depend on 
these elected members of Parliament 
and elected members ef legislative 
assemblies for becoming even a 
candidate?

Therefore, I want to ask the Minis-
ter of Law whether it is not really 
curbing the fundamental liberties of 
the citizen. He is nodding, meaning 
W ,  host let him give his argument. 
For example, may I ask any one to 
the State Assembly or the Parliament 
that you cannot stand for election un-
less ten members o f  the Panchayats 
or 10 people of prestigo in a particu-
lar area support your candidature 
and then only yrnx can fcecoma *, 
candidate...
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SUM ANNASAHKB GCTTKHINDE 
(Sangli); The law is net like that

SHEI P. G. MAVALANKAR: Px«~ 
ciselyt I know the l*w is not like 
that Because basically the constitu-
tion tells that it Is a fundamental 

right at every citizen of this country 
to stand for election, whether it is 
Paachayat Board membership or 
Parliament Membership or even the 
highest offices of the land, namely, 
the President and Vice-President. 
How can you stop a citizen? He has 
a right it is an inherent right which 
has been accepted by the Constitu-
tion and no Minister or no Govern-
ment to whichever Party it may be-
long, can take away that right. It is 
not something by way of a grant or 
mercy of the Government or of the 
Minister. It is the right of anybody 
to become a candidate. It is the in-
herent right of the candidate, the 
inherent right of the citizen to be-
come a candidate.

Therefore, I want to tell you that 
what the Minister has done, and that 
is all that he has done, is that he has 
made it impossible for independents, 
for honest and upright individuals, to 
aspire legitimately or rightly to as-
pire not with narrow ambitions, but 
to aspire with the natural desire to 
serve the country and to contest for 
tlie higliest office available to him or 
her. If you look at the Law Minis-
ter’s Statement of Objets and Rea-
sons—I want to ask the Law Minis*- 
ter to please look at it again—this is 
what the opening sentence in the Bill 
says:

“Experience has revealed that 
persons offer themselves as candi-
dates to the highest office of Presi-
dent without even a remote chance 
of getting elected.”

I repeat the words “without even a 
remote chance of getting elected.” 
Now I aak: *How do y«m know? I 
submit this is highly undemocratic. 
How can one assume in advance that 
a particular individual has no 
chance whatsoever of getting elected

to a particular office? this & con~ 
trary to the very bask idea of demo-
cracy. A Small man or a man In a 
minority, surely he cannot get ejec-
ted. But, to say that hat ha* not th« 
remotest chance of getting elected Is 
very undemocratic. He can contest 
once, twice or three ti#ies or four 
time why not? .... (Interruptions) upto 
cannot understand any individual 
citizen becoming a candidate only on 
the basis of his getting the support 
and blessings and co-operation a 
priori of the Members of Parliament 
and Members o f the Assemblies who 
form the electoral college for Presi-
dent and Vice-President. Of course, 
he cannot get elected without the 
support of M.P.S and MLAs, but <Jo 
you want to make it a pre-condition 
for his candidature on the assump* 
tion...

MR. CHAIRMAN: Are you sug-
gesting that there should be no pro-
poser or seconder at all?

SHRI P. G. MAVALANKAR: I am 
not suggesting that. My argument 
should not be stretched and reduced 
to a logical absurdity. By increasing 
the numbers of Members of Parlia-
ment or M.L.As. as Joint proposers or 
Collective-proposers and Seconders 
of particular candidates, you do not 
make that candidature, necessarily 
more serious or less frivolous.

By making this provision we make 
it well-high impossible or at least 
very difficult for an mctepende&t 
candidate or an independent citizen.*— 
who may not be in Parliament at all, 
who may not have seen the portels 01 
the Parliament House or there of the 
Legislative Assemblies of the State,— 
who may be very qualified in the eyes 
of Members of Parliament themselves, 
tq become the President of this coun-
try or the Vice-President of this coun-
try. Therefore, they are mixing up 
Electoral College membership with 

this idea of making them instruments 
for this thing. But, Sir, don't you 
think how undemocratic it is fbr the
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taw  Minister to say these worda— 
•Wlthout even a remote chance of get-
ting elected’? How does he or anyone 
know? How do we know that a per-
son who is a candidate will never get 
electedt He might be elected. There-
fore; this idea is very basically wrong

Secondly, the Minister in his state-
ment of Objects and Reasons says. 
‘Another matter which is of equal, if 
not greater, concern is the light-heart- 
ed manner in which persons' etc etc.
I request the Law Minister to kindly 
define this very interesting phrase 
‘light-heartedness’. What exactly does 
he mean by Tight-hearted’ manner9 
‘Light-heart* means what? It is like 
that other Bill and I do not want to 
speak at this stage on that Bill I 
don’t belong to any party, but if one 
Member belongs to one party, he 
changes and goes to another party, out 
of conviction, inner conviction, not 
with a view to getting anything, but 
only with a view to satisfying his 
conscience, that he must be always on 
the side of right and justice and truth, 
as he sees it, and therefore he changes 
the party, the Bill which is already 
before the House says; No, no, that 
will not be permitted But if 20 or 
BO in a group go, that will be permit-
ted. The same logic applies here 
Therefore, I cannot understand this 
It is light-heartedness if it is one 
But if it is more, then it is serious-
heartedness I How can it be’  I would 
like therefore, the hon Law Minister 
to define this term Tight-heartednes*?’

THE MINISTER OP PARLIAMEN-
TARY AFFAIRS (SHRI K* RAGHU- 
RAMAIAH) • Without interposing 
myself on the Law Minister, I think, 
what he meant by ‘light-hearted* is 
a vegetarian expression of chicken-
hearted.

SHRI P. G. MAVALANKAR: I am 
glad my friend, the hon. Minister of 
Parliamentary Affairs, has injected 
some good humour into the Debate 
But I hope he does not therefore want 
to detract tb* seriousness of the argu-
ment which I am trying to develop on 
this matter.

MR. CHAIRMAN: That remark
was also light-hearted..

SHRI P. G. MAVALANKAR; 
Therefore, I am suggesting this, that, 
to say ‘without even a remote chance 
of getting elected’ is not the correct 
expression, these words are an insult 
of an individual, because, our own 
Constitution, particularly the Pream-
ble, says and mentions the words ‘dig-
nity of the individual and unity of 
the nation’. This is the phrase in our 
Preamble It says ‘Dignity of the 
individual and unity of the nation*. 
If the individual, m his dignity, wants 
to stand, what happens? He must 
first canvass and campaign, not for 
getting elected, but for just becoming 
a candidate Therefore, what I feel is, 
these restrictions which are proposed 
to be imposed on the prospective 
Pi evidential candidates and on the 
prospective Vice-Presidential candi-
dates are restrictions which ar artifi-
cial, which are unreal And, there-
fore, I oppose this Bill on that score

Secondly, I want to suggest that 
these restrictions, or, rather, these 
proposed restrictions, are negative 
and undemocratic restraints on an in-
dependent citizen and an upright in-
dividual

Thirdly, I want to ask the Law 
Minister and the Government, whe-
ther frivolity or seriousness is some-
thing which goes with men and 
money You pay more money by 
way of deposit and then you are less 
frivolous You get more support of 
more individuals and then you are 
more serious But, you don’t always 
or necessarily get support, even if you 
are right! What has history taught 
us’  History has given us examples of 
several individuals who have the 
courage to stand all by themselves, as 
lone or single individuals, backed up 
neither by men nor by money, but 
only backed up by their conscience, 
and backed up by their real convic-
tions, and backed up by their charac-
ter and integrity.
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And yet, this BUI will make it
impossible lor such individuals of the
country to contest the office of the
President. It is from that angle also
I want to suggest that this obnoxious
Bill must be' thrown where it rightly
and obviously belongs.

Finally, I want to suggest one or
two things. One of them is this. The
Minister says in his Statement of
Objects and Reasons in No. 4 as fol-
lows:—

“The ground relating to the
offence of bribery or undue influ-
ence for challenging an election to
the office of President or Vice-
President should be omitted alto-
gether”.

What the Minister say is extraordi-
nary. I am not going to enter into
any detailed argument, partly because
there is no time and partly also be-
cause this was discussed already.

MR. CHAIRMAN: Mr. Mavalankar,
will you be finishing within half a 
minute or would you want more time?

SHRI P. G. MAVALANKAR: I
would need some more time.

MR. CHAIRMAN: If that is so,
before 1 adjourn, I shall call upon
Shri K. Raghu Ramaiah, the Minister
of Parliamentary Affairs, to present
his Thirty-sixth Report of the Busi-
ness Advisory Committee.

BUSINESS ADVISORY COMMITTEE
T h i r t y -S i x t h  R e p o r t

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): Sir, I beg to
present the Thirty-sixth Report of
the Business Advisory Committee.

MR. CHAIRMAN: The House now
stands adjourned till 11 a.m. on 21st 
February, 1974.
18.01 ton.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
February 21, 1974/Phalguna 2, 1895
(Saka)
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